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Tuesday April 30, 1985|Vaisakha 10, 1907
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The Lok Sabha met at Eleven of the
Clock

[MR. DEPUTY SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
[English]
Budget Provision for Karnal Refinery

¥649. SHRI G.G. SWELL : Will the
Minister of PETROLEUM be pleased to
state .

(a) this year’s budget provision for
the planned Karnal Refinery;

(b) the approved investment for this
refinery; and

(c) whether at the present rate of
budgetary provision, the refinery will be
completed by the dateline, September,
1989 ?

THE MINISTER OF STATE OF THE

PETROLEUM (SHRI NAWAL KISHORE

SHARMA) : (a) Rs, 1 crore,
(b) Rs. 1359.07 crores.

() According to Government approval,
the projocg is to be mechnically completed
by September, 1989. Adequate provision
of funds will be one of the factors affect-

- ing the completion schedule of the Refi

'-'\th. ‘

SHRI G.G. SWELL : Sir, I must, for
once, congratulate the Mipister for his
clever brevity. Out of the approved
investment of Rs. 1,359 crores, only Rs.
one crore has been allolted this year, and
the Minister said that availability of funds
will be one of the factors. Now, as part
of my first question, I would likc to ask
this. [ am happy to see the Pelroleum
Minister noting down because 1 would
like answers to each one of these parts of

- the question. Firstly, he said the availa-

bility of funds is one of the factors. What
are the other factors. Over and above this
one crore of rupees allotted this year,
have you incurred other expenditure on
acquisition of land for the Refinery, On
the jaunts of the officers to the United
States and Western Euroge to procure a
hydro cracker, a hydrogen plant, how
much is spent? Have you placed orders
with some of our public undertakings like
the Bharat Heavy Plates and Vessels, to
what extent you have placed orders and
whether all this is adequate is reasonable
with the provision of Rs, one crore for
this year? This is my first question,

MR. DEPUTY-SPEAKER : Still you
are having somc more questions to ask !

SHRI ZULFIQUAR ALI KHAN : Mr,
Deputy-Speaker, you will also do the same
if you come here.

(Interruptions)

PROF. MADHU DANDAVATE : He
has taken a revenge on his brevity!

SHRINAWAL KISHORE SHARMA :
Sir, the honourable learned Member has put
the first question with regard to the availabi-
lity of funds whether it is the only reason for -
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affecting the completion schedule of the
Refinery. Sir, I had said that if funds
are not available, it is one of the factors
which would affect the completion schedule
of this Refinery. There may be many other
things in between the acquisition of
land....

SHRI G.G. SWELL : What are they ?
(Interruptions)

SHRI NAWAL KISHORE SHARMA :
That is being done there. There are other
things.

The time schedule recquires the avail-
ability of equipment from BHEL and
BHPV and others. Therefore, even if
funds are made available, probably these
factors may declay the project. I cannot
anticipate things as such. Therefore, 1
have stated that the availability of funds
is onc of the reasons which may compel
us and the delay may be there.

So far as the other question is concern-
ed, we have placed advance order to BHEL
for power plant to the tune of Rs. one crore
Advance payment to BHPV for crude and
vacuum columns is made for Rs. 0.35
crores. Engineering fee to EIL is Rs, 0.20
crores. We have also made payment for
Government land as well as private land.
We have also made payment for the soil
investigation down payment to Kurukshetra
Univaersity site grading and bridges down
payment to M/s. Bridge & Roof is Ra. 0.25
crores., Railway survzy deposit with Indian
Railways is Rs. 0.25 crores. Construction
of power and electricity deposit with HSEB
is Rs. 0.25 crores. Construction period
expenses are Rs. 0.22 crores. So, it comes
to Rs. 4.45 crores.

Though the total allocation which has
been made in the present Budget is only
Rs. one crore, in the year 1984-85, we
had a provision of Rs. 7 crores. Out of
this provision of Rs. 7 crores, these pay-
ments have been made and committed.

I have no information with regard to
the jaunts abroad. But I will furnish this
to the hon, Members., That may be mini-
mum. It may be one of the lowest items
included. The main constraint with regard
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to the Karnal refinery for the present is,
adequate provision and the budgetary sup-
port for completion.

SHRI G.G. SWELL : Well, it would
appear from what the Minister has said
and also the brevity of his answer that he
is pessimistic about the completion of this
refinery by 1989. This is one of the giant
refineries which we have proposed to set
up—the setting up of which was already
approved. 1 am told that it is a 6-milliog
tonne rvefinery designed to meet the re-
quirements of petroleum products by the
year 1989-90 for the whole of North
Western India comprising Punjab, Haryana,
Himachal Pradesh, Jammu & Kashmir,
Western U.P, and parts of Rajasthan, ]t
is also designed to refine our domestic
Bombay high crude.

Now, T think, the Minister will agree
that this project is not going to be com-
pleted by 1990, But the petroleum re-
quirements of these arcas arc nol going
to wait for you, The demands will be
there. How are you going (o meet these
demands by that time ?

The only other alternative before you
is to import the crude and petroleam pro-
ducts. If you are going to import it, what
would be Your landing port and how far
away the lunding port will be with this
area that you are proposing to serve ?

I want to know from the hon. Minister
whether the landing port has ihfra-structu-
ral facilities, how they are going to trans-
port petrolcum products from the port to
the cousuming area, what will be the total
cost involved and whether the total cost
involved wili be much more (han the cost
of this Rcfinery.

SHR]1 NAWAL KISHORE SHARMA :
I am thankful to the hon. Member who has
highlighted seme of. the very important
needs of the country with regard to this
Refinery. I am .one with him that this
Refinery must come up in time. I am in
agreement with him that the - import of
petroleum products may pose dxfﬁcultm
and also the transportation of petroleum
products from the port which is Kandla to
the consuming centres would pose greater
difficulties. There may be sometimes trang-
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port Bottelnecks in the oconsuming areas,
It is also a fact that this Refinery has a
6 million tonne capacity and this Refinery
" is going to process the Bombay High
crude.

In view of all ttese things and consi-
deravions, this Refinery was propossd and,
fortunately, it was approved by the Plan.
ning Commission. But  probably because
of constraints of resources, the Planning
Commission is not providing the requisite
funds. My Ministry is trying very hard to
get funds from the Planning Commission.
We have suggested 1o them that some of
the funds’ requirement can be met by our
internal resources also. All these matters
are still under the coasideration of the
Planning Commission. We hope that the
Planning Commission in view of the ur-
gency and the need of this Refinery to be
set up will consider it favourably.

SHRI T.V. CHANDRASHEKHARAP-
PA : Both Karnal and Mangalore Refine-
ries were sanctioned at the same time.
Mangalore Refinery is a cheaper project
as compared to Karnal Refinery because it
is situated ncar the shore belt. The amount
which has been given so far is negligible....

MR. DEPUTY SPEAKER . This is
about Karnal Refinery. You are asking
about Mangalore Refinery. If you want to
put any supplementary regarding Karnal
Refinery, you put it. Why are you going
from Karnal Refinery to Mangalore Re-
finery or to some other Refinery ? You
have to give sufficient notice to the Minis.
ter so that he is in a position to reply to
that., (Interrptions)

» SHRI T.v. CHANDRASHEKHARAP-
PA : So many foreign agencies are coming
forward to take up such projects in Karnal
and Mangalore. Will the Government
make some arrangements in regard to
getting financial assistance from foreign
countries in order .to get through these
projects at an carly date ? According to
the statement made by the hon. Minister,
the Planning Commission is not agreeing
to place the funds at the disposal of the
Ministry or to make some eother financial
. arrangements for completing such projects.
The foreign countries are coming forward
4o-take up the oil refimery projects in our
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country. May I know wheth'r the hon,
Minister will examine this aspect of gette
ing foreign assistance from other countrics
for early completion of these projects ?

(Interruptions)

SHRI NAWAL KISHORE SHARMA :
The hon. Member has put a question with
regard to Mangalore Refinery though the-
question relates to the Karnal Refinery.
However, I am of the view that Mangalore
Refinery which has been approved by the
Planting Commission in principlz is being
held up for constraint of resources and as
the hon. Member has suggested about the
via media, this is a suggestion which can
be examined by the Planning Commission
and the Government at a ditferent level.

Qualifications for Appointment of Standing
and Panel Counsels

*653. SHRI MOOL CHAND DAGA :
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether therc are any rules and
minimum qualifications  prescribed for
appointment  of Ceniral Government
Standing and Panel Counsels; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARADWAJ (1) and (b)
Persons appointed as Central Govern-
ment Standing Counsel and Panel Counsel
are practising advocates who fuifil the
qualifications prescribed under the Advocates
Act, 1961 and are cnrolied on the Roll of
the Bar Council concerned. It has not
been con~iderad necessary to make any
separate rules in this regard. The appoint-
ment is made keeping in view the experic-
nce, standing at the Bar and ather rclevant
considerations.

[Translation]

SHRI MOOL CHAND DAGA : Mr.
Deputy Speaker, Sir, you have bcen re-
ferrirg to the Standing Counsels and Panel
Counsels all along, but, what arc the rea-
sons for not framing rules in this regard ?
When there are no rules, you k.ndly let
me know what the defimition of an Adves
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cateis. The definition of an Advocate given
in the Advocates Act is as under :— '

[English]

“/(a) Any person admitted as advocate
on the roll of the Bar Councils;”

“(b) ‘Advocate’ means an advocale
entered in any roll under the pro-
visions of this Aes;”

Any advocate who has just taken  his
degree and has been enrolled by the Bar
Council becomes an advocate and then you
can appoint him as Standing Counscl or on
the practising Pane! of Counsels.

[Translation|

Does the hon. Minister have power to
appoint an advocate or does he secek the
opinion of the Chicl Justice of the High
Court o1 the Supreme Court in the regard
and if such an opinion is not sought,
what are the reasons for that ? When they
have a pancl, do you choose from that
panel or do you appoint a boy who has
just received the degrce or who is known
to some Minister ?

Do you approach the Supreme Court
or High Court for Standing Counscl or
Panel Counsels? Also, please tel]l me the
basis of appointment under which Standing
Counsels or Panel Counsels have been
appointed. Has the critcrion of selection
been finalized in consultation with the
Chief Justice of the High Court or the
Supreme Court or not and if not, what
are the reasons for that ?

[English]

SHRI H.R. BHARADWAJ : The Ad-
vocates Act defines who is an advocate.
There is no anomaly about it. But when
the question of appointing a Standing
Counsc¢l comes, it is not merely that he
should be an advocate and only then he
can be appointed. The convention has
been—and that has been followed over the
years and we have seen in the records-.
that only the meritorious advocates who
have some standing at the bar and who
pave been spoken of well by the judges in
the court, are only appointed as Stand-
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ing Counsel. 1 cannot think of any
Counsel who is not deserving to be appoi-
nted as a Standing Counsel.

So far as Panel Counsels are concerne
ed, this equally applies to them also be-
cause they also are required to do the
same type of job as that of the Standing
Counsel.

They are also required to bz counsels
of standing, reputation and integrity. All
thesc factors are taken into consideration
when appointments are made. I would like
to be informed if at all any such appoint-
ments have been made of those who do
not deserve it. All these apprehensions of
the hon. Member are totally unfounded.

SHRI MOOL CHAND DAGA : How
do you say unfounded ? How do you
judge it ? Do you consult the Chief jus-
tice of the High Court or the Chief Justice
of the Supreme Court before you appoint
the Counsel ? That is my suggestion.
How do you judge them ? They may be
practising for 10 years but they may oot
be good at the bar, A lawyer may have a
practice of 5 years only but hecan by his
brilliance give a good performance. How
do you judge them ? Why are rules not
framed ?

THE MINISTER OF LAW AND
JUSTICE (SHRI A.K. SEN) : We make
inquiries from all sources—not confined
particularly to the Chief Justice or Judges
and I think the Government should be
left free to choose its own source of inqui»
ry.

[Translation]

SHRI MOOL CHAND DAGA : How
did you determine that the counsels who
have been appointed now as Standing
Counsels or Panel Counsels in the Supreme
Court and the Delhi High Court are com-
petent counsels and what are the names
of the authorities who judged their compe-
tence ?

[English]

SHRI H.R. BHARADWAIJ : I would
like to inform my friend that we have
panel counsels and senior panel. counsels.
A senior counsel or 8 senior advocate i
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designated by the full court. Whenever a
counsel’s case is there before the court,
whether he or she should be designated as
a senior counsel, the whole court goes in-
to it and decides that so and so should be
enrolled as a senior counsel. So all Coun-
sels who have been put on the senior panel
they have been designated as Senior Coun-
sel by the Supreme Court and the High
Courts as the case maybe. So their
competence and integrity and everything
1s judged by the court itself and we take
only those counsels who arc senior coun-
sels. Junjior Counsels are bound to be
with over 5 to 7 years practice and hav-
ing a substantial standing at the bar. At
that level no counsel has becn appointed
who does not come within the conventional
qualifications of Senior Counsel or Junior
Counsel.

Inthe Dethi High Court we have
ithree standing counsels functioning. All
of them are of over 15 years of practice,
having exclusively practised in the High
Court itself and the Judges speak very
highly of them. I do not know where-
from the hon. Member has got this impres-
sion.

SHRI SHANTARAM NAIK : in your
reply you have stated : ‘‘The appoint-
ment is made keeping in vicw the experie-
nce, standing at the bar afid other 'rele-
vant considerations.”’

Now you are already considering the
experience. You are also considering the
standing at the bar. Then what are these
‘ofher relevant considerations’ ?

SHRI H.R. BHARADWAJ : [ would
like to confide in you. This is when we
receive communications from the hon.
Member of Parliament.

SHRI K. RAMACHANDRA REDDY :
An advocate who is dealing in writs, if
he is appointed as Public Prosecutor, I
don’t think he will do justice. Supposing
an advocate who is practising on the civil
side is appointed as Government pleader
on the criminal side or the writs, he may
not be doing justice. So do you take into
consideration the particular field in which
he has specialised. Then do youask for a
panel from the High Court or the Supteme
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Court Judges and
panels ?

select from those

SHRI H.R. BHARADWAJ : It is well
known that under Sec. 24 of the Criminal
Pocedure Code I cannot appoint a Public
Prosecutor. He has to be of 7 years and.
above standing and the court has to re-
commend his namc—the High Court and
the District Court. But the Union of
India does not appoint public prosecutors.
They are being appointed by the State
governments themselves. So far as the
Union of India counsels are concerned
they are known as government plcaders or
standing counsels. They are more or less
for civil works. Hardly any criminal
case is being defended by them, We are
trying to put one standing counsel who
has experience of writ and appellate cases
and one counsel additional who knows
al:o criminal Jaws,

[Translation]

SHRIMATI PRABHAWATI GUPTA:
Mr. Deputy Speaker, Sir, I want to- know
from the hon. Minister whether it is a
fact that in spite of all the requisite qua-
lifications and experience, female advocates
are ignored. Will the hon, Minister issue
directions to the effect that appointment
of female advocates may also be made if
they have the requisite qualifications and
experience and they should not be ignored
in this matter ? I also want to know the
number of female advocates appointed on
such Panels during the last two to three
years?

SHRI H.R. BHARADWAJ: I am
glad that a question has been asked about
women. Of the appointments we have made
recently, 50 per cent are women.

[English]

SHRI KOLANDAIVELU : There are
senior counsels those who are practising
law in Supreme Court and also in  High
They are getting good emolu-
ments—lakhs and lakhs of rupces per
month. If the Government sclects a sgnior
counsel as a standing counsel and be is
not accepting the invitation or offer’made
by the Government, then, is there any
mandatory provision in the Advocates Act
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or Cr PC compelling the persons who are
being selected by the Government that
they have to accept the offer made by the
Government.

SHRI A K. SEN: There is no such
provision and I would not like to be de-

fended by any counsel who will have to
be forced into the job,
SHRI SOMNATH RATH : Will the

Minister consider that just like selecting
public prosecutors in the States the names
of panels may be recommended by some
authority.

SHRI H.R. BHARADWAJ : We have
subimtted already that we take into con-
fidence the judges and other people who
are concerned with the knowiedge of the
counsels and no authority can be prescri-
bed for judging the standard of the bar.

SHRIK. RAMAMURTHY: Sir, about the
appointm:nt of standing counsels and

panel of standing counsels T would like .

to know whether the hon. Minster in
his Ministry is having any review over the
functioning, particularly how many decrces
or.how many tases against Central Govern-
ment we have lost,

I am constrained to put forth that the
provision of excise duty over the malches
announced in the recent budget was con-
tested in the Madras High Courl  and an
injunction has been granted. A similar
injunction was also granted in 1983 for
the same provision. As a resull of it we
are incurring huge losses. In these two
occasions the Standing Counsel never
uttered even a single word  aganst
granting injunctions. So, I would like
to know whcether the Ministry has made
any review over thz functioning of the
panel of standing counsels.

SHRI HR. BHARADWAJ : These are
two completely diverse questions. We were
discussing about the appointment of
standing counsels and panel counsels. With
regard to the arrcars of revenue c¢ases and
other pendency we will require a separate
netice.
trol over the counsels who appear in the
cases and when the counsels appear and
the court judgements are received they
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are processed in the Ministry and whenever
there is any defect or error we go in for
appeal. Thereis no question of a counsel
being held responsible for losing g case.
It is the judgement of the court.

Oil Exploration in India by Soviet Union

*654. SHRI RAM PRAKASH :
SHRI K. KUNJAMBU : Will
the Minister of PETROLEUM be pleased
to state :

(a) whether Government are consider-
ing to give an on-shore/off-shore area for
oil exploration to Soviet Union ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a)and
(b). In accordance with the Indo-Soviet
Protocol signed in March, 1985 in New
Delhi, the Soviet Organisations would be
given an area in an idcntified basin to
conduct intensive integrated  explora.-
tion,

Decisions regarding ihe area, work
programme and time-frame are still to be
taken.

DR. KRUPASINDHU BHOT : I want
to know from the Minijster whether seismic
survey was conducted by Soviet Union in
1977-78 in the oilfields of our country and
they have delineated the zone of Hydrocarb-
ons and we are going to achieve the goal of
self-sufficiency inthe field of production of
crude oil. T also want to know whether
the Minister has taken up with the Soviet
Union and signed contracts for production
oriented exploratory drilling and what is the
outcome of this before 1985. Secondly,
Sir, the Minister has told us that in 1985
the protocol was signed with ths
Soviet Union for exploration of oil. The
Soviet Union is the sole pioneer of finding
Hydro-carbon areas in our country. May
1 know whether the Minister is aware of
the fact whether they have signed the pro-
tocol for exploration and seismic survey or
production-oriented exploratory drilling.

SHRI NAWAL KISHORE. SHARMA :
It is & fact that cqoperation in the feld ot



A3 Oral Answers

oil exploration dotes back to 1956 when
ONGC started extensive surveys for oil
on the basis of the recommendations
made by Soviet geologists, Under the pre-
sent agreement which has been arrived at
with the Soviet Deputy Minister who Visis
ted India in the last week of March,
1985, this question of enlarging the scope
of coopcration between India and USSR
was discussed. The two sides agreed (o a
new approach for having intensive and in-
tegrated exploration which could lead to
early development of hydro carbons in
certain defined areas in some basins.
Under this approach the Soviet Organisa-
tions would conduct exploratory operations
like geo-physical surveys, data processing
and interpretation, exploratory drilling
and in case of discovery drilling of " step-
out wells, to establish the potential of
the field. The responsibility for production
from the ficld would be that of the ONGC.
With regard 1o the cooperation which
has been there, therc are many areas in
which this cooperation is operating. If
you permit me, I can read this list, but it
is a long list.

DR. KRUPASINDHU BHOI : Sir, be-

fore 1985, was there any contractual ob-
ligation of the Government of India with
the Soviet Union for production-oricnted
exploratory drilling? I 1977-78, theyhave
delineated the zone of formation of hydro-car-
bons and old formations. Both off-shore and
on-shore, which will lead to our goal of
attaining self-sufficiency. I want t0 know
whether the Minister is aware of the fact
as to how many contracts have been signed
for production oriented exploratory drilling
with the Soviet Union before 1985

SHRI NAWAL KISHORE SHARMA :
There was no contract as such and there
was no-promise of self-sufficiency made by
the Soviet Union.

~ SHRI PRIYA RANJAN DAS MUNSI :
Sir, since the hon. Minister has stated that
there is a long list of areas identified for
exploration programme, I do not want to
jhsist on him to spell out the whole areas,
I would only like to know from him whe-
ther the West Bengal State is also includ-
ed in the list for exploration programme
By the Soviet experts in the Bay of Bengal
basin” . 'would also like to know from
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him whether the Soviets bave already
started their operation in the area.

SHRI NAWAL KISHORE SHARMA :
’I:h: Soviets are carrying out many activi-
ties in West Bengal. One such activity
has already been undertaken. One Soviet
contract party is engaged in carrying out
specific survey in Ranaghat, Jaboli and
Krishna Nagar areas in West Bengal
The party has already started survey work
on 9.5.1983. Another Indo-Soviet party
is cngaged in carrying out seismic survey
in Diamond Horbour in West Bengal. So,
the party already started the work on
14.12.1982, These Soviet interpretation
groups are s‘ationed in Calcutta, These-
groups are engaged in  re-interpretation
of the data pertaining to the arcas. This
is with regard to West Bengal.

SHRI BRAJAMOHAN MOHANTY :
What about Orissa ? The hon, Minister
may lay the list of areas on the Table of
the House.

MR. DEPUTY SPEAKER : We will
ask him to lay it on the Table of the
House.

SHRI DIGVIJAY SINH : Sir, about
five years apo, there was an intensive
survey of the Saurashtra High. There
has been a lull since then. I would like
to know from the hon. Minister whether
there is any protocol-signed for taking up
survey work in Saurashtra area.

SHRI NAWAL KISHORE SHARMA :
With regard to the Saurashtra area, the
area to be given to the Soviets for survey
work is still under the stage of discussion
and nothing is known as to what area will
be given to them.

[ Translation)

S.T.D. Serviee between Delhi and
Khajuraho (Madhya Pradesh)

*655. SHRIMATI VIDYAWATI CHA-
TURVEDI : Will the Minister of CO-
MMUNICATIONS be pleased to state :

(a) whether n the absence of S.T.D.
service with Delhi foreign tourist parties
visiting Khajuraho (Madhya Pradesh), which
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is'a famous Tourist Centre, have to face
great inconvenience as the information
about their arrival there is not received
in time;

(b) whether attention of Union Gov-
ernment has been drawn through repeated
written requests on behalf of the local
tourist agencies, hotels and the district
administration for providing this facili-
ty, and

~ (¢) ifso, the steps being taken by
Goveroment in this regard ?

[English]

THE MINISTER OF STATE OF THE
~ MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
The trunk calls between Khajuraho and
Delhi are subject to delay. Khajuraho is
8 manual exchange and there is no propo-
sal for a STD service between Delhi and
Khajuraho.

(b) No, Sir.

" (c) At present the trunk calls are rout-
ed via Chhatarpur, Satna and Jabalpur,
a distance of about 450 Kms, all on open
wite. Between Jabalpur and Delhi there
is a microwave System. To improve the
trunk services between New Delhi and
Khujuraho, a direct manuval circuit will
be provided betwecn New Delhi and
Chhatarpur, wherein the section from Delhi
to Sagar will be on Microwave medium
znd only about 100 Kms. portion of the
circuit will be on open wire, The transit
point will also be rcduced only to one at
Chhatarpur. This re-engineering is expe-
cted to be carried out by March end 1986.

[ Translation|

SHRIMATI VIDYAWATI CHATUR-
VEDI : Mr. Deputy Speaker Sir, Through
you, I want to draw the attention of the hon,
Minister to the World famous ‘tourist
centre Khajuraho, which is visited by
foreign and Indian tourists in thousands
in ' big groups. What happeus is that these
‘tourists reach there but the local tourist
agencies do not get information to this

.. effect in time, as a result of which, the

touris's are put to inconvenience. Se-
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condly, sometimes such sjtuations also
arose where the forsign guests reachsd there,
but our officers could not reach *here as
they did not get information about them
in time. As the hon. Minister has just
now told us they propose to set up a
microwave line from Delhi to Sagar, and
from Sagar to Chhatarpur and the circuit,
will be on open wire, I want to know
from the hon. Minister when the proposal
for a microwave line, from Sagar to
Chhatarpur was made and whether your
proposal now to keep an open line up to
Sagar will not create inconvenience ?

I want to tell you that if you want to
link Chhatarpur, you will not be able to
connect Chhatarpur with Delhi through
this microwave line, because a lot of
difficulty is experienced between Chhatar-
pur and Sagar. This circuit extends from
Sagar to Chhatarpur and from there up to
Khajuraho and sometimes it so happens.
that the information does not reach in
time as a result of which our big tourist
parties and other big people are put to
inconvenience,

SHRI RAM NIWAS MIRDHA : [t is
a fact that Khajuraho is a World famous
tourist spot and it has its own cultural impor-
tance, keeping these things in view, the sch-
cme to introduce telephone service between
Delhi and Chhatarpur and the suggestign
which I have just given and which we
intend to implement by March, 1986,
will remove the present inconvenience to a
great extent. I think, if we deviate from
our present programme, it will result in
delay in this work and the work which we
have now taken up will be able to largely
meet the demand of the hon. Member,

SHRIMATI VIDYAWATI CHATURVEDI :
Mr. Deputy Speaker, Sir, I have just now
asked in my question that initially the
proposal was to provids microwave line
upto Sagar and Chhatarpur and a cut has
been effected for the line between Sagar
and Chhatarpur for which you have pro-
posed to lay an open line. 1 want to know
the reasons for that ? Mr. Deputy Spea-
ker, Sir, Iama Member of Parliament
since 1966. No telephone trunk call for
Chhatarpur has materialized till today
without the intervention of a Minister,
Can the lik which you have provided fog
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trunk calls from Jabalpur, Sasar or Satna
not be changed into a direct livk between
Delhi and Chhatarpur for the convenience of
the public ?

SHRI RAM NIWAS MIRDHA:
Sir, it is true that at present trunk service
between Delhi and Chhatarpur or Dethi
and Khajuraho is not that efficient, Even
urgent calls take four hours to materialize,
what to speak of the ordinary calls. I do
not know, how much times they take.

(Interruptions)

SHRIMATI VIDYAWATI CHATUR-
VEDI : Sir, even the lightning calls do
not materialize for as many - as 2 days.

SHRI RAM NIWAS MIRDHA:
1 have myself admitted that the service are

not satisfactory, but 1 can assure you -

that the arrangements made by as and which
we arc implementing will result in the
service to a great extent.

[English}

SHRI C.P. THAKUR : I would like
to know whether there is a proposal to
link places of international tourist impor-
tannce with the STD system. There are
three places in Bihar—Nalanda, Gaya
and Rajgir, which are to be connected
with STD., I feel that it should bea
national policy.

SHRI RAM NIWAS MIRDHA : It
is certainly our endeavour to connect
places which are interdationally - known,
from the tourists’ point of view or other-
wisc and this is exactly what we are doing
in case of Khajuraho, which is otherwise
a very small and isolated place. But for
the tourist interest,we would not have direct-
ed all our attention to it. And the scheme
applies to Nalanda and other places
which he mentioned.

SHRI S.M. GURADDI : As stated
by the Minister that the tourist centres
are to be connected with the STD. Then
I would like to know whether the Govern-
ment i3 thinking of auto-exchanges for the
district headquarters first. They also
have to be connected with this STD ser-
vice at least in the Seventh Five Year

Plas,
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SHRI RAM NIWAS MIRDHA : Before we
connect all district headquarters with STD,
they should at least have the automatic exch-
anges. Ican confess that not many of
them have even automatic exchanges as
of to-day. Our 7th Plan envisages that
we will gradually put all the district head-
quarters with automatic exchanges, after
which as and when the traffic warrants,
STD would be provided. :

[Translation]

SHRI DILEEP SINGH BHURIA :
Mr. Deputy Spcaker, Sir, you know,
Madhya Pradesh is the largest State of
India. The means of communications
are in a very bad shape in this State, No
P.C.Os have been instal’ed at the tourist
centres of the State, like Khajuraho.
There are many citizs, like Ratlam
wherc automatic  tclephone  exchanges
should be installed, T want to know the
number of cities in which you ¢re going
to provide automatic exchanges and the
number of cities which are proposed to be
linked through 8 T.D. or microwave - dur-
ing the Seventh Plan.

SHRI RAM NIWAS MIRDHA : Sir,
this is a very important question, If the
hon. Member gives notice, I shall cer-
tainly reply to that. ’

[ English]

SHR1 PRATAP BHANU SHARMA :
I would like to know from the hon, Mini.
ster whether it is a fact that a few new
microwave link projects are being delay-
ed due to the defective equipments supplied
by the Indian Telephone Industries, e.g.
Vidhisha-Bhopal and Indore-Dewas micro-
wave link projects are known to me. They
are delayed duc to the defective equip-
ments supplicd by the Indian Telephone
Industries. I would like to know what
effective steps are being taken to commi-
ssion these dclayed projects immediately.

SHRI RAM NIWAS MIRDHA : It is
true that the supplies from Indian Telephone
Industries with respect to certain types of
equipment are getting delayed. 1 would
not say that these projects have been de-
layed because of defective microwave in-
struments supplied by Indian Telephone
Industries. Bot there is a lag in the supply,



19 Oral Answers

and some targets have not been able to

be achieved. We are (rying to improve
the working of the ITI with res-
pect to this, viz. to see that timely
supply of equipment is made. I am sure
that with our new thrust in this direction,
these projects will be completed soon.

University Recruiting Centres for Offi-
cers and Non-Commissioned Officers

*656. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of DEFENCE
be pleased to state :

() whether his Ministry has a propo-
sal for setting up recruiting centres for
officers and non-commissioned officers
in each University providing priority to
successful cadets of National Cadet
Corps;

(b) if so., the time by which such
centres will be started; and

(c) if not, the reasons therefor ?

THE MINISTER OF DEFENCE:
(STIRI P.V. NARASIMHA RAO): (a) to
(c) : A statement is laid on the table of
the House. »

Statement

The Officer cadre to the Aimed Forces
is recruited through the Examinations con-
ducted by the Union Public Service Com-
missicn and screcning by (he Sarvices
Sclection Boards. Since the Indian Army
is a voluntary force, no compulsory quota
has been fixed in recruitment for any cate-
gory of class or people. For the National
Cadet Corps ‘C’ Certificate holders who
qualily in the Union Public Service Com-
mission Examination and thc Services
Selection Boards, 32 seats per Course (out
of the total seats of 150) in the Indian
Military Academy, 6 seats in the Naval
Academy and 10 per cent of vacancies in
the Air Force Academy have been car-
marked. Till January 1985, all the
National Cadet Corps ‘C’ Certificate hol-
ders who qualified in the Union Public
Service Commission examination and the
Services Selection Boards have been ab-
sorbed inthe Indian Military Academy.
Indeed, vacancies earmarked for them have
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remained unfilled. The number of seats

carmarked for them is, therefore, adequate.

2. There is no direct recruitment to the
Junior Commissioned  Officers’ cadre,
Recruitment is made to the Other Ranks
through the 68 Recruiting Offices function-
ing throughout the country. In this recruit-
ment, the following weightage is given to
National Cadet Corps certificate holders :—

{a) NCC ‘A’ Certificate holders ....
5 marks.

(b) NCC B’ Certi‘icate holders ....
10 marks.

(¢) NCC ‘C’ Certificate holders ....
15 marks.

3. The minimum qualifications are
Matric for the matric-entry stream and
fifth standard for the normal entry stream.

4. In view of adequate facilities being
available for the successful cadets of the
National Cadet Corps, it is not considered
necessary to cet up recruiting centres for
Officers and other ranks in universities.

SHRI PRIYA RANJAN DAS MUNSI :
In the statement, the hon. Minisier has
stated that there are 68 recruiting centres
for the Army, and spcially the officers,
i.e. the commissioned officers go  through
the Union Public Service Commission,
and the Services Sclection Board. The
National Cadet 'Corps’s concept was a
little bit diluted after the Mahajan Commi-
ssion’s report; nevertheless, it is still
providing the strength and inspiration to
a number of young men in various Univer-
sities. The University Recruiting Centres
are there for the commissioned officers,
i.e. for directly screening them, specially
for ‘C* Certificatc-holders. As the Minister
is aware, Certificate ‘C’ examination is a
very tough examination in the examination
days, and all the heavy cquipments are
handled by the cadets—just as for the Ser-
vices Selection Board. So, regarding the
youngsters who obtain Certificate ‘C’, 1
find from the statement that only 32 out
of the 150 get into the Indian Military
Academy. Will the Minister consider,
therefore, increasing the strength of Cer-
tificate ‘C* holders for direct entry mto
the Indian Mnlltary Academy, and prou-
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ding the centres in the Universily itself,
to create a sense of belonging to the Army,
right from the studentship in universities.

SHRI V.P. NARASIMHA RAO : The state-
ment veéry clearly states that at present the
pattern is that the oTicers cadrein the arm-
ed forces is recruited through examinations
conducted by the UPSC and scresned by
Services Selection Board. What the hon.
member in effcct wants me to do is to by-
pass this and have a direct recruitment
for ‘C’ Certificate Holders so that they
could be straightway scnt to the Academy.
Now, this is something which involves a
departure from the present practice; and
so far as increasing of seats is concerned,
that may not be a probiem; but, as the
statement clearly slates the vacancies
earmarked for them have not be:n filled ;
they have remaincd unfilled at the moment.
So, while it may not be very difficult to
increase the seats, let us sece whether
seats already allotted can be filled in the
coming years. So, a departure¢ which in
effect he is suggesting, I am not in a posi-
tion to commit anything; at the most,
after I get a reportfrom the Director-
General which I have promised to the
House during the dcbate, we shall go in-
to that. But, T think it may not bea
good idea to bypass UPSC and the Services
Selection Boards. As T said, we will look
into that. But this is my first reaction,

SHRI PR1YA RANJAN DAS MUNSI :
Is he aware that—I1 do not know whether
it is still there~—from the successful cadets
of the NCC in colleges universities, a
large number of them were taken inlo a
training of OTU; and if they qualified in
that examination and training, they were
dirertly taken into the Services Selection
Boards. [ happened to be involved in this
course; that is why [ know the details of
it.  Will the Minister once again consider
to bring that course so that successful
cadets directly go to the OTU training
and from there they go to the army as
Commu:sioned Officers ?

SHRI P.V. NARASIMHA RAO: As 1
said, it essentially involves a departure
from the present pattern and a bypassing
of the UPSC. 1 keep my mind open, but
Icamot make a commitment. This will

depéod on so many other changes which we
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may have to bring about. So, fet us wait
and see how it works.

SHRI PIYUS TIRAKY :
proposal to have a Bengali rigiment,
Tamilnadu regiment and such otler regi-
ments which still have rot formed on
the line of Bihar Regimer¢, Sikh Regi-
ment, Dogra Regiment which follow Stale
name and perhaps sometimes the caste
name ?

Is there any

SHRT P.V. NARASIMHA RAO: 1
have to conclud: that he wants NCC (o
be regimented according to the States.
This is a question in regard to NCC, not
the atmy regiments.

SHRI PIYUS TIRAKY : Are you ready
to begin from here also ?

SHRI P.V. NARASIMHA RAO : | have
alrcady answered a question catcgorically
in this House that no such new regiments
on thosc lines will bc created. Now, if
the hon. member wants us to start from
NCC, again thc answer will bein- the
negative.

SHRI AJAY MUSHRAN : About 35
years ago, a system of entry for officers
through NCC was if a cadet had graduated
and passed part ‘C’ examination, he only
faced a Sc.ovices Selection Boards inter-
view; and after the interview, he did one
year training at the Indian Military- Aca-
demy after which if found fit, he was given
a commission. I am one of thuse products.
He¢ has got a very good numbcer of NCC
Cadets. Every coursce of one yedr duration
used to have about 50—80 cadcls directly
coning through this procedure. If ~ this
procedure was followed 35 years ago,
when we got good officer material, it should
be there today also. So, the qucsuon of
not being able to follow this sys'em again
gshould not be there. I feel that there
should be no difficulty. Would the hon.
Defence Minister be plcased to  assure us
that the system which once existed can be
made to exist and revived ?

SHRI P.V. NARASIMHA RAO : This
is too much of a commitment to say that
what was followed 35 years ago is still
valid today. As I said, I am preparcd to
have a second look at it. Let the reporf -
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from the Director General come. There
was 2 System, which  waschanged.
Now the system is through the
UPSC. It is not so lightly that I can
‘say that I am going to dispense with the
system.

MK. DEPUTY SPEAKER : Shri Ba-
lasaheb Vikhe Patil, Thc hon. Member
is absent.

PROF. Nirmala Kumari Shaktawat,
[ Translation]

Linking of Chittorgarh with Delhi and
Jaipur by S.T.D.

* 658. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
COMMUNICATIONS be pleassd to
state .

(a) whether a new building has been
coustructed in Chittorgarh, Rajasthan for
bringing about improvements in telecommu-
nication system there ;

(b) the time by which necessary equip-
ments will reach there to ensure smooth
functioning of telccommunication system ;

(c) the details of the other equipments
required for this purpose ;

(d) whether keeping in view the jm-
portance of Chittorgarh from tourism point
of view, Government propose to link this
town with Jaipur and Delhi by S.T.D.;
and

(e) if, not, the reasons therefor?

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) An automatic cxchange of MAX-II
type is under installation and is expected to
be completed by the end of this year.

(c) Important equipment like switches
and relay sets is still awaited and are ex-
pected to be supplied during the current
year,
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(d) Yes, Sir.

(e) In view of (d) above,

does not
arise, \

[ Translation)

PROF. NIRMALA SHAKTAWAT :
The hon. Minister has himself admitted
that Chittorgarh is important from the
tourism point, But, it is very backward so
far as telecommunications are concenred.
The building is ready thecre for the last
one year, but the work has not yet
started as the equipments have not been
provided. As state by the hon. Minister,
two equipments are not yet there. Simi-
larly, many other equipments such as
battery charges, meter rack, master clock,
etc. have also not been made available
thete. Iwould liketo know the time
by which all these equipments will reach
there.

SHRI RAM NIWAS MIRDHA : I
have already stated that in view of the
importance of Chittorgarh, we want that
the communication services should be
improved there. Therefore, we are trying
to accelerate the specd of on-going projects
there and | am confid znt that the on-going
scheme will start functioning fully by the
end of this year,

PROF. NIRMALA KUMARI] SHAKTA-
WAT : The hon. Minister has replied to
part (d) of my question in the affirmative
and said that he is going to link Chittor-
garh with Delhi and Jaipur through S.1.D.
I want to congratulate him for that. I
would like to know the time by which
this work would be completed.

SHRI RAM NIWAS MIRDHA : We
propose to link Chittorgarh with Trunk
Automatic Exchange of Jaipur during the
Seventh Five Year Plan. Thereafter, all
places like Udaipur, Delhi and Jaipur will
be linked with Chittorgarh through S.T.D.
We shall endeavour to do it during the
Seventh Five Year Plan,

SHRI BALKAVI BAIRAGI: Justas
hon, Minister has replied to the question
about Chittorgarh, he has said in reply to a
question that gthe district headquarters
which have automatic exchanges woglq.
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be directly finked with Delhi. I want to

know the time by which you will link the
district headquarters having . automatic
exchanges direct with Delhi through
S.T.D.

SHRI RAM NIWAS MIRDHA : What
I had said was that many of the disttict
headquarters did not have automatic
exchanges yet. Therefoie, there is no
question of their conversion into S.T.D.
During the Seventh Plan, first of all, they
will be converted from manual exchanges
to automatie exchanges. Thereafter, de-
pending on the local trafic and the im-
portance of the place, further work will
be taken up.

SHRI GIRDHARI AL VYAS:
Mr. Deputy Speaker, Sir Bhilwara has an
automatic exchange and it is an important
city also, Will the hon. Minister link it
with Delhi and Jaipur through S.T.D. this
year ?

SHRI RAM NIWAS MIRDHA :
Bhilwara is a very important place. In
view of this. a new Telephone Exchange
building is teing constructed there and it
will be inaugurated soon.

[English]

MR. DEPUTY SPEAKER : Question
hour is over.

WRITTEN ANSWERS TO QUESTIONS

[English]
Paper Plants in Orissa

*650. SHRI LAKSHMAN MALLICK :
Will the Minister OF INDUSTRY AND
COMPANY AFFAIRS be pleased to state :
(a) the places in various States where paper

plants have been set up during the Sixth

Five Year Plan period;

(b) whether Government propose to
establish any paper plant in Orissa;

(c) whether the State Goveérnment o
Orissa has approached Union Government

for setting up more paper plants in that .

State; and

(d) if so, the action taken in this re-
gard ? ‘
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THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL): (a) A statement
is attached. '

(b) : No such proposal is under consi-
deration of Central Government at pre-
Sent,

(c) and (d): Recommendations for
setting up of various paper projects have
been received from the State Government
from time to time. Apart from the paper
mills already in existence in Orissa at the
start of the VIth Plan, four paper mills
have been set up in the State during the
plan period.

Statement

List Showing the names of Places in
Various States where Paper Plants have been
set up During the Sixth Five Year Plan
Period.

ANDHRA PRADESH

S. No. Location
1. Bhadrachalam
2. Kurnool
3. Bamuluri
4. Mandapeta
Distt : East Godavri
5. Muthangi
Vill ; Sangareddy Taluk
MEDAK Distt.
6. Nellore
7. Near Guindy
Water Works
Guddapah
8. Pattancheru
Distt : Medak.
9, Srikakilam
10. Khammam
11, Distt : Nizarabad.
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~ BIHAR
12, Bagha
‘ P.O. Narainpur
District : Champaran
13. P.O. Garhbanaili .
. Purnea
14, P.O. Tilrathi
Baruani Ind. Area
Distt. Begasarai (Bihar)
CHANDIGARH
15. Chandigarh
GUJARAT
16. Ninet
17. Gangadhara
District ; Surat
18. Aunkleshwar
19, Laskana
Distt : Surat
20, Vapi
District : Valsad
21, Vapi
District : Valsad
22. Kalol
District : Panchmahal
23. Rajeda Near Balva
District : Ahmedabad
. 24, Vapi-396195
25. Ankleshwar
District ¢ -
Broach
26. Udhna
Distt : Surat
21. Distt ; Bharuch
28. District : Bulsar
29, Vapi
District : Valsad
30. GIDC Indl. Bstate
Distt : Valsad
31. Valsala

Near Hola Rly. Station

Distt : Batoda
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HARYANA

32.

33.
34,
35,

36.
37.

Deruhera
District : Mohindergarh -

Faridabad

Sirsa

Deruhera, District ; Mohinde-

rgarh.
Panipat

Daruhera
District : Mohindergarh.

HIMACHAL PRADESH

38, Barotiwala
Distt : Solan

39, Kala-Amb.

40, Kala-Amb,

4]. Barot.wala
District ¢ Solan

42. Barotiwala
District : Solan

43, Nalagarh
District : Solan (HP)

44, Vill, & P.O. Barotiwala
Distt : Solan (HP)

45. Lalji, Barotiwala
Distt : Solan (HP)

46. P.O. Kala-Amb.
District : Sirmur (HP)

KARNATAKA

47, Thandevapura
Nanjangud, Mysore,

43. Kollegal Taluk

49, Mandli Village

50. Sathyagala Village
Kollegal Taluk ‘
Mysore Distt : (Karnataka)

MAHARASHTRA
§1.  Taluk :Khanda

Distt : Satara
Maharashtra
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§2. Village Changera
Distt : Bandora,
Msharashtra

3. Mayur Road,
Near MSEB
Sub St. Worara,
pistt : Chandrapur

54, Vill. Manegaon & Takli,
Teh, Savner, Distt : Nagpur

58, Distt : Kolapur

Varananagar (Maharashtra)

56. Sihara Kanhan
Disty + Nagpur

57,  Nagpur
58. Via Bhusawal
Jalgaon (Maharashtra)
59, District : Qodichiroli
(Maharashtra)
60. District : Kothapur
(Maharashtra)
61. Jalagaon (Maharashtra)
MADHYA PRADESH
62, Banmote
District : Merena
63. Jatarpur
Vidisha

64. Vidisha (MP)
85, Village : Dhemka

66, Industrial Estate,
Vidisha (MP)

87, Distt : Bilaspur (MP)

NAGALAND
68, Tult Mokakchung
QORISSA

69, Jbaria, Distt : Mayurbhanj
70, Balagopalpur, Distt : Balasore

71. Joyporo, Distt : Koraput
n, Jugatpur,‘ Distt : Cuitack

PUNIAB
o 1 3' Ah‘(m,
Hcshiarpur
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74, Nangli
Anrritsar ‘

5. Village : Malikpur Ahmedgark
Distt : Sangrur

76. Post Banah,
Hoshiarpur

m, Bhatian,
Ludhiang

78. Rajpura,
Patiala

79.. Bhatinda

80, Sangrama Sahib,
Toran Taran Road,
Amritsar

81. Teh ; Batla,
District : Gurdaspur

82, Kotkepura, Punjsb'

83. Distt : Ropar, Punjab

84. Muktsar, Malout Road,
Vill : Rupna ’
Near Chand Bhan

RAJASTHAN

83 Delhi-Alwar Road,
Distt : Alwar

86. Derula, Alwar,
Rajasthan

87. Gunjol
Teh : Mathdwara
District : Udaipur

88, Rupaneli (Bhilwara)

89. Distt : Alwar

90. Vill : Raghupathpus
R.S. Talera
Distt : Bundi,
Rajasthan

TAMIL NADU

91, Pungar Vill :
Bhavaninagar

92, Mayuram P.O.
Needor
Distt : Thanjavur

93, Pullan Viduthi-622304
Alangudi Taluk
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94, Tirunelveli 120, Noida
95. Vilampatti P.O. Ghaziabad
‘ Via Ni”apo‘ﬂt 21. Disrrict ° :
Madurai Distt. 1 isrrict : Faizabad
' 122, Nanuta Distt.
96. Thanjavur Distt. .
97. Distt : Ramanathapuram 123. Vill. & P.O. Makhiyat
: Bhopa Road,
98. Vadakuthu, Panruti Taluk, Muzafi ‘ .
District : South Aroct. uzafiarnagar
99, PO Pollachi 124. Vill. Bhainsa
(Coimbatore) 22, K.M. on Meerut Road
Mawana (Meerut)
UTTAR PRADESH ,
125. Plot No. 4/1 Industrial
100. Muzaffarnagar Estate-2, Faizabad (U.P.)
101. Ghaziabad 126. 38/2 Site No. 4,
Sahibabad Indl. 3,000 Estate,
102 Dhampur Sahibabad (U.P.)
103. Chithera (Dadri)
e . 127. P.O. Lalkua
trict ; ’
District ; Ghaziabad Distt : Nainital 20.000
104. Ghaziabad U.P. 262-402,
108. Sahibabad WEST BENGAL
106, Muzaffarnagar
128, South Chanmari
107. Rampur P.O. Kalyani Distt : Nadia
108. Sikrikalan 129. Chottoparua
Modinagar Rani Ganj
109. Sikandrabad ‘130. Raninagar P.O.
Bulandshabar Chakdah
istt ¢ ,
110. Bara Pech Distt : Nadia
. . 131. Shiwramnjar
111. 1&'”‘ :P’O' %‘b" P.O. Manikpura
VZaliATnagas Distt : Midnapur
112. Rai Bareilly West Bengal
113, Vill. Sikka 132, Bbandartikari,
P.O. Shamli, P.O. Parbasthali,
Mnzaffarnagar Distt : Burdwan,
. West Bengal.
114, Noida,
District : Ghaziabad Growth Rate in Engineering Industry
115. 3{;}"‘,“ Agra *651. SHRI B.V. DESAI: Will the
: Minister of INDUSTRY AND COMPANY
116. Rai Bareilly AFFAIRS be pleased (o state :
117. Modinagar (2) whether it is a fact that the engi-
118. Khalilabad- neering industry has recorded a 7.6 per
Basti cent growth rate during the eight months
‘ period from April-November, 1984 over
119. Sahibabad the corresponding period of the previous
Ghaziabad , . year :



33 Written Answers

(b) if so, whether a wide section of
the engineering industry has shown improv-
ed results during this period but certain
sectors like road rollers; paper and pulp
machinery have clocked negative growth
rates ;

(c) the main reasons for showing this
negative trend ;

(d) the steps being taken by Govern-
ment to increase production during 1985-
86 ; and

(¢) the programmes that are likely to
be undertaken ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
- AND COMPANY AFFAIRS (SHRI
VEERENL RA PATIL) : (a) According to
C.5.0, Index of Industrial Production,
growth rate of the industries in the Engi-
neering Sector was 7.3 per cent during
April-November 1984 over the corres-
ponding period of the previous year.

(b) Yes, Sir.

(c) Shortage of power, raw material
& temporary imbalances in supply and
demand are some of the main factors
responsible for deceleration in production
in some of the idustries which showed
negative growth.

(d) and (¢) The Government has been
taking several steps to stimulate industrial
production through appropriate changes in
industrial, licénsing & import policies as
well as through monetary and fiscal mea-
sures. Steps have also been taken to
improve the infrastructural support.

Capacity Utllisation of Gurgaon Unit
of Indian Drugs and Pharmaceuticals
Limited

¥652. SHRI Y.S. MAHAJAN : Will

the Minister of CHEMICALS AND FERTI-

LIZERS be pleased to'state:

(@) the installed capacity of the Gur-
gaon plant of Indian Drugs and Pharma-
ceuticals Limjted ;
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~ (b) whether the plantis working only
for one shift with capacity utilisation
around 30 per cent ;

(c) if so, the reosons therefor ;.

(d) whether the plant has the capacity
to formulate medicines to meet the entire
demand of the country and despite that
the IDPL is getting formulations done
from private parties on loan licensing :

(e) if so, the reasons thereof ;

(f) whether some of the most expen-
sive machines imported for the p]ant are
yet to be installed ; and

(g) if so, the reasons therefor ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI VEE-
RENDRA PATIL : (a) A Statement is
attached.

(b) No, Sir; The plant is being run in
two shifts excepting for injectables. The
capacity utilisation is indicated in the
statement referred to in reply to part(a)
above.

(c) The main reasons for under-utili-
sation of capacity arc inadequate supply
of power and labour problems and demand
constraint.

(d) and (e) : Plant does not have capa-
city to formulate the entire demand of the
country.

Indian Drugs and Pharmaceuticals
Limited is resorting to loan licensing only
in exigencies such as:

(i Where the items were not in
IDPL’s range of production

(ii) Capacity constraint and
schedule of supply.

tight

(f) No, Sir.

() Docs not arise,
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'STATEMENT

Original 1982-83

1983-84 1984 85

Installed

Capacity Actual %Capacity Actual %Capacity Actual %Capacity
Prodn. Utilisation Prodn. Utilisation Prodn. Utilisation

(i) Tablets Million 1141  544.27 48
(ii) Capsules ,, 50 15.65 31
(iii) Syrup KL 600  230.20 38

(iv) Ampoule Million 50
3.77 5

(v) Vials ” 20 |

(vi) Powder MT 145 103.16 i
(vii) Ointment *’ 25 042 —

600.5 53 449.8 43
1758 35 14.09 28
217.68 36 19433 32
0.509 1 0721 1
311 16 293 15
127.44 33 99,70 26
(capacity

raised to 390
MT in 1983-84

0.314 1 — —_

Setback in Telecommunication Projects
in 1985.86 Due to Shortage of Funds

‘657. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that the tele-
communication progress in the country
will suffer a severe setback as 54 per
cent of its demand for funds for 1985-86
has been cut down ;

(b) if so, how are the expansion pro-
jects going to be affected ;

(c) the areas in the country where the
expansion schemes will have to be slowed
down or not taken up ; and

(d) whether it is going to affect the on-
going or new schemesin Maharashtra ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) :

(a) Yes, Sir.

(b) Work on expansion projects will
be slowed down. :

(c) There will be cutsin expansion
schemes spread all over the country. -

(d) The on-going projects in Maha-
rasht_ra as in other States will receive
priofity over new projects.

Invention of new Drugs by Hindustan
Antibiotics Limited, Pune

“659. SHRI VIJAY N. PATIL :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :
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(a) 'whether recently some new drugs
have been invented at the Hindustan
Antibiotics Limited, Pune;

(b) if so, the details of these drugs
and their annual production ; and

(c) the names of the diseases against
which these drugs are effective ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI VEE-
RENDRA PATIL) : (a) No, Sir.

(®) and (c) Do not arise.

Conversion of Manual Telephone Exchanges
into Auto Telephone Exchanges in Orissa

*660. SHRI CHINTAMANI JENA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of manual exchanges
functioning in Orissa and the names of the
cities which are having suchexchanges ;

(b) the number of telephone exchanges
in Orissa converted into auto exchanges
during the Sixth Five Year Plan; and

(c) the names of manual telephone
exchanges likely to be converted into
auto exchanges during the Seventh Five
Year Plan period ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA : (a) There
are 45 manual exchanges functioning in
Orissa. The details are given in the
attached statement,

(b) Five telephone exchanges were
converted into auto during the Sixth Five
Year Plan.

(c) The exchanges would be taken up
for automatisation progressively in the
7th Five Year Plan subject to availability
of equipment and funds,
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STATEMENT

Manual Exchanges in Orissa and the names
of stations having such exchanges

Name of Exchange

Station at which

locared
Anandapur Keanjhar
Aska Ganjam
Athga}h Cuttack
Balasore Balasore
Balugaon Puri
Barbil Keonjhar
Baripada Mayur
Barapalli Sambalpur
Bhanja Nagar Ganjam
Biramitrapur Sundergarh
Boudh Phulbani
Burla Sambalpur
Chatrapur Ganjam
Dhanmandal Cuttack
Dhenkenal Dhenkena!
Hirakud Sambalpur
Jagatsingpur Cuttack |
Jaipur Road Cuttack
Jaipur Town Cuttack
Jatni Puri
Jeypore Koraput
Joda Keonjhar
Kantabhanji Bolangir
Karanjia Mayurbhanj
Kendrapara Cuttack
Kendupatna . Cuttack
Kesinga Kalahandi
Keonjhar K eonjhar
Kharier Rosd Kalahand!
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Khurda
Koraput
Lahunipari
Nayagarh

No“;rangpur
Padmpur
Paralakhemundi
Phulbani
Rairangpur
Rajgangpur
Rayagada
Sambalpur
Sundergarh
Talcher
Tatlagarh

Vikrampur

- APRIL 30; 1985

Puri
Koraput
Sundergarh

Puri

Koraput

Sambalpur

Ganjam
Phulbani
Mayurbhanj
Sundergarh
Koraput
Sambalpur
Sundergarh
Dhenkenal
Bolangir
Dhenkenal
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34.5 million tonnes of cement by 1984-85,
namely. C
.
(b) Production achieved during the
terminal year of Sixth Five Year Plan
was of the order of 30 million tonnes of
cement,

(c) The consumption of cement during
the Sixth Five Year Plan was .of the
following order :

(In million tonnes)

Year Consumption
1980-81 20.53
1981-82 - 22.65
1982-83 24.84
1983-84 29.71
1984-85 30.37

Cement Production in Sixth Plan

¥661. SHRIMATI JAYANTI PATNAIK :
SHRI SOMNATH RATH : Will the
Minister of INDUSTRY AND COMPANY

AFFAIRS be pleased to state :

(a) the target set for the production

of cement during the Sixth Plan ;

(b) the actual achievement made ‘n the
production of cement

Pan ;

(c) the details of total cement con-

during the Sixth

sumption during that period ; and

(d) the number of new cement manu-
facturing units set up in different States

during the said period ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY

AND COMPANY

VEERENDRA PATIL :

(a) The Sixth Five Year Plan Doeus
ment had envisaged an output of 34 to-

AFFAIRS

(@) 50 (Fifty).

Master Plan for Postal and Telecommu.
"nication Network for Hill, Tribal and
Backward Areas

*662. SHRI GIRIDHAR GOMANGO :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether his Ministry had issued
guidelines to the Postal and Telecommuni-
cation Circles regarding the development
of hill, tribal and backward areas of their
Circles during the Sixth Plan period ;

(b) if 8o, the development made by the
Postal and Telecommunication Circles
after the implementation of the policy and
before the extension of the policy ;

(c) whether these Circles have prepared
a Master Plan of Postal and Telecommuni-
cation network for hill, tribal and backward
areas and submitted the schemes to his
Ministry for Seventh Plan ;

(d) if so, the schemes prepared for the
Seventh Plan ; and '

(¢) if not, the réasom therefor 7
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THE MINISTER OF STATE 'OF THE
MINISTRY OF COMMUNICATIONS
(SARI RAM NIWAS MIRDHA): (a)
POSTAL SECTOR : As norms already
existed for expansion of postal facilities
in the rural areas including tribal and
backward areas of the country, no separate
guidelines werc required to be issued to
the Circles during the Sixth Plan Period.
Targets based on outlay approved by the
Planning Commission for each Annual Plan
of the Sixth Five Year Plan were allocated
to the Circles for achievements in which
separate targets were indicated for back-
ward and the tribal areas. These targets
also included the hill areas falling under
the backward and tribal areas.

TELECOM. SECTOR : Yes, Sir.

(b) POSTAL SECTOR : Rural
post offices opened during the Sixth

Five Year Plan including 1570 in 6752
the tribal areas and 1576 in back
ward areas.

TELECOM. SECTOR : Total likely

achievements in Sixth Five Year Plan
are :
(i) Switching Equipment Capacity—
32,000 lines
(ii) Telephone Exchanges — 381

(iii) STD Routes (Point to Point) — 12

(iv) UHF Schemes — 1017

routes Kms,

(v) Long Distance PCOs — 1677
(vi) Telegraph Offices — 1364
(vii) Telex Capacity — 220
lines.

(c) and (d) POSTAL SECTOR : Plans
for postal development in normal, back-
ward and tribal areas have been formulat-
ed for the Seventh Plan and sent to
Planning Commission. The Plan is yet to
be finalised. .

TELECOM SECTOR :
(c) Yes, Sir.

(d) Major schemes prepared for im-
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plementation during the Seventh Plan
are .

(i) Switching Equipment
capacity ~— 177,400 L
(ii) Telephone Exchanges — 955

(iii) STD Routes

(Pt. to Pt.) ~— 158 UHF
Schemes.
(iv) UHF Schemes — 63

(v) Long Distance PCOs — 2841
(vi) Telex Capacity — 830 Lines

— 2500
(Tentative)

(vii) Telegraph Offices

(e) POSTAL SECTOR : Does not

arise.

TELECOM. SECTOR : Does not arise.

Ban on setting up Smalt Scale Units
by Multinational Companies

*663. SHRIRAM BHAGAT PASWAN :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to state :

(a) whether Govcrnment propose to
impose ban on setting up of small scale
units by large industrial houses and multi-
nationals on the ground that these are
harming the intcrests of small scale entre-
preneurs and that a ban is necessary in
order to prevent the hold of M.R.T.P.
companies over the small scale sector;

(b) if so, the details thereof ; and

(c) whether all small scale units,
directly or indirectly controlled by these
large houses, are proposzd to be taken
over by Government ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERNDKA PATIL) : (a) and (b) Accord-
ing to the definition of a small scale unit,
it shall not be a subsidiary of or owned
or controlled by any other undertaking.
If a small scale unit is owned or controlled
by any other undertaking, it automatically
ceases to be a small scale unit and the



A3 Written Answers

question of grant of an industrial lcence
to such 2 unit can be considered only if it
undertakes to export a minimum of 75%
of its production.

(c) : There is no proposal under the
consideration of Government to take over
the small scale units, directly or indirectiy,
controlled or owned by large houses.

Additional Telephone Exchanges at
Koregaon, Malad and Kandivalee.

*664. SHRI ANOOPCHAND SHAH :
Will the Minister of COMMUNICATIONS
be pleased to slate :

(a) whether Government propose to
establish additional telephone exchanges,
in Koregaon, Malad and Kandivalee as
the people living in these busy suburbs are
facing great difficulty duc to only one
Telephone Exchange ;

(b) the time by which these are propos-
¢d to be set up ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (2) Yes,
Sir. Additional telephone exchanges have
been planned at Goregaon (not Koregaon)
and Kandivalee which are now served from
Malad Exchange. There is no scope for
expansion of Malad Telephone Exchange.

(b) and (c) : It is expected that the
new telephone exchanges at Goregaon and
Kandivalce will be set up in 1989-90.

Setting up of Chemicals and Fertilizers
Factory in Karnataka

1665. SHRI V.S. KRISHNA IYER :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the number of fertilizers and
chemicals factories in public sector located
in Karnataka ;

(b) ‘whether it is a fact that there is an
‘urgent need for setting up of a chemicals
‘and fertilizers factory in public sector ‘in
Karnataka ; and
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(c) the action taken by Govcmm&nt in
this regard ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL) : (a) There are no
public sector chemical/fertilizer factories
in Karnataka.

(b) No, Sir.

(c) : Does not arise.

Gas Found in Rajasthan

*666. SHRI VIRDHI CHANDER JAIN :
Will the Minister of PETKOLEUM be
pleased to state :

(a) whether itis a fact that the Oil
and Natural Gas Commission has found
gas in Ghotaru and Manhar Tibba of Jai-
salmer district of Rajasthan ;

(b) if so, the total quantity of Gas and
the mode of its use ;

(c) whether the Commission has got
only one rig as a result of wnich the pro-
gress of drilling work has bsen very slow ;

(d) whether the Commission proposes
to arrange for modern rigs to accelerate
the speed of the work ; and

(e) if so, the time by which rigs will
be arranged ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) Yes,
Sir,

(b) The total recoverable reserves of
these two gas fields are estimated at about
540 million cubic metres. The exploitation
of these gas fields has not commenced so
far.

(¢) According to the scheduled drilling
programme, one rig is working in Rajasthan
at present,

(d) Yes, Sir.

(¢) 3 rigs are planned to be deployed
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Growth of Monopoly Houses -

*667. SHRI YASHWANT RAO
GADAKH PATIL :
PROF. RAMKRISHNA MORE:

Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to state:

(a) whether it is a fact that Monopoly
Houses have increased their assets from
Rs. 66,14 crores to Rs. 11,284 crores
during the last few years ;

(b) if so, the details thereof ; and

(c) thesteps being taken by Govern-
ment to curb the expansion of Monopoly
Houses in the countty ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI VEER-
ENDRA PATIL) : (a) and (b) : The assets
of top 20 Monopoly Houses in 1979 ranked
by size of their assets in the year 1980
were Rs. 6614.89 crores. The assets of
top 20 houses in 1982 ranked by size of
assets in that year increased to Rs. 11,284.61
crores,

(:) MRTP Act is not against growth
of large industrial houses per se. The
objective of the MRTP Act is not to totally
prevent the growth of the Monopoly
Houses in the country but to regulate their
expansion and growth keeping in view the
national, econom’c and industrial priorilies
and to ensure that such growth does not
result in the concentration of economic
power to the common detriment.

Duty on Formic Acid

‘668. PROF. P. J. KURIEN : Will the
Minister OF CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether the basic duty on formic
acid has been increased from 70 per cent
to 100 per cent ;

(b) whether it i a fact that there is a
very wide gap between imported and in-
digenous prices of formic acid ; and

(¢) lf 80, whether Government propose
to review the import policy with a view to
~ ban the import of formic acid ?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL) : (a) and (b) Yes,
Sir.

(c) In the Import and Export Policy,
1985—88, Government have banned the
Import of formic acid by placing it in
Appendix 2B. Government have also res-
tricted the import of formic acid under the
Replenishment Scheme (Appendix 17)
from 0.25% of the value of exports of
leather and leather goods to 0.09 %.

Turkey’s interest in import of Scooters,
Motor-Cycles

4764. SHRI ANANTA PRASAD
SETHI : Will the Minister of INDUSTRY
AND COMPANY AFFAIRS be pleased
to state :

(a) whether it is a fact that Turkey has
evinced interest in the import of scooters,
motor-cycles and collaboration in thé auto-
ancillary sector ; and

(b) if so, the details regarding the agree-
ment, if any, arrived at in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHD.
KHAN) : (a) and (b) : During the recent
meetjng of the Indo-Turkish Joint Commi.
ttee, the prospects of cooperation for esta-
blishment of manufacturing facilities for
two wheelers in Turkey were recognised.
It is expected that a Turkish delegation
may visit India for discussions with the
Indian manufacturers,

Transfer Vouchers of L.P.G. Connections

4765. SHRI ZAINAL ABEDIN :
SHRI MOTI LAL SINGH :
SHRI SANTOSH KUMAK
SINGH
SHRI SIDHA LAL MURMU
will the Minister of PETROLEUM be

pleased to state :

(a) whether various dealers of the
Indian @il Corporation in Delhi/New
Delhi dealing with LPG connections have'
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received a large number of transfer
vouchers from all over the country, with
particular reference to trans-Yamuna
area ;

(b) if so, the details thereof :

(c) whether those transfer vouchers

are holding lesser amount of security ;
and

(d) whether any inquiry has been
conducted to ascertain the genuineness of

those transfer vouchers ; and
(e) if so, the results thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) :

(a) Yes, Sir.

(b) The details of Transfer Vouchers
(TVs) received by the distributors in Delhi/
New Delhi during January-February, 1985
are as under :—

Indane TVs Other Co.
TVs
January, 1985 4460 36
February, 19895 3586 33

There are 8 Indane distributors opera-
ting in the Trans-Yamuna area. The details
of TVs received by them are as under :—

Indane TVs Other Co.
TVs
January, 1985 475 141
February, 1985 400 44

(c), to (¢) In terms of the policy cur-
rently in  vogue, LPG distributors are
required to release gas connections against
such TVs by collecting the security deposit
at the rate indicated in the TVs. As and
when the TV is presented to a distributor,
he releases the connection to the consu-
‘mer and seeks confirmation from the origi-
nating distributor about its genuineness.
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Spurious sale of Kerosene in Gargaon

4766. SHRI G.M. BANATWALLA :
Will the Minister of PETROLEUM be
pleased. to state :

(a) whether the attention of Govern-
ment has been drawn to the news-item
captioned ‘Big spurious Kerosene Sale
racket in Gurgaon’ appeared in ‘Economic
Times® of 15 January, 1985 ;

(b) if so, the details of the alleged
racket; and

(c) the steps, if any, taken by Govern-
ment in the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM : (SHRI
NAWAL KISHORE SHARMA) :

(a) Government has scen the news

report.

(b) and (¢) The news report mentioned,
among other things, growth of unlicenced
diesel-dumps, sale of adultcrated HSD
and non-availability of kerosenc at the
ration shops.

The matter was taken up with the
State Government. It has been reported
that District Magistrate, Gurgaon, inadver-
tently issued ‘‘no objection certificate’ to
some outlets to deal in diesel, and it was
subsequently found that they were dealing
in kerosene also. On the advice of the
State Government, the District Magistrate,
Gurgaon, has cancelled the *“no objection
certificate’’ of these retail outlets, who
were the source of adulteration. The Distt.
authorities have also initiated criminal
proceedings against the retailers who were
found storing HSD in bulk without a licence
in the prescribed form.

Delhi Telephones Area Managers

4767. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether any assessment has been
made fram the point of view of subscri-
bers’ day-to-day dealings. with the Tele-
phone Departmient about the utility of
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the system of Area Managers in the
capital, particularly its impact on the
correct billing, efficient working of the
telephone services, immediate compliance
of the complaints about faulty telephones
and other related matters ;

(b) if so, the details thereof ; and

(c) the steps he proposes to take to
accommodate all public dealing sections
in a compact position ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) :

(a) No such formal assessment has
been made about the woiking of the sys-
tem of Area Managers in the capital,

(b) Does not arise.

(c) Action to accommodate all public
dealing sections in a compact position has
already been initiated wherever feasible.

Linking of Towns in Maharashtra with
Bombay by S.T.D.

4768. SHRI
the Minister of
be pleased to state :

R.M. BHOYE : will
COMMUNICATIONS

(a) the names of towns in Maharashtra
planned to be linked by S.T.D. with Bom-
bay during 1985-86 ;

(b) the names of towns planned to be
finked by STD with Delhi During 1985-
86 ; and

(c) whether any request in this regard
has been made by Government of Maha-
rashtra to the Union Government,

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) :

(a) Bhusawal, Chandrapur and Shri-
rampur arec likely to be linked by S.T.D.
with Bombay during 1985-86.

(b) Jalgaon, Bhusawal, Chandrapur
and Shrirampur are likely to be linked by
B8.T.D. with Delhi during 1985-86.
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(¢) Yes, Sir. Request for S.T.D. to
some of the stations has been received,

New Marketing Strategy by OPEC

4769. SHRI BHOLA NATH SEN:
Will the Minister of PETROLEUM be
pleased to state :

(a) whether Government have infor-
mation about the new marketing strategy
reported to have been initiated by the
Organisation of Petroleum Exporting
Countries (OPEC) to prevent further
declinc in crude oil prices and the reac-
tion of the developing countries to the
proposal ;

(b) if so, the details thereof :

(c) the reaction of Government there-
to.;

»

(d) the responsc of the OPEC and
non-OPEC countrics ; and

() the present position ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM : (SHRI
NAWAL KISHORE SHARMA) : (@) to
(e) There have been Press Reports that

OPEC countries have decided to hold on

to the targets of production assigned to
various members and have also dcvised
measures to enforce these production
quotas amongst its members, This is more
in the nature of self-policing to discipline
members of their own organisation.

In the total world oil production, the
share of OPEC oil is declining and that
of non-OPEC oil is increasing. Even if
OPEC quota is strictlly adhered to, this
should not be a matter of serious concern,
However, the market is being constantly
watched for an appropriate response to
any developing situation.

[ Translation]
Expansion of Gorakhpur Fertilizer Factory

4770, SHRI MADAN PANDEY :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

~ (a) whether a scheme to expand the
Gomskhpur Fertiliger Factory witha view
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to increase its capacity is under considera-
‘tion of Government ;

(b) if so, the details thereof ; and

(c) the time by which it is likely to be
implemented ?

THE MINISTER' OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI VEE-
RENDRA PATIL) : (a) No, Sir.

(b) and (c) Do not arise,

[ English]

Survey for limestone deposits in Gujarat,
Madhya Pradesh 2nd Orissa

4771, SHRI1 AMAR
RATHAWA :

SHRI CHINTAMANI JENA :

Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to state :

SINH
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in Gujarat, Madhya Pradesh and Orissa ;
if so, the details of its findings ; and

. (b) whether there is any propoﬁl to
set up cement plants in those areas ; if so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (S,HR] ARIF MOHAM-
MAD KHAN) : (a) The Geological Sur-
vey of India have surveyed and estimated
limestone reserves of about 10792 million
tonnes in Gujarat, 8218 million tonnes in
Madhya Pradesh and 840 million tonnes
in Orissa of which cement grade limestone
reserves are 7356 million tonnesin Guja-
rat, 3713 million tonnes in Madhya
Pradesh and 165 million tonnes in Orissa,

(b) Details of approvals given by way
of issue of Industnal Licences/Letters of
Intent/Registration with DGTD for expan-
sion/setting up of new cement units in the

(a) whether any survey has been three Slates are given in the attached
conducted to find out limestone deposits Statement.
Statement

List of units which have been Issued Industrial Licences|Letters of intent|Registration
with DGTD for Expansion/Setting up of units for manufacture of Cement in the
States of Gujarat, Madhya Pradesh and Orissa

Name Location Capacilty
(Lakh tonnes
per annum
GUJARAT :
1. Larger Units :
1. Cement Corporation of Gujarat Ltd. Veraval 10.00
2. Digvijay Cement Sikka 4.85
Jamnagar (SE)
3. Digvijay Cement Sikka 4,85
Jamnagar (SE)
4. A.CC. Ltd,; Sevalia 0.80
Kaira (SE)
5. Gujarat Ambuja Cements Ltd., Mahua 5.00
6. Arbuda Cement (White) Dhantral 0.45
7. Gujarat Himalaya Cements (White) Ranavay 0.50
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1. Mini :

8. Shri R.M. Khatau (Jagdamba Cement) Danta. 0.66

9. M/s, Shatrunjay Cements Ltd. Bhavnagar 0.66
10. Shri Niranjan Shah Junagarh 0.66
11. M/s Ambika Cement Junagarh 0.66
12. M/s Combined Cement Co. (P) Ltd. Kutch 0.66
13. Shri Om Prakash Shyam Sunder Agarwal Mehsana 0.66
14, M/s Vekman’s Pvt Ltd. Junagarh 0.66
15. S/Shri S.K. Gandhi & R. B. Gandhi Banaskantha 0.66
16. 'Shri L.T. Bansali Banaskantha 0.66
17. Shri Hashmukh Vinod Banaskantha 0.66
18. Radhakrishna Cements Ltd. Banaskantha 0.66
19. Amigarh Cements Banaskantha 0.66
20. Kandhar Cements (P) Ltd. Junagarh 0.66
21. Marvel Fairs Amroli 0.66
22. Jupiter Cements Jamnagar 0.66

IIl. Registered with DGTD :

23. P. H. P. Cement Industries Bhavnagar 0.27
24. M/s Kutch Cements (P) Ltd. Kutch 0,21
25. Sh. Girnar Cement Co. (P) Ltd. Junagarh 0.30
26. M]/s. Swastic Cement Co. (P) Ltd. ’ 0.30
27. M/s. Gujarat Cement (P.S. Shah) Bhavnagar 0.50
28, Suvin Cenuents (P).Ltd., Surendranagar 0.30
29, M/s. JK. Cement (P) Ltd. Kutch 0.10
30. M/s Swaminarayan Cement ” | : 0.10
31. M/s Ruparel Cement (P) Ltd. Bhavnagar 0.30
32. M/s Ajmera Cements (P) Ltd. Junagarh 0.30
33, M/s. Patel & Lalka Cement Kutch 0.108
34, M/s. H. Ramchand Cement (P} Ltd. , 0.108
35. Dr. Gopalbhai Meghjibhai Patel, Gondal Junagarh 0.30
36. Mj/s. Deshi Cement (P) Ltd, Rajkot 0.30
37. M/s. Gala Cement (P) Ltd. - Kutch 0.108
38. M/s. Star Cement Works ”» 0.15

39. Dwarkadhish Cement Ind, Junagarh 0.12
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MADHYA PRADESH :

L
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10,

12.
13.

14,
11,
15.
16.
17.
18.
19.

48

20.
a1,
2,
23,
24.
28,
26.
21,
28,
29,
30,
31

Large Units

Cement Corporation of India
-do-

Birla Jute & Indl.

A.CC.

Gwalior Rayon

Raymond Woollen Mills

A.CC.

Modi Cements

Jaypee Rewa

Myéore Cements

Hyderabad Asbestos

Standard Mills Co.

J. K. Synthetics

Bharat Commerce & Industries

Mini .

Shri Rana Hanuman Singh

Shri S.K. Khaitan

M.P. State Indl. Corpn. Ltd.

Dhar Cements Ltd.'

Bharat Food Industries Ltd.

Registered with DGTD :

M/s. Calcara Products (P) Ltd.
M/s. Abhishek Cement
M/s Gwalior Cement Co.

M/s. Quality Cement Ind. Ltd.

APRIL 30, 1945

M/s. Gandhari Cement Mfg. Co.

Shri S.L. Poddar
Sbri Ramjidas Sharma

, Shri Rajesh Kr. Agarwal

Shri Akhilesh Jain

Shri 8. Jaswant Singh

Mls V;mdana Cement Co, Ltd.
M/s Varun Cement (P) Ltd.

Akaltara (SE)

Neemuch (SE)

Satna (SE)
Jamul (SE)
Mandhar
Jangir (SE)
Jabalpur
Raipur
Rewa

Damoh (SE)
Satna

Raipur
Sidhi
Raipur

Balaghat
Damoh
Balaghat
Dhar
Sidhi

Raigarh
Damoh
Shivpuri
Narsinghpur
Dhar

»

”

»

”

»
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5.00
10.00
2.00
2,00
5.00
5.00
10.00
9.00
10.00

4.75
9.00

10.40
10.00
5.00

0.66
0.66
0.66
0.66
0.66

0.33
0.33
0.30
0.30
0.33
0.30
0.30
0.36
0.30

0.33
0.30
0.30
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32. Smt. Sadhna Agarwal Dnar 0.30
33. Shri Narendra Pathak Narsinghpur 0.33
34, Shri Bhajrang Cement (P) Ltd. Bastar 0.33
35. Rudra Cement Co. s 0.33
36. Suvidha Commercial Co. (P) Ltd. Dhar 0,33
37. Shri Prakash Chand [M.P. Cement (P) Ltd.] Balaghat 0.33
38, Shri Tikamdas Naniwari Dhar 0.33
39. Shri D.S. Gill (M/s. Sharma Ragine Valves Ltd,) Balaghat 0.33
40. Shri R.K. Bajaj (Bundaldhand Cement) Damoh 0.165
41. Shri Briymohan Agarwal ' Raigarh 0.33
42. Shri Vinod Kr, Agarwal Balaghat 0.33
43. Shri G.S. Sharma Dhar 0.33
44, Shri Sutenderlal Shastri Damoh 0.33
45. Shri Ram Sharan Agarwal Raigarh 0.30
46. Shri Manobar Dev Dhar 0,66
47, Shri Saligram Parita Balaghat 0.33
48. Shri Borulal Rathi Dhar 0.33
49, Shri Anil Kaur Mullick ” 0.165
50. M/s. Pollipet Cement (P) Ltc " 0.33
§1. M/s. M.P. State Indl. Corpn. » 0.33
§2. Shri Uraj K. Misra Panna 0.33
53. Shri V. Vijayan Bhind 0,165
ORISSA
I Larger Units :

1. Indl. Dev. Corpn. of Orissa Bargarh (SE) 165

5. Hindusthan Steel Ltd. Chilhatti (M.P.)/Rourkela 21.40

3. Indl. Dev, Corpn. of Orissa Sambalpur (SE) 4.35
I Mini :

4. Indl. Promotion & Investment Corpn. Ltd. Koraput 0.66

5. IPI.SP Cement Co. Ltd. Sundergarh 0.66
II1.  Registered with D.G.T.D. :

6. Shri Haruda Nanda Biswal Koraput 0.30

7. The Orissa Mining Corpn. Ltd. Koraput 0.33

8. . Sbri Amarchand Sharma Bolangir 0.33

(S.B, : Substantial Expansion)
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Industries causing high Pollation

4772. SHR1 RAM SAMUJHAWAN :
Will the Minister of INDUSTRY AND
COMPAMY AFFAIRS be pleased to
state :

(a) the particulars of the tweuty indus-
tries already identified as causing high
pollution; and

(b) the special conditions prescribed for
approval of the sctting up of the industry
concerned and regulating the working of
existing ones from environmental and pol-
lution control angles ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHA-
MMAD KHAN) : (a) The requisite in-
formation is given in the attached state-
ment—1I.

(b) : The requisite informatian is
given in the attached statement—TII.

Statement—1I

1. Primary metallurgical producing
industries viz., Zinc, lead copper,
aluminium and steel.

2. Paper, Pulp and Newsprint.

" 3. Pesticides/Insecticides.
4. Refineries.
5. Fertilizers.
" 6. Paints,
7. Dyes.
8. Leather Tanning.
9. Rayon.

10, Sodium/Potassium Cyanide.

11. Basic Drugs.

12. Foundry.

13. Storage Batteries (lead acid type).
14, Acids/Alkalies.

15. Plastics,

16. Rubber Syathetic,

APRIL 30, 1985
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17. Cement.
18. Asbestos.
19. Fermertation industry.

20, Electro-plating industry. -
Statement—1I1

The following condition is inposed in,
the letters of intent issued for selting up
of industrial undertakings :—‘‘Adequate
steps shall be taken 1o the satisfaction of
the Government t0 prevent air, water
and soil pollution. Furthcr, such antie
pollution measures to be installed should
conform to the cMfluent and emisston stan-
dards prescribed by the State Government,
in which the factory of the industrial un-
dertaking is located”’,

It has been decided by Government
that in respect of the 20 high polluting
industrics, the letter of intent will be con.
verted into an industrial licence only after
the following conditions have been ful-
filled :—

(i) The State Director of industries
confirms that the site of the
project has been approved

" from the environmental angel by
the competent State authority;

(ii) The entrepreneur commits both
to the State Government and the
Central Government that he will
instal the appropriate equipment
and implement the prescribed
measures for the prevention and
control of pollution,

(iii) The concerned State Pollution
Control Board has certified that
proposal meets with the environ-
mental requirements and that the
equipment installed or proposed
to be installed are adequate and
appropriate to the requirements.

Sefting up of Chemical Plant

4773. SHRI ANAND SINGH : Will
the Minister of CHEMICALS AND FERTI.
LIZERS be pleased-to state : '

(a) whether there is aay proposal un-
der coasideration of Government for esia-
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blishing & Chemical Plant for production
of more earch chemicals like Zirconium
Chloride, titanium oxide and various types
of titanium aluminium silicon alloys based
on the utilisation of inore earch materials
in Orissa; :

{b) whether the State Government has
approached Union Government in this
regard; and

(c) if so, the reaction of Union Gov-
ernment in this regard ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI VEE-
RENDRA PATIL) : (a) to (¢) : It is pre-
sumed that the Hon’ble Member desires
information in rcgard to the setting up of

a chemical plant in Orissa for the manu-,

facture of Rare Earch Chemicals. M/s,
Indian Rare Earths 1td., a public sector
undertaking, is establishing a mineral
sand complex (OSCOM Project) at Chatra-
pur in Ganjam Distt. of Orissa for the
manufacture of following minerals —

(a) Rutile

(b) Ilmenite

(¢) Sillimanite
(f) Synthetic rutiles

(c) Zircon (g) Hitox

(d) Monazite

In addition to above, one Letter of
Intent has been issued in October, 1982
to M/s. Reliance Steel Ltd. for the manu-
facture of Titanium Dioxide at Chatarpur
in Ganjam District of Orissa.

No proposal for setting up  another
such plant has been received from the
State Government.

Seminar by Cement Research Institute
of India on use of lime plaster

4774, SHRI JAGANNATH PATT-
NAIK : Will the Minister of INDUSTRY
AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government have made
any efforts or research regarding the use
of lime which was used centuries ako to
construct such edifices as the Qutub
Minar, the Victory Tower at Chittor and
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the Meenakshi Temple at Madurai, as a

major alternative to cement for the
nation’s housing schemes;
(b) whether any technical experts

Committee has been appointed by Govern-
ment in this regard.

(c) whether recently the three days
Seminar sponsored by the Cement Re-
search Institute of India discussed this
matter; and

(d) if so, the details thereof in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM.
PANY AFFAIRS (SHRI ARIF MOHA-
MMAD KHAN) (a) : Research on use
of lime and other alternate materials to
substitute use of cement in housing schem-
es i$ a continuous process and the Natio-
nal Council for Ccment and Building
Materials (till recently known as Cement
Research Institute of India) has been en-
gaged in R&D cfforts towards this objec-
tive: ’

(b) : A Committee of technical experts
was appointed by the Government in
March, 1982, to undertake a techno-
economic study on the use of lime/pozzo-
lana cement for use in constructions.

(c) and (@ : A Seminar on Role of
Building Materials 1ndustries in conversion
of Wastes into Wealth was organised by
the National Council of Cement and Build-
ing Materials in March, 1985, to dis-
cuss the use of lime with industrial
wastes. The items covered during the
Seminar included infer alia utilisation of
available agricultural and industrial wastes
for making building materials and outline
suitable national strategies and directians
for implementation during the Seventh
Five Year Plan period. The Seminar also
discussed otilisation of lime sludge wastes
from paper, sugar, fertilisers and other
chemical industries for manufacture of
building materials.

Construction of Telephone Exchange
Buildings in Rural/Semi Urban
Areas

4775. PROF. NARAIN CHAND
PARASHAR : Will the Minister of CO
MMUNICATIONS be pleased to siate ;
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(a) whether therc is any criteria for
the construction of buildings for telephone
exchanges in the urban/rural areas;

(b) if so, a brief outline thereof and
the nember of telephone exchanges circle-
wise (State-wisce in case of muli-State cir-
cles) which have departmental buildings;

(c) whether any comprchensive pro-
gramme for the construction of suitable
buildings for telephone exchanges in rural/
semi-urban  areas has been drawn up for
the Seventh Five Year Plan ;

(d) if so, a brief outline thereof;

(e) if not, the
and

reasons therefor;

(f) the steps taken by Government to
cover rural/semi-urban areas ;

THE MINISTER OF STATE OF THE
MINISTRY OF “COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
Yes, Sir. The building programmed is
drawn only for large telephone exchanges
of MAX-I type for which special type of
building is required to be constructed to
mect the specific technical reeds of the
Telecom. Department, The small exchanges
which are mostly installed in the r1ural
areas, aré housed in suitable rented
buildings.

(b) The number of telephone exchanges
circle-wise (state-wise in thc case of
Multi-State circles) which have depart-
mental buildings, is given in the attached
Statement,

(c) As regards the approach for the 7th
Five Year Plan the exercise has just be-
gun for the construction of suitable build-
ing for telephone exchanges. The details
 regarding provision for cach State will be
known after our demands are finally
approved.

(d) and (e) In view of (c) above, does
not arise.

(f) In Rural and semi-urban areas are
‘normally served by small exchanges
which may de manual or automatic. Such
exchanges are normally installed in rented
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bui'ldings except where a departmental
building is already available,

Statement.
SNo. State Number.  of
Telephone
Exchanges
in Depart.
mental byil-
ding as on
31.3.85
1. Andhra 299
2. Bihar 34
3. Gujarat 33
4, Jammu & Kashmir 17
5. Karnataka 142
6. Kerala 87
7. Madhya Pradesh 93
8. Maharashtra 45
9. Assam 35
10. Manipur 17
11. Meghalaya 18
12, Nagaland 24
13. Tripura 21
14, Haryana 22
15, Himachal 13
16. Punjab 22
17. Orissa 20
18. Rajasthan 34
19. Tamil Nadu 164
20, Uttar Pradesh 173
21. West Bengal 35
22. Sikkim 2

[Translation]

Supply of GasCylinder in Patna
4776. SHRI VIJOY KUMAR YADAV:
Will the Minister of PETROLEUM be
pleased to state ;
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(a) whether dealers for supply of
cooking gas cylinders have not been ap-
pointed in Patna in adequate number,
proportionate to the population of the
city;

(b) if so, whether complaints of non-
supply of gas cylinders hove been high-
lighted through the press from time to
time; and

(c) if so, the action taken by Gov-
ernment to remove the difficulties faced
by the consumers ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA): (a):
While the number of LPG  distributorships
in any city is not decided according to
its population, the size of the population
is taken into account for assessing the
economic viability of a distributorship.
More distributorships are proposed to be
opened in Patna by the Oil Industry ina
phased manncr under itr annual Market-
ing Plans.

(b) and (c) Complaints of occasio-
na! shortfall in LPG supplies in various
markets in the country including Patna
city appear in the press from time to time.
Supplies {zom alternate sources and other
necessary measures are taken by the Oil
Industry to remove such shortages.

[English)

Public call Offices in Orissa

47717. SHRI ANANTA PRASAD
SETHI : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether over 50 per cent of the
Public Call Offices in Orissa remain oat of
order resulting in heavy loss to the Depa-
rtment.

(b) if so, the details in this regard;
and

(¢) the steps Government have taken
to rectify them ? ‘

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (2) No,
Sir. .
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(b) Does not arise.

() Complaints when
attended to promptly.

received are

Growth of Paper Industry

4778. SHRI K. PRADHANI: Will
the Minister of INDUSTRY AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government have studied
the problems of Paper Industry;

(b) if so, the wain problems facing
the Paper Industry; and

(c) the details of steps taken by Gov-
ernment  for further growth of paper
Industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHR1 ARIF MOHAM-
MAD KHAN) : (a) Yes, Sir.

(b) The major problems of the indus-
try relate to increasing investment require-
ments, dwindling raw material supply,
eccalating input cost, availability of essen-
tial inputs such as, coal and power and
modernisation and renovation.

(¢c) The problems of the Paper Indus-
try are kept in view by the Industry, Go-
vernment, Financial institutions and other
concerned agencies, while formulating
appropriate remedial measures. Some of
the units have taken up modernisation
and technological upgradation with a  view
to achieve increased economic usage of
raw materials, higher yield, reduction in
encrgy consumption, improvement of qua-
lity, pollution control and prevention of
obsolescence. A package of fiscal reliefs,
by way of excise concessions, and redu-
ction/waiver of customs duty for import-
ed raw materials has been extended to the
paper industry. Infrastructural  support
has also been improved by I ncreasing allo-
cation of coal to the industry.

Laying of Sewerage in Civil Areas of
Delhi Cantonment

4779. SHRI G. BHOOPATHY : Will
the Minister of DEFENCE be pleased to
state ©
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(a) whether the first phase of laying-

sewerage in the civil areas of Delhi Canton-
ment has been completed ;

(b) if not, the reasons for this inordi-
nate delay ;

(¢) the time by which the first phase
is likely to be completed and the second
phase likely to be commenced ;

(d) the names of the areas to be includ-
_ed inthe second phase ; and

(¢) the time by which the second phase
will be completed ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO): (a) and (M) :
The first phase i8 nearing completion.
Only leselling of ground and other minor
works remain to be completed.

(¢) The probable date of completion is
31 May. 1985. The Second phase is likely
10 be taken up during the current year.

(d) The areas covered under the Second
phase are Gopinaih Bazar and village
Naraina.

(e) The likely time of completion of the
Second Phase will be two ycars from the
date of commencement of the work.

Construction of Overhead Tanks by
Delhi Cantonment Board

4780. SHR1 MANIK REDDY : Will
the Minister of DEFENCE  be pleased to
state :

(a) whether the construction of over-
head tanks by the Delhi Cantonment Board
in Sadar Bazar and other areas has started ;

and
(b) if so, the progress made so far ?

THE MINISTER OF DEFENCE
(SHRI P.V. NARASIMHA RAO) : . (a)
and (b) No, Sir. This work could

pot be started during 1983-84 due to lack

of funds. This is being taken up during the
current year.
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[Translation]

S.T.D. Service from Barabanki
District of Uttar Pradesh

4781. SHR1 KAMLA  PRASAP
RAWAT : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether there is no STD link bet.
ween Delhi or other big cities and Bara-
banki District of Uttar Pradesh as a result
of which pcople have to fzce Jot of diffi-
culties ;

(b) if s0, whether Government propose
to provide STD service from Barabanki ;

(c) if so, the time by which this facility
will be made available ; and ‘

(d) if nct, the 1eascns thercfor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA)
(a) Barabanki at present ¢ocs not have
STD facility either with Celhi or any other
big city.

(b) and (c) Yes, Sir. Barabenki is pro-
posed to be provided with STD facility
during 7th plan period.

(d) Not applicable.
[ English]

Import of Digital Telephone Systems
from Nornay

'4782. SHRI C. JANGA REDDY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of integrated digital
telephone exchange systems being imported
from Norway ;

(b) the names of the districts wherc these
will be installed ; o

(c) the criteria for selecting the Dis-
tricts ;

(d) whether itis a fact that Krishoa
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District in Andhra Pradesh had been selects
ed carlier ; and

(e) if so, why this District has been
left out ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHR] RAM NIWAS MIRDHA): (a)
Equipment for four secondary areas costing
approximately Rs. 8 crores are being im-
ported, as commodity assistance from
Royal Government of Norway. The details
are given in the statement attached.

(b) The names of the districts in which
they are being installed are: Barmer
(Rajasthan), Mathura (U.P.), Kohima
(Nagaland) and Nainital (U.P.).

(c) The criteria for selection was based
on characteristics of the rural area like
hilly, desert and backward in nature.

(d) No, Sir. Krishna District was not
considered for the plans proposed for im-
plementation using Norwcgian Equipment.

(e) In view of (d), not applicable.

Statement

Annexure

Sl. No. Type of equipment Quantity
1. MCR Bxchanges 21
2. RTX (Transit Switch) 7
3. E & M MUX 39
4. Sub Mux +Remote Mux 27
5 P.CM. Line Terminal 18
6. P.C.M. Regenerator 48
7. 500 MHZ Radio Terminal 63
8. 2 GHZ Radio Terminal 8

89 Kms.
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9' P-C‘M. Cable

Modernisation of Telephone network
through Issue of Bonds and
Debentures

4783. SHRI HARIHAR SOREN :
Will the Minister of COMMUNICA-
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TIONS be pleased to state whether Govern-
ment have a proposal to finance moderni-
sation of the telephone network through
issue of bonds and debentures ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MJRDHA) :
The Department of Telecommunicalions
have ambitious plans for modernisation
and expansion of telephone network during
the 7th Plan. The question of raising
resources for financing the plan is under
consideration of the Department of Tele-
communications in consultation with the
Planning Commission and other concerned
Ministries of the Government of India.
Issue of bonds is one of the matters under
consideration.

Complaints about Vielation of M.R.T.P.
Act

4784, SHRI KAMLA  PRASAD
SINGH : Will the Minister of INDUSTRY
AND COMPANY AFFAIRS be pleased to
state :

(a) the number of complaints of ynfair
trade practices and abuse of concentration
of economic powers reccived by the Mono-
polies and Restrictive Trade Practices
Commission during the last three years
and the nature of those complaints ;
and

(b) the action taken thereon, how
many complaints have been disposed of and
how many are still penpding ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM.
MED KHAN) (a) and (b) : Scction 36B
of the Monopolies and Restrictive Trade
Practices Act dealing with unfair bade
practices came into force only with cffect
from 1.8.1984. During the period from
1.8.1984 to 31.12.84 the - MR.T.P. Com-
mission Teceived 98 allegalions purporting
to fall under this section, Broadly, the
nature of the allegations related to holding
of contests, offering of frec gifts with the
intention of not supplying them, claiming
efficacy characteristics and affiliation which
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the preducts did not have, etc. Inall, 46
allegation were deemed fit 10 be inquired
into. In 8 cases, suitable orders have been

passed.

As regards complaints rélating to abuse
of concentration of economic power, pre-
sumably the intcntion of the Hon’ble Mem-
ber is to ascertain details of complaints
about monopolistic trade practices. During
the last 3 ycars the Commission received
only one complaint relating to monopolis-
tic trade practice. The gravaman of the
complaint related to charging of unreason-
ably high - price in respect of defence sup-
plies obtained by the Director General of
Supplies & Disposals inasmuch as the price
quoted by the supplier in 1984 was 33%
higher than the price qnoted by him in
1981 although the rise in cost etc. did not
justify the chargirg of such higher price.
The Commission has ordered preliminary
investigation for purposes of conducting
an inquiry under section 10 (b) of the
MRTP Act. The report of preliminary in-
vestigation is awaited.

Manufacture of drugs from Intermediates
Granted duty Concessions

4785. SHRI SIDHA LAL MURMU :
Will the Minister of CHEMICALS AND
FFRTILIZERS be pleased to state :

APRIL 30, 198%
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(a) the quantity and value of drug
intermediates, listed in the budget for
which duty concessions have been granted,
imported last year ;

(b) the names of final drugs that are
manufactured out of these intcrmediates
and the name: of the units which many-
facture the end products ; and

(c) the extent of benefit in value per
pack which will be passed on t3 the con-
sumer as a result of the above ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL) : (a) and (b) A
Statement giving the namce of drug inter-
mediates. extent of duty concession granted
in the budget, drugs for which they are
used and name of the manufacturers of
drugs wherever available is attached.

(c) It is difficult to quantify the bene-
fit to the consumers. However, the con-
cessions are expected to improve the avai
lability of the drugs.

Statement

S. No. Name of the

Concession granted

‘ . Major Butk Namec of the
Intermediate in the budget Drug for Manufacturer
which the of the Bulk
. intermediate Drug
is used

() (2) (3) (@) (5)

1. Guanidine Hc]. Countervailing Trimethoprim . Burroughs
duty has been Wellcome,
withdrawn CIPLA,

German
Remedies,
Fairdeal -
Corpn,

and a num-
ber of

other units,
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(1) (2) () (4) (5)
2. D-Penta Lactone -do- Pentothcnates - None of the
DL-Penta Lactone Units have
yet started
the produc-
tion
3. 2-Amine Thiazole -do- Phthyalyl IDPL,
Sulphathiazole May & Baker
4, Piperazine Hexahy- -do- - Piperazine IDPL
drate and its salts and number
of other
units,
s, Diethyl Carbamoyl -do- Diethyl Burroughs
Chloride Carbamazine Wellcome
Citrate RELENI
U.C.B. and
IDPL
6. 3 Aminc Oxazolidone  -do- Turazolidone MJs. Chen-
Sulphate ' wel
7. DIl-Alanine =do- Vitamin B6 IDPL
8. Rifampicin S Customs duty Rifampicin Production
3-formul-Rifampicin reduced to yet to com-
SV 1 amino-4-methyl  zero percent mence,
Piperazine
Postal Division for Wynad District [ Translation]

in Kerala

4786. SHRTI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
COMMUNICATIONS be pleated to
state :

(a) whether Government propose to
establish an independent postal division
for Wynad district in Kerala; and

(b) if so, the time by which it will be
established ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
RAM NIWAS MIKRDHA) : (a) No, Sir.

"(b) Does not arise.

Opening of Gas Agencies and Petrol
Pumps in Himachal Pradesh

4787. SHRI K.D. SULTANPURI :
Will the Minister of PETROLEUM be

pleased to state :

(a) whether any proposals or demands
for opening gas agencies and petrol pumps
in Himachal Pradesh are under considera-
tion of the Government;

(b) if so, the number thereof along
with details in this regard;

(c) the criteria being adopted at pre.
sent for allotment of gas agencies and pete ‘

rol pumps; and
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(d) the nunbe: aad
of the persons who have been allotted gas
agencies by the Ministry without holding
any interview ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) Yes,
Sir.

(b) A list of Retail Outlets LPG deal-

erships/distnbutorships proposed o be
opened by the Oil Industry in Himachal
Pradesh is given in the artached state-

ment.

(c) After identifying the locations for
development of retail outlets/L.PG  distri-
butorships  the same are included in the
Markering Plans for award of dealer-
ship/distributorship, Thercafier the con-
cerned oil companics release press adver-
tisements in leading news papers in the
area inviting applications. The applica-
tions thus received in Tesponse to specific
advertisements are screened and forwdrd-
ed to duly constituted Oil Selection
Board (OSB) for holding the intcrviews
of eligible candidates. The Oil Company
concerned then issues letters of intent in
accordance with the panel recommended
by the Oil Selection Board.

(d) The details of such LPG distribu-
torships awardced are as under :—
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Statement

Retail Outlet (RO)
Location

Sl. Name Location
No.
1. Smt. Vimala
‘Mahajan Simla
2. H.P. Food & Civil
Supplies Corpora- Rampur-
tion Bashar

3. H.P. Food & Civil

Supplies Corpora-

tion Keylong
4. H.P. Food & Civil -

Supplies Corpera-

tion ‘ Theog
5. H.P. Food & Civil

Supplies Corpora«

tion Pooh

1. Panarsa
Dhalli
Gagal

Mcer Wangatoo

Bangani/Lathiani

6. Barari

7. Ram Shahar

8. Sirkaghat

9. Kalamb

10. Benikhet

11. Rohru (Since commissioned)
12. Bilaspur (Since commissioned)
13. Ghumaiwin

14. Rajgarh

15. Swarghat

16. Karsog

L.P.G.
1. Una
Palampur

Sunder Nagar

> v

Simla (3 locations)

5. Dharamshala (Since commis-
sioned)

6. Solan

7. Kasauli

[English]
Purchase of Mosquito Nets from
B.N.C. Mills, Rajnandgaon

4788. SHRL SHIVENDRA BAHA.
DUR SINGH : Will the Minister of
DEFENCE be pleased to state !

(a) whether Mmosquito nets are purchhlj
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ed from the BNC Mills, Rajnandgaon by
the Defence ‘Department ;

(b) if 80, the value of the purchases ;
and

(c) whether there is any proposal to
increase the price thereof ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO): (a) No dir-
ect purchase of mosquito nets has been
made from BNC Mills, Rajnandgaon.
Ordanance Factories, who fabricate mos-
quito nets against indents placed on them
by services, procure the nettings requit-
ed for such fabrication through Central
purchzse agency namely Directorate Gene-
ral of Supplies and Disposals.

(b) and(c) Do not arise in view of
answer to part (a) of the question.

Price_Control on Pesticides

4789. SHRT M. RAGHUMA REDDI :
Will the Minlster of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it has come to the notice
of Goveinm:nt that some of the multina-
tional firms in Andhra Pradesh have been
selling their products as under :

Captan 50 WP ; Rs. 60,000 to

96,000 Mt,

Carbendazim 50 WP : Rs, 2,10,000
to 3,40,000 Mt,

Zinab: 75 WP : Rs. 38,000 to
54,000 Mt,
Diazinon 20 EC : Rs. 59.60 to
96.00 Lt,

Heptaclore 20 EC : Rs. 49.90 to
72.00 Lt.

Monocrotophos : Rs. 105.00 to

164.00 Lt.

(b) the names of the multinational -

firms which are dealing with the above and
are having proprietary rights and their
trade name ;

(c) whether Union Government propose
to impose a statutory price control on the
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above plant protection chemicals as in the
case of fertilizers to prevent the exploita-
tion of the farming community by the
trade ; and

(d) if not, the reasons thereof ¢

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS : (SHRI
VEERENDRA PATIL) : (a) There is no
statutory price control on pesticides and
details of prices at which pesticides are
sald are not monitored.

(b) Of the products mentioned, as per
available information, only two i.e. Car-
bendazim Tech and Zineb Tech. are being
manufactured by FERA companies, viz,
M/s. BASF India Ltd. and M/s. Indofil
Chemicals Lid. and are being marketed
under the brand names Bavistin and Zineb
Z-78 respectively.

(c) and (d) The Bureau of Industrial
Costs and Prices has been asked to stody
the cost price structure of technical grade
pesticides/pesticide ~ formulations. The
matter regarding imposing of any statutory
price contro) of pesticides will be conside-
red only after receipt of the report.

Production and Sale Price of Slag Cement
Vis-a-vis Portland Cement

4790. SHRI NARAYAN CHOUBEY :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be plcased to state

(2) the number of factories producing
slag cement in private sector and their
names and sites ;

(b) the cost of production per tonme of
slag cement and portland cement for the
years 1966-67, 1976-77 and 1983-84 ;

(c) whether ex-factory price for both
kinds of cement for sale are the same ; if
not, what is the sale price of both kinds of
cement for the corresponding years respec-
tively ; and

(d) whether Government propose to
produce slag cement in' public sector with
slag being taken from State-owned steel
plants for supplying cement cheaper to the
consumers ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS : (SHRI ARIF MOHAM-
MAD KHAN) : (a) A statement indicating
the details of the factories in private sector
which reported production of slag cement in
1984 is attached.

(b) The cost of production of cement
for the year 1966-67 is not available,
According to the Report of the Tariff Com-
mission of 1974, the actual ex-works cost
of production of naked cement in 1972/
1972-73 ranged from Rs. 69.71 to
Rs. 126.60 per tonne of cement. The
Tariff Commission had indicated in their
Report of 1974 that since no separate price
had been in vogue for Portland Blast Fur-
nace Slag Cement, (he statement of costs
worked out by them was inclusive of the
cost of production of Slag Cement. Ex-
works cost of production of naked cement
in the year 1977/1977-78 ranged from
Rs. 115.66 to Rs. 187.15 per tonne of
Ordinary Portland Cement ard from
Rs. 130.69 to Rs. 171.68 per tonne for
slag cement.  According to the cost profile
for the year 1979-80/1980-81 studied for
the Committec on Development of Cement
Industry, the ex-works cost of naked cement
ranged from Rs. 169.3 to Rs. 415.9 per
tonne in respect of Ordinary Portiand
Cement and from Rs. 157.7 to Rs. 317.7
in respect of Portland Slag Cement.

(c) Yes, Sir. The ex-factory retention
price for both kinds of cement namely
Ordinary Portland Cement and Portland
Slag Cement are the same.

(d) In addition to the existing five
cement factories in the public sector, the
following additional schemes have been
approved for production of slag cement in

the public scctor,
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Cement Coiporation  Clinker and

Si. Name of the cement Location
No. Factory
1. Damodar Cement &  Madhukunda
Slag Ltd. Dt. Purlia
(West Ben-
gal)
2. Industrial Develop- Bargarh
ment Corporation, Dt. Sambal-

Orissa pur
(Origsa) -

3.
of India Ltd. part grind-
ing at Chil-
hati (Madhya
Pradesh) and
grinding at
Rourkela,.
Orissa,
Statement
SI.  Name of the Cement Location
No. Factory
1. ACC Limited Chaibasa Dt,
Singhbhum
(Bihar)
2, ACC Limited Jamul Dt
Durg (M.P.)
3. ACC Limited Khalari Dt.
Ranchi
(Bihar)
4. ACC Limited Sindri  Dt,
Dhanbad
(Bihar)
5. Andhra Cement Co.  Visakhapat-
Ltd. nam
(A.P)
6. —do— Nadikudi
(A.P.)
7.  Bagalkot Udyog Ltd. Bagalkot Dt.
Bijapur
(Karnataka)
8. Kalyanpur Lime & Banjari Dt,
Cement Works Rohtas
(Bihar)
9,  Orissa Cement Ltd, Rajganpur,
. Dt. Sunder-
gadh (Orissa)
10.  Some Valley Portland Japla  Dt,
Cement @o. Ltd. Palamau
L (Bihar)
11.  Durgapur Cement Durgapur
Works Dt. Burdwan

(WB)
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12.  Mysore Cement Ltd. Amasandra
Dt. Tumkur
(Karnataka)
13;  Panyam Cements & Bugganipalli
Mineral Industries Dt. Kurnool

Ltd. (AP)

VAISAKHA 1 , 1907 (S4KA4)
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14.85 crores
(estimated lump-
~ sum cost)

5. Well-Head &
Water Injection
Platforms

4.08 crores (es-
timated  lump-
sum cost)

6. Main Deck and
Heli Deck

]

Procurement of Equipment by O.N.G.C.

4791, SHRI D.B. PATIL : Wil
the Minister of PETROLEUM be pleased
to state:

(a) whether the Oil and Natural Gas
Commission has placed orders. for equip-
ment such as jacket etc. with Mazgaon
Dock Limited, Bombay and Nhava Yard,
Nhava, in 1982-83, 1983-84 and 1984-
85;

(b) if so, the dctails thereof;

(¢) the contract price of cach
ment;

equip-

(d) whether some of the orders given
for equipment to MDL and Nhava Yard
have been cancelled by ONGC; and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) Yes,
Sir.

(b) and (c) The details of equipment
and the coniract price of such orders plac-
ed on MDL is given below :—

E9uipment Contract Price

N e e s o g s -

1. R-12, Flare, Piles
Deek, Bridge,
Main Piles, SBM
etc.

2. SBM for ‘SHD?

3. NQG Jacket,
Main Piles Pipe"
Lines etc.

12,67 crores

6.crores

45 crores

Price» are undcr
negotiation

4. Process platforms

(d) Yes, Sir.

(¢) Orders placcd on MDL for watet
injection platforms WI—8, WI—9, WI
—10 and well head platform N—3 were
cancelled as MDL was slipping in the
delivery schedule and the delay would
have aflected the production of crude oil.

| Translation|

Loss of Life while Collecting scrap

at Central Proof Range, Itarsi

4792. SHRI BALKAV] BAIRAGI:
Will the Minister of DEFENCE be pleased
to state : )

(a) the number of persoris who lost
their lives while collccting scrap in Central
Proof Range at Itarsi since its inceplion
tedate; :

(b) the name of the Agcrcy preposcd
to be set up for collecting scrap in this
range and existing arrargements for coll-
ecting this scrap;

(¢) whether Government picpose to
makc necessary amcendment to the Mano-
euvres Ficld Firing and Artillery Practices
Act, 1938 in this regard;

(@) ifso, when it will be amended;

adopted for giving
families of the deceased

(¢) the criteria
compensation to

" persons, the amount actually being paid
" as compensation fill the time proper ar-

rangements will be made in the Range,
the number of familics given compensation
by the Government uptil now and the
amount paid to each finily alorg with®
names of the deceased persors; and

(f) the nunker of such Rarpes in the
country &nd tle  Tatevite lecition
shereof ?
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~ THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO) :(a) 59 (Fifty
Nine) since 1972 todate.

(b) The collection of scrap is not
considered feasible since it involves grave
risk to the life of the persons collecting
it. As such there is no proposal to set up
any agency for this purpose.

(c) & (d) There is no proposal with
the Governmen to amend the ‘Manoeuv-
res Field Firing and Artillery Practices
Act, 1938’

(e) The Madhya Pradesh Govt. have
notified the Range as a ‘‘Prohibited Area”,
the entry to whith is illegal and punishable,
the question of giving compensation to
affccted familics, therefore, does pot
arise.

(f) There are three such Proof Ran-
ges in the country at present —

(i) Central Proof  Establishment,
Ttarsi, Madhya Pradesh,

(ii) Long Proof Range, Khamaria,

Madhya Pradesh,

(iii) Proof Range, Balasore, Orissa.
[English]

Altraction for Armed Forces Services

4793, SHRI K. MOHANDAS : Will
the Minister of DEFENCE be pleased to
state the stcps taken or proposed to be
taken to make the Armed Forces services
more aitractive ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO) : A statement
is attached.

Statement

Pay and service conditions of members of
Armed Forces

Terms of conditions of Service perso-
nnel are being constantly reviewed by the
Government with a view to improve the
quality and morale of the forces “and to
make the caieer in Service more attra.
ctive.

APRIL 3C, 1985
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() In January, 1983 Governmeat
sanctioned a number of allowan-
ces and concessions to the tune
of Rs. 30 crores. Officers up to the
rank of Brigadiers have been
given free ration now.

(ii) In 1984 Government sanctioned
further concessibns costing Rs.
16.4 crores specially with a view

to improve the conditions of
service of JCOs and other
ranks,

(iii) Second Cadre Review has been
completed and orders have been
issued. The total financial im
plication  of this is about Rs.
14.63 crores. Thus over the
past two years, sanctions worth
Rs. 60 crores have been issued for
improving the conditions of Se-
rvice of Armed Forces.

(iv) The Fourth Pay Commission set
up by the Government will inter
alia look into the present stru-
cture of emoluments taking into
account the total packet of
benefits in cash and kind, includ-
ing death-cum-retirement bencfits
available to Armed Forces per-
sonnel and suggest changes which
may be desirable and feasible
having regard tc their terms and
congditions of s:rvices.

Indianisation of parts Maruti Car

4794. SHRI BRAJAMOHAN
MOHANTY :
SHRI SATYENDRA NARAYAN
SINHA : '
SHRI BALASAHEB VIKHE

PATIL : Will the Minister of
INDUSTRY AND COMPANY AFFAIRS
be pleased to state :

(a) whether the Ambassador of Japan in
New Delhi has cautioned Government
against indianisation of parts of Marut}
car and vehicles manufactured in this
country under collaboration; and

(b) the reaction of Government there-
to?
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THE MINSTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a) The Japanese Am-
bassador to India has made statements that
quality of Maruti car might suffer if anci-
llary components were indigenised at a
rapid rate.

(b) The Government are aware of the
need for modernisation and expansion of
the auto anci'lary industry. This industry
has since been delicensed for Non-MRTP
units. The existing units are being encou-
raged to modernise and expand.

Manufacture of Toxic Insecticide in
Pune

SHRI DHARAMPAL SINGH
MALIK :

SHR1 C, MADHAV REDDI :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

479s,

(a) whether it has come to
the notice of Government that Union
Carbide workers in league with some busi-
nessmen in Pune have been engaged in
manufacturing a toxic insecticide without
due safeguard;

(b) whether it hascreated panic among
the people of Pune that Bhopal like tra-
gedy may repeat there; and

(c) the steps being taken by Govern-
ment to safeguard the lives of the people
of Pune ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI VEE-
RENDRA PATIL): (a) to (¢) A unit
M/s Kamdhenu Pesticides, located in
Pune and which has been in existence
since 1974, has been licensed under the
Insecticides Act, 1968 tq manufacture
the formulation ‘Sevin’. This unit obtains
Carbaryl technical from M/s, Union Car-
bide India Ltd. and formulates this by
blending with China clay and other fillers
under the supervision of the Union Car-
bide staff,

This unit does not manufacture the
technical material, for which MIC is
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required. The process and formulation
also does not involve storage or utilisa-
tion of any poisonous gas and therefore,
the question of a Bhopal like tragedy be-
ing repeated in Pune does not arise as
such.

Collection of data by District Indus-
tries Centres

4796. SHRI K. RAMAMURTHY :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to
state :

(a) whether uniform definitions for
purposes of collection of statistics und
also monijtor and cross check the data be-
ing collected by the District Industries
Centres at the district/State level have been
adopted as has been suggested in the Mid-

" Term Appraisal of the Sixth Five Year

Plan (p. 58);

(b) whether any evaluation of the
performance of the DICs as a promotional
agency has been done; and

(c) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a) States are responsi=
ble for collection of statistics relating to
District Industries Centre’s, monitoring
and cross checking the data. For this
purpose, Monitoring Cells have been
created in the State Directorates of Indus«

tries.

(b) and (¢) No, Sir.

[ Tianslation]

Complaints Regarding Enftries of
Deposits by Head Office, Lucknow

4797. SHRI JAGDISH AWASTHI :
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) whether the Senior Superiniendent,
Head Post Office, Lucknow _has received
complaints to the effect that. entries - of
deposits, made by the depositors undeg
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various -savings schemes (CTD and RD)
in Sub/Branch Post Offices are not made
in their accounts by the Head Post Office
as a result of which depositors have to
face a lot of difficulties at the time of
withdrawal of money; and

(b) if so, the action taken so far in
this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF. COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir,

(b) 23 complaints pertaining to  diffe-
rences in balances in Recurring -Deposit/
Commulative Time Decposit accounts were
received during the year 1984-85. Of
these, 10 complaints have been settled and
the remaining 13 complaints are under
process. The delinquent official has - been
placed under suspension.

[English)

Licences to foreign Countries for Co-
Nabaration in consumer goods
industry

4798. SHRIMATI GEETA MUKHER-
JBE ;. Will the Minister of INDUSTRY
AND COMPANY AFFAIRS be pleased to
state :

(a) the details of consumer goods in-
dustries in which foreign companies have
been given licences during the last three
years and the parliculars of such companies
to which such licences were given;

(b) the details of consumer goods indus-
tries for which foreign  collaboration
was allowed during the last three vyears
and particulars of the collaborating com-
panies on foreign and Indian side where
such permissions were given in the last
three years; and

(¢) the reasons for such licences oOr
permission for such coljaboration ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM.
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN): (a)and (b): Govern.
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ment bhave approved 590, 673 and 752
proposals for foreign collaboration during
1982, 1983 and 1984 respectively, The
particulars of foreign collaboration propo-
sals approved, viz. name of the Indian
Company, forcign collaborator, item of
manufacture, nature of collaboration are
published on quarterly basis by the Indian
Investments Centre as a supplecment to
its Monthly News Letter. Copies of the
publication are sent regularly to the Par-
liament Library.

(c) : The tie-ups are sanctioned on
the basis of needs in arcas of production

technology, import substitution and ex-
port promolion.

Workers in Khadi and Village Indus-
trics in different states

4799, SHRIMATI PHULRENU
GUHA : Will (he Minister of INDUS-

TRY AND COMPANY AFFAIRS be pleas-
ed to state :

(a) the numbcr of workers working under
Jifferent schemes of Khadi and Village
Industries in different Statcs.

(b) how many of them are women;
and

(c) the minimum and maximum earn-
ing per person and their average income ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND .COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a) A statement showing
employment position in KVI sector during
1983-84 is attached.

(b) The share of women in averall
employment in the Khadi & villlge Indus-
tries sector is about 459%.

(c) During 1984-85 maximum  per
capita earning in Khadi & Village Industri-
es sector was Rs, 2401 per annum while
minimum per capita earning was Rs. 100.

The average per cepita earning was RS,
750/- per annum,
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Statemeht

Statement wise and industry wise Employment
(lakh person)

Sl. No. States and Khadi
‘,"“‘?" Ter- - —= ~Total
Titories Cotton _ Woollen  Silk  Muslip Khadi
I. States
1. Andhra Pradesh 0.41 0.05 0.01 0.02 0.49
2. Assam 0.09 * 0.21 * 0.30
3. Bihar 1.96 0.05 0.03 0.02 2.06
4. Gujarat 0.71 0.02 * —_— 0.73
5. Haryana - 0.19 0.05 — — 0.24
6. Himachal Pradesh 0.01 0.07 * — 0.08
7. Jammu & Kashmir 0.02 0.21 — — | 0.23
8. Karnataka 0.21 0.16 0.01 0.01 0.39
9. Kerala 0.15 —_ * 0.19 0.34
10. Madhya Pradesh 0.08 0.07 * — 0.15
11. Maharashtra 0.04 0.10 * * 0.14
12. Manipur | * —_ — * *
13. Maghalaya — —_ —_— - -
14. Nagaland ¥ — * — ¥
15. Orissa 0.03 — 0.01 * 0.04
16. Punjab 0.45 0.12 - — 0.57
17. Rajasthan 0.53 0.87 —_ - 1.40
8. Sikkim * * - — *
19. Tamil Nadu 0.86 — 003 001 0.90
20. Tripura 0.01 — — * 0.01
21. Uttar Pradesh = 4.69 0.36 * — 5.05
22. West Bengal 0.05 — 0.32" 0.06 0.43
II. - Union
Territories
1. Anandman and — - - - -
Nicobar
Islands
2. Arunachal Pradesh - - - - -
N 3. Chandigarh - - - "" "'ﬁ_

* . Less than 500,



5 Wrltten Answers | APNL 30, 19835 Written Answers 52

(Lakh persons)

S1. No. States and ~ Khadi
Total
Union Cotton Woollen Silk Muslin Khadi
Territories

4. Dadra and Nagar Haveli — -— -— - -
5. Delhi 0.04 * * —  0.04

6. Goa, Daman and Diu * e — — *
7. Mizoram — - - - ad
8. Pondicherry * - - - *
Total I141I 10.53 2.13 0.62 0.31 13.59

* . 1 ess than 500.
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Guidelines by World Bank Regnrdipg
" Production and Use of Pesticides

4800. SHRI C. MADHAV REDDY :
" Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

APRIL 30, 1985

(a) whether Government are aware of -

the guidelines issued by the World Bank
recently for the production and use of
pesticides to minimise the damage to
health and environment in the developing
countries ;

) if so; the details of these guide-
lines ; and

(¢) whether Government propose (G
observe these guidetines while formulativy
the policies fof production and the use cf
pesticides ?

THE MINISTER OF CHEMICALS

AND FERTILIZERS AND INDUSIRY
AND COMPANY AFFAIRS (SHRI

VEERENDRA PATIL) : (a) Yes, Sir.
The World Bank has issued guidelines for
the sclection, procurement and use¢ of
pesticides in Bank financed projccts.

(b) The details of the guidelines are
pest and pesticides management practices;
handling, storage and application of pesti-
cides ; selection of pesticide material and
formulations; and procurement of pesti-
-cides.

(c) The majority of the guidclines are
covered under the Insecticides Act, 1968
and are, thercfore, already enforced. The
rest of the guidelines are also followed
in principle: '

Multinational and Indian Companies
‘manufacturing and exportng food products

4801. SHRI MOHANBHAI PATEL :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to
siate : .

\ - > - “ . ;}?‘ .A h.
(a) the names of multivnational com- =

panjes ‘manufacturing aad
product¥; = o °

"(b) “fhe "artteles™ being wnmqgufgg-
ptured and marketed by these companics

bt L. - -y

marketing fodd

L
ot
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and the amount of the pmdﬁcts exported
bythese compenies during the last three
vears, year-wise ;

(c) whether there arc any Indian
companies manufacturing and marketing
food products and the value of the products
expoited by those companies during the
last three years ;

" (d) the details of facilities being given

to multi-national companies and Indian
companies  exporting food products;
and

(¢) whether there is a great demand
in foreign countries for Indian food pro-
ducts and if so, the steps being taken to
boost this industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIKS (SHRI ARIF MOHAM-
MAD KHAN) : (a) and (b) : M/s Hindus-
tan Lever Limited, which is borne on the
rolls of the Directorate General of Techni-
cal Development, is the only company
governcd by the Foreign Exchange Regu-
lation Act having more than 40Y%, for-
eign equity engaged in the manufacture
and marketing of food products in India.
The items of food products manufactuerd
by them are : (1) Vanaspati, Hydrogenated
Oil etc. (2) Milk Powders (including
Baby Food) ; (3) Margarine ; and (4) Ghee:
The value of food products eaported by
them during the last three years is not
available as no such company-wise data
of export is maintained.

(c) There are several Indian compa-
nies manufacturing and marketing food
products. The total value of exports of
processed food products (including marine
products) during the years 1982-83, 1983-
84 and 1984-85 is as under :

Year Value (Rs. in crores)

(provisional)

198283. .. & - - $99.94
1983-84 $30.26

-y fo¥i L b sad my [t

198485~ ~ ~ T T 6500 °

e
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(d) The facilities normally given to

encourage the expert of the processed
food are duty draw backs, cash compensa-
tory support, replenishment licences,
concessional charges of freight, priority
for shipping, etc.

~ (e) Yes, Sir. To boost cxports, several
measures are taken by the concerned
Export Promotion Council/Aulhority. The
most important of these are, participation
inand organising exhibitions  abroad,
arranging buyer-seller meets, study tours
to explore the potentialities for export,
promotion of export oriented industries
etc.

Setting up of Drug Manufacturing Units
in Public Sector in Seventh Five Year Plan

4802. SHRI V.S. VIJAYARAGHA-
VAN : Willthe Minister of CHEMICALS
AND FERTILIZERS be pleased to stale :
(a) whether there is any proposal o set
up more drug manufacturing units in the
Public Sector in the Seventh Five Year
Plan ; and

(b) if 50, the details thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL): (a) At present,
there is no proposal to set up a new drug
manufacturing company in (he Public
Sector during the Seventh Five Year
Plan.

(b) Does not arise.

-Ind'lgenlsatoln of Automobile Units with
Foreign Collaboration

4803, SHRI ATISH CHANDRA
SINHA : Will the Minister of INDUSTRY
AND COMPANY AFFAIRS be pleased
to state :

(8) whether Government Have rectiv-
®d regart,s) of campaign by some of the
forqign collaborators of automobxle units
in India for delaying supu‘la%ed indiganm-
tion programme on. the pretext oi failure
of thie ancillary sector 'and/dr’ for ' mhith-

\aiaing the quality

VAISAKHA 10, 1907 (54K4)
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(b) if so, the details thereof and the
phased programmes for gradual indigeni-
sation of the automobile units who are
now importing foreign technology through
collaborators ; and

(c) the steps  taken/propesed by
Government to ensure that vehicle mapu-
facturers stick to the agreed programmes
for indigenisations ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY & COMPANY
AFFAIRS (SHRI ARIF MOHAMMAD
KHAN) : (a) Government are aware of the
statement made by the Japanese Ambas-
sador to India that rapid indigenisation
of ancillary components of Maruti car
might affect quality of the car,

(b) The phased mapufacturing pro-
grammes of automobiles generally envisage
95% indigenisation by the 5th yeai of
production.

(c) By and large, vehicle manufacturers
are adhering to th: approved phased
manufacturing programme. Government
are extending full support for setting up
of new ancillary units in addition to moder-
nisation and expansion of the existing
ones,

Fall in production of fertilizers due to
non-availability of power

4804. SHRI BANWARI1 LAL PURO-
HIT : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state

(a) whether due to non-availability of
power in some of the fertilizer plants, the
adequate  production target of the
fertilizers could not be achieved as has
been reported by the Femlmr Corporatxoa
of India ;

(b) the details of ‘the Fertilizer plants
fh the colmfry which could not get. ade-
quate power during the year 1984-85
and

i t i

" (c) ‘the sleps contemplated by :Goveitts

’ hJ!ﬂt m th“emaﬂ to boost’ thel md«m
of fbrtnlmu 0 the country ;
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THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
'VEERENDRA PATIL) : (a) The over afl
production of fertilizers in 1984-85 has
been in excess of the target. However,
some of the fertilizer units have failed to
achieve their individual production target
due, among other factors, to the inade-
quate availability of power.

(b) The following fertilizer plants
were mainly affected by inadequate power
availability/unstable power supply during
the year 1984-85 :

Gorakhpur,” Ramagundam, Talcher,
Bhatinda, Panipat, Namrup-I & II,
Durgapur, Barauni, Kourkela, Kan-
pur and Mangalore.:

(c) In order to obviate/minimise pro-
duction losses on account of power prob-
lems, captive power facilities are either
under installation, or are planned, wher-
ever feasible.

[ Tmﬁslation]

Continuance of self-employment scheme
during 1985.86

4805, SHRI VILAS MUTTEMWAR :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to
state :

(a) whether the  self-employment
'scheme for educated unemployed persons
will also continue during the year 1985-
86 ;

(b) if so, the date from which it will
be implemented ;

(c) whether any changes will also be
made therein ; and

(d) if so, the nature of changes to be
brought about therein and the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHKI ARIF MOHAM-
MAD KHAN) : (a) to (d) Decision is

yet io be taken by the Government,

- APRIL 30, 1984
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Visit of Rakshs Mantri to USSR

4806. SHRT HARISH RAWAT :

© Wil the Minister of DEFENCE be pleased

to state :

(a) whether during his recent visit
to the US.S.R. any deal for meeting
India’s defence needs was signed ;
and

(b) if so, the details thercof ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO) : (1) and (b)
The recent visit of RAKSHA MANTRI to
the U.S.S.R. was essentially a good-will
visit during which discussions were held
with the Soviet counter-parts on matters
of mutual interest. No specific deals were
either negotiated or concluded.

| English]
National Honey Devel opment Board
4807. SHRI N, DENNIS : Will ihe

Minister of INDUSTRY AND COMPANY
AFFAIRS be pleased to state :

(a) whether there is a proposal to set
up a National Honey Development Board;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a) No, Sir.

(b) Does not arise.

[ Translation]
Opening of Branch Post Offices in Bibar

4808. DR. C.S. VERMA : Will the
Minister of COMMUNICATIONS be pleas-
cd to state :

(a) the number of villages with more
than 2500 population in Khagaria (Bihar)

~where survey has been conducted for open-

ing of new post offices ;

(b) whether branch post offices have
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been opened in those villages in porsvance
of the communication policy of the Union
Government ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
Four.

(b) and (c) Apart from the population
criterion which is 2,000 for non-gram
panchayat at villages in normal rural area
there should be no other post office within
adistance of 3 kms, and the anticipated
income of the proposed Post Office should
not be less than 25% of the estimated cost
for village to be eligible to be provided
with a post office. One post office has
been opened in Deotha and the proposals
regarding other three viz.,, Jhanjhra,
Gauchari and Basudcopur are under
examination.

LEnglish]

Telephone Bills after Disconnection
and Surrender of Phones

4809. SHRI PRITHVI CHAND
KiSKU : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that bills for
telephones are being sent for collection
for period even after disconnection and
surrender of telephones ; and

(b) if so, the steps being taken to
rectify such malpractices in the adminis-
tration of telephone Department ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
The telephones bills claiming rentals, in
respect of telephones temporarily dis-
connected for non payment continue to be
issued till the telephone is finally closed.
In case the subscriber does not want res-
toration, the bills for rentul issued for the
period beyond the date of disconnection
are withdrawn and cancelled while closing
the account of telephone concerned. The
bills in respect of local call and trunk call

charges upto the date of discounection,

VAISAKHA. 10, 1907 (SAXA)
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if any, due to bs recovered are also

issu~
ed after the date of disconnection.

(b) As the

‘ practice is as per the
presctibed rules,

the question of mal.

“practice does not arise.

Implementation of Reservation Policy
in Ministry of Chemicals and
Fertilizers

4810. SHRI M. ARUNACHALAM :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether the Scheduled Caste/Sche-
duled Tribe Cell has been formed in his
Ministry ;

(b) if so, the authorised strength of
various grades of officers and staff indicat-

the number of ' officers
belonging to SC/ST ;

. (c) the steps taken by the cell so far to
implement the reservation policy of
Government ; and

(d) whether the policy is implemented
in the Public Sector Undertakings under
his Ministry ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL) : (a) Yes, Sir.

(b) Four officers viz. one Joint Secre-
tary, one Deputy Secretary, one Section
Officer and one Assistant, Jook after this
Cell part of their time. Of these, one
officer belongs to Scheduled Caste. '

(c) The Cell keeps a watch on imple-
mentation of the Government directives on
reservation in services for SC/ST in the
organisations under this Ministry including
public sector undertakings.

(d) Yes, Sir.

Shifting of Naval Air Technical Schoel
" from Cochin to Bangalore ‘

4811. SHRI SURESH KURUP : Will
the Minister of DEFENCE be pleased to
state :
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 (a) whether there is any proposal to
shift Naval Air Technical School, now
located in Cochin to Bangalore ;

(b) if so, the reasons therefor ; and

(c) whether Government of Kerala have
made any representation to the Union
Government against this move ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO) : (a) and (b)
Government have not so far received any
concrete proposal for the shifting of the
Naval Air Technical School, located in
Cochin, to & new site, However, since it
is a growicg organisation, and the scope
for its srowth at its present location is
limited, the possibility of its having per-
.force to be shifted does exist.

(c¢) No, Sir.

Setting up of Telephone Exchanges
at Ckandipur and Chaitanyapur in
Midnapore District of
West Bengal

4812. SHRI SATYAGOPAL MISRA :
Wi ] the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there is any proposal under
consideration of Government to set up
Telephone Exchanges at Chandipur (Nandi-
gram P.8.) and Chaitanyapur (Sutehate
P.S.) in Midnapore District, West Bengal ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(§HRI RAM NIWAS MIRDHA) : (a)
Yes, Sir.

(b) The proposals to set up small auto-
mtic telephone exchanges (MAKJH type)

arc under, process and are - WGJY to -be
executed durlng 198S5.- 86 ‘

(c) Ia view of (b) quemm doennot
arise

APRIL 30, 1985
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- Electronic Telephone Exchange at i
Bhopal In Madhya Pradep’h

4813. - SHRI PRATAP BHANU
SHARMA : Wil the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the new electronic tele-
phone exchange at Bhopal in Madhya
Pradesh would start functioning by the end
of 1985 ;

(b) if so, the details of its progress till
now ; and

(c) what would be its installed capa-
city ? ’

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
No, Sir. -

(b) Does not arise in view of (a) above
please,

(c) 4000 lines, comprising of two
Remote Line Units (RLU’s) of 1000-lin
capac'ty each and one RLU of 2000 linese.

[Translation]

‘Dealership of LPG in Bihar

4814. PROF. CHANDRA BHANU
DEVI will the Minister  of
PETROLEUM be pleased to state :

(a) the number of cities in Bihar where
dealership of cooking gas has been given
as also the number of those towns where
this dealership is yet to be given ; and

(b) the time by which the dealership
is proposed to be given in the remaining
cities ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (1)
Number . of new
cities/towns where
LPG distributor-
ships proposed to

where LPG distri-
butorships are in
operation . as on

31.3.85 be given under
| ‘Marketing ~ Plan
1984—85 ‘

42 a 13
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(b) Considering the various steps which
precede the commissioning of an LPG
distributorship, it does not seem feasible
to indicate the time for such commission-
ings. The selection for distributorships
for the above 12 cities/towns is under
way.

Issue of Licences for Polyeyster
Filament Yarn

4815. SHRI MAHENDRA SINGH :
Will the Minister of PETROLEUM be¢
pleased to state :

(a) the total number of licences and
letters of intent issued for polyester fila-
ment yarn during the last three ycars and
the parties, individuals and companies to
whom these were issued and the value of
each licence and letter of intent ;

(b) the number of applications receiv-
ed by Government till the 30th March,
1985 indicating the details of applicants,
date of application and estimated value
thereof and the number of applications

VAISAKHA 10, 1907 (S4K4)

Writlen.Ansmrs | 114

out of them, pending disposal, and the
reasons therefor ; and

(c) whether keeping in view the in-
creasing demand of polyester filament yarn
and to avoid monopoly in this ficld, Govern-
ment proposc to issue licences liberally ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) One
letter of intent was issucd (o M/s Indian
Organic  Chemicals  to manufacture
polyester filament yarn,

L3

(b) The details of application received
from 1st January, 1984 to 31st March,
1985 and rejected are given in the state-
ment attached Details of pending applica-
tions are not published until after Govern-
ment has taken a view thercon.

(c) The creation of additional capacity
for polvester filament yarn is considered
on merits at the appropriate time having
regard {0 relevant fuctors.

Statement

8. No. Registration Name of the Capacity Location
No. & Date applicant (tonnes/ (state)
annum)
1. 275 (84)-IL M/s J&K State Industrial Deve- 3,000 J&K
dt. 21.2.84 lopment Corporation Limited,
Kashmir.
2. 443 (84)-IL M/s. Kerala State Industrial 10,000 Kerala
dt. 13.3.84 Development Corporation Limi-
ted, Trivandrum,
3. 682 (84)-IL/MRTP M/s. Nav Bharat Enterprises 6,600 Andhra
dt. 25.4.1984 Limited, Hyderabad. Pradesh
4., 7084843IL M/s. Deccan Cements Ltd., 6,000  Andhra
dt. 30.4.1984 Hyderabad. Pradesh
5.° 474 (84}IL Ms. Subhash Silk Mills Limi- 1,280 Maharashtre
dt. 22,5.1984 ted; Bombay. -
65, 1774 (84)IL/MRTP. ... M/s. Straw Products Limited, 10,000  J&K

Lo .4‘;29&9-&4 "N‘GWDC“L
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7. 1793 (84)-IL M/s. Shree Padmavati Petro- 3,000 Gujarat
dt. 8.10.84 chem Industries Pyt. Limited, ‘
Ahmedabad.
8. NRI-101/84/IL Shri U.M. Patel C/o. M/s. 1,300  Gujarat
dt. 30.10.1984 Faisal Fabrics (Private) Limi-
ted, Gujarat.
9. 2191/84/1L Shri Alok Parasrampuria, 6,000  Gujarat
dt. 27.11.1984 New Delhi.
10.. 2221/84/1L M/s. Andh;a Pradesh Indus- 6,000 Andhra
dt. 1.12.1984 trial Development Corporation Pradesh
Limited, Hyderabad.
11. 2334/84/IL M/s. Assam Industrial Deve- 10,000 Assam
dt. 18.12.1984 lopment Corporation Limited:
12. 55/85/1L Shri Sudhir Sanhgi, 10,000 Andhra
dt. 11.1.1985 Hyderabad. Pradesh
13. 143/85/IL Shri Brahm Datt, 10,000 Uttar
di. 28.1.1985 New Delhi. Pradesh
14, 176/85/IL Shri A.L. Dhingra, 5,000  Maharashtra
dt. 2.2.1985 Bombay
15. 177/85/IL Shri Subhash Bhatia, 6,000  Himachal
dt. 8.2.1985 New Delhi. Pradesh
16. 54 (835)/IL/MRTP M/s. Century Enka Ltd. 10,000 Maharashtra
dt. 11.1.1985 Calcutta
17. 209 (85)/IL/ Shri Suresh Keshwani, 6,000 Bihar
dt. 12.2.1985 Bombay
18, 210 (85)/IL Shri R.G. Patwari, 10,000 Andhra
dt, 12.2.1985 Hyderabad. Pradesh
19. 215 (89)/iL Shri Jagdish Khanna & Man- 6,000  Gujarat
dt. 11.2.1985 mohan Anand Ankleshwar :
(Gujarat)
Exploration of Oil in Madhya Western Madhya Prdesh for exploration of
Pradesh oil;

4816. SHRI DILEEP SINGH BHU-
RIA : Will the Minister of PETROLEUM

be pleased to state :

(a) whether the Oil and Natural Gas
Commission has conducted any survey in

(b) if so, the names of the places
where survey has been conducted and the

quantum of oil deposits found; and

Commission

(c) whether the Oil and Natural Gas
would continue to conduct
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survey in furture also and if so, the details
thereof 7~

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA): @
Yes, Sir.

(b) ONGC have conducted geoscien-
tific surveys in Neemuch, Mandasor,
Jaora, Ratlam, Jhabua, Dhar, Indore,
Ujjain, Hoshangabad, Chhindwara and
Jabalpur.  No oil deposit has yet been
jocated.

(c) Yes, Sir. Two party years each
of geological and gravity magnetic surveys
are planned for 1985—87. These will be
followed by seismic surveys.

[ English]

Telephone Service in Aligarh

4817. SHRI CHITTA MAHATA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether attention of Government
has been drawn to a newsitem appeared
in the *‘Aligarh Mail”’ of 12 April, 1985
regarding detetiorating telephone service
in Aligarh;

(b) if so, whether itis a fact that tele-
phone services in the district of Aligarh
are deteriorating day by day; and

(c) the action Government propose
to take i this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir. Newsitem about telephone secrvices
at Aligarh appeared in "‘Aligarh Mail”’ on
11.4.85. and not on 12.4.85.

(b) No, Sit. The telephone services in
the district of Aligarh are generally satis-
factory, ‘

(o) Allafforts are being made at
various levels' to further improve the ‘tele-
com. services. SR
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Instructions have already been issugcd
to concerned officers to keep a close watch
on the functioning of telcphone system
at Aligarh,

Setting up of Cement Industry in
Andhra Pradesh

4818. SHRI N, VENKATA RATNAM :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to
state :

(a) whether the State Government of
Andhra Pradesh applied for cement  indus-
try in Guntur and Vishakhapatnam in

1983;

(b) whether Union Government granted
a letter of intent to the Government of
Andhra Pradesh and if not, the
thereof;

reasons

(c) whether Government reccived the
approval of Coal Linkage Commiltce for
continuous supply of coal; and

(d) whether Singareni Collicrics Com-
pany Ltd. agreed for continuous supply of
coal for this industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a)to (d) An applica-
‘tion from Messrs Andhra Pradesh Indus-
trial Development Corporation, Hydei a-
bad for establishment of a2 milliox tonne
cement plant with clinkcring plant in Gun-
tur District and grinding plant at Vizag
was received in March, 1984. The appli-
cation was rejected prima-facic on account
of constraints in regard to availability
of coal from Singareni Collieries. Coal
linkage is cosidered by thc Special Linkage
Committee set up inthe Depariment of
Coal irrespective of the availability or
otherwise of coal agreed to by individual
collieries. The question of getting the
recommendation of Staading Coal Linkage
Committee does not arise in this case,
as no letter of inteat has been granied tq.

the partys
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Cost Audit of Companies on Perma-
nent Basis

4819. SHRI VISHNU MODI :
SHR1 SHANTI DHARIWAL :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to
state @

(a) whether the Sachar Committee on
the Companiss Act and the MRTP Act
has recommended that Cost Audit once
ordered in an industry must continue on
permanent basis and the Companies with
a paid up capital of Rs. 25 lakhs or more
should be required (o employ a Cost
Accountant and the balance sheet of such
companies should be got certified by the
Cost Auditor so far as the figures of stock
inventory,  stores/spares, raw materials,
tool and work-in-progress arc concerned;

{b) whcther the said Committee has
also rccommended that the appointment
of a Cost Auditor should be on the same
lines as applicable to the Statutory Audi-
tor in such companies; and

(c) if so, the rcasons for delay in the
implementation of these recommendations,
particularly in the wake of emphasis on
the need for rapid industrial growth, incre-
asing productivity and cfficiency in the
performance of Industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM.
PANY AFFAIRS (SHRI ARIF MOHAM-
MED KHAN) : (a) The Sachar Committee
in its Report had recommended for the
appointment of Cost Accountant in com-
panies having a paid-up capital of Rs. 25
lakhs or more and engaged in certain
types of industries. The Committee also
recommendcd that balance sheets of such
companics should be certified by the Cost
Auditor in respect of figures of stock,
inventory, stores/spares, raw  materials,
tool and work-in-progress. The Commit-
tec further rccommended that cost audit
once ordered in an industry must continue
on permanent basis unless thc  Central
Government decides to discontinue such
audit in that industry,

(b) Y“ s Sil" o

(¢) The delay in precessing these rece
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ommendations - i8 partly attributable to
the necessity for an in-depth re-examina=
tion of the Committee’s 460 recommen-
dations in respect of the Companies- Act
from the point of wview of assessing ' the
feasibility of an overall simplification of
the statute as a whole and partly becuuse
several new suggestions were, in-the
meanwhil e, received from various Chembers
of Commerce etc. on the subject and these
were also required to be considered.

Construction of P & T Siaff Quarfers
in Cuttack (Orissa)

4820. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMU.
NICATIONS be pleased to state :

(a) whether Government are aware
that thc construction of staff quarters in
Cuttack, the main commercial city in
Orissa; is only 1-1/2 per cent and no
P & T gquarters have bcen constructed in
Cuttack for the last fifteen years: and

(b) if so, whether Government are
taking any steps in this direction ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) :
TELECOM, (a) and (b) No, Sir. The
Percentage satisfaction at Cuttack is 5.69
as on 31,3.1985. -Nine staff quarters have
been constructed during the last five years.
75 staff quarters are planned to be const-
ructed at Sikharpur during 7th Plan subjet
to the availability of funds.

POSTAL

(a) The satisfaction of staff duafter;
at Cuttack is 249 During the 6th_ Five
Year Plan period of 1980—85, 6(8125)

staff quarters have been constructed . in
Cuttack,

(b) Does not

arise
above.

in View of (a)

Production and Utilisation Capacily
‘inFA€.T. Udyogamamlal, e
Kerala

4821. SHRI T. BASHEER : Wlll the
Minister of CH,'EM[CALS AND FERTILI~ :
ZERS be pleuod tostate :
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- (a) .whether the production and capa-
city utilisation are low in F.A.C.T. Udyo-
gamandal Division, Kerala;

(b) whether low production is duc to
the old plants;

. (c) if s0, whether Government have
any proposal unddr consideration for
modernisation of this unit; and

VAISAXHA 10, 1907 (SAKA)
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(d) the details thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI VEE-
RENDRA PATIL) . (a) The capacity
utilisation of F.A.C.T’s Udyogamandal
Division, during 1984-85, was as under :

NITROGEN

% of Name Plate % of Achievable

PHOSPHATE

A of Name Plate 9, of Achicvable

Capacity Capacity Capacity Capacity
56.7 8§2.3 65.8 92.6
(b) Highcr produciion Jevels could not (2) the total number of L.P.G.
be achieved due to the ageing of the agencies of the Indian Oil Corporation,
plant and equipment, frequent power in- Bharat Gas and Hindustan Petroleum (se-
terruptions, load shedding, saline water parately) in the country ; and

problem, etc.

(c) and (d) : The company has pre-
pared plans to renovale some of the exist-
ing facilities to sustain the present lcvel of
production for the ncxt 7—10 years.

Telecom Offices in Andhra Pradesh
~in Rented Buildings

DR. T. KALPANA DEVI :
SHRI C. JANGA REDDY :

Will the Minist 2r of COMMUNICATIONS
be plcased to state the total rent that the
Teleccom Andhra Pradesh is paying per
year for (i) Telephone exchanges, (ii)
Telsphone officers, and  (iii) .Telecom
Qffioes buildings ?

4822,

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : The
total amount being paid by Andhra Prad-
esh Telecom. Circle and the Hyderabad
Telephone District for buildings taken
. op,rent is Rs, 95,67,424.00 per anoum.

Allotment of L.P.G. Agencies
4823, SHRI E.S.M. PEKEER MOHA-

MED : Will the Minister of PETROLEUM
be plcawd to state ;.

(b) the total quantity of L.P.G.
sumed in the country per day ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) The
total number of L.P.G. distributorships of
the different Oil Companies operating in
the country as on 3] 3, 85 is as under

con-

Indian Onl Corporauon 1005

Hindustan Petroleum Corporat-

ion 7176
Bharat Petroleum Corporation 409
Total © 2190
(b) The dmly consumption of L.P.G.

by domestic and other consumers during
1984-85 was approximately 2,600 M. T.

Survey Regarding Deposits of Petroleum
or Gas in Bihar

4824, DR, C.P. THAKUR : Will the
Minister of PETROLEUM be pleased to
state :

(a) whelher any survey has been done
in Bihar to find out the deposits of pegrgf

leum or gas ;
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‘ - (b) if s0, the details thereof ; and

(©) further action being
Government in this regard ?

taken by

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) Yes,
Sir,

(b) 1956 onwards the ONGC have
conducted aeromagnetic survey, geologi-
cal survey, gravily magunetic survey and
seismic survey in Bihar., They have also
drilled 3 esploratory wells so far.

(c) Currently one scismic party is
working in Bettiah-Lauriya-Nandangarh
area. ONGC propose to conduct further
seismic surveys and drill one parametric
well in Bihar,

Translation]

Demands of employees of Khad i
Gramodyog Bhavan

4825. SHRIMATI VIDYAWATI
CHATURVEDI : Will the Muister of
INDUSTRY AND COMPANY AFFAIRS
be pleased to state :

(a) whether charter of demands of the
employees of Khadi Gramodyog Bhavan,
New Delhi has been pending with Khadi
Gramodyog Commi.sion, Bombay for many
years; and

(b) if so, the time by which problems
of the employees are likely to be solved
by taking final decision on their charter of
demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN): (a) The employees had
sent charter of Demands on 27.8.1982
and 8.9.82. A reply was sent by Khadi
and Village Industries Commission on the
8th November, 1982. Some of their
demands were discussed on the 4th June,
1984, Replies in regard to various demands
weresent from time to time also. For the
Settlement of Jlocal issues raised by the
employees, a. local Commitiee was also
constituted. Certain issues like extension
of peasion, cadrisation of cashiers and
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regularisation of posts etc., are however
pending finalisation by the Commission
as the Trading Staff is employed all over
the country and thijs staff is entitled to
several facilities and incentives which
are not applicable to regular staff.

(b) It would be difficult for the Com-
mission to take an early decision on the
remaining demands of the cmployees in
view of financial implications and varying

- working conditions in various Bhavans of

the Commission which are scattered all
over the country.

[English]

Public Sector Fertilizer Plants in
West Bengal J

4826. SHRI PRIYA RANJAN DAS

MUNSI : Will the Minister of CHEMI-

CALS AND FERTILIZERS be pleased to
state :

(a) the criteria for setting up public
sector fertilizer plants in any State ;

(b) the reasons why there is Do unit
in West Bengal ;

(c) whether his Ministry propose to
set up a plant in West Bengal during the
Seventh Five Year Plan period; and

(d) -if not, the reasons thercof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL) : (a) Locations of
fertilizer plants are decided on the basis
of techno-economic factors including demand
of fertilizers, availability of raw material,
infrastructure facilities and other rele vant
considcrations like impact on environ-
ment,

(b) There are two publie scctor fertili-
zer plaots in West Bengal-—ono at Durga-
pur and the other at Haldia.

(c) Seventh Plan proposals bave unol
yet been finalised. ‘ ‘

(d) Does not arise.
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Import and Production of Petrol and
Petroleam Products

4827. SHRI AMARSINH RATHAWA:
Will the Minister of PETROLEUM be
pleased 1o state :

(a) the details of petrol and petroleum
products produced in the country during
1984-85 ; and

VAISAKHA 10, 1907 (SAKA)
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(b) the quantity of petrol and petros
leum products imported during the year
to meet the demand of the country and the
amount spent thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) 8nd
(b) The details are given in the statement
attached.

Statement
1984.85*
Item Unit Petrol only All Petroleum
Products
1. Indigenous Production (Million tonnes) 2.10 32.80
2. Demand (Million tonnes) 2.05 38.44
3. Gross Imports (Million tonnes) — 7.2
(Rs. Crores) - 2290

®provisional

Telephone Facilities in Koraput,
Orissa

4828. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) Whether the Telephones Orissa
Circle, have undertaken a number of
schemes to provide telephone facilities in
Koraput district of Orissa during the
Seventh Five Year Plan period ;

(b) if so, the details thereof ;

(c) whether funds had been provided
for erection of telephone wires pole from
Rayagada to Gunupur via  Andhra
Pradesh ;

(d) if so, the progress made 8o far
and funds to be provided during the finan-
cial year 1985-86 therefor ; and

' (e) the steps taken to commect the
Rlock headquarters with Sub-divisional

headquarters during financial year 1985-
86 and funds placed therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) (a) Yes,
Sir.

(b) Details of programme in Koraput
District during 7th  Plan period as
follows :

(1) 13 new automatic telephone

exchanges (Max-ID,

(2) Increase in existing capacity of
telephone exchange by 1800
lines.

(3) 185/LDPTs/COs ;
(4) 3 STD Routes.
(5) 100 Kms UHF Routes ;

(6) 4 manual exchanges will be auto-
matised ;
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(7) 3 MAX-III exchanges will be con-
verted into MAX-11
Implementation of above pro-
gramme depends on availability
of equipment/line stores and
departmental building.

(c) No separate funds huave been pro-
vided nor any estimate sanciioned yet for
erection of telephone wires/pole from
Rayagada 10 Gunupur via  Andhra
Pradesh.

(d) Does not arise,

(e) Proposals stand sanctioned for con-
necting Block Headquarters at Ramana-
guda with its sub-divisional headquarters
Gunupur and Bandhugaon Block Head-
quarter 1o sub-divisions headguarters
Rayagada during 1985-86. No separate
funds are required.

Modernisation of Telephone Services

4829, SHRI LAKSHMAN MALLICK :
Wil) the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government have taken
active steps to modernise the telephone
services in the countiy ;

(b) whether theie have been made
experiments including the cventual intro-
duction of push button telephone (PBTS)
in place of the existing instruments ;
and

(c) if so, whether Government are
considering to buy indigenously manufac-
tured electronic diallers to fit into the
instruments for PBTS to be manufactured
by the State-owned Indian Telephone
Industries 7

THE MINISTER OF STATE OF THE
MINISTRY OF

Sir,

(b} The propasal i to introduce elec-
tronic push button telephones in place of
existing electro-mechanical instruments,

{c) indigesously manufactured and
“type appioved electronic diallers are pers
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mitted to be connected as attachmeats to
existing telephones, Fitting them into the
instruments manufactured by Indian Tele.
phonc industries is not envisaged,

Applications for Registration of
Drugs Capacity

4830. SHRI JAGANNATH PATT-
NAIK : Will the Minister of CHEMICALS
AND  FERTILIZERS be pleased to
stéte :

’(a) the number of applications for
registration of drug items received during
1982-83 and 1983.84 :

(b) the details concerning  capacity
applied for, capacity Branted, names of the
companies, names of the items and the
reasons for reduction in capacitics, if any ;
and

(c) the details regarding the rejected
casces and thote approved with reduced
capacity, names of the companies and -
items 7

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY  AFFAIRS (SHRI
VEERENDRA PATIL) : (a) 1o (c) During
the years 1983 and 1984 a total nnmber
of 412 applications for DGTD Registra-
tion were received. Out of these 197
registrations for the manufacture of Drugs
and Pharmaceuticals were issued in 1983
and 1984. 215 applications for registra-
tion were rejected/closed in 1983 and 1984
viz, name and address of undertakings,
items of manufacture, capacity and locg-
tions in respect of registration issued are
being published regularly by the Ingia
Investment Centre in their monthly news
letter. Copies of this publication are availa.
ble in the Parliament Library,

Opening of Post Offices in Gram
Panchayat Villages

4831. PROF. . NARAIN CHAND

PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state ;

(a) the definitlon of the ‘Gram Pan.
chayat Villages’ @s adopted by the posia!
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authorities for opening of Branch Post
Offices ;

(b) the number of Gram Panchayat
Villages/Panchayats which do not have
even a single post -office in them at the
end of the Sixth Five Year Plan i.e.
31st March, 1985 ;

(c) whether it is proposed to provide
at least one Branch Post Office ineach
one of the Gram Panchayat Villages and
ensure 100 per cent coverage by the
end of the Scventh Five Year Plan ;

(d) if so, the number of Post Offices
likely to be opened State-wise ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
Tho'e declared as Gram  Panchayat
villages by the State Government are
treated as gram panchayat villages ;

(b) the number of Gram Panchayat
villages/Panchayats which do not have a
single post office in them at the end of
the Sixth Five Year Plan i.e., 31st March
1985 is 102796 ;

(c)and (¢) It is not possible to pro-
vide a post office to each one of the gram
panchayat villages and ensure 100%
coverage by the 7th Five Year Plan as
several of the gram panchayat at villages
may not justify opening of post offices
due to non-fulfilment distance or financial
or both the conditions of the existing
norms.

(d) The 7th Five Year Plan is yet to be
finalised by the Planning Commission.

Publication of Telegraph Guide Part 11

. 4832. PROF. NARAIN CHAND
PARASHAR : Will the Minister of .COM-
MUNICATIONS be pleased to state :

{a) the date of publication of the
latest -edition of the Telegraph = Guide
Volume II giving an alphabetical list of
the Telegraph Offices in the country ;

{b) whether all such public call offices
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which have to function as combined
offices on phone.com. basis as distinet
from those functioning on Mors: Code
arealso included in the ljst ; and

(c) the total number of combined
offices functioning on (i) Morse Code (if)
Phone-com. basis as on 31 March, 19859

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
Tuly, 1983.

(b) Yes, Sir.

(c) Morse Code—8793
Phono-com—24438

Complaints against plants and machineries
supplied by BHEL

4833. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of INDUSTRY
AND COMPANY AFFAI®S be pleased to
State :

(a) whether his  Ministry s aware that
most of the State Electricity Boards are
complaining about the plants and machi-
neries supplied by Bharat Heavy Electri-
cals Limited for power generating pro-
gramme specially West Bengal :

(b) if so, whether the Ministry has
enquired into the matter from Bharat
Heavy Electricals Limited ; and

(c) if not, whether Government pro-
pose to examine the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM.
MAD KHAN): (a) to (c) BHEL’s capa-
bility in the manufacture of power
generating equipments is well establisheg,
In the process of indigenisation, some
deficiencies were reported by some of the
State Electricity Boards for which remedial
measures have been taken up. In respect
of supplies to West Bengal, however, np
major complaint from the State Elcctricily
Board has been reported.
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Limestone deposits in Jaisalmer

4834, SHRI VIRDHI CHANDER
JAIN : Will the Minister of INDUSTRY
AND COMPANY AFFAIRS be pleased to
state :

(a) whether good quality limestone
deposits are available in Jaisalmer in
abundance ; and

(b) if so, whether any survey has been
conducted by Government to find out the
quantum of thz limestone  deposits for
seiting up Cement Industry in that area,
place-wisc ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a) and (b) Surveys carried
out in Jaisalmer district of Rajasthan
during 1977—1982 by Geological Survey
of India have estimated 560 million
tonnes of flux-chemical grade limestone,
The Siate Government of Rajasthan
have tentatively estimated a reserve of
§ million tonnes of cement grade lime-
stone in about 1.5 square kilometer area
of Amarsagar-Bara Bag  of District
" Jaisalmer.

[ Englishl

Taking over of Excise and Customs
Tribunals

4835. SHRI MOOL CHAND DAGA :

Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether his Ministry propose to
take over the Excise and Custom Tribunals
so that they can be managed on the
lines of the Income Tax Tribunals ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
HIRI H.R. BHARADAWA)) :

(2) No, Sir.

V(b) does not arise.
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Overseas Proejcts of Engianeering
Projects (INDIA) Ltd.

4836, SHRI MOOL CHAND DAGA :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to
state : '

(a) since when the Engineering Pro-
jects (India) Ltd. has been working abroad
for construction work and the countries
umder its operation ;

(b) whether it is afact that EPI i
going to wind up now from certaid coun-
tries ; and

(c) if so, the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN): (a) Engineering Projects
(India) Lid. has been executing projects
abroad, mainly in Middle East countries,
since 1974-75, 1t secured a number of
contracts in Kuwait, [rag, Saudi Arabia
and UAE. However, most of their projects
have now been completed except those in
iraq. '

(b) and (c) Yes, Sir. Most of the
projects of the company have already been
completed. Further, with the cut-back in
developmental expenditure in these coun-
tries, inthe wake of falling oil revenue,
long drawn Iran-Iraq war, preference for
award of contracts to local contractors,
EPI is not likely to secure new jobs in
these countries. Thus, the company is
planning to wind up its operation abroad,
except in Irag, where some projects are
yet to be completed.

Operation of Coast Guard in Kerala
Coast

4837, SHRI K. MOHANDAS : Wil

the Minister of DEFENCE be pleased to
state :

(a) whether the coast guard has not

extended its operations in the Kerala
coast ; '

(b) whether this has uvérely 'hahdi-
capped Government in rescuing the large
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number of fishing vessels involved in
accident on the high seas ; and

(¢) if so, whether the coast guard will
be asked to extend its operations in Kerala
coast also ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO) : (a) to (¢)
Although the Coast Guard District Heid-
quarters at Cochin is planned to be
activated only during the current year,
Coast Guard ships and aircraft do under-
take patrols off the Kerala Coast. Search
and rescue assistance is provided by the
Coast Guard as and when asked for. Dur-
ing 1984, no such request was rzceived
from the Kerala Government.

Super Market in Shillong

- 4838, SHRI G.G. SWELL : Will the
Minister of DRFENCE be pleased to

state ©

(a) whether his Ministry is proceeding
with the coastruction of a super market
in Shillong ;

(b) the distance of the proposed
defence market from the present tradi-
tional market of Shillong known as
‘Iewduh’ (Barabazar) ;

cantonment lands
limits of

(c) whether many
are right within the present
Shillong city, and

(d) whether the 99 year lease for

these contonment lands has expired ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO) : (a) No super
market is at present being constructed by
the Cantonment Board in Shillong Can-
tonment. The Board, however, has a pro-
posal to construct a shopping complex in
Survey No. 20, Shillong Cantonment,

(b) The distance of the proposed shop-
bing complex from the traditional market
is about 100 metres.

(¢) Yes, Sir.

; (4’ No, sm
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Increase in rate of Royalty for
Assam Crude

4839. SHRI G.G. SWELL : Will the
Minister of PETROLEUM be pleased to
state :

(a) whether Government of Asvam
has bcen representing for a substantial
raise in the rate of royalty for Assam
crude ;

(b) the rate being paid at present;
and

(c) the formula on which the rate was
fixed and when ?

THE MINISTER OF STATE. OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) Yes,
Sir.

(b) Rs. 61/- per metric tonnc.

(c) Royalty is related to the well head
price of crudc oil, and is fixed on balance
of several considerations, namely. the
desirability of providing rcasonable reve-
nue to the States where oil is produced,
and at the same time, limiting the extent
to which it will add to the price of pelro-
leum products. It cannot excced 20% of
the well head price of crudc oil. The last
revision in the rate of royalty was effccted
from 1st April, 1981.

Allotment of Petrol and Diesel Depots
in Orissa

4840, SHRI LAKSHMAN MALLICK :
Will the Minister of PETROLEUM be

pleased to state :

(a) the total number of petro] and
diesel depots in Orissa at the end of 1984;

and

(b) the number of depots allotted to
educated youth, Social workers, handi-
capped, wives or relatives of war heroes,
Scheduled Castes, Scheduled ‘Tribes,
backward classes and other weaker sec.
tions of the society respectively ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) :(a) The
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total number of petrol and diesel retail
outlets in Orissa at the end of 1984 was
268.

(b) The category-wise details are not
readily available. Further there is no
reservation for backward classes or weaker
sections of the sociely,

Firing by Pakistani Troops in
Tithwal in J & K

4841, SHRIB.V. DESAI :
SHRI C. MADHAY REDDI :
SHRI RAM SAMUJHAWAN :
will the Minister of DEFENCE be pleased
to state :

(a) whether four Paki-tani soldicis and
an Indian soldier were killed in an exchange
of fire in Tithwal in J & K sector on 12th
March, 1985 ;

(b) if so, whether unprovoked Pakis-
tani firing has been going on almost conti-
nuously since 12th .darch, 1985 ;

{c) whether Pakistani soldiers were
killed on 14th and 15th March, and an
Indian jawan was killed on 19th March,
1985

(d) whether Pakistani troops opened
unprovoked fire in the Nowshera sector on

the border district of Rajouri on 27th and
28th March ;

(¢) whether Pakistan has built new
pickets in many areas and have also
further strengthened their forces in J & K
Sector, and

(f) if so, the details and the action
taken by Government ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO) : (a) There was
some exchange of fire in Tithwal area in
J&K on 12th March, 1985, but there was
no casualty amongst our troops. Casuallies
among Pakistani troops are not knows.

(b) There has been unprovoked Pakis-
tani firing in the Tithwal area but it has

not been going on almost contmuously'

since 12th March, 1985, as mentioned in
the Question,
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(c) Gsvernment have no information:
about the exact number of Pakistani.
soldiers killed on 14/15th March, 1985.
One of our BSF Jawans was, however,
killed on 19th March, 1985, ‘

(d) There is no report about the
Pakistani troops opening fire in Nowshera
sector on 27th or 28th March, 1985.

(¢) Government have no. confirmed
information about the construction of new
pickets by Pakistan or about Pakistan

strengthening her forces in the J &K
Sector.

(f) our Armed Forces are vigilant all
along the border arnd the Line of Control

inJ & K to counter any threat to the
Country’s security.

Co-operation between India and Morocco
in the field of Fertilizers

4842. SHRI B.V. DESAI : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state ;

(2) whether it is a fact that matters
relating to cooperation between India and
Morocco in the field of fertilizers and
phosphoric acid Were discussed between
him and the Moroccan Minister for Trade,
Industry and Tourism who visited India
during Septcmber, 1984 ;

(b) if so, the subjects discussed :

(c) to what extent Moroccan Govern-
ment have agreed to help and assist ;

(d) whether any agreement has been
reached ; and

(e) if so, the details of the same ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS AND INDUSTRY ANLG
COMPANY AFFAIRS (SHRI VEERENDRA
PATIL) : (a) Yes, Sir. Discussions on co-
operation in the fertilizer field were held
by the Minister of Chemicals and Fertili-
zers with the Moroccan Industries Minis-

ter during the latter’s visit to Indm in
September 1984,

(b) Discussions were held on. the
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possibility of setting up a joint venture
for production of phospkhatic fertilizers.

(c) Morocco offered to join as an
.equity partner and also supply rock phos-
phate to the project.

(d) and (e) It was agreed that the
possibilities of setting up such a joint
venture should be examined in greater
depth,

[ Translation]

. Letters of lntent issued for Backward
Areas during Sixth Plan

- 4844, SHRI MOOL CHAND DAGA :
Will the Miniister OF INDUSTRY AND
COMPANY AFFAIRS be pleased to state ;

(a) the number of letters of intent and
licences issued in backward areas to set up
new industries during the Sixth Five Year Plan
and the dates on which these were issued ;
and :

(b) the number of industries started so
far, backward area-wise, and the number of
letters of intent and licences implemented ?

THF MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM.
MAD KHAN) : (a) During the period
1980-81 to 1984-85, 2889 lctters of intent
and 1166 industrial licences were granted
under the provisions of the Industries
(Development & Regulation) Act for setting
up industries in various centrally declared
backward districts in the country. Details,
such as, name and address of the under-
taking, item of manufacture, capacity,
location, number and date of issue, in
respect of each letter of intent and indus-
trial licence issued are being published
regularly by the Ihdian Investment Centre
in their ‘Monthly Newsletter’. Copies of
this publication are being sent to the
Parliament Library regularly.

(b) A letter of intent is issued with an
initial validity period of one year and fur-
ther extensions can also be granted on
adequate justification. After the entre-
preneur fulfils the conditions of the letter
of intent, the same is converted into an
industrial licence. The initial validity
Period of an industrial licence is two years
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and further extensions can also be granted
on justifiable grounds. It generally takes
about 3 to 4 years for an industrial project
to fructify. Actual gestation period, ‘how-
ever, varies from project to project. Out of
the 1166 industrial licences granted during
1980-81 to 1984-85 for backward areas,
290 were ‘Carry-on-Business’ licences. Of
the remaining 876 industrial licences,
20 licences have since been canceMed/
revoked.

[Engiish]

Demand for new Telephone Connections
in Haryana

4845. SHRI RAM PRAKASH : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) the present demand for new teles
phone connections in Haryana ;

(b) the extent to which the said de-
mand is proposed to be met by Govern-
ment in 1985 the details thereof ; and

(c) the time by which the remaining
demand for new telephone connections, is
proposed to be met ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
present demand for new telephone connec-
tions in Haryana is 11,452 ason
31.3.1985.

(b) 3,120 applicants, out of the above
waiting list, are likely to get telephones
during 1985-86 by cxpanding existing
telephone exchanges wherever feasible and
by opening new ones.

(c) The remaining demand for new
telephone connections is likely to be
progressively met during the 7th plan,
subject to availability of resources.

Requirement of Kerosene in West
Bengal

4847. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of PETRO.

LEUM be pleased to state : |
(a) the total requirement of kmm!u
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in West Bengal in 1982-83, 1983.84 and
1984-85 respectively ;

(b) the total quantity supplied and the
rate thereof ;

(c) the retail rate in those days ;

- (d) the steps his Ministry propose to
take to stop blackmarketing of kerosene
and under the Essential Commodities Act ;
and

(e) the number . of persons in West
Bengal arrested for violation of the provi-
sions of the said Act ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA): (a)and
(b) The requirement of kerosene oil of each
State/Union  Territory including West
Bengal is asscssed by allowing 5% growth
over the allocations made during the cor-
responding period of the previous year on
a four-month-block basis. Besides the
regular allocations, ad-hoc allocations to
meet specific situations and requests from
State Govts., are also occasionally made.
Figures relating to allocations of .kerosene
to West Bengal in 1982-83, 1983-84 and
1984-85 and its upliftment in this period
arc as under —

(Figures in tonnes)

Year Allocation Sales
1982-83 448,200 449,775
1983-84 484,370 489,485 -
1984-85 540,300 539,822
(c) The retail rates per litre in Cal-

cutta were as under :~—

Date Price (in Rs.)
1.4.82 to 31.3.83 1.80
1.4.83 to 30.9.83 1.90

©1,10,83 to 16.,1.85 1.92
17:3.85 to 25.3.85 2.18
26.3.85 to dato 2.12
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The retail prices in the districts are
fixed by the District Magistrates depending
upon the distance from the oil industry
depots. ’

(d) Whils the Ministry of Petroleum
makes monthly allocation of kerosene to
the States, the actual distribution of kero-
sene between the rural and urban areas
and different sectors within the State ijs the
responsibility of the concerned State Govt.
The State Govts. have been advised from
time to time to ensure equitable distribu-
tion of this product in different areas.
They have also been advised to take stern
action against those indulging in malprac-
tices like hoarding and black-marketing of
kerosene under the Essential Commodities
Act, 1955, the Prevention of Black.
Marketing and Maiatenance of Supplies of
Essential Commodities Act, 1980 and the
Il(e;oscne (Fixation of Ceiling P.ices) Order,

970.

(e) The number of persons arrested

during the last three years are given

below ~
Year No. of 'Ap ersons
arrested
1982-83 283
1983.84 117
1984-85 170

Unauthorised Production of Drdgs

4848, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state :

(a) whether an inter-ministerial working
groups was constituted in 1982 to go into
the question of unauthorised production of
432 drug formulations by 29 drug com.
panies in the country ;

(b) if so, the recommendations of the
group ; and '

(¢) Governmeny’s reaction tlwoto ?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
YEERENDRA PATIL) : (a) Yes, Sir. An
Inter-Ministerial Talk Force (IMTF) was
constituted to go into the question of pro-
duction of drug formulations without valid
industrial approvals.

(b) The IMTF concluded that it would
not be expedient to order stoppage of all
such formulations. It also suggested selec-
tive regularisation of such formulations.

(c) The Government have yet to take
a final decision on the recommendations
of the IMTF. '

Setting up of Cement Plants in Orissa

4849, SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to state :

(a) the number and location of cement
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factories in Orissa at present with their
annual production | s C

- (b) whether a survey has been conducted
to find out lime stocks in Orissa, if so,
the details thereof ; S

(¢) whether there is any proposal to
establish more cement plants in public
sector in those areas and if so, the details
thereof ; and

(d) the number of applications Govern.
ment have received with the recommenda-
tion of State Government for establishing
mini cement plants in Orissa during the
last three years, the action taken by
Government thereon and the number of
applications rejected with reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) :

(in lakh tonnes)

(a) Name of the Plant and Location

1. Orissa Cement Ltd., Rajagangpur

2. Hira Cement Works, Bargarh
3. Kalinga Cement Ltd., Birmitrapur

Production in 1984

4.66
3.78

Commenced production receatly.

(b) As perinformation compiled by the
National Council for Cement and Building
Materials (till recently Cement Research

Institute), the present status of cemeat
grade limestone deposits in Orissa are as
follows :—

Reserves (Million Tonnes)

SI. No. District
Measured Indicated Inferred  Total
1. Koraput 10.33 " 10.33 90.45  111.11*
2, Sambalpur -— - 153.00 153.00
3. sﬁnaergarh 64.58 2.00 487.15 554,33*
Total Reserves 74.91 12,33 731.20  818.44 .

® Figures alio include the reserves of blas

" Hmestone.

{ furnance grade and steel mill shop grade
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ic): Industrial Promotion and Investment
Corporation of Orissa have been granted
an industrial licence in March, 1985, to
set up a minj cement plant at Sunderpur
District of Orissa. In addition, they were
granted a letter of intent in December,
1983 for setting up another mini cement
plant in Kaoraput District of Orissa.

(e) During the last three years, 6 ap-
plications were received for setting up mini
cement plants in the State of Orissa, Of
these applications, 4 were rejected mainly
for the reason that the State Government
of Orissa had not assured availability of
adequate raw-material for the proposed
projects. :

Multi-Nationals Producing Soft
Drinks

4850, SHR1 CHINTAMANI JENA :
Will the Minister OF INDUSTRY AND
COMPANY AFFAIRS be pleased to stale
the number of multi-national companies
running their plants for producing soft
drinks in India at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM.
MAD KHAN) : None, Sir.

Employees Working in Oil and Natural
Gas Commission

4851. SHRIMATI JAYANTI PAT-
-NAIK : Will the Minister OF PETRO.
LEUM be pleased to state :

(a) the number of employees in various
grades working in the Oil and Natural Gas
Commission ;

(b) the number of officials in various
grades given appointment during the last
three years (year-wise) ; and

(c) the details thereof ?

THE MINISTER OF STATE (INDEP-
ENDENT CHARGE) OF THE MINISTRY
F 'PETROLEUM (SHRI 'NAWAL
KISHORE SHARMA) : (a) The number
of employees in various grades. workiog in
the Oil and Natural Gas Commission as
on 1st January, 1985 was 40,612,
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(b) The relevant information - is

- given
below : A

Number of employees

Year
B recruited in various
grades :
1982 4,211
1983 5,952
1984 5,801

(c) The details are given below :

S. No. Class of Post No. of officials
appointed
during :

1982 1983 1984 -

1. Officers 1,861 1,699 1,183

2. Staff 2,350 4,253 4,618

Import of White Cement
4852, SHRI YASHWANT RAO

GADAKH PATIL :

PROF. RAMKRISHNA MORE :
Will the Minister OF INDUSTRY AND
COMPANY AFFAIRS be pleased to
state

(a) whether cement industry has urged
Government to ban import of white
cement ;

(b) if so, the details thereof ; and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM.-
MAD KHAN): (a) and (b) One of the
existing manufacturers of white cement has
representedto Government to ban nmport
of white cement,

(c) Improt of white cement has not
been authorised by the Ministry of Industry
during 1984.85, and there is no such pro-
posal under consideration at present.

Industries set up in Backward areas

4854, . PROF. P.J. KURIEN : Will
the Minister of INDUSTRY AND . COM-
PANY AFFAIRS be pleased to state :
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(a) whether Government -have given
top priority for setting up industries in
backward aresas ; ,

(b) if so, the number of industries sct
up in backward areas in different Statcs
during the last two years ; .

(c) the number of persons provided
with employment in those areas ; and

(d) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHR1 ARIF MOHAM.
MAD KHAN) : (a) Yes, Sir.

(b) to (d) The number of Lectters of
Intent (LI), Industrial Licences (IL) and
D.G.T.D. Registration issued for cetling
up industries in backward areas during the
year 1983 and 1984 is indicated below :—
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(c) the steps being taken by Governe
ment in this respect and Government’s
policy in regard to establishment of induse
tries in tribal areas ?

THE MINISTER OF STATE IN.THB
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM.
MAD KHAN) : (a) and (b) 19 Industrial
Licence applicaticns have been received
from the Gujarat Stale Government Under-
takings during the last three years for
setling up various industrics in the backe
ward ureas of Gujarat. Their disposal po-
Sition is as under ~—

No. of applications Disposal  posi-
tion
7 Letters of Inte
ent  issued
8 Rejected

4 Pending

Year L.I. I.L. D.G.T.D.
Registrations

1983 1055 1075 1155

1984 1064 905 1106

Delails of Lectters of Intent, Industrial
Licences and D.G.T.D. Registrations are
published by the Indian Iavestment Centre
in their ‘‘Monthly, News Letter’ ; copies
of which are available in the Parliament
Library. These are at various siages of
implementation.  Statistics regarding c¢m-
ployment are not maintained.

Setting up of Industries in industrially
Backwaud areas of Gujarat

4855. SHRI AMARSINH RATH-
AWA : Will the Minister of INDUSTRY
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government of Gujarat
have sent any proposal to c¢stublish more
industries in Gujarat State, particularly
in the industrially backward Districts and
in Adivasi areas,;

(b) if so, the details of the proposais;
and :

The details of the letters of intent
are published by the Indian Investment
Centre in their ““Monthly News Letter”;
cepies of which are available in  the Par-
liament Library.

() The following incenfives are avai-
lablc to entreprereurs for sctting up indus-

tries i1 backward arcas including tribal

areas of Gujarot:—
(a) Central Investment Subsidy

(b) Concessional Finance

(¢) Interest subsidy to Engineer Entre-
prencurs

(d) Sced/Margin Money  Assistance
(¢) Facilities for purchase of machi-

nery on hire purchasc basis
(f) Tax concession

(g) Consultancy for technical services

concession  for nucjeus

(h) Special
plants,
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- Reservation for Children of Ex-Ser-
" yicemen in Education Institutions

4856. SHRI SURESH KURUP : Will
the Minister of DEFENCE be pleased to

stgte :

(a) whether the children of ex-ser‘vi.cc-
men are given reservations in admission
to educational institutions ;

(b) if so, whether Union Government
have issued any guidelines to the State
Governments in this regard ;

(¢) whether the Government of Kerala
are implementing these guidelines in the
case of ad nissions to the educational ins-
. titutions ; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHR1 P.V. NARASIMHA KAO): (a)
Secats are rescrved for children  of ex-Ser-
vicemen/Defcnce personnel in some States
for admission in professional institutions.

(b) Ministrics of Education and Health
and Family Welfare have requested the
_ State/Union Territories from time to
time to provide reservalion of seats in
engincering/professional/medical  institu-
tions for the wards of thosc Defence per-
sonnel  killed/disabled in war/hostilities
as well as those killed/disabled in peace
time. Similarly Ministry of Labour have
also written to State/Union Territories
to reserve some seats in each 1Tl for wards
of cx-Servicemen/serving Defence person.
nel.

(c) From the available information the
Government of Kerala have made the
following rcservations for the wards of

ex-servicemen/serving Defence  person-
nel :—
(i) Engineering 16 seats
(i) Medical 8 seats
(iii) ITIs : 15%
(iv) Poly-technics 3 seats
(v) B. Ed. 6 seats
(vi) L.L.B. 6 seats

(d) Does not arise.
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Naval Academy at Ezhimala -

4857. SHRI SURESH KURUP :
Will the Minister of DEFENCE be plessed
to state :

(a) whether the Government of Kerala
have handed over the land for the Naval
Academy at Ezhimala ;

(b) if so, the reasons thereof ;

(¢) if so, when the
start functioning;

Academy will

(d) the total expenditure expecied
thereon; and

(e) the number of cadets likely to be
admitted in the above Academy ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO): (a) and (b
Out of toral requirement of 1000 hectares
of land, 979.6498 hectarcs has since been
taken  over and the remaining land is in
the process of being tuken over.

(c) and (d) The civil works are ex-
pected to commence after the architect-
ural features and designs are finalised and
the approximate cstimates are prepared
on the basis of the architectural drawings.
The Academy is expected to start functio-
ning in about 6 yecars. An expenditure
of Rs. 40 crores is being catered for.

(¢) A training load of GuO cacets and
junior officers. with a growth potential
of upto 1000 trainees is being contem-
plated.

Regarding Helicopters for Selsmic
Surveys by ONGC

4858. SHRI BHOLA NATH SEN:
Will the Minister of PETROLEUM be
pleased (o state:

(a) Whether the Oil and Natural Gas
Commission has taken steps or is contems-

plating steps to acquire helicopters for
seismic surveys;

(b) If so, the details thereof ?

(c) the salient features of the offers
received so far by the Oil end Natural

Gas Commission from Helicopter manufa.
Cturers;
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(d) the offers which are considered
to be acceptable to the Oil and Natura)
Gas Commission; and

(e) the steps taken/proposed in this
rsgard ? :

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) No,
Sir.

(b) to (e) Do not arise.

Telegraph Offices in Orissa

4859, SHRI ANANTA  PRASAD
SETHT : Wil the Minister of COMMU-
NICATIONS be pleased to stale :

(a) the total humber of telegraph
offices at present functioning in Orissa;

(b) whether Government of Orissa
have approached Union Government in
this regard; and

(c) if so, the details (hercof and the

reaction of Union Government in this
regard ? ’
THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) At
present, there are 925 CombdinedP & T
offices and 16 Departmental Telegraph
Offices functioning m Orissa.

(b) Yes, Sir.

(c) Govt. of Orissa have approached
G.M. Telecom. Bhubaneswar for opening
of a number of Combined P& T offices
in Grampanchayat Head Quarters | and
other places namely Samal Barrage and
Kaniha in Dhenkanal District, Sarsara,
Tora, Bardol, Jhurbandh, Bujepur, Lou-
munda,  Saipali, Gaisilate, Kundakhai,
Deograph Town, Naktiduel, Batgaon,
Kisnda and ull Grampinchayat Headquar-
ters of Jharsuguda in Sambalpur District
and Padmapur, Jamukhadi, DA, Markona
Maitpaur in Balasore District.

Technical feasibility and Economic
viability are being examined for further
action,

{Translation]
L.P.G, Connections in Rwral Areas
‘ of Bilar

4860. PROF. CHANDRA BHANU-
DEVI ; will the Minister of PETRO-
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LEUM  be pleased to state the details
of arrangemerts made for providing L.P.G.
connections to the people in rural areas in
Bihar ? ’

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHR[
NAWAL KISHORE SHARMA) : Burring
rural arcas which are contignous o and
on the periphery of cities/towns where

. LPG is being malketed, no specific  locas

tion in rural areas have yel been covered
by the Oil Industry for opening LPG dis-
tributiorships.  However.  small  towns
witha population of 20,000 and more
offuring sullicient marketing potential for
an - cconomically viable dealership, are
being covercd by the O Industry for opene
ing LPG distributorships in a phascd man.
ner, in various States including Bihar,

Letters of Intent issued for ‘No Indus-
try Districts’ of Rihar

4861. PROF. CHANDRA BHANU
DEVi: Will the Minister  of INDUS.
TRY AND COMPANY  AFYAIRS be
pleased to state ;

(a) the number of letters of intent
issued during the last year for setting up
of medium and farge scalc  industries in
‘No Industry districts® of Bihar; and

(b) the number of applications for set-
ting up of such industrics in these disiricts
of Bihar which are¢ under consideration
and the time by which a decision is likely
10 betaken thereon ? '

THE MINISTER OE STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM.-
MAD KHAN) : (a) Between January 1,
1984 and March 31, 1985, 5 lctters of
intent were granied under the provisions
of Industries (Development & Regulation)
Act for seiling up i ndustries in ‘' No-Indus try
Districts® of Bihar,

(b) industrial licence application for
selting up of an industrial wnit in a *No.
Industry District’ of Bihar is presently
under consideration, It is constant endea-
vour of the Govarnment to  dispose of ig-
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dustrial licence applications as expeditious-
ly as possibe.

[English)

Setting up of more Cement Plants in
District Gulbarga, Karnataka

4862. SHRi V.S. KRISHNA IYER:
Will the Minister of INDUSTRY AND
COMPANY  AFFAIRS be pleased to
state :

(a) the number of Cemecnt Plants at
present in District Gulbarga Karnataka;
and

(b) whether Government
set up more cement plants in
trict ?

propose to
that Dis-

THE MINISTER OY STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN): (a) and (b) There are at
present 5 cement plants in production in
District Gulbarga. In addition approvals
by way of industrial licences/letter of
intent/registration with Direclorate Gene-
ral of Technical Development have becn
accorded in respect of 23 parties for ex-
pansion/setting up of cemen! planis in
that District, which includes expansion of
the existing unit of Cement Corpora-
tion of India at Kurkunta.

Overbauling of Fertilizer Plants at
Trombay (Bombay)

4863. SHRI D.B. PATIL : Will the
Minister of CHEMICALS AND PERTILI-
ZERS be pleased to state :

{a) whether the Rashtriya Chemicals
and Fertilizers Lid. management ordered
complete overhaul of its plan. at Trombay
(Bombay) in March, 1985;

whether such type of plants require
regular over-hauling within ccrlam dura-
tion; and

(¢) if s0, when this plant was due for
regular over-hauling ?

THE MINISTER OF CHEMICALS AND

PERTILIZERS AND INDUSTRY AND
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COMPANY AFFAIRS (SHRI VEERENDRA
PATIL): (a) The annual turn around
and overhauling of compressors of Trombay
V Ammonia Plant were taken up and
completed in March, °85. Annual turn
around  maintenance of Ammonia Plant
—1, Urea Plant—I, Suphala Plant and
Sulphuric Acid Plant was taken in April
1985. This is expected to be completed
by end of April 1985. In case of other
plants annual turn around maintenance
will be taken depending on  plant condi-
tions and opportunitics available.

(b) Yes, Sir.

(c) These plants rcquite turn around
maintcnance cvery ycar or every two
vears and these are normally planncd du-
ring the commencement of cach firancial
ycar namely in the months of April/May.

[ Translation]

Shifting of Office of Controller of
Defence Accounts, Patna

4864. SHRIVIJAY KUMAR YADAV:
Will the Minister of DEFENCE be pleased
to state

taken
Con-
Patna to

ta) whether Government have
a decision to shift the office of the
trolier of Defence Accounts,
some other place ;

(b) if so, whether it will not be con-
trary to the written assurances given by
the former Fipance Minister;

(c) whether there is great discontent-
ment and resentment among the employees
working there as a result of this policy
of Government ;

(d) wnether the Unions of the employ-
ees working therc have submitied any
memorandum to him in protest against
this move ; and

(e) if so, the details thereof and the
reaclion of Government thereto ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO): (8 No,
Sir.

) to(e) Do not arise.
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" Accidents in Jabalpur Proof Range

4865. SHR] MOHANBHAI PATEL :
Will the Minister of DEFENCE be pleased
to state : . ’

(a) the number of accidents that took
place in Jabalpur Proof Range during
1982-83, 1983-84 and 1984-85 ;

(b) the details of ex-gratia payments
made to the kins of the families affected
in those accidents ; and

(c) the steps being taken by Govern-
ment to ensure that such accidents do not
occur in future ?

THE MINISTER OF DEFENCE (SHRI
P.V. NAR\SIMHA RAO): (a) No acci-
dent has bcen reported in Long Proof
Range, Jabulpur during 1982-83, 1983-84
and 1984-85,

(b) The Madhya Pradesh Government
have notified the Range as a ‘‘prohibited
area’”, the entry to which is illegal and
punishable, the question of making ex-
gratia payment, therefore, does not arise.

(¢) The Madhya Pradesh Government

have been advised, from time to time, to
intensify the police patrol to prevent (res-
passing into the Range area, and also to
educate the villagers against the hazards
involved in entering into the Range area.

[ English]

Sanction of Telephonc under Special
Category and Special Cases

4866. SHRI N. DENNIS : Will the
Minister of COMMUNICATIONS be plea-
sed to state :

(a) the norms and conditions and pro-
cedure laid down by his Ministry for sanc-
tion of telephones under special category
or in special cases ; '

(b) whether educational, social cultural
organisations, religious institutions and
volunteer organisations are eligible for
telephones under special category and on
priority basis ;

(c) if so, the details in this regard ; and

(d) whether Government would also
1ike/propose to give priority as per recom-
meadations of Members of Parliament 7
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA): (a) The

information is given in the attached State-
ment. '

(b' Yes, Sir. Telephone connections
in deserving cases can be sanctioned on
out-of-turn basis on the merits of the case.

(c) Details are furnished in the attached
statement,

(d) Recommendation of Members of
Parliament for according priority for pro-
vision of telephone connections is given due
consideration.

Statement

Demands for telephone connections
from following organisations/institutions/
individuals are registered in special cate-
gory in ‘OYT’ and ‘Non-OYT’ schemes
after necessary documents are furnished.

(a) OYT-SPECIAL CATEGORY

1. Government Departments ;

2. Public Undertakings & Statutory
bodies ;

3. Joint Sector Undertakings where
Government interest is more
than 50% ;

4. Retired senior officers of Public
Sector Undertakings ;

Foreign cxchange earners ;
LPG gas distributors ;

7. Entrcprencurs  in Free Trade
Zones ;

8. 100% export oriented units ;

9, Private schools and colleges ;
10, Cinema Halls and Hotels; and

11. Non-resident Indians and fore-
ign nationals of Indian origin on
repatriation, if they surrender
2000 USS through Reserve
Bank of India or a nationalised
bank, :

() ‘NON-OYT-S5' CATEGORY"

1, Foreign missions and _'Embafi‘
si¢8 ;UN Organisations ;
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2. MPps, MLAs, MLCs, Municipal
Councilors, Metropolitan Coun-
cilots and Members of Canton-
ment Board ; '

3. Distinguished persons as indica-
ted in the Warrant of Prece-
dence ;

4. Retired senior officers of Central
and State Gove.nments ;

5. Director General of Govern-
ment Research Councils, Direc-
tors of National Laboratories,
Vice-Chancellors of Universities
on retirement ; and

6. Retired doctors, if Lhey have
not obtained telephone connec-
tion in Non-OYT-Special cale-

gory earlier,
(© ‘NON.OYT-SPECIAL’ CATE-
GORY
1. Doctors holding recognised

degree or diploma, Qualified
nurses & registeied midwivces,
Naturopath, and Physiothera-
pists ;

2. . Registered Newspapors, Jour-
nals & Magazines, KRegistired
news agencies ;

3. Accredited Press correspondents
and press photographels ;

4. Public institutions (run by public
funds);

5. Small Scale industrics ;

6. Government schools and col e-
ges ;

7. Freedom fighters ;

8. Recognised trade unions with &«
membership of ateast 2000
members ; '

9. Legal Aid Commitiees ; and

10, Eminent persons.

- Cooking Gas Facilities in Tamil Nadu

4867, SHRI N. DENNIS : Will the
Minister of PETROLEUM be pleased to
jlaic ' :
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(a) the namcs of the cities in Tamilnadu

where cooking gas facilities arc proposed
1o be provided during the next lwo years ;
and

(b) the total number of cities in Tamil-
nadu which would have this facility ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a)
Marketing Plans of the Oil Industry for
opcning new LPG distributorships #re pre-
pared on a year-to-ycar basis. The plan
for 198586 has not yet been finalised by
the Oil Irdustry.

(b) Does not arise in view o (a) above.

Passing of Vital Information about 1ndia
to Pakistan Received through US Satellites '

4868. SHRI MAHENDRA SINGH :

Will the Minister of DEFENCE be pieased
to state :

(a) whether U.S.A. has been passing on
to Pakistan vital information about our
country obtatned through its satellites ; and

(b) if so, the details of the preventive

Steps Governme .t have taken or propose
to take in this regard 9

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO) : (a) Govern-

ment have no confirmed information in this
regard.

(b) Government take into account all
dzvelopments impinging on outr Security
and take appropriate measures for safes
guarding it.

Activities of Sri Lanka in Southern Water

4869. SHRI MAHENDRA SINGH :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the activi-
ties of Sri Lanka have made the situation
delicate in Southern Waters of the country;

and

(b) if so, the details of the steps.that
are being taken-by Goverameat (9 sircng-
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then and streamline the Coast Guard,
Organisation ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RAO) : (a) Yes, sir,

(b) In keeping with its development
plan, the Coast Guard is being progressively
strengthened and streamlined by the induc-
tion of sophisticated ships/surface vessels
and aircraft, including fixed wing aircraft
as well as helicopters. Inductions as per
this plan are sought to be acceierated
wherever possible.

Operational and Cost Auditon all Industries

4870. SHRI VISHNU MODI :
SHRI SHANTI DHARIWAL :

Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to state :

(a) whether there is the need for intro-
duction of operational and cost audit on
continuous basis in all the industrics imine-
diately in view of the present day concept
of increasing productivity and efficiency in
all industries, since the objective of impro-
ved productivity is not scrved eflcctively by
internal audit system which is oniy another
off-shoot of financial audit ; and

(b) if so, the reasons for which opera-
tiona} and cost audil is noi being introdu-
ced by Government for every industry
involving huge capilal which is contributed
by public financial institutions and banks
in large proportion ? .

THE MINISTER OF STATEIN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a) and (b) Cost Audit
under-the provisions of Scction 233B of the
Companies Act can be ordered in respect
of a company menufacturing a product for
which Cost Accounting Record Rules have
been prescribed under Section 209(1)(d) of
the Companies Act. 33 industries have
already been covered by the Cost Account-
ing Record Rules and the coverage in this
regard is being extended from year to year.

As provided in section 233B ibid, cost
audit is ordered as and when considered
necessary by the Central Government.
‘Operational audit’ is not contemplated
under the Companies Act. -
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Financial assistance to coir industry
in Kerala

‘ 4871, SHRIT. BASHEER : Will the
Minister of INDUSTRY AND COMPANY
AFFAIRS be pleased to state the quantum
of financial assistance given to coir industry
in Kerala under the rebate scheme on sale
of coir products during the last year ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM.-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : Under the Coir Board’s
scheme of “Rebate on sale of coir products
in India”, a rebat: of 20% was allowed
on the sale of handloom coir products
during the year 1984.85. The expendituie
on account of this scheme was to be shared
between the State Governments/Union
Territorics and the Coir Board; An
amount of Rs. 11.39 lakhs was granted in
the year 1984-85 as rebate to the custo
mers on the sale of such products includ-
ing those from Kerala,

Construction of Staff Quarters in Orissa-
P & T Circle

4872, SHRI CHINTAMANI PANI-
GRAHI : Wili the Minister of COMMU-
NICATIONS be pleased (o state ;

(a) whether Government are aware of
the shortage of staff quariers at Bhubanes-
war, Orissa ;

(b) if so, whether provision has been
made in 1985-86 budget [for construction
of more quarters at Bhubaneswar and vari-
ous other places in Orissa P&T Circle in
1985-86 ; and

(¢) if so, the details thereof ?

THE MINISTER. OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
Yes, Sir.

Telecom

(b)and (c) At other places in Orissa
Circle, 312 quarters are under various
stages of construction. Six telecom. staff
quarters have also been planned. The
fast completion of these guarters is subject
to the availability of funds.
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Postal

(2) As per the departmental guidelines
at places like Bhubaneshwar, the percen-
tage availability .of departmental quarters
may be upto 15% of the total departmen-
tal staff. In Bhubaneshwar 25, of depart-
mental staff are provided with quarters.

(b) and (c) A provision has been madc
in 1985-86 for construction of 10 guarters
in other placesin Oris¢a,

Construction of Regional Telecom
Training Centre Buildings in
Hyderabad

4873, DR. T. KALPANA DEVI:
Will the Minister of COMMUNICATIONS
be pleesed to state .

(a) the target date for the completion
of the Regional Telecom Training Centre
buildings, administrative hostels and class
rooms in Hyderabad ; and

(by when coustruction of buildings
commenced and the reasons for delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b) The
archetectural dra-wings for the RTTC
building are being preparcd. Building
construction wi | be taken up subject to
availability of funds. As such target date
for completion of the building cannot be
ingicated at this stage. The first phase of
the hostel building has been completed.

Construction of Telecom Buildings in
Andhra Pradesh

4874, DR. T.  KALPANA DEVI:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of sites for telephone
and telecom buildings acquired since 1978
for small, medium and large exchanges’ and
staff quarters in Telecom, Andhra Pradesh ;

() in how many of these sites (i)
buildings have been constructed ; and (ii)
buildings plans have been approved and

estimates sanct ioned ;
‘ 1
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(c) the reasons for not building at the
remaining sites ; and :

(d) the reasons why the equipments
have been allowed to remain in unstable
rented buildings ?

THE MINISTER OF STATE OF.THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
Number of sites acquired for telephone and
telecom. buildings since 1978 for a small,
medivm and large exchanges and staff
quarters in telecom. circle Andhra Pradesh
is 50,

(b) (i) Number of building construc-
ted is 201.

(i) No. of cases of building drawings
approved and-estimates sanctioned includ-
ing building undcr progress is 91,

(c) and (d) As per rules, the cases for
land acquisition are processed well in
advance of the Actual requirements. Fur-
ther action for planning of buildings etc.
is taken as per requirements and availabi-
lity of funds.

Policy for Allotment of Telephones
on ouf of turn Basis

4875. SHRI E.S.M. PAKEER
MOHAMED : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) the total number of tclephones in
private and public sectors in Temilnadu ;
and :

(b) the policy for allotting telephones

. on out of turn basis ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
{SHRI RAM NIWAS MIRDHA): (@) It
would not be possible to furnich this infor-
mation as no record of telephones provided
in private and public sectors separately, is
kept.

(b) Permarent’ telephone connections
can be sanctiored on cut-cf-turn tasis to
provide treffic 1elief to heavy callers, or
due to an area change in multi-exchipge
telephone rystem when the ‘msin telepbope’
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or its ‘external extension’ is involved inthe
area transfer. Heads of Telecommunica-
tion Circles and Telephone Districts can
also sanction telephones in deserving cases
on 1merits at their discretion from the
‘OYT-Special’ and ‘Non-OYT-8S’ priority
categories. Other descrving Cases van be
sanctiored from the Headquarters Office
on out-of-turn basis.

Public Telephone Booths in Metropolitan
Cities

4876. SHRI ES.M. PAKEER
MOHAMED : Will the Minister of COM-
MUNICATIONS be pleased to state the
number of public telephone booths func-
tioning in thc four metropohitan cities ?

THE MINISTER OF STATE OF THL
MINISTRY OF COMMUNICATICNS
(SHRI RAM NIWAS MIRDHA) : The
number of Public Telephones functionirg in
the four metropolitan cities as on  1st
March, 1985 are given below @

Bombay — 6625 Nos.
Calcutta - .955 Nos.
Delhi - 3782 Nos.
Madras — 877 Nos.

Some of these tclephones have been pro-
vided in booths, while others are without
them,

Allotment of Petrol pumps to
Unemployed Graduates

4877, SHRI E.SM. PAKEER
MOHAMED : Will the Minister of PET-
ROLEUM be pleased to state :

(a) the general policy for sanctioning
petrol pums in the citics and rural areas ;

(b) whether Government have any
s:hemes to allot petro! pumps to unemplo-
ved graduates, if so, the details thercof ;

(¢) whether Government propose to
give apy financial aids to the entreprencurs;
and

(@ if so, the details thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI.
NAWAL KISHORE SHARMA) : (a) and
(b) Oil Industry conducts survey periodie
cally to identify locitions in urban and
rural areas for opening new retail outlets
(petrol/diese! pumps) bascc on the press
cribed volume-distarce norms.  The loca-
tions so identified are included in (he Qil
Industry’s Marketing Plun on a year-to-year
basis in a phased manncr.  According to
norms, 40%, of new oullets are to be
opencd in rural arcas as low cost oullets.
Under the existirg guid<lines, 25%, of the
dealerships of the Oil comparies are reser-
ved for unemployed graduates (U.G.),

(c) and (d) The Reserve Bunk of India,
in consultation with the Qil indusitry, has
formulated a scheme for providing financial
assistance to the dealers/distiibutors selec-
ted under the Social Objective Categories
which include the U.G. category.  Under
this scheme, loans c.n be granted by all
Public Sector (Nationalised) Banks on con-
cessionial terms both for working capital as
well as term loan to the extent of 75% of
the total requirements. Brouadly, credit
facilitics can be given tor (1) purchase of
stock in trade i.c. petrol, diesel and (i)
purchase of nmchinery/equipmcm for con-
ducting the business and construction of
building.

Ceiling on Pension of Judges

4878. SHRI SOMNATH RATH : Wil
the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether Government have consi-
dered the suggestion made by the Supreme
Court for removing the ceiling on the pen-
sion of Judges, while disposing of a wiit
petition filed by a retired Judge, of the
Delhi High Court ; and

(b) if so, what action Government
propose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARADWA)) : (a) and (b)
Certified copy of the Order delivered by the
Supreme Court in the writ petition filed by
a retired Judge of Delhi High Coust,
wherein the Supreme Court has made a
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suggestion for removing the ceiling on the
pension of Judges, is awaited. The sugges-
tion will be examined on receipt of the
certified copy of the Order of the Supreme
Court.

Shifling Headquaters of Hindustan
Fertilizers Ltd. from Delhi

4879. SHRI BALASAHEB VIKHE
PATIL : Wl the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state ¢

(a) whether Government had taken a
decision to locate the headquarters of the
eastern-bascd public sector fertilizer units
like Hindustan Fertilizers Ltd. in the
castern zonc instead of in Delhi as at
present ;

(b) whether during the last three years
some steps had also been tiken in this
regard and if so, the details thereof ;

(¢) where the malter rests at present ;
and

(d) when the headquarters will be

shifted ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND  COMPANY  AFFAIRS  (SHRI
VEERENDRA PATIL) :(a) Yes, Sir.

(b) to (d A cell was set up by HFC
in July. 1979 in their Haldia Division office
at Caicutta for work connected with the
shifting of their Head Office from Delhi to
Calcutta. The Corporation was looking for
suitable accommodation for their office.
Meanwhile, panding disposal of certain
representations rcceived by Government
against the shifting, the Corporation was
asked on 7.5.80 not to make any financial
commitments in this regard. - The company
did not proceed further with the arrange.
ments.

Recommendation of Sarin Committee
on Telecommunications

488C. SHRI C. JANGA REDDY : Will
the Minister of COMMUNICATIONS be
pleased to stato : '
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(a) whether the Sarin Commiltee op
Telecommunications had recommended that
there should be another unit of Telecom
Researth Ceatre for external plant and that
it should be located in Hyderabad ;

(b) if so, whether that recommenda~
tion kas been accepted ; and

(c) if so, the reasons for delay in
setting up that receaich unit ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) and
(b)  Yes, Sir.

(c) The project for the setting up of
another TRC Unit for external plant at
Hyderabad has been sanctioned and the
land also ear-marked at Hyderabad.

Cons’ruction of Administrative Buildings
for General Managers, Telecom,
Andhra Pradesh

4881, SHRI C. JANGA REDDY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) when the administiative approval
and expenditure sanction for the construc-
tion of the administrative building for the
office of the General Manager, Telecom,
Andhra  Pradesh  in Hyderabad was
given ;

(b) the reasons for delay in the cons-
truction of buildings ; and

(c) the target date for the completion
of the buildings ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
Administrative approval and expenditure
sanction for construction of admu. build-
ing for the office of G.M., Telecom., Andhra
Pradesh Circle, Hyderabad was given in
July, 1981.

(b) The delay i1 the construction of
building is due to change of site which
necessitated change in the  structurel
design etc, . ‘ ‘
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(c) This building is likely to be com-
pleted by the end of 1987 subject to the
availability of resources.

Development of Ruraphone

4882, SHRI . JANGA REDDY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) when the development of Rura-
phone was taken up by the Telecommuni-
cation Research Centre ;

{b) Whether it has been accepted for
production and supply by M/s. Indian
Telephone Industrics to the P & T Depart-
ment ; and

(c) how many of these have been sup-
plied and what is their pcrformance ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : ()
Such a development work was taken up
by the R & D Unit of Messrs. Indian Tele-
phone Industries, Naini, in 1974,

(b) The design had to be modified to
meet the requirement of the Department
of Telecommunications and the modified
version has been accepted for (rial pro-
duction and supply by Messrs. Indian

Telephone Industries,

(c) 10 terminals of modified version
have yeen received in the Department so
far for field (rial, '
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| Open'ng of new Telephone Exchanges
in UP.

4883. SHRI HARISH RAWAT:
Will the Minis‘er of COMMUNICATIONS
be pleased (© state :

(a) the number of (elephone exchanges
opened in Almora, Pithoragrarh, Pauri,
Chamoli and Tehri, the hjll districts
of Uttar Pradesh since 1977 lo date,
yearwise ;

(b) whether representations from the
represcntatives  of people for opening
some more telephone exchunges in the
aforesaid districts have been received by
the Department ; and

(c) if so, whether keeping in view the
geoBraphical conditions and importance of
telephones in these arcas, the income is
likely to be made the criterion for judging
the social need (o open such telephotie
exchanges ?

THE MINISTER OF STATE OF THR
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
information is given in the Statement
attached.

(b) Yes Sir.

(c) Small au'omatic exchinges of 25
lines can be opened at a place if there is
a minimum demand of 10 and the revenue
is 409 of annuel recurring expenditure
similarly 50 lines and 100 Jines exchanges
can be opened if the demand is 23 and
46 and revenue is 609 and 70% of
annual recurring expenditure respectively,
Thus small exchanges in rural area can be
opened on subsidised basis,
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Statement

Details of Exchanges Opened in Hill Areas in U.P. from 77 onwards— District-wise

Year Name of District No of exchanges opened
77-78 Almora 1
78-79 Pithoragarh 1

Tehri 2
79-80 Chamoli | 1
80-81 Alnora ,
Pithoragarh 2
Chamoli 1
81.82 Almora 5
Pithoragarh 1
82-83 Almora 4
Pithoragarh 2
Chamoli 2
Tehri |
83-84 Almora | 1
Chamoli 1
84-85 Almora 3
Pithoregarh 2
Tehri 1
Total 32
[ English] (b) if so, the details of the help sought

Help to Nepal for Industrialisation

4884. KUMART

PUSHPA DEVI :

by Nepal for industrialising that country ;
and

{(c) the terms and conditions and agree-

Will the Minister of INDUSTRY AND  ment signed by the two countries ; if

COMPANY AFFAIRS be

state :

(a) whether Government have a pros

pleased to  any?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-

- posal to help Nepal in the industrialisa=  MAD KHAN) : (a) to(c) A Memoran-

tion of that country ;

dum of Understanding on industrial co-
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operation between India and Nepal was
signed in September, 1978, A number of
projects were identified for cooperation.
The Memorandum of Undeistanding pro-
vided for making arrangements for train-
ing of Nepalese cntrepreneurs and officials
both in Nepal and in India and grants for
Project studies and credit for the purchasc
of cipitil gools for the devclopment of
the Small Scale Indu.tries in Nepal. The
most important project identified in the
Memorandum of Unaderstanding is the
establishment of a mini cement plant in
_that country, th: viability of which is b.-
ing examined,

Price of control on Pesticides

4885. SHRI N. VENKATA RATNAM:
Will the Minister of CHEMICALS AND
FERTILIZERS bz pleased to state :

(a) whether the Bureau of Industrial
Cosis and Prices was formed by Govern-
ment to examine ‘the feasibility or other-
wise of imposing a statutory price control
on pesticides ;

(b) whether any report has been sub-
mitted by the Bureau ;

(c) if so, the main recommendations
thereof ;

(d) if not, the reasons for delay; and

(e) the steps, if any, taken to obtain
the report early as the next agricultural
seacon is due to start shortly ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL) : (a) to (e) The
Bureau of Industrial Costs and Prices
examines the cost and prices of those
items which the Government — may
refer and is not confined to pesticides
alone. Government have asked the Bureau
to.study the cost price structure of techni-
cal gade pesticides/pesticides formulations.
The Bureau is studyiog the matter and the
report has not yet been submitted. The
study involves obtaining data from the
pesticide industry  and subscquent thercto
compilation and examination  of the

data,
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Cost Audit of M/s Reliance Textiles
Industries Ltd.

4886, SHRI SANT KUMAR MAN-
DAL : Will the Minister of INDUSTRY
AND COMPANY AFFAIRS be pleased to
state : :

(a) whether in view of the phenome-
nal growth of Raliance Textile Industries
Ltd.,, Bombay and it having decclared a
gross profit of Rs. 95 crores for 1984,
Government have at any stage considered
the desirability of ordering a cost-audit
of its manufacturing costs to ensure that
some of the benelfit is passed on to consu-
mers also instead of the entire profits
being cornercd by the Company ;

(b) if not, the reasons thetefor ; and

(c) whether Government
consider it now ?

propote to

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a) to (c) Cost Audit under
section 233 B of the Companics Acl can
be ordered in respect of a company manu-
facturing a product for which  Cost
Accounting Record Rules have been
prescribed under sub-clause (d) of sub-
section (1) of section 209 of the Com-
panies Act. M/s Reliance Textile Indus-

tries Limited are engaged in the manu-
facture of the following three major
products:

(i) Cotton Textiles
(i) Polyester Spun Yarn and fabric

(iii) Chemicals.

Cost Audit was ordered in respect of
the product viz. ‘cotion textiles’ for the
years ending 31.12.80 and 31.12.82 and
the cost audit rteports did not disclose
high profitability in respect of this proe
duct. As regards. poiyester spun Yarn
and polyestet fabriz being manufactured by
the company, the maintcnance of Cost
Accounting Records have been prescribcd
w.e.f, 8th December, 1984 by an amend-
ment to the Cost Accounting Records:
(Cotton Textiles) Rules, Since one come
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plete year has not elapsed after the
notification of the amendment, cost audit
camnot be ordered at present in respect
of these products. As regards, manufac-
ture of chemicals, these products have not
been covered by Cost Accounting Record
Rules under section 209(1) (d) of the
Companies Act and so cost audit cannot
be ordered.

District Industries Centres in Tribal
Regions

4887. SHRY GIRIDHAR GOMANGO:
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to

state
(a) whether his Ministry had asked
the States to provide District Industries

Centres in their tribal regions initially
when this new scheme was started ;

(b) if so, State-wise DICs functioning
in tribal areas and the role played by them
to provide the benefils of the schemes
and programmes so far ;

(c) the number of Scheduled Tribes
and Castes of tribal populated districts of
Orissa benefited by DICs since the start-
ing of the Centres ; and

(d) the guidance, the assistance and
other infrastructural facilities provided by
the DICs and the Government of Orissa
for Scheduled Tribes and Castes in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN): (a) The State Govern-
ments were initially asked to provide
District Industries Centres in all the
districts of the country which also cover
tribal regions.

(b) 397 existing DICs cover 410 dist-
ricts in the country under the District Indust.
ries Centres Programme including tribal areas
which . provide motivational and support
services to the entrepreneurs.

(c) No information regarding benefi-
ciaries belonging to Scheduled Tribes and
Gas'es was oollected by the Ceatral
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Government upto 1980. 1,76,942 Sche-
du'ed Tribes and Castes have been bene-
fited during 1980-81 to 1983-84.

(d) Preferential treatment is given by
the DICs to the Sehedulcd Tribes and
Castes in providing infrastructure and
other support services.

Plan for Development of Navy

4888. SHRI G.G. SWELL : Will the
Minister of DEFENCE be pleased to
state :

(a) whether certain interests inside and
outside the country are trying to give an
indocentricity dimension to thc Indian
Navy and thus seck to hamstring and
hobhle its development; and

(b) the names of those intcrest ?

THE MINISTER OF DEFENCE (SHRI
P.V. NARASIMHA RWAQ): (a) and (b)
The Indian Navy i3 beirg developed to
meet foresceable threats 1o the Nation's
sovereignty and integrity. Its development
plan, therefore, caters for any contingency
in which the Nation’s security is threaten-
ed at sea, and in doing so it takes account
of the acquisition plans of Itttoral coun-
tries., The sole interest determining the
development of the Indian Navy is the
Nation’s interest,

[ Translation]

Big Industries in Maharashtra

4889. SHRT VILAS MUTTEMWAR:
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased Lo
state :

(a) the names of the big industrics i.:
respect of which the proposals of the
Maharashtra Government are under consi-
deration of the Union Government ;

(b) the proposals, out of them, for
which provision has been made in the
Seventh Five Year Plan ;

(c) whether the Union Government
propose to set up any biz industry in
Garhchiroli district of Malarashtre whicth
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is a ‘no-industry and -adivasi district ;

and

(d) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a) Four Industrial
Licence applications from Mahara-
shtra State Government Undertakings
are pending  consideration. As a
matter of policy the details of pending
applications are not divu'ged n the Parlia-
ment House.

(b) It would be for the Government
of Maharashtra and the undertakings to
provide the funds.

(¢c) and (d) The Central Investments
are primarily in large industrial projects
of a basic character. The location of such
project has, therefore to be decided on
broad techno-economic considcrations. It
has becn the policy of the Government
that subject to these considerations com-
paratively backward regions are given
preference in the location of Central Pro-
jects. There is no propaosal, currently
under consideration, to set up an industry
by the Union Government in Gadchiroli.

[English]

Suggecstions made by Expert Group
on paper and Newsprint

4890. SHRI B. V. DESAI : Will the
Minister of INDUSTRY AND COMPANY
AFFAIRS be plcased to state .

(a) whether one agency system for
the newsprint distribution has been recom-
mendsd by the Expert Group on paper

and newsprint;

- (b) the suggestions made by the Work-
ing Group; and

() to what extent Government have
agreed and also the steps proposed to be
taken during the Seventh Plan period in
this regard ? "

VAISAKHA 10, 1907 (S4k4)
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a) to (¢} The Working
Group on Paper and Paperboard and
Newsprint Industry for the Seventh Plan
set up by the Planning Commission hag
inter-alia suggested that newsprint  distri-
bution of both the imported and indige-
nous variety be placed under one agency
instead of leaving it (o the individual mills
as well as State Trading Corporation of India

- tosupply dircctly against the authorisations

by Registrar  of Newspapers of India,
The suggestion is yet to be discussed by
the Newsprint Advitory Committee to
enable Government 10 i{ake a final view
in the matter,

Oil Mills in Madhya Pradesh

4891, KUMARI PUSHPA DEVI :
Will 1the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased -to
state

(a) the number of oil mills set up in
Madhya Pradesh;

(b) the location of those oil mills;

(c) ‘whether Government have received
applications to set up new oil mills in that
State; and

(d) whether his Ministry will permit
the applicant to sct up oil mills in back-
ward districts only ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHR1 ARIF MOHAM-
MAD KHAN) : (a) and (b) 20 Indus.
trial Licenses/Letters of Intent have since
been issued for locating oil mills in Madhya
Pradesh. The details of proposals such
as, location, capacity, name of the uppli-
cant (tc. agaiast which Industrial Licenses/
Letters of Intent issued are regularly’ pub-
lished in the monthly newsletter publishe.
by the Indian Investment Cenire, the cod
pies of which are available in the Parlia-

ment Library.

(¢) No Industrial Licence applications
under the provisions of ]ndusiﬁes(mq |
lopment & Repulation) Act, 1951 for-
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the grant of Letters of Intent for setting
up of new oil milis in that State are pend-
ing consideration of the Government.

(d) Preference is given for setting up
of Industries in the Backward District.

Setting up of Refinery at Karnal,
Haryana '

4892, PROF. Y. S. MAHAJAN:
Will the Minister of PETROLEUM be
pleased to state :

(a) the progress regarding the sctling
up of a huge refinery at Karnal in Haryana,
the proposal for which was cleared in
1984 and an expenditure of Rs. 3 crores
had already been incurred for the purchase

of land;

(b) whether Government have taken
a decision regarding the country from
where  the hydro-cracked  and hy-
drogen plant for this refinery is to be
purchased since a number of offizial de-
legations have already visited USA and
Western Europe to make an on the spot
study of such plants; and

(c) if so, when the plants are likely
to be imported and installed and the re-
finery is lkely to be commissioned ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHAKMA) : (a) The
Karnal Refinery was approved by the
Government on 28.9,84 and 3.46 crores
has been incorred towards acquisition of
1247 acres of Government land and de-
posit for acquisition of private land.

(b) The offers received from various
licensors for hydrocracker have been eva-
luated and necessary clarifications obtain-
ed by discussions with licensors as well
as visits to the operation plants, The re-
commendations for selection of licensor
for supply of know-how and process de-
sigh dre under examination by Indian Qil
Corporation. »

(¢) If adequate planfunds are availa-
ble the refinery is expected 10 be  mecha-
nically completed by September, 1989
and commissioned thereafter.
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Obtaining safety know-how and equlp-
ment by Union Carbide Indla
Limited

4893, SHRI SURESH KURUP : Will
the Min'ster of INDUSTRY AND COM-
PANY AFFAIRS be pleased to stute :

(a) whether it is a fact that the Govern-
ment had asked Union Carbide India
Limitedto obtain safety know-how and
cquipment for tackling fire accidents and
Sudden gas 1eleases in 1983;

(b) if so, whether they
with it; and

complied

() if not, whether Government had
Fakcn any staps  to get the directions
implemented ?

THE MINISTER OF CHEMICALS
AND TERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHR1 VEE-
RENDRA PATIL) : (a) 10(c) The requi-
sile  information js being  collected and
will be laid on the Table of the House,

Production and Consumption of
Alcohol

4894. SHR1 BALASAHER VIKHE
PATIL :  Will the Minister of CHEM]-
CALS AND FERTILIZERS be pleased to
state ;

(a) the total requirement of alcohol in
the country, the (ota) consumption and the
shortfall, if any, during the last three years,
year-wise ;

(b) the steps being taken 1o encourage
the prodution of alcohol ;

(c) whether the industry has requested
Government (0 suitably revise the price
of alconol and bring down Central Excise
duty on molasses ,0 help the industry to
sustain the losses, if any ; and

(d) if so, Government’s reaction in
this regard ? ‘

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI VEER.
ENDRA PATIL) : (a) The tota) availability
antd consumption of alcohol during the
last 3 alcohol years (December—November)
has been as follows ;— B



177 Written Answers

VAISAKHA 10, 1907 (SAXA)

Written Answers !ii

Cousumption (Qty.

Alcohol year Availability (in lakh Surplus (+)/
‘ litres) in lakh litres) Deficit (—)
1981-82 5499.98 5047.84 (+) 452.14
1982-83 5767.04 5475.09 (+) 291.95
1983-84 6051.12 5913.45 (+) 137.67

(b) In order to improve the availability
of alcohol as feedstock for alcohol based
industries, the State Governments have
been requested (i) to ensure that all avai-
Jable molasses are gainfully used ; (iD)
to encourage the use of Khandsari molasses
for alcohol production ; and (iii) to ensure
creation (by sugar factories) of adequalc
and proper storage facilities far molasses.
The Government had also set up a Com-
mittee of technical experts to examine the
efficiency of alcohol production, improve-
ment to technology for fermentation. fuel
conversion and promotion of alcohol-based
industry. The report of the Committee,
submitted to Government in January, 1980,
was commended to the State Government
and distillery industry. In addition, three
Wotking Groups, namely, the Working
Group on levies on molasses and alcohol,
the Working Group on storage of molasses
and Working Group on capacity utilization,
which were set up by Government in
February, 1983, have also made certain
recommendations for improvement in
alcohol and alcohol-based industries. The
recommendations also have been communi-
cated to State Governments/Union Terri-
tory Administrations for mplementaition,

(c) and (d) The All India Distillers’
Association had suggested for revision of
prices of alcohol. The All India Alcohol-
based Industries Development Association

had demanded the waiving of Central Ex-

cise Duty on molasses. The Bureau of
Industrial Costs and Prices have wunder-
taken a study of the cost structure of
prices of molasses and alcohol and have
submitted @ report on revision of prices of
molasses and aloohol. The examination of
the rapost is in progress.

Power Projects taken up by BHEL
in Libya and other counfries

4895, SHRI HARIHAR SOREN':
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to
state :

(a) whether the Bharat Heavy Electri-
cals Limited has taken up somec power
projects In Libya and other countrics ;

(b) if so, the number of powsr pro-
jects laken up by the Bharat Heavy Electri-
cals Limited in those countries which have
been completed so far ; )

(¢) whethey many countries are inter-
ested to set up industry in those countreis
with BHEL’s assistance ; and

(d) if so, the steps taken to undertake
more and more projects in those countries
with BHEL’s assistance 7

. THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM.
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) :  (a) Yes, Sir.

(b) Thirteen,
(¢) Yes, Sir.

(d) BHEL have been providing consyl.
tancy services for feasibility studies ang
evaluation of bids. BHEL have provided
services for the operation and maintenance
of projects already completed as also for
equipment supplied by other countries,
In addition they have been keeping a
watch on prospective projects.

Direct Dialling Facilities from Northern
Kerala fo Guif Countries

4896. SHRI MULLAPPALLY RAMA.
CHANDRAN : Will the Minister of
COMMUNICATIONS  be pleased 19
state : o ,



‘ (a) whether there is any proposal to

‘improve the facilities at Badagare Tele-
" phone Exchange in Kerala in view of the
increase in demand for new telephone
connectlons, and

(b) whether keeping in view the fact
that thousands of Keralites living in gulf
countries hail from Northern Kerala,
Government propose to extend direct
- dailling facilities from Northern Kerala
to Gulf countries ?

THE MINISTER OF STATE OF THE
'MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)
Badgara exchange at present is a 900 line
MAX Il exchange. A 200 line equip-
ment for expansion of the existing exchange
has been allotted in 1985-86 supply pro-
gramme. The exchange is likely to be
expanded at the end of 7th Plan.

(b) International Trunk Exchanges at
Ernaku'am and Trivandrum have facilities
of directly dialling calls to Guilf countries
as well as many other countries. These
Tnternational Trunk” EXchanges  connect
calls from all parts of Kerala; South as
well as North.

Provision of an International Exchange
at Calicut is also under consideration.

[Translation]

Setting up of Cement Factories in
Rajasthan for proper Utilisation
of Deposits of Limestone

4897. SHRI VISHNU MODI: Will
the Minister of INDUSTRY AND COM-
PANY AFFAIRS be pleased to state :

(a) whether, with a view to achieving
balanced economic regional development
of Rajasthan through exploration of natu-
tal resources, the State Government sub-
mitied any proposal or suggestion to Union
Government for setting up of more as
well as big cement factories for propei
utilisation of the rich deposlts of lime-
stone there;

(b) if so, whether Government have
considered any proposal for granting lice-
nces for these big cement fac‘tor%es;

. APRIL 30, 1985 .
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(c if so, the details thereof and

(d) if not, the reason thcrefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM.
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : (a)to (d) A suggestion
to the effect that the Cement Corporation
may set up twa one-million tonne cement
plants—~cne at Shambhupura and another
at Bundi in Rajasthan has been received.
As the Seventh Plan outley in  respect of
the Cement Corporation has not yet been
finalised, no final decision in the matter
has yet been taken by the Government.

[English]
Manufactare of Jelly filled Cables

4898. SHRI MAHABIR PRASAD
YADAY : Will the Minister of INDUS-
TRY AND COMPANY AFFAIRS be
pleassed to state :

(a) whether Government have issued
any letter of intent for manufacture of
Jelly filled cable to Bihar State Electronics
Development Corporation; and

(b) if so, the details thereof ?

THE MINISTER OF SEATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAMMAD
KHAN) : (2) and (b) Yes, Sir. M/s. Bihar
State Electronics Devclopment Corpora-
tion have been granted letter of intent
No.LI: 880 (81) dated 31.12.1981 for
the establishment of rnew Undertaking in
a Backward District in Bihar State to
manufacture 5 lakh CKM per annum
Jelly filled cables, The Letter of Intent
is valid upto 30.6.1985 (as extended).
Foreign Collaboration application of the
company has been cleared and F.C.
agreement with M/s, AEG-Telefunken of
West Germany has been taken on record.

12,00 brs.

[Translation)

SHRI VIIOY KUMAR YADAV
(NALANDA) : Mr. Deputy Speaker, Sir,
lhave given a calling Attention Nohoe-
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{n Bihar there is a grave crisis of drink-
ing water, and particulary the Harijdns in
the villages are facing a serious problem.
Many people are on the verge of dying of
thirst. Similar is the fate of the animals,
I, therefore, request the Central Govern-
ment that they should pay immediate atten-
tion to the problem and  give special as-
sistance to Bihar. My constitunency
Nalanda and its  adjoining districts are

facing an acute drinking water pro-
blem.
[English]

MR. DEPUTY SPEAKER : [ shall
consider it.

PROF. MADHU DANDAVATE

(RAJAPUR) : First 1 would suggest to
you that you should give a directive in
this regard. It concerns an ex-MP. I have
been reliably told and therefore, I have
given a motion. On 20th April 1985 at
Ludhiana one of the former Members of
Lok Sabha i.e. Shri Atal Bihari Vajpayee,
was procceding from Pathankot to
Ludhiana t0 address a public meeting.
When his car was passing through Ludhiana,
Punjab, Superintendent of Police and his
team warned him not to 8o through the
bazar, better by-pass this particular area
and go by some other route. But since
they had some reception  arrangement
they went through the bazar. They went to
the public meceting. The public meeting
was held and when the public meeting was
completed, through the same bazararea
Shri Atal Bihari Vajpayce and others
tried to go back. Just when they passed
through, within 15 minutes a very power-
ful bomb exploded in which a boy died.

PROF. N. G, RANGA {(GUNTUR) :
That means the Police had forewarned
him,

PROF. MADHU DANDAVATE :
That is what I am telling you. He is
tight, Prof. Ranga has got my point
and that is the point of my adjourmment
motion. You are right. The police
had  forcwarned him. ( Interruptions )
You are right ; T am supporting you.
The poilce had forewarned him  not to
80 through that particular area. That
Means, the police were aware of the fact

VAISAKHA 10, 1907 (sAkAi

I would like a thorough enquiry into the

matter. Tharefore, I have given an ade
Journment motion, on this. Please acceps

the adjournment motion. (Interruptions),
Al those who had accompanied him,
had a fear. Therefore, it is a fair demand
that an enquiry be instituted into this
episode so that the facts may come out.

If you cannot accept my adjournment’

motion, please direct the Homc Minister
to make a statement on the matter.

MR. DEPUTY-SPEAKER : It is not.

PROF. MADHU DANDAVATE :
There is a President’s rule there.

MR. DEPUTY-SPEAKER : It is not
for adjournmnet motion. You have given
a notice for calling attention glso. I will
consider it,

PROF. N. G. RANGA ; He
follow the advice of the police.
suce an irresponsible man.

did not

PROF. MADHU DANDAVATE :
Please do ot expunge what Prof. Ranga
has suggested because that would Support
my motion, o

PROF.N. G. RANGA : Shri Atal
Bihari Vajpayee had no business (o go
through the bazar when the police had.
instructed him not to do so.

[ Translation]

SHRI RAM PYARE PANIKA
(ROBERTSGANIJ) : Mr. Deputy Speaker
Sir, presently, in many parts of the
country, the scarcity of drinking water
has created a serious situation. 1, there-
fore, request that you may direct the
Housing Ministry to take immediate
action in this regard. Besides, the States
are not in a position to mect. the ex.
penses bccause of resources constraint.

[English]

MR. DEPUTY.SPEAKER : You give

a notice thea we will codsider.

SHRI RAM PYARE PANIKA : 1 have

Written Answers 18 ;
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given a Call Attention Notice, Sir, Kindly
accept it. It isa very important matter.

MR. ' DEPUTY-SPEAKER : I will
oonsider it. Please sit down now.

[Translation]
SHRI GIRDHARI LAL VYAS
(BHILWARA) : Mr. Deputy Speaker,

Sir, I also support Shri Panika. There is
a grave crisis of drinking  water in
Rajasthan. 1 have given a Calling Atlen-
tion Notice in this respect. I want that
it should be converted into a notice under
Rule 193 and discussion should be held
on the subject. The hon. Minister should
make a statement so that proper drink-
ng water arrangements could de made.

[ Englishl

MR. DEPUTY-SPEAKER : 1 have
taken your point and I will consider it.

PROF. K. K. TEWARY (BUXAR):
Mr. Deputy Spcaker, Sir, I am surprised
at the statement of Prof. Dandavate. The
normal practice is that if there is any
apprehension of breach of peacc or any
tension, the Police warns political 1eaders
and others to avoid going to such places.
I think to find fault with the police for
this warning to Mr. Vajpayee is absolutely
_ unfounded . . . (Interruptions)

MR. DEPUTY SPEAKER : Prof.
Tewary, it will become a discussion. I do
not want any discussion on this, Please
sit down . . . (Interruptions).

PROF. K. K. TEWARY : We have
given notices, Sir.

MR. DEPUTY SPEAKER : What
" notices ?

(Interruptions)

MR. DEPUTY-SPEAKER : I do not
want any discussion on this ... .

(Interruptions)

PROF. MADHU DANDAVATE : Let
him begin the discussion under rule 193
now, and I shall speak on this later . .,
(Interruptoins),
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PROF, K. K. TEWARY : You will
remember, Sir, that you had promised to
look into the Calling Attention Notice
about the repotred arrest of Pakistani
oommandos in Pynjab. Today also therc
is a report that about 100 to 200  com-
mandos, fully trained by Pakistani army,
have already entered Punjab and one of
the assailants of Mr. Bhatia, an ex-Mcmber
of this Houee, has been caught. He has
made Some very revealing statements
and he has said that patt of this commando
force has fanned out all over the country,
iacluding Dethi. So, there is  danger to
the lives of VIPs, Therefore, in the light
of these dcvelopments, 1 would like 10
know whether you are direc'ing the Home
Minister to make a statement in  the
Housc about this matter.

MR. DEPUTY SPEAKER : 1 will
consider your Call Attention Motion and
let you know afterwards . . .

(Interruptions)

THE MINISTER QF
TARY  AFFAIRS (SHR1 H.K. L.
BHAGAT) : Prof. Madhu Dandavate,
I would like to express our concern about
the incident waich took place near Shri
Vajpayee’s meeting. This is reported in
the Press. We arcas much concerned
about it and we would like the Punjab
Government to fully investigate it and
take proper action,

PARLIAMEN.

SHRI K. RAMAMURTHY (K. RISHNA-
GIRI): Mr. Deputy Speaker, Sir, I hope
the House will join me in this issue.
Yesterday, there was a newsitem in the
Hindustan Times that a statement was
issned by Shiva Sena in Bombay demanding
that all the non-Marathis should quit
Bomboy. I would like to know from the
hon. Home Minister whether he will make
a statcment over this issue. 1t is a matter
of very serious concern and hence ] in-
itially started by expressing hope that the
whole House will Join me in this, Sir
where are we living ? 1 demand a state-
ment to be made by the Home Minister
in this House . . .(Interruptions).

MR, DEPUTY-SPEAKER : M

Ramamurthy, if you feel that it is a very
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urgent matter, you give me 2 . notice,
will codsider it . . .

(Inferruptions)

SHRI S. JATPAL REDDY (MAHBU-
BNAGAR) : Sir, the other day we dis-
cussed the question of gas pipe liae contract.
Now 2 new disturbing dimension has been
added to it.  On account of the decision
of the Government of India to award this
work on the basis of turnkey, the Govern-
ment . . . (Interruptions).

MR. DEPUTY-SPEAKER : No, no.
we have already discussed this matter . .

“(Interruptions)

SHRIS. JAIPAL REDDY : Japan
has gone back from its offer of credit . .

(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Reddy,
this has already been discussed in this
House, You give in writing, T will con-
sider It. . . .

(Interruptions) **

MR. DEPUTY-SPEAKER :

I won’t
allow then. Please sit down .. .
(Interruptions) *¥
MR. DEPUTY-SPEAKER : Nothing

will go on reccard.
[Interruptions]**

MQ. DEPUTY-SPEAKER : M
Tewary, please sit. down. I am not allow-
ing him.,

SHRI SURESH KURUP (KOTTA-
YAM) : I would request you to please ask
the Home Minister to make a <tatement
on the reported move of the Shiv Sena.

MR. DEPUTY-SPEAKER : Mr. Ram-
amurthy has also referred to it and I have
asked him to give a notice. You also
give a notice. :

¥ Not recdrded,

o
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. DR. KRUPASINDHU BHOI (SAM.
BALPUR) : Sir, I am on my logs.

PROF. MADHU  DANDAVATE :
Have you any Adjournment motion ?

DR. KRUPASINDHU BHOI : No,
Sir, 1 have got the pgreatest regard for
Shri Jaipal Reddy and Prof. Mndhu
Dandavate. Prof. Tewary has made a
very pertinent point betause Prof. Madhu
Dandavate had made 2 jugglary and an

ornamental speech regarding the Pubnja
issue.

MR. DEPUTY-SPEAKER : The
Minister has alreaey replied to that,

SHRTH. K. L. BHAGAT : I do not
accept the insinuations if they have been
made by Prof. Dandavate.

PROF. MADHU DANDAVATE
There is no insinuation. I only say since
they have warned that some preparations.
are being made, I said an inquiry should
be made into that. That is all,

[English]
12.12 s,
PAPERS LAID ON THE TABLE

Companies (Acceptance of Deposits) Amen.
dment Rules, 1985, Notifications under
Companies Act, 1956, and Industries
" (Development and Regnlation)

Act, 1951 ete.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
COMPANY AFFAIRS (SHRI ARJIF
MOHAMMAD KHAN) : I beg to lay on
the Table—

(1) A copy of the Companies (Accep.
tance of Deposits) Amendment
. Rules, 1985 (Hindi and English
versions) published in  Notification
No. G.S.R. 286 (B) in Gazette
of India dated the 19th March,
1985, under sub-section (3) of
section 642 of the Companies Act,
1956.

(2) A copy of Notification No. G..S.R.,
- 231 (Hindi and English versions)
published in Gazeite of India
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dated the 2nd March, 1985 de-
claring ‘Messrs Kandan  Mutual
Benefit Fund Limited, Madras’ (o
be 2 ‘Nidhi’ under section 620A
(1) of the Companies Act, 1956,
under sub-section (3) of section
620 A of thc said Act.

{Placed in Library. See No. LT—
817/851.

(3) A copy cach of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 18AA of the Industries
(Development and Regulation) Act,
1951:— ‘

(i) 5. 0. 280 (E) published in

‘Gazeite of India dated ~the 30th
March, 1985 regarding extension
of period of take over of manage-
ment of Massrs Lily Biscuit Com-
pany (Private) Limited and
Messers Lily Bareey Mills
(Private)  Limited, Caleutta,
beyond five years.

(i) S. 0. 281 (E) published in

Gazette of India dated the 30th
March, 1985 regarding exten-
sion of period of take over of
management of Messrs Indian
Health Institute and Laborotory

() S.0. 275 (E) published in

Gazette of India dated the 29th
March, 1985 regarding extension
of period of management of
Messrs Apollo Zipper Company
Private Limited, Calcutta, be-
yond five years.

(i) §.0. 279 (E) published in

Gazette of [ndia dated the 30th
March, 1985 regarding exten-
sion of period of take over of
management of Messts Gluconate
Limited, Calcutta, beyond five
years.

(i) S. O. 282 (E) published in Ga-

zette of India dated the 30th
March, 1985 regarding extension
of period of take over of manage-
ment of Messrs Associated 1n-
dustries (Assam) Limited,
Chandrapur, beyond giver
years.

" 4) A copy each of the following

Notifications (Hindi and English
versions) under sud-section (2)
of section 18A of the Industries
(Development  and Regulation)
Act, 19511~

) 5.0, 274 (E) published in
Gazette of India dared the 29th
March, 1985 regarding exten-
sion of period of take over of
management of Messrs Alok
Udyog Vanaspati and Plywood

Limited, Calcutta, beyond five:

yoars,

Limited; Calcutta, beyond five
years. ’

[Placed in Library. See No. LT—
818/85).

(5) A copy of the Report (Hindi and
English versions) under secticn 21
of the Monopolies and Restrictive:
Trade - Practice. Act, 1969 in
the case of Messrs Motor Indus-
triess Company Limited, Banga-
lore for substantial expansion in
the capacities of Multi Cylinder
Pumps and Nozzle Holders and the
Order doted the 10ih December,
1984 of the Central Government
together  with an explanatory
note, under section 62 of the
Monepolies and Restrictive Trade
Practices Act, 1969,

[Placed in Library. See No. LT—
819/85].

Regerve Bank of India Employees’ Provi-
dent Fund (Amendment) Regulations,
1984 and Amendment to Regulation
46 of Pnnjab and Sind Bank
(Officers’) Service Regulations,
1982

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) : I beg to
lay on the Table :—

(1) A copyof the Reserve Bank of
India Employees’ Provident Fund
(Amendment) Regulations, 1984
 (Hindi and English versions) under
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aub—secuon (4) of section 58 of
the Reserve Bank of India Act,
1934,

[Placed in Library. See No. LT—
820/85),

(2) A copy of the Amendment
to Regulation 46 of Punjab and
Sind Bank  (Officers’) Service
Regulations, 1982 regarding Ter-
minal Benefits (Hindi and English
versions) under
section 75 of the Banking Laws
(Amendment) Act, 1983,

[Placed in Library. See No. LT—
821/85).

Detailed Demands for Grants of the Depart-
ment of Culture for 1985.86

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
CULTURE (SHRI K. P. SINGH DEO) :
1 beg to lay on the Tablea copy of the
Detailed Demands for grants (Hindi and
English versions) of the Department of
Culture for 1985-86.

[Placed in Library. See No. LT—
822/85].

12,13 Rys.

[English]
MATTERS UNDER RULE 377

(i) Need to set up an Academy of
Judicial Administration to train
Judges and conduct refresher course

for them

SHRI KAMAL NATH (CHHIND-
WARA) : Our Constitution has bestowed
a major role on rhe judiciary in our
country’s democratic set' up. The judici-
ary has a role to play in India’s social
transformation - and cannot be isolated
from the national mainstream, It should
be the endeavourof all of us to streng-
then the judiciary and at the same time
ensure that the judiciary’s: role is consis-

sub-section (4) of

tent wirh our natloaal objectives. In. al-
most all major areas there are institutos
to train and explain to persons in those
areas like for JAS Officers we have the
Academy in Mussorie, for Defgnge
Officers we have the National Defence
Academy, Indian Military Academy and
for the Taxation Offieers also there is g
training academy. However, for those
connected with the judiciary there is no
such institute. The Government should
set up an Academy of Judicial administra.
tion. This academy would train judges
at all levels and should conduct refresher
eourses and in-service  courses so that
judges atall levels are able to remsin in
touch with latest judicial procedures and
modern methods of judicial administration,
Such an academy would conduct compul.
sory courses for judicial officers at a)l
levels so that the judiciary is made a part
of the national mainstream.

SHRI S. JAIPAL REDDY (MAHBUB-
NAGAR) : I am on a point of order.

MR. DEPUTY.SPEAKER He is
carrying on under Rule 377.
SHRI S, JAIPAL REDDY : I amon a

point of order.

(Interruptions)

MR. DEPUTY-SPEAKER : He is
reading from the approved text.

- SHRIS. JAIPAL REDDY :Iam on
a point of order.

MR. DEPUTY-SPEAKER : All right,
what is your point of order ?

(Interruptions)

SHRI KAMAL NATH (CHHIND-
WARA) : How can he raise a point of
order 7 He does not know the rules.

SHRI S. JAIPAL REDDY: I have
read the rules for many more years. He
is working in industry and I am working
in Legislature. Therefore, I know the
rules. ‘ “'

My point of order is that under Rule
877, s statement ., . .
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"~ SHRI KAMAL NATY : I havé not

completed.

MR. DEPUTY-SPEAKER : Let me
hsten to his point of order

SHRI S. JAIPAL REDDY : Uuder Rule
377, no defama tory or insinuatory .

(Interruptions)

SHRI S. JAIPAL REDDY : You have
not heard me.

(Interruptions)

MR. DEPUTY-SPEAKER : No, no.
Let me listen first. Please listen to what
he says first,

(Interruptions)

MR. DEPUTY-SPEAKER : Prof.

Kurien, please sit down.

PROF. P. J. KURIEN (IDUKKI) :1

can obey you, Sir. But what is the scope
of this ?
(Interruptions)
SHRIS. JAIPAL REDDY : Under

Rule 377 no defamatory or insinuatory. . .

MR. DEPUTY-SPEAKER : Not only
under Rule 377, anything defamatory
cannot be allowed.

(Interruptions)

SHRI S. JAIPAL REDDY ; He said,
¢“...s0 that judiciary is made a part of the
pational mainstream.”” 1 say this s
casting aspersion or reflection because it
implies that it is now being made a  part
of the mainstream. It is a clear insinua.
tion. How did yeu allow it ?

AN HON: MEMBER : There is 1o
poipt in our rule by which, ..

(Interruptions)

MR. DEPUTY-SPEAKER : I  am
ruling it out, Please sit down.

(Interruptions)
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 SHRI' S. JAIPAL REDDY : You have
to give your ruling.

- MR. DFPUTY-SPEAKER : 1 am rul-
ing it out.

(Interruptions)

PROF. P. J. KURIEN : This is not a
suo moto statement made by the Member.
There cannot be a discussion on that, Sir.
How can you allow it ?

SHRI KAMAL NATH : It isa sugges-
tion I am making.

(Interruptions)

PROF. P. J, KURIEN :
be a point of order on that,

There cannot

MR. DEPUTY-SPEAKER : I have
already gone through the text. That s
accepted. Therefore, when I accepted it,
he cannot raise a point of order.

Unterruptions)

MR. DEPUTY-SPEAKER : Noth'ng.
I won’t allow. I am ruling it out, if you
want, you give notice regarding that,

SHR] KAMAL NATH : Let him move
a privilege motion. (Interruptions).

Why don’t you move a

motion ?

privilege

MR. DEPUTY-SPEAKER : I have
already ruled it out. If you want to give
anything in writing, yon can do so. But I
have already ruled out your point of order.

SHRI KAMAL NATH :1 will con-
tinue. It must be realised that the . .

(Interruptions)

MR. DEPUTY-SPEAKER Let him
finish. '

(Interruptions)

MR. DEPUTY.SPEAKER : What is
defamatory, } havc not allowcd hlm. That
is alls

i

(Imrmptiom)
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SHRI KAMAL NATH : You allo®
more Members to talk, Why don’t you
allow me to finish ?

MR. DEPU'IY-SPEAKER : You please

continue.

SHRT KAMAL NATH : It must be
realised that the judiciary has to help in
the fulfilment of the people’s aspirations
and if our judicial process is out-dated or
does not meet its aims, the whole impor-
iance of the judiciary as envisaged in  our
Constitution will be negated.

MR. DEPUTY-SPEAKER : Now, Mr.
Shantaram Naik.

(Interruptions)

MR. DEPUTY-SPEAKER : You
carry on. Don’t worry. Whatever he says
will not go on rccord. Mr. Naik, you can
read your matter under Rule 377.

(Interruptions) **

MR. DEPUTY-SPEAKER : 1 don’t
allow any other Member to talk cxcept the
Member whom 1 have called.

SHRI S. JAIPAL REDDY : What
about my point of order ?
MR. DEPUTY-SPEAKER : I have

already ruled it out. That is all.

12.19 prs.
[English]

(ii) Need to improve the Pay Scale of
Lost Graduate Teachers in Goa,
Daman and Div. and Remove Dis-
parity in Pension to Teachers of
Aided and Government Schools

SHRI SHANTARAM NAIK (PANANL ;
Teachers with post-graduate qualifications
worling in 1he Secondary schools are
entitled to a higher scale than the gra.
duate teachers. This obvious rule of Pay-
scales, although implemented initially in
the Union Territory of Goa, Daman & Diu,

is not being effectively implementod now..

- *®Not recorded.

N

The Government of Goa, Daman and Diu
has also strongly pleaded with the
Government of India to sanction a higher.
scale for the post-graduate teachers teache
ing in the secondary schools of the Union
Territory. Itis, therefore, earnestly re-
quested that the matt 2r be looked into.

Secondly. there is also 3 disparity in
the grant of pension to the teachers of
the aided schools in comparison to that
of the teachers in the Government schools,
in the Union Territory of Goa, Daman
and Diu. It is, thereforc, suggested that
tne aided schoo! Teacher-pensioners be
covered under the Central Civil Service
(Pension) Rules, 1972, retrospectively
from 1.1.1980.

Lastly, the Education Bill
teen passcd by the Legislative Assembly
of Goa, Daman and Diu last year is
pending for the assent of the President of
India. The matter may kindly be expedi-
ted by the Government in the interest of
the entire education management in  the
Union Territory.

which has

(iii) Need for Immediate Central Help
to Madhya Pradesh to cope with the
Problem of Drinking Water in the

State.

KUMARI PUSPA DEVI (RAIGARH) :
Mr. Deputy-Spcaker, the scarcity of
drinking water bas caused a great concern |
in the Statc of Madhya  Pradesh. About
8,468 villages and 140 towns are facing
acute water shortege in varying degrees.
Almost all the 45 districts to some extent
or the other are in the grip of the worst
ever water problem faccd by this State,
This year, the erratic pa‘tern of the
monsoon has created a severe drinking
water problem. This has been aggravated
by the failurc of the winter rains which
have brought the water level down in
most of the wells,

If adequete steps to provide drinking
water are not takcn immediately, the large
population in this State will have no water
1o drink at all. Therfore, it is necessary
to augement new sovrces of water in the
State, ‘

Tubewells should be
the scarcity villages. Steps

drilled in " afi
should bc‘
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taken for deepending the dug wells and

for transporation of water to the far flung
areas, Since the problem is acute, it is
imperative that the pace of work to meet

the drinking water problem is accelerated -

80 that timely relief can be provided.

A minimum of Rs. 13 crores is requir-
ed to undertake works pertaining to
drinking water supply in the rural and
the urban areas of the State. I request
the concerned Minister to provide the
amount mentioned above to save the State
from drinking water problem. Adequate
funds should be provided for the com-
pletion of all the ongoing water supply
schemes in the State as soon as possible.

(iv) Need to make the Himsagar Ex-
press a bi:Weekely Train and fo
Provide its Stoppages at Impor-
tant Stations in the Districts of
Kottayam, Pathanamthitte and

Alleppey

PROF, P. J. KURIEN (IDUKKI) :
Sir, the Him Sagar Express running bet-
ween Jammu ard Kanyakumari was  in-
troduced in response to the demand of
the public that there should be a train
connecting the northern and the southern
ends of [ndia. Although it is a weekly
train at  prescnt, it has become very
useful particularly for the Keraliles work-
ing in the Defence service and stationed
in Punjab, Jammu etc. ‘

However, the usefulness of this train
has been diminished by the limited stop-
pages it has at present in Kerala. After
Ernakulam, it halts only at Quilon and
thus skips three important districts namely
Kottayam, Pathanamthitte and Alleppey.
It may be mentioned in this context that
the maximum number of passcngers are
from thesc districts. Thus this long-awaited
train has become less useful to people
belonging to these  districts. From the
point of view of revenue to the Railways
as wel!as that Of the convenience , of
passengers, this train must halt at impor-
tant stations in all the three districts.

" And also in view of the heavy rush
in this train, it may be made atleast g
bi-weekely train with a pantry car with
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catering facilities which at present are not
provided with this train. Therefore, I
would request the Government to issue
necessary instructionsin this regard,

[Transiation)

(v) Need to remove the limit of Rs.
1600/-for payment of bonus to
employees

SHRI K. N. PRADHAN (BHOPAL) :
Mr. Deputy Speaker, Sir, under the Pay-
ment of Bonus Act, 1965, the bonus
payable 1o an employce, whoie monthly
pay or wape is more than Rs. 750. is cal-
culated as if his monthly pay or wage is
Rs. 750. Government propoce to  raise
this limit to Rs. 1600 per month.

However, according to the Payment of
Bonus  Act, the range for eligibility for
bonus is Rs. 1600 per  month whereas
the cost of living as comparcd to 1965
has increased phenomenally and the value
of the rupee has diminished. I, therefore,
urge  that to meet out justice to i1 the
employees, the eligibility range of Rs,
1600 should be removed to muke :Jl the
employces cligiblc for bonus.

(vi) Demand to give employment 1o

the unemployed residents of district

Gonda (Eastern U.P.) in the I.T.1. set
up there

SHRI DEEP NARAIN VAN (BAL-
RAMPUR) : M. Deputy Speaker, Sir,
district Gonda is the most backward area
in Eastern U.P. The economic condition
of the people of this area is 80 miserable
that they are finding it very  difficult to
bring up their families. Thousahds of
people here are jobless with the result
that this region is becoming more  and
more backward. Keeping in view is
backwardness, the Government decided
toset up an LT.L factory at Manakpur
in Gonda District. This factory is now
nearing completion but the people of
Gonda have not becn benefited by this
factory so far. Outsiders have been re-
cruited in this factory and the people of
Gonda District have got nothing but " dis-
placement. It is the policy of the' Govern-
ment not only to compensate the displaced
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petsons  whose houses and lands have

peen acquired but also to provide employ-,

ment to the displaced persons or at least
one member each of the displaced familics
in the factory. Butin this case, the dis-
placed persons have not been benefited
in the matter of recruitment in the factory,
so much so that out of the total recruitment
made, only 20 per cent people belong
to the Goida District.

I, therefore, draw the attention  of
the Ministar of Communications towards
giving priority to th= people of Gonda in
the matter of service and demand that in
future only the people of Gonda should
be recruited in the factory so that the
objective of the factory is achieved.

(vii) Need to take steps for the pro-
per fanctioning of Kolar Gold Mines
to avoid its closure

DR. V. VENKATESH (KOLAR) : Mr.
Depuiy-Speaker, Sir, it is a matter of
great concern that the gold mines located
in Kolar Gold Fields have been incurring
losses for the last several years. The gold
mines which are among the deepest in the
world are incu.ring losses due to impro-
per management and the purchase of gold
by the Government of India at 2 throw-
away Price. The huge losses of the mined are
going to result in the closure of these mines.
These mines ate operated and owned by a
public sector undertaking, Bharat Gold
Mines Ltd. (BGML). Nearly a lakh of
workers earn their 1lvelihood by working
these mines. The closure of these mines
will throw all of them out of employment.
Therefore, it is necessary to improve the
working of the management as well as
the mining aclivitics in these mines. The
Policy of the Goverament of India is to
safeguard the interests of the working
class at any cost. Therefore, the proper
functioning of thhse mines nceds an ure
gent attention of the Government. The
Kolar Gold Mines should be modernised and
all basic amenities that are needed should
be provided immediately.

Adequate stcps should be taken to
procure morc quantity of gold from

_ *The speech was originally delivered
in Kannada.
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BGML. The existing prices paid for the .
gold should be revised so that the BGML.
does not incur losses on that acconnt,
I request the hon. Minister to take urgent
steps in this regard and save the mines

from sickness and closure. '

12,26 prs.

DEMANDS FOR GRANTS (GENE-
RAL), 1985-86—Cont d.

[English)

Ministry of Agriculture and Rural
Development

MR. DEPUTY SPEAKER : The
House will now take up discussion and
voting on demand Nos. 1 to 8 relating to
the Ministry of Agriculture and Rural
Development for which 8 hours have been
allotted.

Hon. members Present in the House
whose cut maotions to the demands for Grants
have bcen circulated may. if they desire
to move their cut molions, scnd slips  to
the Table within 15 minutes indicating the
serial numbers of the cut motions they
would likc to move. Those cut motions
only will bc treated as moved.

A list showing the serial numbers of
cut motions moved will be put up on the
Notice Board shortly, In case any member
finds any discrepancy in the list, he may
kindly bring it to the nolice of the Officer
at the Table without delay.

Motion be moved

“That the respective cums not
exceeding the amounts on Rev-
enue Account and Capital
Account shown in the Fourth
column of the Order Paper
be granted to  the  President
out of the Consolidated Fund
of India to complete the sums
necessary to defray the charges
that will come in course of
payment  during the ycar end-
ing 31st days of March, 1986
in respect of the heads of Dema-
nds entered in the s econd column -
thereof against Demand Nos,
1 to 8 relaung to the Ministry
of Agriculture and Rural

Development.”



(General), 190338 200

APRIL 30, 1988

000°€9°LE 000°EL° LI 6PL 000°2S°L 000°v1°TT°88°1 jmamdolersq
[einy jo wwowyedog °§
. 0D00°L6°S9 €T I . 000°61°€LPT yoIessay jermynousdy -
Jo (wunoy) ueipu] o} sjuswled ‘L
: 000°01°vL : 000°18¥I uorjeONPI pue YoIesssy
jeaninornidy jo juswmuedag "9
000°‘£€°88°961 000°00°¢c6°E 1 000°L9°86°8€ 0008 I¥°C uvoneradooy ‘g
000°90°S¥°6¢E 000°P8 TLET T 000°T0°68°L 000°LL YL TT wwdojarag
Ane pue fiepueqsnyy jewiuy ‘P
. 000°60°0C‘8 000°v0°6£°TT 000°10°+9°1 000708 LYY sauously €
000°L1‘6¥°9€°81 000°CT0°LLLOT 000°€¥‘00° I LE 0000 8E‘TP oy g
< 000°68°C6°¢E " 000°LS‘8L uonye1ado-0)
’ pue aunj[noudy jojuswedeg X
- LNAWJOTIAZA TVINA
ANV TINLINDIEADY 40 AYLSININ
sd s s k|
jended aNuaAY eyde) onua Ay
L4 £ ré

$861 ‘YdIBN UIST UO

199  Demands for Grants

2snoy 3yl £q p330A junoddoe uo
juelin JOj purwidd jo junomwy

*asnO} 3Y? JO 3104 34} O)

p31WQns JUBID JOJ PUBIA(T JO JunowWy puswad Jo 'oN

puBwa(q jO QWEN

‘Byqes ¥01

JO 9j0A 9y} O} penwqns juswWdoPRAdd  [vInY Pue ammnoudy jJo SnsimN ‘Jo 3102dsas Ul 98-5861 10} s)uRin JOJ spuewR



301 Demands for Grants VAISAKHA 10, 1907 (SAKA)

SHRI M. RAGHUMA REDDY (Nal-
gonda) : Mr. Deputy-Speaker, Sir, agricul-
ture iseverybody’s subject. More than 70
per cent of the People of our country are
dependent on agriculture, directly or indire-
ctly, 42 per cent of the Indian eco-
nomy is generated by agricultural produce.
But, unfortunately, only 5 per cent of
the Central budget is provided for agri-
culture. This shows the importance they
are giving to agriculture and the Depart-
ment  of Agriculture and Rural Develop-
ment, .

Soil, water and other inputs are a
key to the development of agriculture.
Coming to soil, even after 38 years of
Independence, they have not taken up
soil  conservation measures, catchment
area survey measures and river valley
project as national projects. Previously
there was 75 per cent subsidy for soil
conservation projects. But now it is only
25 per cent subsidy. The remaining 75
per cent is to be bornc by the farmers.
How is it possible for the farmer now-a-
days to bear this much amount ? They
are building up many projects; they are
taking up many schemes. But these projccts
have not been taken up on a national
basis; The Central Government has to
take up these projects and schemes in
the catchment arcas and in  the river
valley areas. But; unforfunately, the
Central Government is leaving it to the
States to take up these things. The Cen-
tral Government is not takingup these
things on a national basis.

Government i consiructing roads,
thermal projects and irrigation projects
as national projects. I request the hon.
Minister to take up soil conservation works
based on the catchment arca water-sheds
as national projects on priority basis. I
request the hon. Minister to take up
this issue and solve the farmers’ problem.
This helps the water table in coming up
and the water retentive capacity will be
enhanced. In addition to that, all the per-
colation tanks, wherever possible, should
be taken up on a national basis. With
the limited resources at their disposal,
the state Governments cannot take up
these projects at present.

Coming to the production aspects,
the Government has a target to raise
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151.5 million tonnes of foodgraine this
year, Itis far beyend expectations our
irrigated area of 60 million hectares is
having the potential to produce 300 milli-
on tonnes of foodgrains if proper care is
taken. Government is not taking proper
care of the agriculturists and agriculture
They are taking care only of industries.
But, agro-based industries have not been
taken up. Even todav, no research is
being madc about agricultural implements.
Only some power tillers Festuseed drillers
and Tractors arc manufactured for the
farmer. Much of the research has not
taken place with regard to  agricultural
implements which are of major importance
to the farmer in the rural areas. Now the
cost of living has gone up very high, The
farmer is not in a position to pay salaries
to the labourer. I request the hon.
Minister to take up this issue on a priority
basis.

The production of pulses has misera-
bly failed. We want more pulsesand dry
land crop. The average pulse production
is far below expectations. In 1960-61, the
total production was 12.7 million tonnes.
Now the targeted production for 1984-85
is 12.5 million tonnes. It is far
below 1960 Production. This is our achieve-
ment after 24 years. On an average. &
human being requires pulses of 75 gram-
mes per day. We are not in a position
to give even 30—35 grammes. Unfor-
tunately, the Government during  this
years Government of India have provided
only Rs. 3 crores in the Budget for the
benefit of the farmer. With this meagre
amount, it will not be possibleto deve-
lop the required quantity of pulses.

We are importing oilsceds. The Minist
ters are giving controversial figures. The
Food and supply Minister gives some
figures. The Agriculture Minister gives
some figures. 1 will take that up later.

The average yield of groundnut during
1950-51 was 775 KG and during 1964-65
it was 814 KG and during 1982-83 it was
only 732 KG. This is the production
per hectare, not per acre. The decrease
in production is the achievement we have
made in pulses which are mostly grown on
dry land area, o
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Coming to the drv land cultivation, the
résearch has misecably fuiled.  The benefits
of whatever reseirch is being done are  not
going to the farmsr. All tay reszarch
work done is only 01 paper. It will not
help the agriculturist in any wiy. That
will not touch even the fringe of the prob-
lem. All this research is not going to
solve the problems of the farmer. - More-
over, all the research is being done only
around urban areas like Delhi and Hydera-
bad. Agriculture is a rural subje:t basecd
on the rural scenc. The reierrch should be
made based on the agro climutical {factors,
At present, the Agricu'tural Research
Institutes are located only ia urban areis

- like the Pusa Institute in Delhi, the
Rajendra Nagur Institute in Hyderabad and
at some other cities.

You have not selcctel for
research my district Nalgo:da which is
castor growing oae or Adilabad or Rayalu-
seema which arc the drough: pronc areas
or evea Rajasthan.  [hese resvaran insti-
tutes are coastrucied in cities. Tne only
thing is that you may be having difficalties
of providing quurters for the scientists.
When you ars constructing 4 resgarcn insti-
tute, you should &ls0 coasiract quarters
and provide all amen:ties (o the scicatists.

Coming to general agricaltu e, whatzver
we produce is not sufficient. We are not
utilising available natural resources.  With
regard to paddy our average yicld is
1450 kg per hectaie, [t is very much less
compared to other countrics and even with
regard to oil sceds the sameis the case.
Our average vicld is 541 kg in pulses while
the worid average is 676 kg and some coun-
tries have an yield of ¢cven 3000 kgs. You
have provided only Rs. 149 crores for
agricultural research. 1 do not think with
this meagte amount you can solve the
problems of agricultural rescarch. We
have to estabish morc and more research
institutions in rural areas, When 70 % of
our people depend on agriculture, why this

~ meagre Rs. 149 crores 7 Why can't you
provid: Rs. 200 to Rs, 300 crores for
agncukural research which is se,ving a
major scctlon of our people and most of
our peopie also are living in gural areos.
Many people and even parliameatarians and

APRIL 36, 1985

oil sceds

© villages.
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MLAs mostly come fmm‘ mra! aress,
Having come to Parliament they forget
their rural moorings and they become
accustomed to the urban comforts. 1T
request at least the present Minister who
comes {rom an agriculturist family to do
something for agriculture.

In regard to o'lsceds, only Rs. 29
crores have been provided during this yeir.
How will the oilsecds problem be solved ?
You arc impoiting :diblc oils to the tune
of—acCording t one Minister it is Rs. 841
crores and according to another it is some-
thing efsz Rs. 1329 crores.  But rougaly I
think esery year we import edible oils to
the tune of Rs. 1000 crores.  During this
year you have ewrmarked Rs. 1300 crores,
Qur farmers wili b: able to produce what-
ever you require only if vou say how much
quantity is required 1 advance and also fix
a remunerative price well in advance,
They will definitely take up the challenge
and produce the required quantity. You
are importing oil fiom abroad. 65% of
the imported oil you ar: giving to the
Vanaspa'i manufucturcrs.  During the elec-
tion time you gave 95% to the Vanaspati
manufacturers. 1 do not know the motive
behind it. But you are nut encouraging
indizenous production. Madhya Pradesh,
Andhra Pradeth and Gujarat can produce
the required quantity of oilsceds. But
you are no! encouraging and you are in the
hands of the p.ivate d:alers and private
business. )} hope at least the Government
aud the Mimster will open their eyes and
will take up this issue in right earnest.

Then with regard (o crop insurance,
vou have provided only Rs. 4 crores. With
this Rs. 4 crores how will you solve the
problem 7 Thc jurisdiction he has selected
is taluka which will be the unit. How wili
you gect the average ? 1 request the
government (o take the village as the unit
if ny a BD.O. (Village Decvelopment
Officer) circle  Ta the taluka there may be
a fertile area, a drought area and a forest
area and you cannoi get the average.

I requet you should take the village,
if not the BDO circle or club two-three
With these Rs. 4 -crores you
cannot take up all the crops. .. You should.
take up selective drought prone or cyclone
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affected districts in Andhra Pradesh ot in
other States and because of this meagre
amount you should first refriot crop insu-
rance to oilseeds and pulses and later on
you may add up other crops.

Sir, among the dry land crops the most
neglected one is horticulture, People want
fruits and vegetables, We arc even capable
of exporting fruits and vegetables but suffi.
cient research is not taking pluce. The
amount of research being done is not suffi-
cient to mcet the rcquirements of Indian
farmers. Horticulture is very imporfant.
It has to be takenup. Morc and more
funds have to be allot'ed. Only a mcagre

amount of Rs. 5 crores his beeri provided

during this year, 1do no! know how the
Agriculture Minister. with his vast experi-
ence, is going 1o achicve the targets. of
course, there are no targets.  Only imagi-
nary figares will be produced.  Even the
data is imaginiry. You arc nol getling the
correct data. Nobody .8 gong to the rura!
areas to colicct correct information. We
should take up horticulture on  priority
basis. Many by-products w.ll come oul
which have to be taken up. It will to some
extent to solve rural unempioyment prob-
lem also. [f the government ig eally
sincere than they should go fo the rural
areas, provide subsidics 10 The farmers and
see that horticu'ture is taken up in the
drought affected arcas.

Now, Sir, sceds are a very important
ingredient. Here also not sufficient resear-
ch has bzen conducted. Lust year the
certified sceds of groundnut thet Andhra
Pradesh got from Gujarat Secds Develop-
ment Corporation weie below standard. 1t
was of a very poor qualily. Actually they
are purchasing it in the open market and
labelling it as cerlificd seeds. No farmer
is getting certified seed.  You are cheatling
the farmers.  You arz dupiog the farmers.
Corruption is there. T do not know how
the Minister is going to develop it. I
think each and cvery farmer should be
provided with good seeds. Then only he
can raise a good ¢rop. Soine brecder seeds
are coming out but it is not enough. Some~
body is making? maiketing out of it. ~There

is o proverb,.as you sow so shall you reap.
Government should take it “8s a prestige:

,\.

issye

" nationaliscd  banks,

" They should open their eyes now.

and produce gaods seeds. The: production - _probjem of the ryots.

of hybrid Seeds is far below the expec- ‘
{ations. -

I want to mention one thing. Iam
not going to classify the categories of
cultivators here. But, for the dty land
areas you are not doing anything to the
farmers. If you want to construct &
project or a dam, per hectare, you have
to spend Rs. 40 to Rs. 50,000 per
hectare, depending upon the water re-
sources. The dry land people are digging
their own wells. They are getting current
with great difficulty, under great pre-
ssure. You are not supplying it to
them. Iam asking you a very straight
question, You are spending Rs. 40 to
Rs 50 thousards and providing water to
one hectare for an acute area pcople or
cultivaters,  But you are not spending even
Rs. 30 per hectare to the dry land culti-
vators cven they arein  difficulties. In
Andhra Pradesh, Shri N.T. Rama Rao has
taken a bold step and he has given power
to the farmers at Rs. 50 per hp. ona
slab system. Cannot the Government of
India do it ? T request the Central Govern-
ment to take it up, They should take it
up as a Nativral Project to help the far-
mers. The Andhra Pradesh Government
has taken up another scheme. Tt s
called ‘Failed Well Scheme’. The farmer
take loan from coope¢;ative societics, from
commercial banks.
ete. When the dug wells fail, the Andhra
Pradesh Government decided to give
them subsidy up to Rs. 10,000 per well,
Why cannot the Government of India
not do it ? You should give subsidy to-
wards the entire cost of the wells. How
can the poor farmer repay the loan when
the wells fail? Thc cooperatives are
harassing peop'e like anything, These are
dry land problems. You should specially
tzke up soil conservation measures,
construction of waler sheds and other
management programmes to help the far-
mers. You should take up these things on
priority basis. I request the Central
Government to take this up seriously.
The State Government cannot do all these
things with their own meagre TESOUTCES,
Therefore I request the Central Goverms.
ment to take it up. I request hon. Mem
bers here (o support my plea andmy.
afgument. Government should teke up -
this issu¢ on a priority basis to solve the
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. Coming to prices, we are producing
the agricultural commodities but who is
fixing the price ? A person sitting inan
AC Room, some senior IAS officer or some
technocrat is fixing the cost of rice. You
should have a ryot representative from
each State when you fix the price; vou
should consult him before fixing the price.
Why should this man sitting in Delhi fix
the price 2 He is not coming from any
rural area, You.don’t have any statistics.
Therefore what T say is that you should
take up a representative from the ryots
from esch State while you fix the rate.
We produce; but they fix the price. What
is the position of industries ? They are
producing the articlez and they are allowed
to fix the rates. They are doing it. But it
is noj se in agriculture. The cost of
cultivation is very nicely calculated ! They
say that they take into account the cost of
labour, hired labour, idle Ilabour, etc.
They say that they calculate on thc basis
of ptoughing one hectare, They say that
so much labour is required and so many
bullock carts are required. But they don’t
take the adverse circumstances inlo consi-
deration, What happens in the rural areas?
These officers who fix the rates only go to
the roadside areas and villages; they
don’t go into thc remote rural areas. 1
have h:ard many people saying this,
These officers only go to roadside villages.
They come to a conclusion that pcople
have crossed poverty line after making enqui.
ries with a few pecople only. They feel
satisfied and they come back. What I say
is that the planners and the supervisory
persons 2nd the persons who fix the prices
should go to remote villages and rural
areas. They should 1talk to caltivators
there and then only come to the conclu-
sion and fix the price. Also you have to
take into consideration the fertility of the
land and the backwardness of the area.
All these factors should be taken into con-
sideration while you fix the price.

8ir, there ar¢ other important inputs
like fertifiser pesticides, etc. used in agris
culture.
feriilisers are supplied to the farmers. The
fertilisers that are supplied to them are in
a deteriorated condition, Some time you
find that there is evaporal loss in the ferti-

APRIL 30, 1985

1.da not know what quality of
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liser and some times other kinds of lossip
also occur. But nobody is there to check
up this kind of losses in the fertilisers we
have to develop organic green manuring
and bio-fertilizers which maintain roil
texture. So also, Sir, in the case of pes-
ticides, spurious pesticides enfer into the
market, The farmers do not know this
fact. In crder to check sule of spurious
pesticides in the market, siringent mea-
sures should be taken by the Government
by enacting a law for this purposc, But
nobody bothers about ji.

Sir, many industrialists are indulging
in malpractices in the sale of spurious
pesticides. They are amassing a lot of
money in this way. The Government
should know which company is producing
the goods. which company is taking the
agency of selling the .products and what
pricc they are fixing for their goods.
But T fird that the Government have no
control over these comparies. Nor do they
take interest in preventing this malpractice.
Sir, use of spurious pesticides  will prove
to be dangerous to both human beings and
the plints. We have to consider this
issue very seriously. There should be an
arrangement to have more labs test and
more staff to test the pesticides thatase sold
in the market. There are less number of
laboratories available in the country and
the tests conducted in these laboratories
will not solve the problem. Sir. more and
more use of pesticides is harmful both to
the farmeis, cattles and the plants to the
environment which have ecological problem,
I would rcquest the hon. Minister kindly
to see that in order to mnintain ecological
balance, pesticides should not be used
indiscriminately,. We have to develop
ecological control measures. We have to
develop Predators which kiJl Parasites.

Now, Sir, coming to the co-operafive
credit system, the Government of India,
by an Act of law, have appointed NABARD
to help the farmersin the rutal areas
which has become a promotional avenue
to RBI presonnel. Now, the NABARD is
getting money from the Reserve Bank of
India for loan purposes to the rural people,
They are getting this money at the rate of
interest of 47 and thz money in tern
s loanod to the Apex Banks adding 4%
rate of interest. Now, the tola} interest
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rate works out to 8%. Again, the Apex
Bank gives that money to the District

cooperatives at the rate of 2% interest. -

The District cooperatives in turn charges
2% interest when they pass on the same
to the primary cocoperatives, The primary
cooperatives ultimately charges an intercst
rate of 1% from the farmers. So, the
total rate of interest which the farmers
have to pay works out to 13%. It i most
unjustified on the part of the NABARD
to charge 4%, interest rate. So also other
agencies should not charge interest from
the farmers. With 4%, interest they are
getting crores of rupces by which they are
building buildings and they are providing
all amenities to their officers at the cost of
farmers. At the most, when the money
trickles down to the farmers, the maximum
rate of interest should not be more than
6% or 1%. But now the rate interest
charged comes to 13%.

Sir, regarding cattle population in the
country, the rcport says that it has been
increasing. I would like lo point out here
that it is the other way about. The cattle
population is declining year after year due
to natural calamities like famine, flood,
fodder shortage, etc. I want that the res-
ponsible persons from the Governmen!t side
should visit the rural areas, to the small
villages, periodically and collect the statis-
tics regarding cattle population. Then
only the exact position about the cattle
population will be known. There is no use
sitting here in Delhi and making state-
ments about the position in rural areas and
research on fodder development has mis-
erably failed.

In regard to milk scheme, what does the
Government do? They are getting the
milk powder and milk product in a conde-
nsed form, mix them up with a small
quantity of milk and distribute it to the
people, This way, you show the result.
In the name of development of rural areas
and the villages, Government is spendiog a
lot of money. But they are not at all
doing anything for the poor peasants aod
farmery in the rural areas, Itis all on

paper, The money to be spent on various

schemes for the development of rural areas
is not at all reaching them. I would suwSt
that you' should take up schemes and im-
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plement them under thc dlrect supcrvisor
of your officials, at the village level, at the
taluq level.: You should earmark money
for the various schemes for the rural areas
and implement them with strict supervision
as per the needs of rural people.

The plans should come from the villages
but not from Delhi and then only you cain
develop these areas and help the rural
masses who are starving even today. You
may not agree with me, but I can show you
starving villagers in my taluka and in my
constituency.

T request Government once again to
strengthen agricultural research, to strene
gthen the dry land projects and 10 stren-
8then the rural development programmes.
1 also request you to develop supply milk
and its by-products.  Agro-based mdustries
should be developed to help the farmers at
large. I request the hon. Minister to
provide more and more amounts. as 'agri-
culture is of prime importance because
70 per cent of our pcople are dependent
on agriculture. I feel that this 5 per cent
allotment is too meagre. T request the
Priie Minister and the Finance Minister
to allot 10 per cent of the total budget to
the Agriculture Department because it
will help the farmers and poor people,
Lasily, the Government should iake steps
to strengthen our farmers.  If the farmers
arc strong, India will be strong and if our
rura] peopic are weak, India will be weak,
This is my conclusion, Sir, and 1 oppoge
the Demand,

SHRI V. SOBHANADREESWARA
RAO (Vijayawada) : 1 beg to move :

““That the Demand under the Head
Department of Agriculturcand Cooperation
be recuced to Re. 1.”

[Failare lo make available necessary
credit at low interest to the farmers.)

(1)
“That the Demand under the Head

- Depariment of Agriculture and Coopm,.

non be reduced to Re, 17

Lleuro to curb adulteration of remu.
zems.) (2)
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 ““That the Dpmand under the Head
Agriculture be reduced to Re. 1.”

. [Failure to accept to recommendations
of Rs. 130/- per ton at 8.5 per ceat reco-
very for sugarcane as recomm.nded by
~ Agricultural Prices Commission for 1984-85
season.] (15)

““That the Demand under the Head
Agriculture be reduced to Re. 1.”

[Eailure to increase the per caPita
availability of pulses and edible oils.]
16)

““That the Demand urder the Head
Agriculture be reduced to Re. 1.”

[Failure to fix remunerative prices for
paddy, sugarcane cotton, groundnut, maize
and Bajra.] (17)

‘““That the Demand under the Head
Agriculture be reduced to Re. 1.”

[Failure to ensure impl ementation of
crop insurance scheme as a result of which
farmers are loosing hundreds of crores
worth of crops every year due to vagatics
in monsoons and natural calamities.] (18)

“rhat the Demand under the Head
Agriculture be reduced to Re. 1.”

[Failure to augment agriculture produc-
tion.] (19)

‘“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to make Agricultural Prices
Commission more mcaningfu) to prqtect
producers’ interests.] (25)

““That the Demand - under the Head

Agriculture be reduced by Rs. 100.”

[Need to implement the reoomﬁngda-
tions of National Commission on Agricul-
ture.] (26)

‘“That the Demand under the Hcad
~ Agriculture be reduced by Rs. 160",

APRIL 30, 1985
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[Need for multiplication and proper
distribution of high quality needs.] (270"

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need for effective implementation of
Manure and Fertilizers Programme.] (28)

‘“That the Demand under the Head
Agriculturc be reduced by Rs: 100.”

[Need to cover pulses and oilseeds in

the high yie!ld varieties programmes.]
(29)

‘““That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to re-organize the Central Agri-
cultural farms to meect the changing needs.]

(30)

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

. [Need to ensure plant protcction against
dieases as revcaled by spread of Karnal

Bant diseases in wheat and coconut in
Kerala.] (31)

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to take steps to overcome stag-

(nali)on in production of commereial crops. !
12 | '

““That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to give top priority to Area
:)ev)elo,pmcnt Programme in hilly areas.]
33

“‘That the Demand, under the Head
A_gricull;nre be reduced by, Rs, 100.”

[Need to check malfunctioning of agri-
cultural farms in public sector.) (34)

“That th(c“ Dgmand under, the Head
Agtisuliure be reduced by Rs. 100.”"

[Need to cback malfupctioning Of
National, Seeds Corporation.] (33)
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“That the D emand under the Head
Agriculture be reduced by Rs. 100.”

[Need to encourage bio-fertilizers.]
(36)
“That the Demand under the Head

Agriculture be rcduced by Rs, 100.”

[Need for revamping of Organic
Manure Development Programme.] (37)

“Ihat the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to revamp the pulse development
programme.] (38)

“That the Demand under the Head
Agriculture be reduced by Rs, 100.”

[Need for effective quality control of
fertilizers to overcome ' the widespread
menace of adulteration.] (39)

“That the Dcmand under the lead
Agriculture be reduced by Rs, 100.”’

[Need for effective quality control pes-
ticides.] (40)

“That the Demand under the Head
Agriculture be reduced by Rs. 100.”

[Need to improve the working of Natio-
nal Agro Industries Corporation to meet
the consumer’s needs. (41)

“That the Demand under the Head
Agticulture be reduced by Rs. 100,

[Need for more effective utilization of
assistance from foreign governmets for agri-
Cultural development schemes.] (42)

“That the demand under the Head
Agiiculture be reduced by Rs. 100.”

[Need for effective and realistic soil
and water conservation programmes.] (48)

“That the demand unde: the Head

Fisheries be reduced to Re. 1.”

[Failure to protect the intersts of fisher-

{r;ex; engaged in non:mechanised fishing.)

VAISARHA 10, 1907 (S4z.4)
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““That the demand under the head
Animal Husbandry and Dairy Dcvelop- .
ment be reduced to Re. 1.”

»

[Failure to increase the per capita avai-

lability of milk] (74)

“That the demand under the head’
Animal Husbandry and Dairy development
be reduced to Re. 1,”

[Failure to encourage indigenous know-
how and technology for foot and mouth. dis-
ease vaccine production.] (75)

““That the demand under the head
Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.’’

[Need for merging Institute for Rural
Management, Anand with the National
Institute for Rural Development and
placing them under ICAR for effective and
economical functioning.] (90)

“That the Demand under the Head
Animal Husbandry and Dairy develop-
ment be reduced to Re. 1.”

[Need to remove the constraints and
bottlenecks in Operation Flood I and {1
programmme for increasing milk production
and discontinue gift imports of milk pro-
ducts.] (91)

“That the demand under the head Ani-
mal Husbandry and Dairy development be
reduced by Rs. 100.”

[Need for revamping the ongoing dairy
development p.ogrammes which tilt to-
wards multinational interests.] (92)

““That the Demand under the Head
Cooperation be reduced to Re. 1.”

[Failur e to raise the upper limit of credit
that can be sanctioned (o farmers to enable
them to invest more in agriculture and
obtain  increased yields per hectare.]
(93)

“That the Demand uader the Head |
Departttitnt of  Agricultural Research
Educatioa b¢ féduced to Re. 1.” S

{Failure to incrsase awaténess among |
dcy land cultivating farmers of pllses abotit
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getting higher output with more applica-
tion of pesticides and fertilizers.] (99)
-
““That the Demand under the Head
Payments to Indian Council of Agricultural
Research be reduced to Re. 1.”’

[Failure to take the latest scientific
methods of Cultivation developed by re-
search institutions to Villages.] (103)

“That the demand under the Head Pay-
ments to Indian Council of Agricultural
Research be reduced by Rs. 100.”

[Need to cstablish a Central Research
Station for conservation and improvement
of desi fowls in Andhra Pradesh.] (110)

“That the Demand under the Head
Department of Rural Development be
reduced to Re. 1.” .

[Failurc to construct link roads to the
villages so as to connect nearly three lakh
villazes unconnected with any type of
road.] (113) ‘

" SHRI K. RAMACHANDRA REDDY
(Hindupur) : I beg to move :

““That the Decmand under the Head
Department of Agriculture and Coopera-
tion be reduced by Rs. 100.”’

[Need for suppling fertilizers and pes-
ticides at subsidised rates to cultivators.]

3)

““That the Demand under the Head
Department of Agriculture and Coopera-
tion be reduced by Rs. 100.*

[Need to restore reduction in the allot-
ment of fertilizers to states.] (4)

“That the demand under the Head Agri-
culture be reduced by Rs. 100.”

[Need to give remunerative prices to
the farmers.} (20)

“That the Demand under the Head Agri-
culture be mduced by Rs. 100"

[Need for fixing support price for grous
wdout] Q1)
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."That the Demand Under the Head
Agriculture be reduced by Rs. 100.”

[Need to supply fertilizers at subsidised
rates.] (22) |

“That the Dcménd under the Head
Agriculture be reduced by Rs. 100.”

[Need for allotting sufficient funds
for development of Agricu'ture.] (23)

“That the demand under the Head Agri-
culture be reduced by Rs, 100.”

[Need toallocate more funds for agri-
cultural credit.] (24)

“That the Demand under the dead
Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”

[Need to start a milk chilling centre
at Kadiri in Andhra Pradesh.] (76)

“That the Demand under the Head
Animal Husbandry and Dairy Develop.
ment be reduced by Rs. 100,

[Need to provide fodder and water to
cattle Lo prevant their slaughter in Ananta-
pur district of Andhra Pradesh.] (77)

““That the Demand under the Head
Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”’

[Need to achieve the targets of milk
Production.] (78)

“That the Demand under the Head
Animal Husbandry and Dairy Development
be reduced by Rs, 100.*

[Need of Indian Dairy Corporation to
effectively supervise the working of Natio-
nal Dairy Development Board.) (79)

“That the Demand under the Head

‘Cooperation be reduced by Rs. 100.”*

[Need to revamp and rationalise the
working of NAFEL auod other co-operaliv-
es.1(94)

“That the demand under the'Head co-
operation be reduced by Rs, 100,”
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[Need to streamline the working of
credit cooperativc institutions.] (95)-

_ ““That the Demand under the head
Cooperation be reduced by Rs. 100.”

[Need to reorganise consumer Coopera-
tives to protect consumers’ interests.]

(96)

““That the demand under the head Co-
operation be reduced by Rs. 100.”

[Need to draw special credit coopera-
tive schemes for weaker States and Union

territories.] (97)

““That the Demand under the Head
Department of Rural Development be
reduced to Re. 1.”

[Failure to improve IRDP to make it
an effective tool for real improvements
in the rural life especially for women and
children. (111)

‘;That the Demand under the Head
Department of Rural Development be re-
duced to Re. 1.

[Failure to reorganize and improve the
various communily development programms-
es to improve the quality of rural life.]
(112)

““That the demand under the Head De-
partment be reduced by Rs. 100.”

INced to allot sufficient funds for per-
manent eradication of rural poverty in the
district of Rayalsecms in Andhra Pradesh.]
(114)

““That the Demand under the Head
Department of Rural Development be  re-
duced by Rs, 100.” -

[Need to provide more funds for
starting famine relief works in Rayalseems
and Anantpur in - Andhra Pradesh for
drought affected people.! (115)

“That the Demand under the Head
Department of Rural Development be re-
duced by Rs. 100,

[Need to allot adequate funds for: doeﬁ
drilling of wells in Anantpur district of
Andhra Pradesh to fight drougkt.] (116) .

“That the Demand under the Head
Department of Rural Development be
reduced by Rs, 200.”

[Need to rcorganise R & D set up to
make it more effeciive to meet urgent
national needs.] (117) '

““That the Demand under the Head De-
partment of Rural Development be reduced
by Rs. 100.”

" [Need to improve working of credit
cooperatives.] (118)

““That the Demand under the Head
Department of Rural Development be re-
duced by Rs. 100.”’

[Need to streamline functioning of
quality control and grading  services.]
(119)

““That the Demand under the Head De-
partment of rural devclopment be reduc-
ed by Rs. 100.”

{Need to review the working of land re-
form laws for spcedy agrarian reforms,]
(120)

““That the Demand unc er the Head De-
partmeut of Rural Development be reduc-
ed by Rs. 100,

[Need to chcck malfunctioning of
Drought Prone Areas Programme,] (121)

““That the Demand under the Head

Department of Rural Development be
reduced by Rs. 100.”
[Nced to strengthen International

cooperation with African and South East
Asian countries in agricultural research.]

(122)

““That the Demand under the Head
Department  of Rural Development be
reduced by Rs, 100.”’

[Need for making Panchayati Raj Insti-
tutions more effective for overall develop.
meat by decentralisation.] (123)

PRE RSN
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'‘That the Demand under the Héad.

Department of Rural Development of
Rural Development be reduced by Rs.
100.’°

[Need to strengthen applicd nu.rition
programmes to check falling health siand-
ards in the rural areas:] (124)

““That the Demand under the Head
Department of Rural Developmeat be
reduced by Rs. 100.”’

[Need for expansion of Rural works
programmes for creation of full employ-
ment.] €125)

““That the Demand under the Head
Dipartment of Rural Development be
reduced by Rs. 100.”’

[Need for projects for Rural employ-
ment and guarantced employment.] (126)

“Ihat the Demand undér the Head De-
partment of Rural Devclopment be reduc-
ed by Rs. 100.”

[Need ‘to establish national grid of
rural godowns for agricultural produce to
benefit produccrs and consumers.) (127)

“That the Demand under the Head
Department of Rural Development reduced
by Rs, 100.”

[Need to strengthen the Drought
Prone Areas Programmes to meet the
needs of affected arcas.] (128)

*“That the Demand under the Head Agri-
culture be reduced by Rs. 100.”

[Need to give remunerative prices to
farme:s for their agricultural produce.]
(129)

“That the Demarnd under the Head
Agriculture be reduced by Rs. 100.”

" [Needto reduce the prices of fertil-
wrs.] (130)

| “That the Demandundcr the Head De-

ﬁartmcot of Agricultural Rmarch ad
Education be reduted by Re. 100."
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[Need to supply good quality seceds to
agricultarists.] (131.)

““That the demand under the Head De.
partment of Rural Development be
reduced by Rs. 100.*

[Need to allot sufficient funds for agri-
cultural credit to farmers.] (132)

“That the Demand under the Head
Department of Rural Development be
reduced by Rs, 100.”’

[Need to allot mose funds for effective
implementation of National Rural Em.
ployment  Piogramme und Intcgrated
Rural Development Programme.] (133)

““That the Demand under the Head
Department of Rural Development  be
reduced by Rs. 100.”

[Need for vigorous steps to tackle
rural unemployment.] (134)

*“That the Demand under the Head
Department of Rural Development be red-
uved by Rs, 100.”

[Need to provide more funds for the
upliftment of the rural poor.] (135)

Demand under the Head
Development be

““That the
Department of Rural
reduced by Rs. 100.”

 [Need to provide sufficient funds to
implement cffectively the Drought Prore
Areas Programme.] (136)

“That the Demand under the Head
Department of Rural Development be
reduced by Rs. 100.”

[Need for effective implementation of
Rural Landless Employment Guarantee
Programme.] (137)

“That the Demand under the Head
Department of Rural Developitent be’
reduced by Rs. 100.*”

for permanent measures fot

[Need
Drovgat  Proié

famme . eradication in

 Areasd (138)
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“That the Demand under the Head De-
partment of Rural Dcve_lopment by reduced
by Rs. 100.”

[Need to formulate a comprehensive
plan to fight drought in Rayalseema which
is 2 chronic Drought Prone Area.] (139)

SHRT RAM BAHADUR SINGH
(Chapra) : I beg to move :

“That the demand under the head De-
partment of Agriculture and cooperation
be reduced by Rs. 100.”

[Need to supply ad"cquate quantity of
fertilizers to farmers.] (5)

““That the demand under the head De-
partment of Agriculture and Cooperation
be reduced by Rs. 100.”

[Need to reduce the price of urea.]
(6)

“That the demand under the head
Department of Agriculture and Cooperation
be reduced by Rs. 100.”

[Need to start an intensive programme
to improve cattle breeds particularly in
Saran district of North Bihar.] (7)

‘“That the demand under the head De-
partment of Agriculture and Cooperation
be reduced by Rs 100.”

[Need to provide more funds to start
an intensive programme for  developing
poultry particularly in Saran district of
North Bihar.] (8)

“That the dcmand under the head
Department of Agriculture and Cooperation
be reduced by Rs. 100.”

[Need to provide more funds tg. start
an intensive programme for the develop-
ment of fisherics perliculacly. in  Saran
dnstrict of North, Blhar.} )]

*“That the demand under the heid De-
partment of Agricultyre and. Coopqtntion
be, gedchd by Rs. 100.”

[Need to provide more. fqngs to. afart
an intensive | prograime fox the d&vekpp-
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ment of sugar-cane pamcula:ly in North
Bihar.] (10)

““That the demand under the head De.
partment of Agriculture and Cooperation
be reduced by Rs, 100.”

[Need to ensure remunerative prices
to farmers for their produce.] (11)

“That the demand under the hcad
Department  of Agriculture and Coopera-
tion be reduced by Rs. 100,*

[Need to set up a fertilizer factory
based on animal  bonos near Chhapra in
Saran district of Bihar.] (12)

SHRI M. RAGHUMA REDDY (Nal-
gonda) : 1 beg to bet move :

““That the demand under the head
Agriculture be 1educed by Rs. 100.”

[Need to improve the implementation
of schemes for small and marginal farmers
and agricultural workers.] (43)

“That the demand under the head
Agriculture be reduced by Rs. 100.*

[Need for effective extension of training
programmes for farmers.] (44)

“That the demand under the head
Agriculture be reduced by Rs. 100.””

[Need to review the outmoded and
outdated tractor training programmes.]
(45).

“That the demand under the head

Agricaltur: be reduced by Rs. 100.”

‘[Need to change the present Agricu)-
tural Economic ard stalistics set-up so
that it subserves the farmers’ needs.]
(46) :

““That the demand under the
Agriculture be reduced by Rs: 100.”

head

[Need to check malfunctioningof
NAFED.] (47) .
- ““That the demsand under the hesd

Animal Hhsbandty and Dairy Develop
ment be reduced by Rs. 100.2

1
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[Need to discontinue gift imports of
milk products and increase milk produc-
tion.] (83)

““That the demand under the head
Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”

[Need to develop indigenous breeds
of cattle and buffaloes.] (84)

“That the demand under the head
Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”

[Need to implement cffectively Ope-
ration Flood1 &II programmes and
projects thercunder.] (85)

“That the demand under the head
Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”

[Need to review the working of Insti-
tute of Rural Management,  Anand.]
(86)

“That the demand under the head Ani-
mal Husbandry and Dairy Development
be reduced by Rs. 100.”

[Need to review the working of Delhi
Milk Scheme and Mother Dairies in
Delhi & Calcutta.] (87)

“That the demand under the head

Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”°

[Need to augment milk production

under Operation Flood I & II programme.]
{88)

““That the Demand under the head
Animal Husbandry and Dairy Develop-
ment be reduced by Rs. 100.”

{Need to use indigenous dairy eduxp-
mentJ (89)

“That the demand under the head
Department of Agricultural Research and
BEdupation be reduced by Rs. 100 ”».

[Need to cﬂ'ccnvely ovelsee, monitor

and ‘cdordinate the workms of . C. A, R]
(100) ‘
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““That the demand under the head De-
partment of Agricultural Research and
Education be reduced by Rs. 100.”

[Need to strengthen the international
cooperation with African nations, Japan
and South East Asian Countries in Agricul-
tural research.] (101)

““That the demand under the head
Payments to Indian Council of Agriculiural
Research be reduced to Re. 1.”

[Failure to completlely revamp; re-
vitalise and reorganise educatipnal, rese-

arch and development activities of
ICAR.] (102) . |

““That the demand under the head
Payments to Indian Council of Agricultur-
al Research be reduced by Rs. 100.”

[Need to check malfunctioning of dairy
research and training institutes.] (104)

““That the demand under the head
Payment to Indian Council of Agricultural
Research be reduced by Rs, 100,

[Need to streamline functioning of fishe-
rics institutes to bring about coordination
in their working.] (105)

“That the demand undar the head
Paym ent to Indian Council of Agricultural
Research be reduced by Rs. 100.”

[Need to improve and revamp Agri
cultural Research and education to meet
the present needs of the country.] (106)

“That the demand under the head

- Payment to Indian Council of Agricultural

Rescarch be reduced by Rs. 100.”
[Necd to utilise cess funds to improve
productivity.] (107)

“That the demand under the head
Payment to Indian Council of’ Agnculfural
Research be reduced by Rs. 100.” . '

[Need to strsamlme and strengthen
workmg of Central Soil and Water Con-
servation Research and Training Institure to

mike it more effective’ lo solve remon-wisc
problems.] (108)
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‘““That the demand uader the head

Payment to. Indian Council of - Agricultu. -

ral Research be reduced by Rs, 100.”

[Need to reorganisé and  strengthen
research and education schemes of Animal
Husbandry.] (109)

DR. V. VENKATESH (Kolar)
1 beg to move :
“That the demand under the head

Agriculture be reduced to Re. 1.’

[Failure to improve the functioning of

Krishak Bharati Cooperative  Limited.]
(157
““That the demand under the head

Agriculture be reduced to Re. 1.”

[Failure to Pay adequate compensa-
tioin to Dynacraft Machine Company
Limited, Bombay by Krishak Bharati Co-
operative Limited for cancellation of
their order for coal handling plant.}
(158)

[Translation]

SHRI BIRINDER SINGH (Hissar) :
Mr. Deputy Speaker, Sir, T would like to
speak on the demands relating to ihe
Ministry of Agriculture. Presently, the
country is moving towards the green revolu-
tion and from the green revolution towards
rural development. But even now, only
43 per cent of the total 329 million hectare
cultivable land available in the country is
being cultivated and according to the figures
available for 1983-84, a total of 151 mil-
lion tonne foodgrains is being produced in
the country. 1 shall discuss two or three
points and tell you why the agricultural
production in our country is not increasing
at the speed at which our economists and
agricultural scientists have been trying to
achieve it.

1259 hys,

[SHRI VAKKOM PURUSHOTHAMAN
in the Chair]

The Finance Minister in his Budget
speech had announced a very good ‘crop
insurance schieme and this has been wel-
comed by ‘the furmers all over the  coyntry

but the details of that scheme are stiH
under  consideration. The Agriculture

Minister will tell us when the details of the - -

scheme will be finalised and the scheme
implemented. 'In this connection, I want
to say only one thing that so far, this
insurance scheme has been enforced in
certain arcas up to block level and has
been prepared in consultation with the
insurance compdny. Under the scheme,
only certain specified crops have been
covered.

13,00 prs,

As the hon. Finance Minister has
stated, under the scheme, the farmers who
take crop loans will be given 150 per cent
of the amount of crop loans by the com-
pany in case their crops are damaged. In
this connection, I want to say that the
insurance company is putting pressure on
the Agriculture Department that tehsil
should be taken as the unit in assessing the
damage. It is possibie that instead of
considering tehsil as the unit, the company
might be pursuaded to aeree to consider
a Block as the unit. This would mean that
if there are one hundred villages in a Block
and due to some natural calamity 50
per cent of the crops are damaged, only
then the insurance company will assess
whether the damage has been more than
50 per cent or less for which they would
compensate the farmers. I would request
that if you assess the damage or loss taking
a Block as the unit, then the farmers will
never benefit. Supposc therc is a natural
calamity like floods and out of one hundred
villages only 20 are flooded, then the
damage will by only in those 20 villages
and the rcmaining 80 villages will escape
the furry of the floods. But when the
Department of Agriculture or the insurance
company calculaies the loss, the damage
will come to less than 50 per cent because
the loss has been only in 20 villages, the
other 80 villages having remained unaffec-
ted. I would, therefore, request the hon,
Minister that if he wants to implement the
insurance scheme for the welfare of the
farmers in the real sense, the damage
should be evaluated taking the individua]
farmer as a unit. If an individual is ‘not
considered the unit, then it will cajge .
comsiderable loss to the farmer. To this

the 'plen of the insurance company s tfigy.

G
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thcy do not have any record of the indivi-
dual farmer’s average produce. 1 would
request the hon, Minister that if the loss is
assessed taking the village as a unit, that
will be beneficial to the farmers. If there
is hailstorm, it is possible that one part of
the village may be affected while the other
part may not be. In such a situation, if
the loss is assessed, taking the village as a
unit, then the farmers will definitely get
something from the Company. Secondly,
you have given this relief only to those
farmers who take loan from the cooperative
banks and there also, Rs. 950 per acre will
be paid for the best land like the one in
"Ludhiana in Punjab and in Kurukshetra in
Haryana. This may also please be looked
into that the credit limit for the farmer is
Rs. 15,000 but the cooperative banks are
not giving them more than Rs. 10,000.
What ] want to say is that the insurance
company will cover the interest of a farmer
who raises a crop worth Rs. 1 Jakh on
18 acres of land, only for Rs, 15,000 and
Rs. 7,500, i.e. Rs. 22,500 only. My
request to the hon. Minister is that this
scheme should cover not only those farmers
who take loan from the banks but also the
others who want to take advantage of it.
I also want to say that the covering of risk
upto 150 per ceat ‘is quite inadequate. It
means that the farmer is getting only that
amount which he has spent on fertilisers,
seeds and power, But, Mr. Chairman, Sir,
there are certain other clements also like
the farmer’s own hard work, other resour-
ces which he puts in, like his bullocks, the
members of his family who work with him
etc. which should also be taken into
account while calculating the loss. 1,
therefore, suggest that instead of 150
per cent, it should be at least 250 per cent
so that with the money he gels, he may
be able to prepare for his next crop and
be compensated for the loss he has
suffered.

‘Now, I would like to say a few words

. about the price policy. In Chandigarh, the
Minister of Agriculture had given a state-

‘ment that he was going to replace the
Agricuitural Prices Commission by a ‘Com-

" mission for Agricultaral Costs and Prices’.
In this connection, he had said that there
would be 7 members in this Commission-
" qut of which 3 soembers would be agrical-
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turists who had practical kno&vlédge of

" agriculture and who had done farming” with

their own hands. I want to submit that it
will be very unfortunate if the new Com-
mission also works on the basis of the
same guidelines as were issued for the
Agricultural Prices Commission. Then it
will be just changing the nomenclature.
As he has said:

[English]

“By fixing price it would keep in view
the likely effect of the price policy on the
rest of the economy.”’

[ Translation)

Mr. Chairman, Sir, you just tell me
when th ¢ Bata company enhances the prices
of their footwear, do they keep the interest
of the consumers in view ? When the Tata
company increases the prices of their
trucks, do they keep in mind the articles
of consumer utility which would be trans-
ported by those trucks ? T want to submit
that you should reconsider the guidelines
already fixed and issue such guidelines as
may help the farmeis in getting remunera-

tive prices.

SHRI RAM PUJAN PATEL (Phulpur) :
Mr. Chairman, Sir, I am grateful to you
for giving me an opportunity to speak on
the Demands of the Ministry of Agriculture
and Rural Development. 1 would like to
give some suggestions for the consideration
of the hon. Agriculture Minister, which
relate to a large number of the farmers of
the country who depend solely on agricul-
ture.

Ours is an agricultural country and
about 70 per cent of the people directly
or indirectly earn their livelihood through
agriculture. Agriculture is the mainstay
of our economy. This has been coriceded
by the Finance Minister himself in his
speech. He has said, “Control of inflaticn,
reduction in poverty levels, promotion of
employment, and improvement 'in our
balance of payments are goals which a. €
linked with our success in agriculture o
Therefore, our country’s progress depends
on more agricultural outpyt. For increas-
ing the agricultural production, we. need,
up ymmm waricties of seeds, fmﬂum-
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watef ‘for irrigation and pesticides. Our

agricultural scientists have succeeded in .

developing high vielding varieties of seeds,
fertilisers and pesticides for which they
deserve appreciation, but, as regards water,
our farmers are still not getting water in
adequate quantity when the crops are at the
stage of ripening. The tubewells run with
power and du: to non-supply of power in
time, the farmers have to suffer heavy
losses. My submission to the hon. Minister
is that to improve the lot of the farmers,
regular supply of power should be ensured
and the water in canals should be released
in time. Seepage is causing damage to the
farmers’ ficlds and crops. I would like to
draw the attention of the hon. Minister
towards this aspect alxo.

Government provide loans to the small
and marginal farmers under the LR.D.P.
in which about 50 per cent exemption is
given but, regretfully, farmers are not
being given the assistance properly and they
become victims of corruption. They have
to bribe for taking loans. I would request
that in the matter of loan disbursement,
there should be minimum interference by
the staff and the farmers should be saved
from their clutches. The stronger the
farmer, the stronger will be the country.

I would like to draw your attention
towards some maijor problems of the
farmers. The farmer produces foodgrains
bat is unable to bring it to the market to
sell. Just now the hon, Minister has
apnounced that the farmer can take his
produce anywhere tosell. [ had asked a
Question on 3 May, 1984 of the Minister
of Food and Supply and he had stated in
his repiy taat except the international
border, there was no ban on the movement
of rice and wheat, I want to inform the
hon. Minister that when a fatmer moves his
Produce from one market to another even
in the same district, he is harassed by the
police and your Food Depsrtment personnel
and they extract money from him, other-
wise the farmers o small traders are
challaned. Therefore, clear directions
should ‘be issued that the farmers should
not be harassed in any way. I would draw
Your - attention towards Allahabad. The
Fafamau market is thers.in Allahabad. In
that market, twice, a faroeer was arrested

and detained and his wheat was seized
which is now rotting there. This is how
irregularities are being committed.

Similarly, the farmer can produce paddy
but cannot thrash it. Thrashed paddy,. i.e.
rice can fetch more price to the farmer but
the Government have imposed a ban on it.
He is allowed to thrash paddy by small
hullers which can thrash only 50 kgs at a
time and in a calendar month he can thrash
only two quintals of paddy for his own usec.
It is quite evident that the big capitalists
by putting pressure on Government have
sucoeeded in getting the rules framed in
such a way that the farmers may not be
able to sell paddy in the shape of rice,
Consequantly, the farmers have to sell their
produce at a very low price. The hon.
Minister is an experienced persom, I
request that in order to give maximum
bencfit to the farmers, rulcs should be
framed to ensure that the farmers are able
to get remunerative prices for their produce
and are able to strengthen their ecojomic
position,

I want to draw your attention towards
the Forest Department also. The problem
of fuel has become very acute in our
country and without wood, the farmers are
helpless. I had raised this matter in Kajya
Sabha also and the hon. Minister had
replied that there was no ban on cutling
firewood trees but tili today Government
have not defined the trees whose wood can
be used as fuel. I would request that the
names of those trees which can be felled
by the farmers to meect their nceds should
be clearly spzcified. therwise, the police
will hirass the farmers "and the forest
afficials will go 01 extracting money from
them. Wood is required for constructing
houses, agricultural implements and for
other purposes. I hope the hon. Minister
will consider this aspect seriously and take
steps in the interest of the farmers so that
they do not bzcome viclim of corruption.

The hon. Minister is present here. 1
had tilked (0 him in March when the rate
of potato had come down to Rs. 25 or
Rs. 30 per quintal. The hon. Minister had
informed me in writing that Government
would pu-chase potatoes at the rate of
Rs. 50 per quintal. ' But, is he aware that
the purchase centres had not been opened.
and the farmers had to sell potatoes'in-
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the market at the rate of Rs.. 25 to Rs 30 ?
When the farmer had sold his produce, the
price of potatoes soared between Rs. 50
to Rs. 70 per quintal. 1 request the
hon. Minister that one starch factory each
should be opened in Allahabadand
Farrukhabad because these are the biggest
potato-growing regions. I hope you will
consider this suggestion.

1 represent the Phulpur constituency.
T think this arca is the second biggest
potato-growing area in India. Potato is
produced there in large quantity. Farrukha-
bad is number one and Phulpur is number
two. Arrangements should be made to
ensure that the potato-growers of the area
get remunerative prices. 1 hope the hon.
Minister wifl zonsider it. '

The hon. Agriculture Minister had
announced on 30 November, 1981, in the
presence of the late Prime Minister, the
setting up of asoda ash plant at Phulpur.
The hon. Minister haa also given an assu-
rance about this in Rajya Sabha but in
spite of all this, the said plant has not
been sct up there and no action has been
taken so far in this regard, I want to know
the reasons why the plant is not being set
up there. 1 have come to know that the
Chief Manager of the ‘IFFCO’ has sent a
proposal to Government that in lieu there-
of another plant be set up there. The
Central Government should consider that
proposal and open a plant there immedia-
tely so that the people of the' area may
progress economically.

Along with this, it is also neccessary
that cows and buffuloes of good breed be
made availible to the farmers so that
they may get more milk from them and
thereby strengthen their economic condition.

In my constituency, about 30 to 40
thousand acres of land are inundated by
floods every year. This aspect should also

begone into. A survey was made in 1971+
72 for constructing a dam from Mubarak-
pur w Sitakund but there also, no further
ress has been made. Similarly, there

is one village Lilapur in Phulpur tehsil
 wrhich is situated on the banks of the Ganga
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river. When our Finance Minister was
Member of Parliament from that area he
had sanctioned Rs. 42 lakhs for that but
nothing could be done there also. 1 would
request that all these things should  be
considered and clear cut rules should be
formulated in the interest of the farmers
so that the employees and officers are not
able to harm them and the farmers are
able to strengthen their economic condition
by producing more.

With these words, I thank the hon.
Minister and hope (hat hc will take action
on the points raised by me.

SHRI ZAINAL ABEDIN (Jangipur) :
*Gir, agriculture is the backbone of tne
Indian Economy., Whether we have been
able to provide a strong backbone to our
cconomy to enable it to become strong and
stand erect and whether we have been able
to build a strong foundation for our agri-
cultural system, this is the main point to
be considercd while discussing the demands
for grants of the Ministry of Agnculture
and rural development.

Sir, the budget spcech of the Hon.
Finance Minister, the economic surve;
1984.85, the annual report of this ministry,
all have claimed, as usual, the hugesuccess
of the Government in the field of agricul-
ture. In 1983-84 while speaking in the
context of incrcase in foodgrains produc-
tion, the then Finance Minister remarked
in his budget speech, “This is convincing
testimony to the soundness of our agricul-
tural strategy.””  In this year’s budget
speech the present Finance Minister has
also echoed his predecessor and has said,
“‘Our past record has been good which
underscores the soundness of our agricul-
tural strategy.’”” 1 would like to ask the
Hon. Ministes at the very outset, what is
their yardstick for measuring the amount
of success 7 If their agricultural strategy
is the increase in sorrow, misery, hunger,
want, poverty and unemployment - of the
millions of our villagers directly. connected
with agriculture, then we have to admit that
they have achigved one hundred . per ceat
success’’. The facts and figures given out
by the, Government jtself goes to prove it

* The Speech was onginally delivered: in
! ‘w; Lo e R A
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If we view comprehensively the perfor-
mance over the last few years in the field
of agricultural production, its pricing
policy, the distribution of foodgrains, the
wages paid to the agricultural labourers,
protection of the rights of the share-
croppers and abovc all the distribution of
surplus land amongthe landless and even
in fishery, animal husbandry, forestry and
everything elsc that comes under the
purview of the ministry of agriculture, then
we will realise how unreal and hollow is
the Government’s cluim of sucees in the
field of agriculture. The sucess or failure
of the adricu'turul strategy can’t be gauged
through the increase or decrease in food-
grains production in a particular year
alone. Even then we find that when the
Government is claiming a huge success in
foodgrains production, thc daily average
per capita availability of fcodgrains is
showing a gradual diminishing trend, In
1965 the daily average per capita availabi-
lity of foodgrains was 480.2 gm. Ip 1984
that came down to 438.1 grm.

During the period 1970—74 5 ycars the
daily per capita availability of foodgrains
on an average was 452.5 gms. Between
1975—79 the next 5 year’s average the
daily per capita availability of foodgrains
was 440.8 gm. Between 1980—84 i.e. for
the next § ycars the daily per capita avai-
lability of foodgrains was 438.1 gms on an
average. [t is not thit per capita availability
has diminished in the case of foodgrains
alone, The same position prevails in res-
pect of other agricultural products also,
In the annual report of the Agriculture
Ministry for 1983-84 it was started that
“Asa result of the sustained increse
in production of all varicties of cotton,

imports have been virtvally eliminated
since 1979-80. During 1982-83 a record
quantity of 7.6 lakh bales was exported.”

But we find that the per capita availability
of cotton cloth per annum is . constantly

diminishing.

In 1978-7) it was 10.2 metres i~

1779-80, the year in which cotton import
was eliminated, it came down to 10.1°

meters. In 1982-83, in the year thﬁ”‘ L

7.6 lakh bales were exported, the per-
capita availability further fell to 9.9
metres. Cotton production fell from 7.53
million balesin 1982-83 to 6.58 million
bales in 1983-84, which means further
decline in the pcr capita availability of
cotton cloth.

Sugarcane production in 1982.83 was
189.50 million tons which was record
production. But the per capita availability -
of sugar per annum fell from 9.7 kg in
1977-78 to 9.2 Kg. in 1982-83. In 1983-
84 the sugarcane production fell to 177.02
million tons from the earlier 189.50
million tons, Hence the per capita avaij.-
ability of sugar is also bound to fall,

Edible oils : The per capita availabi-
ity of edible oils fell from 4.8 Kgin

1981-82 to 43 Kg. in 1982-83..
Therefore we sec that the more
the farmer produces foodgrains, Sugar-

cane, Cotton, Oilseeds etc., the less he
gets for consumption. This is the agricul-
tural strategy of the Government. The
Government is claiming achievement on
the basis foodgrains production, But let
us se¢ the position obtaining there too.
Except the year 1983-84 the production:
has remained practically  stagnant for.
scveral years prior to that, In 1978-79
the production of foodgrains was 31,9
million tons. In 1979-80 and 1980-81
in two successive years the produclion fell.
In 1981-82 it improved marginally. In
1982-83 it again fell to 129,52 million
tons. That means with the year 1978-79
as the centre, thc production has been
oscillating sometimes a little above and
sometimes a little below that.

The production of other agricuitural
commoditics is also following practically
the same pattern as will be apparent from
the following figures :

N | 1977-78 1983-84
Sugarcane 176.97 miilion tons 177.02 million tong
Cotton 7.24 million bales 6.58 million bates
Mesta 1.79 million bales 1.36 million bales
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The per hectare aveiage production of
the above commodities is also following
continuously as follows :

In 1980-81 sugarcane production was
57844 Kg. In 1983-84 it came down to
55904 Kg.

‘Cotton—in 1977-78 it was 157 Kg.
but in 1983.84 it fell to 144 Kg.

Mesta—in 1977-78 it was 883 Kg.
in 1983-84 it fell to 850 Kg.

Jute—In 1981-82 it was 1480 Kg.
and in 1983-84 it fell to 1470 Kg.

The National Commission on Agricul-
tural had recommended that the daily
per capita minimum nutritional require-
ment of milk was 201 grm. The present
availability is only 137 gm. On the
basis ol daily requirement of 201 grm,
the annual per capita requirement will be
73 kg That is, for the whole country the
annual requirement will be 51.1 million
tons. This is the position of our white
revolution, But the National Dairy Deve-
lopment Board and the Indian Daiay Cor-
poration ciaim that we have become self-
sufficient in milk production. Even today
we are importing the same amouit of
skimmed milk powder that we were im-
porting before the lauaching of the so-
called white revolutioa oc oparation flool.
The positios in respect of per capita
availability of eggs, fish and meet is even
worse, Therefore is there anything called
the agricultural strategy of the Govern-
ment ? If it is thece, then it is the strategy
of fluctuation or it may be called the
‘pendulum strategy’. That is, in the field
of production it is sometimes going to the
right and sonetimes going to the left
over the last 8/10 years and has a ten-
dency to return to its original position.

In the case of daily per capita avail-
ability of Calories also, India’s position
is even lower than Sri Laoka. So much
so'that in India the per capita daily avail-
ability of calories s lessthan the average
of other low income countries.

In Sri Laka it is 2238 calories
sverage of Low-Income countries is 2218
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calories. But in India it is 1880 calories
only. Pertilizer consumption in 1979.80
was 52.6 lakh tons. In 1984-85 it went up
to 84 lakh tons. That means, in the 6th
plan the rate of increase in fertilizer
consumption was 60%. About irrigated
land, in 1979-80 i.e. the year before the
Sixth-Plan came into being. the total land
under irrigation was 56.5 million hec-
tares. In 1984-85 it went up to 68
million hectares. That means that during
the Sixth-Plan the anticipated increase is
of the order of 20 p.c.

In 1979-80 the area under high yield-
ing varieties was 38.4 million hectares.
In 1984-85 it went up to 56.0 million
hectares, registering an increass of over
40pc.

The distribution of ccrtified seeds was
of the order of 14 lakh quinals in 1979-
80. In 1984.85 the quantity went up
to 70.4 lakh quintals. This registering an
increase of over 5 times.

But how many times has the production
gone up ? we have been unable to increase
the production of agricultural commodi-
ties even after increasing use of all types
of inputs on a very large scale. We are try~
ing to maintain production at the level we
hive achieved several years back. Some-
how, had we not increased the irrigated
area so mu:h, hid wz not increased the
area under high yielding varieties, had
we not jncreased the use of fertilizers
and bad we not increased use of certified
seads, the production would have suffered
greatly. But they are claiming excel-
lent performince of agricultural sector.
The Hon. Minister of Agriculture and
rura! development—)rojected this very
dismal and disappointing picture in his
speech delivered at 24th convocation meet-
ing of the Indian Agricultural Research
Institute on 2.2.85 last. What was said
by the Minister there, I am quoting from
the ‘business standard’ dt. 3.2.85. He
said *‘Production growth rates were nega-
tive in case of bajra, small millets, barley
and pulses. Growth rates of yield were nega.
tive in case of gram and puises. The
productivity growth rates was slow less
than 1 p.c. in case of bajra, maize, smafl

wmillets, sesamum, rapeseed and masteid,
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total oilsieeds.: Jute and sugarcane. This
is the picture of the success achieved by
the Goverament.”” -~ =

_Sir, in our country the area of land
under irrigation is constantly increasing.
We are increasingly using our water wealth
for irrigation purposes, Israel used the
same quantity of water in 1980 for irriga-
tion purposes, as they were using in 1956.
But in 1980 their agricultural production
was three times of what they produced in
1956. Japan uses for irrigation purposes
only oie-third amount of the water used
by us. But their production per hectare
is many times more than ours. In Chira
the area of cultivated land available is
less than in our country and the area of
land under irrigation is also much less
than ours. In 1983 the arca of irrigated
land in our country was 65.6 million
hectares. At that time the irrigated area
in China was only 44.6 million hectares.
But in that year our foodgrains production
" was 151,04 million tons wtereas China
produced 387 million tons curing the same
year. Accord‘ng to experts the minimum

production per year in one hectare of

irrigated land should be 4 tons. But in
our country the present production is even
less than half of that. If we are able to
produce 4 tons of foodgrains per hectare
of irrigated land, then, even setting aside
a part of it for other cast crops, we would
be able to produce 250 million tons of
foodgrains on the available irrigated land
in our country at this very moment, which
is our estimated requirement of foodgrains
in the year 2000 A.D.”

Sir,in the experimental and research
farms in our country the average produc-
tion per hectare per annum is 8.5 tonnes.
But in the fields of the farmers, the aver-
age yield per hectare per annum is less than
1.5 tons that means the slogan ‘‘Lab
nearer to the Land’” has remained a slogan
only. We have failed to take the results
of modern research in applied agriculture
10 the actual farmers. Onc of the reasons
for this is the want of mental and econo-
mic capacity of our farmers to adopt
them. But why, where isthe impediment ?
To arrive at the international .standards of
production on every piece of land, we

bave to think seriously the question of

augmenting the capacity of our farmers {0

invest more funds in his land. Why are.
the farmers unable to invest more fupds
in his land ? The farmers ar® not getting
remunerative price for their produce,
On the other hand the price of whatever
he has to purchase in the market has ' gone
sky-high. The farmer is a producer and
consumer also at the same time. As ‘g
consumer what he has to spend, he does
not get that amount as a producer. He has
to sell his produce at a low price and has
to repurchase the same at a higher price
for his consumption, The Government
claims that they have increased the sup-
port price for agricultural produce and
they have reduced the price of fertilizers.
Till 1980—84 the support prices for wheat
has been increased from Rs. 117/ to
Rs. 157/- per quintal. That is, the sup-
port price has been increased by 34%
but during the same period, the price of
fertilizers has incrcased by 489 and the
price of diesel has increased by 2009
moreover, the Government usually increase
the issue price also along with an increage
in the support price. In this very mamer
the price of rice, wheat, sugar, kerosene
etc. were raised during 1983-84. The
matter of greatest regret is that Goverp.
ment has totally failed to]ensure that the
farmer gets at least the so called support
price. For want of sufficient number of
Government purchasing centres or agencies
at the appropriate time, and due to their
indifference, the farmers are compelied to
sell their produce to the middliemen ata
lower price. To ensure that the farmers
get the support price, the middlemen shail
have to be removed from the market, The
Government shall have to take up the
responsibility of monopoly procurcment,
Is the Government prepared; to take any
steps in this regard ? o

In many parts of the world the
system is In vogue whereby the farmer
gets a profitable and remunerative grice
for his produee and the consumers )
supply of foodgrains at a cheap pridh

In Japan, the Government purchases rice
from the farmers at Rs. 850 a quintal and
selis it to the consumers at Rs, 650/.5.3 ~
quintal. That means, the Governmemt
givesa subsidy of Rs, 200/- per quintal,
We.have been demanding for a long tum;
that the. Government should take “the -
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responsibility of supplying 14 essential com-
‘modities of dally use tO the people at a
subsidised price. But our cries are not
entering deaf ears of the Government.

~ The farmers who actually till the soil
are not owners of that land~—on the other
hand those whose fret never touch the soil
are the owners of the land. This system
has been kept alive even today. In the
plan document of the sixth Five Year Plan
it was stated that “the programme of tak-
ing possession and distribution of ceiling
surplus land would be completed within a
period of two years ie. by 1982-83.’
Afterwards in the beginning of 1984 the
Hon. Minister of agricuiture stated in
reply to a question that “‘under the 20
point programme the states have been
advised to complcte distribution of sur-
plus land by March, 1985.”° Even that
time limit is past, has the land distribu-
tion been completed ?7 It is never possible
to arrive at the expected and necessary
level of increased prodvction by maintain-
ing the zamindari system and the system
of feudal exploiiation. Why there is no
progress in the matter of land reforms?
The Government advances many reasons
and excuses for that, like institution of court
cases and stay orders etc. but the main
reason has been clearly spelt out by the
National Commission on Agriculture in
1976. They said, ““—the lack of political
will have been a key factor behind ineffec-
tive implementation.”* Many obastacles can
be surmounted if this ‘political will’ is there.
This has been amply proved in West Ben-
gal. If the political will was there, then
the ‘“‘“West Bengal second Land Reform
Bii)”’ would not be lying with the Central
Government since 1981 awaiting the
President’s assent. A large part of the
total land of our country, from 30% to
more than 50%, in different areas, is culti-
vated through bargadars or sharecroppers.
Now, whep that shareoropper it in cons-

- trnt fear of eviction or of being uprooted

from the land, how can be developa

- mentality for adapting and applying vety
costly modern methods of cultivation ?

In.the .interest - of increasing production

. and for developing a mentality for exten-

sive application of modern scientific

methods ' of agriculture, the name of the

farmier as a shagecropper shall have to be
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entered in- th: records thereby assuring
him his right to -cuitivate the iand. But
what is the Government’s role towards
this objective ? Over the last 30 years how
many sharecroppers’ names have been
recorded ? Why is it not being done ? In
answer to these questions again the same
thing has to be said i.e. lack of political
will.”

 Sir, the larger part of our rural popu-

Jation are agricultural labourers. Thanks
to the agricultural strategy of the Govern-
ment due to which an increasing number
of marginal farmers becoming landless
and swelling the number of agricultural
labourers. According to the census
report, the number of agricultural labour-
ers was :

In 1961 31.5 million,
In 1971 47.3 million.
In 1981 64.62 million.

It is these pcople whose lives are most
miserable. For a long period in a year
they arc without jobs and even when they
get jobs, they do not get just and legitim-
ate wages. The wages fixed for them under
the minimum wages Act in force in vari-
ous states at present, is wholly inadequate
and insignificant to meet the minimum
nceds of life keeping the present price
situation in view. But thc poor agricultural
labourers do not get even that much actu-
ally. This has been exposed in the vari-
ous surveys conducted in this regard.

In the 20 point programme of the
Prime Minister adopted in 1975, it was
stated, ‘‘“—Review and cflectively ensure
minimum wages of agricultural labourers.”
Will the Hon. Minister kindly inform us
how far the wages of the agricultural
labourers have been  reviewed and
ensured ?

‘Sir, the Indian Institute of Public
Administration conducted surveys in Tamil
Nadu, Madhya Pradesh and Maharashtra.
In that survey it was found that most of
the agricultural labouresr and ‘their fami-

“lies are Iiving below the poverty line,

income. of
.50% of the agricuitural labou-
rers’ Afamlhes belonging to the scheduled
castes and tribes is .less than - Rs. 50/-.

Not only that, the monthly

“They survive on one mea) of millet $ogp
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overy day. Will the Minister = examine
whether a ceatral minimum wages Act
can be enacted and enforced all over the
country ?

Sir, my last point is about rural
development. I want to say that the
Government has get many types of arms in
its armoury to eradicate poverty from the
ruralareas and for rural development.
The much published 20 point programme
there are many points such as the NREP,
IRDP and along with thisthere arc the
Rural Landless Employment Guarantee
programme and Self Employment Pro-
gramme etc. etc. If these programmes were
sinceerely and properly implemented then
a large section of the rural poor could
have been brought above the proverty line.
But in the last seven years only 3% of
them have been brought above the poverty
line and that too temporarily. Natural
calamiiies like flood, drought etc. may
push tnem back below poverty line at any
time. I will therefore request the Hon.
Minister to see that the shortcomings of
there schemes are removed. And they
are properly implemented for the benefit
of the poor rwal masses, With thatl

conclnde.

SHRI JAGANNATH CHOWDHARY
(Ballia) ; Mr. Chairman, Sir, I am
thankful to you for giving me an oppor-
{unity to express my views on an impor-
tant subject likc agriculture. I support
the Demands for Grants of the Ministry
of Agriculture.

The Ministry of Agriculture is a  very
important Ministry and our  country i8
predominantly an agricultural country.
80 per cent of our people depend on
agriculture and they are used to earning
their livelihood through agriculture. Before
independence, there were no factories in
our country. All the people were engaged
in agriculture but, in spite of this, the
condition of the country Wwas 80 miserable
that we were not able to prodnce sufficient
food grains for the whole year.

‘Dhﬁng‘the last 37 years after depen-
denge, our Government have made - con-
giderable efforts to ‘
production and we have been  fully suoces.

increase agricultural

sful in it. The peaple who say that we.
have not succeeded in it look at it with
jaundiced cyes. I do not think it proper
to say anything more. -

- Before dependence, our country was
lagging far behind in the  production of
foodgrains. Whenever there was famine
in our country, we had to beg from the
USA and Australia but during the period
of the last 37 years, after dependence
the Government of India have taken very
effective steps in the matter of all  the
agricultural inputs, be it irrigation, fertlisers,
high-yielding variety of ceeds or imple-
ments, the clear evidence of which is that
today instead of bcgging from USA or
Australia, we are in a position to supply
foodgtains to otlier countries.

This is the proof to show that we have
progressed much in the mattcr of agricul-
ture. 1t cannot. therefore, at all be
accepted that we have moved backward
in agriculture, T can say with authority
that in the matter of foodgrains, Govern-
ment have advanced much.

1 do agree that there are certain short.
comings which would have to be re-
moved. For this, in spite of being a
Member of the Ruling Party, it is our
duty to give sugsestions to’ the hon.
Agriculture Minister.

My view is that if the facilities pro-
vided to the farmers by way of water,
power and fertilizers and the hard work
put in by him in producing foodgrains,
are taken into account while computing
the cost of production, the prices being
paid to him are not remuneretive.

How am 1 telling thesc things 7 T am
mysell a farmer and being a people’s
representative, 1 visit different villages
and talk to the farmers. When I ask them
about the guantity of the yield and the
money it has fetched, the farmers ruefully
tell me that they are incurring losses but
a5 God has given them land, they have to .
willy-nilly do faiming, whether they earn
profit or ibcur loss, On the one hamd
there is-a ‘factorycownier who after-invests

~ing Rs. one lakh is sure to ecarn Rs. 1,25

lakbe and if be does not earn that much;
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he closes down his factory while on the
“other hand there is the case of the far.
mers who are helpless. If they stop
tilling, what will they do ? I would, there-
fore, urge Government to consider this
issue seriously and such people should be
appointed for fixing the support ptices of
foodgrains, as have proper knowledge of
agriculture. The people who do not have
proper knowledge cannot assess properly
by sitting in air-conditioned rooms. This
harms the interest of the farmers who feel
distressed. 1 want that you should pay
special attention towards this,

{f we increase the prices of foodgrains
the vorking class will have to pay more,
for purchasing them. Therefore, my sug-
gestion is that if you wantto help the
workers of the factories, you should
reduce the prices of the arricles being pro-
duced in factories in proportion to the prices
fixed for foodgrains. For example, you are
supplying us fertilizers, power and water
at quite high rates,

All the essential items like iron and
Ccment etc. are available to us at high
prices. If foodgrains are to be made
avatlable at cheaper rates, the prices
of the essential items required by the
farmers should be reduced proportionate-
ly and the farmers would not have any
objections to it.

So far as the produetion of foodgrains
is concerned, I would like to submit
that there are certain areas in the country
like Punjab and Haryana, where sufficient
means of irrigation have been made availa-
ble. Ninenty per cent of the land there has
got iirigation facilities. I come from
Uttar Pradesh. Eighty percent of agricul-
tural land in the  districts of Meerut,
Muzaffarnagar, Saharanpur, Bulandshahar
and Aligarh in Western U.P. has been
provided with irrigetion facilities, but I
am sorry to say that not more than 20
percant of the area in the districts of Ballia,
Ghazipur, Azamgarh, Deoria in . the
eastern region of U.P. has so far been
provided with irrigation facilities. If
there also 84 t0 90 per cent of the land is
provided with irrigation facilities, the
farmers of Ballia and eastern U.P. can
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" also produce foodgrains like the farmers

of Meerut, Muzaffarnagar and Saharanpuy
and thus strengthen your hands. In these
circumstances, 1 would request that the
highly inadequate irrigation facilities in
Eastern U.P. should be augmented to
strengthen the hands of the farmers.

I would like to refer specially to Ballia.
There is a minor canal in Ballia having
725 cusec discharge of water. The found-
ation-stone of Sharda Canal was laid by
the Irrigation Minister ten years back but
I am sorry to say that even after ten Years
the waters of Sharda Cunal have not reach-
ed Ballia and, as a resvilt, the farmers of
Ballia are facing a lot of difficulties in the
absence of irrigation facilities. I would,
therefore, request that the waters of the
Sharda Canal should he made available
there so that the farmers could get some
relief.

There is a very large Swiha Pondin dis-
trict Ballia.This pond should be deepened
so that rainwater could be collected there
which could be made available to the far-
mers for irrigation purposes. 1f attention
is paid to this aspect, the rainwater collect-
ed on the Suraha pond could be made
available to the farmers and the farmers
could be benefited a lot,

Sir, Government have made arrange-
ments for opening of Agro-Science Centres
at various places for providing information
to the farmers and for their development.
J have come to know that the Government
of India have made arrangements for the
opening of Agro Science Centres at 80 or
90 places. Iam very happy to know
about it as these centres would benefit
them a lot. I would like to urge Govern-
ment that facilities should be provided to
the farthers by opening Agro-Science
Centres in backward districts like Ballia.
I have sent an application to the hon.
Minister in this regard. Though there is 8
Sugar factory there, yet in the absence of
irrigation facilities, .sufficient sugarcane
could not be produced there. 1 would,
therefore, request that the sugaicare pro-
duction should be increased by providing
fertilisers, quality seeds and sufficient irri-
gation facilities. I regréi to add that the
farmers who supply sugarcane to the sugar
factory at Rasra, are not paid their dues



in timq. Such a complaint has also been
noticed in regard to the other mills of
eastern U.P. I would request Government

that keeping in view the interest of the.

farmers, their progress as also the need to
ptovide incentive to them, they should
be paid the price for their sugarcane in
time. If they do not get the price for
their sugarcane in time their dues should
. be paid with interest.

In the interest of the farmers, you
supply them electricity for irrigation pur-
poses, but they are asked to paya Speci-
fied amount, whether electricity is supplied
to him or not. Inmy view. this is in-
justice the farmers. I would like to sug-
gest that a meter should be instalied at the
tubewell of the farmer and he should be
asked to pay accoiding to the meter reading.
The farmers should not be faced to make
payment in this manner. On the one hand
electricity is not supplied while on the other
hand, the farmer is forced to pay a fixed
amount to Government,

T have put forward some suggistions in
brief for the consideration of the hon.
Minister. 1 hope he would give serious
thought to them and would definitely take
action on them. With these words, 1
wholeheartedly welcome the Demgnds for
Grants and support them.

SHRI V.KRISHNA RAO (Chikkabali-
pura) : * Mr. Chairman, Sir, 1 whole-
heartedly support the Demands for Grants
of the Ministry of Agriculture and Rural
Development. I would take this opportunity
to say a few words.

India is a land of peasants ; 70% of
our population is dependent on agriculture
for its livelihood. The remaining 30%, of
our population is ¢cngaged in other economic
activities. Though we have reached self-
sufficiency in foodgrains, yet we have not
reached the stage of exporting foodgrains.
If you look at America, you will find that
only 10% to 207 of the people are en-
gaged in agriculture. After meeting the
foodgrains requircment within the country,
America exports foodgrains to other count.
ries of the worid. With 70% of our
Population in agricultural activities, we
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have not reached that stage of exporting
foodgrains though we are able to stand  on
our feet. You take Japan without much of
land area. It is remarkable that Japan
meets requirement of foodgrains by its own
production. It is further ¢stonishing that
Japan exports foodgrains. How has it
beccme possible ? They have created land
over ocean and they are doing cultivation
on it. On the terrace of houses they not
only cultivate foodgrains but also vegiables
in abundance. This shows that there are
no bounds for human efforts and ingenuity.

We have 130 million hectaie. of land
with irrigation Potential. In 1951 we
had 21.6 million hectares of land under
irrigation. In 1980 we had 52.31 million
hectares of land under irrigation. It will
take hundred years more, if we go at
this pace of creating irrigation facilities.
As T said earlier, we have to bear in mind
that while Japan is creating land over the
ocean for agriculture, we are not able to
bring the available land under iirigation
and we have plenty of waters. It has been
estimated that we are using only 309 of
avaijleble waters for irrigation and the rest
the sea. Are wc not
backward in agriculture as compared Lo
Japan, which is less in size than the smal-
lest State in our country ? Are wc not
backward in agricuiture when compared to
America with only 10% of its population
in agriculture producling foodgrains for
export, while we are just scif-sufticient in
foodgrains with 70 %, of population engaged
in agriculture ? T am sure that this is really
a matter of grave concetn for the country
as a whole.

A peasant with four children will have
to send his children th the ficlds and not
to the school because agriculture is an
uneconomic activity for him, A peasant
with 10 acres of land sleeps in a hLovel on
a gunny bag because he is not getting re-
munerative prices for agriculture., Takc a
beedisellihg shopkeeper or a peon ina
Government Office. They are much better
off than the peasant. The man who pios
duces foodgrains does not get two square
meals a day. He cannot cducate bLis sun,
though he feeds all others who send their
children to schools. He has to remain
semi-naked throughout his life though he
feeds people who clothe the entire natiom,
He finds 0o market for his foodgrains, Bug
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he has to go and buy rice for his consump-
tion at Rs. 4 a kilo. This is the state of
affairs in our country. Itis the responsi-
bility of the Government to ensurc that
our farmers get remunerative prices, It is
the primary duty of the Government to
ensure that our farmers are freed from
pangs of hunger and starvation. .It is
the duty of the Government
to eradicate illiteracy among the
farmers, Thc Qovernment have to take
steps for uplifting the farmers from their
abysmal level of living. Minimum medical
facilities must be created in the villages of
our country. Sir, we have to hang our
heads in shame that wc are not able to
protezt the farmers from the rigours of
poverty though they are enriching the coun-
try ‘as a whole. I demand that there
should be endeavours on war-footing to
eradicate rural poverty.

I will refer to the inter-state irrigation
projects which are in the process of conse
truction for 15—20 years. It is inexpli-
cable to me why we should not complete
them on schedule. We have to complete
them expeditiously. Similarly, we have not
constructed short-distance irrigation canals
even decades after the completion of irriga-
tion projects. How do you expect the
parched carth and the farmers with dry
throats to produce foodSrains ?

1 am in anguish when 1 find that agri-
culture which gives employment to 70% of
our population has received credits from
banks to the tune of Rs. 6000 crores,
while the industries employing 10 % of the
population has received credits worth
Rs. 21,000 crores. It isrcally gross in-
justice being perpetrated on agriculture.
This partis an approach to agriculture can-
not be pardoned by any sensible man. If
only the Government caa reverse the trend
of credits between agriculture and food-
grains to the entire  world ; we will be far
above America and Japan in this matter.
India has hardworking farmers ; we have
produced agricultural scientists and engi-
peers of international reputation. It is
imperative that agriculture gets credits in
orrder to m!gment agricuiture production.

Sinee {ndtpendencu, the irrigation  facis
litios in Karsataka have goue up from 127
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to 20% on date. In neighbouring States
of Andhra Pradesh and Tamil Nadu, it
has gone up by 60%. I demand that
Karnataka should be given special conside-
ration in the planning and implemenation
of irrigation projects,

The Gowtibidanwi Cooperative sugar
factory with Rs. 7 crores investment em-
ploying 70 workers has remained closed for
the last two years. The principal reason
for its closure is paucity of resources. I
appeal to the hon: Minister of Agriculture,
Shri Buta Singh to pay special attention in
the re-opening of this cooperative sugar
factory so that 700 workers and their
farmilies get back their livelihood. The
sugarcane cultivators arec not getting re-
munerative prices. They do not have bore-
well facilities. They do not get wagons
for transporting sugarcane., The sugarmill
owners do not pay them money in full for
the sugarcane purchased from them. [ de-
mand that fertilisers should be supplied to
them at subsidised rates. They should be
enthused in this manner so that they pro-
duce more sugarcane.-

The centrally-sponsored schemes like
IRDP, D2AP and DPP are tardily imple-
mz:nted. While the DPAP and DPP have
not got any plan targets, in the case of
IRDP thete are many vacancies in the
Implementation Agencies ; they have to be
filled up so that IRDP is implemented
vigqgously. Sir, in 1981-82 the gross value
of output from livestock sector was Rs.
10,864 crores which is 18% of the total
agricultural output of Rs. 60,493 crores.
This excludes a substantial and indispensable
contribution of animal draught power valued
at Rs. 5,000 crores. We have extended
cattle insurance to cover 1.5 crores of
cattle, while the total cattle population is
about 19 crores. I demand large scale
cattle insurance throughout the country, if
we create the necessary infrastructure faci-
lities for agriculture,

* [English)

SHRI N. SOUNDARARAJAN (Siva-
kashi) : Oft behatf of my Party; AIADMK,
I want to say a few words on the demands

‘for grants of the  Ministry of Aariculwrc

and Rural Development. Our coun(ry is an



340 Demands for Grams

agricultaral country. 75 per cent- “of the
population in our country is involved in
agricuttural work., Out of a total area of
329 million hectares, we are cultivating
nearly 173.3 million hectares. Out of this,
for the past 30 years, we are able to provi-
de irrigation facilities for only 25 per cent
of the total cultivated land in our country,
The remaining 75 per cent of the area is
dry land. '

The farmers who are cultivating on dry
land entitely depead upon the monsoon and
other seasonal rains, Ttis this which is
mainly responsible for poverty in rural

areas. Unless we impiove our irrigation
facilities in all cultivated lands, itis wvery
difficult to eliminate poverty in rural
areas.

There was a thinking to implement
a scheme known as the Garland Canal
Scheme. If we implement it, definitely
909 of the total area under cultivation in
our country will be given irrigation facili-
ties,. If we are able to give irrigation faci-
lities to all our farmers, automatically their
economic conditions will improve ; also,
unemploymeut and under-employment will
come to an end. So, my submission to
the Minister is : “‘Kindly implement this
Garland Canal Scheme as early as possible.
Only then we will eliminate poverty from
rural India entirely. Otherwise it will be
very difficult.’”” Though we implement so
many schemes for the deveiopment of small
and marginal farmers, we cannot eradicate
poverty from rural areas.

So far as fertilizers are concerfied, in
India we are able to produce only 52 lakh
tonnes of fertilizers. But in 1984-85 I
think we are in neced of nearly 90 lakh
tonnes of fertilizers. So, we have to im-
port nearly 40 lakh tonnes of fertilizers.
This will cost a large amount of foreign ex-
change. So, in order to avoid it, Govern-
ment of India should come forward to es-
tablish new fertilizer industries in our
country, to meet the demands of our agti-
cuitural farmers.

So far as dry farmers are concemed,
thcy afe the most affected people in our
country, both by drought and by fiood.
mwmd t‘armm arg Wﬁ!? affected
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by drought; but occasionally they are alo
affected by ﬁoods So, we have to improve
the economic ‘conditions of the dry land
farmers. Unless we improve their ecoho®

mic conditions, we cannot eliminte unem.

ployment in our countty, because 75%

of our farming community is under dry
land cultivation. Moreover, it Seems
that the rainfall in 72% of the area of the

country is only 127 cms. 2 year. As such,

it isliable to suffer from drought. So, ia
Indiz most of the farming community is

suffering from drought because of poor

rainfall in our country.

In  order to improve the cconomie
conditions of dry land farmers; I reguest
our  Minister of Agriculture to give sub.
sidy to the farmers who are purchasing
tractors for Agricultural purposes, Our
farmers are willing to apply modern equip-
ments  in their profession; but they do
not have enough funds (o purchase them.
If Government of India comes forward to
give subsidies to those who are purchasing
tractors for their use, it will bea great
measure. Morcover, o far as our jual
areas are concerited, to improve the
conditions there, we are implementing
IRDP, NREP, Rural Employment
Guarantee Programme, etc. Through all
these programmes, we are able to improve
the condilions of the rural people. Though
we are implementing all these schemes,
we are upable to eradicate poverty in
rural areas. So, I rcquest Government of
India to take up one scheme similar to the
one which was introduced in Tamil Nadu,
viz. a  self-sufficiency scheme, Through
that scheme, Government of Tamil Nadu
has fulfilled the minimum requiréments
of the villages, like roads, transport angd
drinking water facilities.

In India, therc are six lakh villages,
Out of these, we have been able to provide
drinking water only to 129,000 villages

Moreover, in India, we are able to
provide electricity only to two lakh and 40
enough.
The Government should come forward
with more measures to improve the :uml -
sreas by allotting more funds for nml

devolopment,. = L
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- SHRIMATI = PHULRENU GUHA
(Contai) : 1 rise to support the De-
mands for Grants of the Ministry of
Agriculture and Rural  Development,
though a fairly new, is one of the most
important Departments ot the Central
Governmeat. ‘

India is based on villages and
unless the living coaditions of villages are
improved, the real improvement in India
is not possiblc or cannot be conceived.

We are proud of the achievements
brought about in the country after indepen-
dence, The country which could not pro-
duce 4 needle in 1947, is now in a posi-
tion to land a man on the moon. On the
food front also we have uchieved self-
sufficieney. Puor to independence, the
country had to depend for its requirements
of wheat and rice oa imports {rom abroad.
Now we are in a position not only to
meet our own requirements but also (0
donate wheat/rice to the needy countries,
whenever they arc in need of them.

But the impact of unprecedented achieve-
menis made by the counury 10 various
fields, bas unfortunaiely not been felt
1 majority of these villages and the

people 1n thesc villages are still living in -

miserable c¢onditions as they used 10
lve prior to inde¢pendence.

Take for inslapce the case of Contai.
Contat, 4 sub-division of Midnapore district
in West Beogal, has hardly any road in
the villages and as such the villages have
no facility of travelling by a  bus or
jeep. Even a bullock-cart cannot go to
many viliages.

The importance of transport from the
economic, administrative. cultural anod
social points of view hardly need special
emphasis. Lack of transport facilities
creates difliculiy in the procurement and
disposal of products. Though in the past
three decades or So, there has been
appreciable increase in the means of
transport and communication  such as
raifways, roads, the need for construction
ot roads ih these villages has been negiected.
If these. villages are to be made worth
living and the rural people areto get due
seward for their labour, roads in these
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villages have to be  constructed and this
wotk should be given due importance,
It must be. understood that provision of
excellent main roads, adequate in all
respects for every form of transport is of
little benefit to the cultivator. What
matters most to him is the existence of
a good road betwecen his village and the main
road and his market.

I, therefore, impiess upon that along
with the policy of developing muin roads
should go that of developing communica-
tions between main roadt and these
villages which are not situated immediat-
ely upon them.

Besides, absence of any roads worth
the name, there are no dispensaries,
leave aside hospitals.

Where hospitals do exist, they have
no medicienes. and in many places
there are no  properly trained medi-
cal petsonnel . It is surprising how the
peoplz are surviving. Similarly many of
the people in these willages are suffering
because not many schools are there; or
the schools are functioning almost under
the trees because they do not have proper
buildings.

Another handicap from which the
pcople of these areas suffer is acute
shortage of drinking water. Sweet or po-
table drinking water is unknown to many
villages. Itis really pathetic to  think
that in the twentieth century some villages
do not have even drinking water facilities.
Who are the sufferecs ? The most suffe-
rers are women because they have to
bring water from long long distances.

We find that in the Seventh Lok Sabha
report it was recommended that one
drinking water well should be provided for
every five kilometres at least. But we
do not find any implementation of that
recommendation.

‘Another point which I want to empha-

~ sise is that wherever there 15 any youth

capable of doing any work, he should be
encouraged and the selection sbould be
on merits but not on other ¢onsideérations.
Thets are no other atranmments in these
villages for aduit oducation of functiuul
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literacy. But according to the official
reports - the West Bengal Government has
surrendered ‘the money provided for aduit
gducdtion. But when voluntary organisations
apply for funds in almost all the cases
they are denied.

Simitarly, as per the official records in
this very House the West Bengal Govern-
ment has surrendered a sum of Rs. 873
crores out of the allotment made for
drinking water in rural areas. On the
other hand, it pleads Jack of funds for
this purpose. It appears that in West Bengal
the implementation of the Family Planning
programme is not functioning weil because
wherever you go you will sée a large num-
ber of children in the villages. In parts
of Midnapore people can produce a large
crop of rize provided adequate facilities
for irrigation purposes is made available
to them. A scheme entitled ‘Bhagwanpur-
Nandigram’ master plan was prepared by
the Government of West Bengal, at an
estimated cost of Rs. 8 crores 40,000,
and referred to the Central Government
for approval. It has bcen tossing between
the Central Government and the West
Bengal Government., The scheme should
be finalised immediately, without any
further delay. In the twentieth century
when India is proud of the scientific
achievements, it is a pity to see that the
people in villages are still suffering for
want of bare necessities to live. The
sufferings of women ar¢ manifold. Their
children do not have facilities for proper
education; nor do they have the facilities
for medical care. There are no child-
care  centres; nor any centres for the
physical and mental development of the
women and children. To avoid many of
these shortcomings need a re-thinking
in the development of the villages is cailed
for. Needless to say, unless villages
develop we cannot boast of having deve-
lopment in our country. A new plan for
the d:velopment of the villages is the
key of thes hour. We have toseethat
the villagé people are provided with
the minimum requirements. ‘

I would like to bring before you a
serious matter about the development of
women and children in the rural areas.
ln mm@ the budgetary . o.liotmept was
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Rs. 121,24 lakhs but the expendittire
was only Rs. 42.90 lakhs and the npumber
of women benefited was 30,942,

In 1984, the allotment was Rs.
433.75 lakhs, expenditure was Rs. 29,298
lakhs and the women berefited were only
18,563 upto December 1984. I think no
comment is needed that even with thig
allocation of money, development of
women and children are neglected. Let
the Government tell us what action they
propose to take in this regard.

Lastly ] would request the hon.
Minister through you to have a cell to
look after the women and children affairs.
If the women’s development is kept with
the pgeneral section, not much can be
achieved. We find this from the expendi.
ture list. This is the centenary vear of the
National Cong8ress. I suggest - that the
Minister of Agriculture along with the
Minister of Works and Housing should
decide to arrange water for cultivation in
each village, The drinking water  supply
facility stould also be provided in each
village. We must not forget unless we
start providing the minimum facilities to
the village people, they cannot progress
and we also cannot reach our goal.

[Translation,

SHRI JUJHAR SINGH (Jhalawar) :
Mr. Chairman, Sir, 1 rise to express my
views on the Demands for Grants, of the
Ministry of Agriculture. During the past
thirty five years our-country hes made
tremendous progress in the field of agricul-
ture. The Acreage of, and production from
irrigated land has increased. In the matter
of foodgrains our-country was not self-
sufficient at the time of independence and
foodgrains used to be imported from fore-
ign countries to meet the demand of the
people, but now our-country is meeting
our entire demand from domestic produc.
tion, Now our-country is having so much
production of foodgrains that it has the
capacity to export it to other countries
after meeting our entire domestic demand,
But I would like to draw. the attention of
the House to certain points which refate ‘
to my own constituency. First of all, I .

would hke 10 draw attcnnon towards . the
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problem of soil erosion. 1 represent an
ares with many rivers and they are flowing
just at a distance of three to four miles
from one another, The flow of the river
is such that it is causing extensive soil
erosion. During the last thirty years |
have felt that the utilisation of land for
agricultural purposes is not being-done in
the manner in which it 'should have been
done. The Jand earmarked for other
purposes is some-times diverted unautho-
risedly to agriculture which has been the
cause of increased soi! crosion. This soil
_erosion has affected agricultural production
‘also. The hon. Minister and the officers
of the Minisiry of Agriculture might be
aware of the fact that according to the
available figures, the total acreage of
ngricultural land is stated to be 266 mil-
lion hectarcs, out of which 175 million
hectares of land have been affected by soil
etosion in one way or the other resulting in
loss of agricultural production. The area
which I represent here is aflected very
much by soil erosion. 1 represent the
.Kota area of Rajausthan and there are
ravines in 12.5 lakh acres of land in the
entire Rajasthan. Out of this 12.5 lakh
acres of ravine land, 6.75 lakh acres of
land are in Kota division only. 55 per
cent of the total ravine land is in Kota
area. You can well imagine the enormity
of ravine land in the Kota area by this
fact. If agricnltural land is not utilised
properly, if land is allotted without giving
proper thought, margin land is also
allotted and land is demanded of trees angd
the boundary of land is done away with and
the boundary land of the villages is also
allotted and proper steps are not taken
regarding utilisation of land, then you can
very well imagine the adverse effect thereof
in production and th. damage caused
the-eby to the land which is already
‘affected by ravines so extensively.

Mr. Chairman, Sir, the Government of
~Rajasthan had formulated a scheme some
‘times . back for levelling of the land in the
' savine aica and some area was levelled also

during the Fourth and Fifth Five Year Plan
periods, but this scheme was so expensive
- that'it cotld not be pursued futther and had
. to be abandomed during the Sixth Five'Year
“Plan. During the Fourth Rive Year Plan;
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_an amount of Rs. 27,21,000 was spent .on

levelling of 1368 acres of tand end during
the Fifth Five Year Pian, an amount of
Rs. 21,00,000 was spent on levelling of
1,044 acres of land. But the entlre area
which was levelled has been tumed into
ravines again due to lack of proper main-
tenance, The area started deteriorating
once again and there have been ravines
once again. I would. therefore, request
you that you should pay more attention
towards this problcm and take suitable
steps 1o check the erosion of agricultural
land and make special efforts to protect the
land from soil erosion in our area,

Mr. Chairman, Sir, the hon. Member
who spoke before one has already explain-
ed that despite progress in the agricultural
field, the per acre production on our
country is far less than that in other coun-
tries. According to available figures,
whereas the per hectare production on
other countrics is 4 to 5 tonnes per hectare
production in our cLountry is only
1.47 tonnes. In my view. there are certain
reasons for less production and the most
important among them aresoil erosion and
lack of proper lund and water management.
Due to lack of proper attention in this
regard, the production of our crops is
going down. I want that Government
should take proper steps to check this
problem,

The sccond point to which I would like
to draw the attention of this House is land
reforms. There is a lot of controversy
about it in our country. There are certain
figures regarding land reforms on page 44
of the book which has been supplied to us
regarding the activities of Ministry of
Agriculture and Rural Development. It
has been stated in that book that there were
differcat. Jand ceiling laws in various states
of the country and all of them were defec-
tive laws, Witha view to bring about
uninformity among them, the Central
Government formulated . a .national pelicy
in 1972 and as per the national directive,
a second law was brought forward and thus
a uniform land ceiling law came into exis-
1 welcome the
uniform law which removed the shoﬂcbmo
ings'in the old faws dnd ‘the amendod” “Taw
was enforced in 1972, But ‘even’ tw!
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would like to say that some of the short-
comings which were sought to be removed
through the new legislation have been
incorporated in the new law in their
original form. The reforms which we had
expected through -the pew law have not
materialised and the new legislation has
become meaningless. 1 would, therefore,
like to submit that in Rajasthan the law
which was enacted in 1973 sbould remain
in force, The new law enacted after
making certain changes in the previous law
contained two main points. First, what
should be the basis for measuring the arca
of the ceiling? The previous law was
based on production. The hcn, Minister
would be surpriscd to know that according
to the earlier lcgitlation, if the production
was up to 300 miunds of focdgrains, it
was all right, but if the production was
more, then the surplus Jand of the farmer
would be taken away. Such was the
previous law! If you calculate the rrice
of 300 maurds according 1o the curient
market price, it comes to Rs. 18,000 and
if the cost of production is dedicted, only
a sum of Rs. 9,000 is left for a family in
accordence with the aferesaid law. That
law was amended ard a new legislation was
brought but despite the amendment in the
legislation, the sam: old.law is still in
force. Youcan yoursclf sec that an amount
of only Rs. 9,000 is allowed by you for
the maintenance of a farmer’s family in
accordance with the said law, which is less
than the salary of a peon. Such discrimi-
nation is not proper.

[English]

MR. CHAIRMAN : Hon. Member’s
time is up. Please resume your seat.

[Translation]

SHRI JUJHAR SINGH : I would like
to submit that due to shortage of time I
am unable to make my point. The law
which is based on production is defective
and by this law you want to put restrictions
on -a farmer as a result of which the

farmer’s family will not be able to make -

both ends meet. I would, therefore, urge
the Central Government 10 direct the State
Government to- enforce the new law in the
State and the previous legislation should
be deemed to have been rescinded,

14.32 hours,

fEninsh]

SHRI XK. MOHANDAS (Mukunds-
puram) : Mr. Chairman, Sir, this is my
maiden speech in the House. I support
the Demands for Grants of the Ministry
of Agriculture. '

India is primarily an agricultural coune
try and its economy to a large extent is
based on agriculture. During the past
one and a half decades, great progress
has been achieved in our agricultural
production. That is why, today, we are
able to expert foodgrairs to other coup-
tries. It must be remembered thet in  the
mind *70s, we had to deperd on the im-
port of foodgrains from the United States
urder PL-480. Eut due to the hard work
put by our farmers in the feld and  the
research undeitaker ty cer sciertists in
the leboratorics end vbave all the priority
given (o the agricultrre by our Govemrn-
ment, today we have been able to
achieve a procduction of mcre than 151
million tonnes of fcodgreins. In this con.
text, what I want (o tell the Government
is that everythirg must be done for keep-
ing up this tempo of production. The
tempo of producticn can te kept up by
ensuring remunerative prices 1o the farmers
for their producc. Unfor‘unately, this
matter does not seem to have bcen given
adequate attention. Of course, the
Government has always been sayirg that
it is the policy of the Government to pay
remuncrative price (o the farmers. But
the Agricultural Prices Commission has
always failed to fully appreciate the en-
ormous increase in the cost price of
agricultural commodities. After every
Budget, the cost of inputs goes up. But
there is no increase in the prices fixed by
the A.P.C. so as to upset the increased in
the cost of production. It is 1ime that the
matter should receive the carnest attention
of the Government. The price of paddy
is a case in point. The paddy cultivators of
Kerala are the worst sufferers as cultiva.
tion of paddy has become the most un.
economical. The price they get does not
cover the cost of production. In Kerale,
as you know, there are no big farmers who
own a thousand or (wo thousand or five
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thousand acres of paddy fizld. They arg
mostly small and medium farmers. They
cannot -absorb the increase in the cost of
inputs; The result is that the farmers of
Kerala are slowly giving up the cultivation
of paddy. Therefore, my request is that
a realistic policy with regard to the price
of paddy should be formulated so that the
interest of the small and medium farmers
is protected. 1 am happy that the Govern-

ment going to reconstitute the Agricultural

Prices Commission by increasing the num-
ber of farmers representatives on'it. This
is a welcome step.

The paddy cultivators of Kerala who
have taken loans from the financial ins-
- Hitutions are nnable to pay back the loan.
The high rates of wages paid to the agri-
cultural labourers cannot be reduced.
Added to that, the high price of fertiliser,
pesticides, etc. have created a heavy
burden on them. In this context, I want
to soy that since 1970-71, the agricultural
production in Kerala has not improved.
Although Kerala is the first State which
has implemented land reforms, figures
show that land reforms have not resulted
in any increase in the agricultural produc-

tion.

As a2 matier of fact, the existing sys-
tem is totally inadequate to ersure increase
in production as well as remunerative
prices for the farmers of Kerala. The
firancial position of the State is not such
as wou!d enable it to help the farmers
in any sigrificant  manner. Therefore,
the Centre should help the State - with
liberal financial assistance.

Having saﬁd this, I must draw the atten-
tion of the Government to the problems
being faced by the coconut. Coconut
trees are affected by a fatal disease called
root-wilt. This has destroyed large areas
of coconut plantation. Coconut trees in
the dirtricts of Quilon, Alleppey, Kotta-
yam, Pathanamthitta, Idukky and Erna.
kulam arg facing total destruction. In
Trivandrum and Trichur districts, there is
Partial destruction. The result is that the
production of coconut has come down to
just 1/3rd of what it was ecarlier. Due to
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the decline in the quality of coconut, copra
becomes lighter and contains Jess oil. Thus,
the production of coconut oil too has declin-
ed. Sir, according to an estimate out of 915
lakh coconut palms from Trivandrum to
Trichur, 296 lakh palms are affected by
this disease. It is estimated that the total
production of coconut will come down by
90 crores and 14 lakhs this year.

As you know, the poor people of
Kerala use coconut leaves to thatcn their
houses. If the leaves are of good quality,
the houses need to be thatched only once
year. But because of the disease, the
quality of even the coconut leaves has
declined and the people are made to thatch
their houses at least twice a year.

The State Government is certainly
trying its best to provide relief to the
farmers. But it has its own limirations.
Intensive research has to be undertaken
to identify the causes of these diseases and
remedial measures found. The Central
Government has to  help the State in
this respect. The discase has to be
effectively checked. Similarly, the co-
conut growers who are in  acute distress
need every kind of help.

In this context, I would bring to ihe
notice of the House a serious situation
created by the Government itself. It has
been decided to import copra and coconut
oil. As [ have said earlicr, dueto the
disease and the drought in 1983, there
was extcensive destruction of  cocoput
palms and the total loss on this account
is estimated around Rs 300 crores. Added
to that, now the Government is import-
ing these items. This has resulted in
steep decline in the prices. During the
past one month alone, there has been a
decline of about 30 per cent.

Sir, Kerala’s economy, as you know, -
is based on coconut and any decline in
coconut prices will ruin it Therefore,
the Government has a  responsibility to
help the growers and save the economy of
Kerala. I would suggest that the Central
Government take a final decision with
regard to import only after discussing it
fully and with the State Government. The'
Coconut Development Corporation,  the'
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. Central Plantation Crops Research Insti-
tute, the Agriculture TCepartment of
Kerala, etc. have jointly conducted a
survey and this survey reveals that the
annual Joss to Kerala on account of the
decline in production of coconut is around
Rs. 300 crores.

Another point to which I want to draw
the attention of the Government js that
the farmers of Kerala are not fully free
from the impuct of the severe drought that
occurred in 1982-83.

The Centre had given some heip, but

that is not enough. The State Govern-'

ment had demanded Rs. 603 crores to tide
over the crisis, but what has been san-
ctioned by the Centre is only Rupees One
¢rore. For the Seventlt Plan, Kerala
has demanded Rs.3,300 crores. But you
will be surprised to know that the amount
going to be allotted will be only Rs, 1,600
crores. We will have to drasticaliy cut
many of our developmental plans. The
drought-relief measures will be  seriously
affected, It will take at least 5 to 6 years
to rehabilitate the plants
damaged in the drought. If no money
is allotted, no rchabilitation work is possi-
ble. This 1s quite unfortunate, as in
other fields, in the field of agriculture also,
Kerala is Dbeing neglected. Therefore, I
would request the Government to raise
tha allocation for diought relief measures
which are very important for reviving the
economy of Kerala, Therefore, I would
request the Government to meet the
demand of the Stale and release adequate
financia! help.

Kerala produces rubber,
coa etc, apart from other crops. So, there
is great scope for sciting up agro-based
industries. Unfortunately, no step has so
far been taken in thus regard. 95% of the
natural rubbar produced in India 1 from
Kerala. A large number of »small and
medium industries based on rubber can
be set up 1 different parts of Kerala,
Simularly, cocoa-processing units can be
set up whica w.li b2 a proficable affair.
Tapioca used to be a food crop but now

itisbung us:d less as a food crop aad
.more as raw material for starci mmn; elc.
Now researsh has provod tlm mptoccx can

’
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be processed and used as cattle fodder for
increasing the milk yield. Industries
, based on this can be set up. Then all kinds
" of fruits are available in our State.
Banana, pine apple, guva, mango, cashew
apple etc can be processcd and fruit juice
can be produced on a large scale. The
Modern Food Industries Ltd is alrcady
operating in the field of fruit-juice pro-
cessing. This Undertaking can be asked
to set up a plant in Kerala to make fruit
juice., Thus; there is tremendous scope
for these kinds of industries in Kerala.
If such industries are set up, the unem-
ployment problem could be relieved to
some extent, The unemployment problem
is very acute in Kerala. The main reason
is that there has not been indusirialisation
in that State. The Central investment
is negligible. It is far bclow the national
average. Therefore, the Cenire woould
show a little more consideration to Kerala.
If a chain of agro-based industries is sct
up, we will be able to find job 1o our
educated young men and wuomen. When
our Prime Minister is young aud dy-
namic person, we must pay more attention
to the problems of the youth. Uncmploy-
ment is a problem which destroys  the
morale of our youth. Therefore, it should
be solved on a war footing. It can  be
solved oanly through industrialisation. This
matter should receive the carnest attention
of the Government.

I hope the hon. Minister will pay
some attention to the points I have made.
With this hope, [ once again support the
demands and conclude.

SHRI RAJ MANGAL PANDEY
(Deoria) : Sir, I risc to support the
demands for grants of the Ministry of
Agriculture and Rural Development.
Everybody here in this House is  aware

“that agriculture i the base of our natio-

nal economy. The more we produce, the
more foreign exchange we earn and that
will boost our national economy. But it
is only from the last 5 or 6 ycars that we
have been able to produce more. ‘ihis is
the bane of our cconomy. The attention
that is required for the development . of
agricdlture has not been given unti the
Fourth Five Year Plan. Later ou, wc have
boosted our agricultural production ‘sq

o



&
*

%63  Demands for Grants

[Shri Raj Mangal Pandey]

much that inthe year, 1983.84 we had
a record production of 151 million tonnes.
Even this year in 1984-85, we expect
similar amount of production.

The difficully in our agricultural set-
up is that we do not have many research
centres to enable our farmers, our growers,
to be benefited by the researches under-
taken. We do not have the required
laboratories where soil-testing could be
done, and the growers do not kapw what

. kind of fertiliser will their soil need. The

result is indiscriminate use of fertilisers.
And there will come a time, our scien-
tists say, perhaps after a decade or two,
when much of our land might become
barren because of indiscriminate use of
fertilisers,

The cost of agricultural operation has
gonc up so high that, unless we have ser-
vice cooperatives or scrvice centres from
where we could give our farmers all kinds
of help, financial service, tractor service,
loaning and all other kinds of help, our
economy will not improve.

Even with this high cost of production,
we are producing so much that this year we
are probably going to export about ten mil-
lion tonnes of foodgrains. It is a matter of
great satisfaction, and the Ministry should
be congratulated on their wonderful efforts
and for the way they have been handling
this department.

The working of the institutions which
have been handling the lending system is
far from satisfactory. Our cooperative
institutions, when they give loan to the
peasants, sometimes go in for forged bonds
with the result that the amount becomes
irrecoverable. So is the case with our ins-
titutions which realise levy from food-
grains. The FCl and the cooperative ins-
titutions which realise the levy cheat our
peasants so much that, when thereis a
levy price of Rs. 157/ per quintal for
wheat, the farmer hardly gets Rs. 145 or
Rs. 147 per quintal. The hon. Minister
should take note of this and see that this
kind of bungling or cheating is stopped.
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With all the bumper crop we have had
this year, it is surprising that we have
topay about Rs. 1100 crores as subsidy
on foodgrains and Rs. 182 crores on
sugar. Our planning has been so bad that,
whenever we have a bumper crop, the
prices fall substantially and the farmers
do not get remunerative prices. It is the
peasants who ultimately suffer. This is the
position that we find in the case of wheat,
rice; potato, jute and cotton. You will
find that the producers are neglected so
much that they do not get remunerative
prices and virtually they have to lose their
principal amount as well.

This year, 1 am informed, the FCI do
not expect to purchase as much wheat as
is expected of them because they have so
much of surplus wheat that they do not
have space in the godowns to keep the
incoming - foodgrains. The result is, they
have given some kind of instructions to
purchase as little as possible. If this is
50, this will bring disaster or ruin to our
growers and virtually they will be depriv=
ed of even the cost of production because
the cost of production has been coming
to nearly Rs. $50 or Rs. 151:

The Department had a programme for
reclaiming wsar land, But that pro-
gramme has not been working satise
factorily. Hardly 5% of the land has been
reclaimed in 20 years and even that land
has not been giving us so much of return
for the cost invested in its reclamation.
So we have to find out some other method
by continuous research so that more of
our user land is reclaimed and distri-
buted to our poor people.

Then with regard to IRDP loans, they
are not given to the deserving people. So
it has not helped to lift our poor people
above the poverty line and their condition
has been virtually the same 2s the distri-
bution of these loans is not done properly
and it is not the needy person who has
been getting it and rather the same old
people manoeuvre things to their advantage
and they somehow manipulate things in
such a way that they are the beneficiaries
and the people for whom these loans are

“meant are deprived of it,
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‘The department has been very much
neglecting sometimes when we  have
diseases in our crops. Detection of diseases
and the treatment takes such a long time
that there is a gap in between that by the
time the disease is detected and treatment
is given, the crops virtually die. This year
the wheat crop in the westzrn districts of
Uttar Pradesh is affected by pyrilla and
it has affected almost 70% of the wheat
crop. It is now more than a month and the
acrial spraying has not been done so
far and the result will be that whatsoever
we expect to produce this year, 1 think a
large quantity to be produced from the
western sector of UP we shall be depriv-
ed of.

It is gratifying io note that production
of foodgrains during 1983-84 touched a
level of 151.54 million tonnes marking a
guantum jump of 18.24 million tonnes
over the earlier peak of 133.3 million
tonnes achieved in 1981-82. Both kharif
and rabi crops contributed to this increase,
though the bulk of the increase came
from kharif harvests. 1tis also gratifying
to note that in 1983-84 the production
of kharif foodgrains increased over the
previous year by 19.20 million tonnes and
that of rabi by 2.82 million tonnes. A
notable feature of the quantum jump is
the contribution of the eastern and central
regions.

In the end Ishall request the Agri-
culture Minister to set up as much research
centres as possible so that the peasant
could be benefited and they could use
their land for the crop for which itis
best suited. Crop consciousness has to be
created in their minds and for that agri-
cultural education has to be imparted to
them so that they may know what kind
of fertilizer their soil needs. Unless this
is done we cannot produce as much as
possible. Other countries like Japan, China
and Thailand are producing twice and some-
times thrice as much as we produce with
much less land. In -35 years we have
hardly brought 229, of our land under
irrigation, This is a matter which we have
to seriously take note of. With these
remarks I support the Demands of the
Agriculture Ministry.

| SHRI SOMNATH RATH (Aska):
Sir, 1 rise to support the Demands of the
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Ministry of Agriculture and Rural Deve-
lopment., Undoubtedly the low rate of
inflation, achievement of self-sufficiency
in foodgrains and oilseeds are indicators
of growth with stability. The record grain
production of 151.5 million tonnes during
1983-84 is a big achievement,

In our country out of the total geo-
graphical arca of 329 million hectares
only about 140.3 miliion hectares are
presently available for cultivation, that
is, about 53 per cent of the geographical
ares. With the population explosion we
may require 240 million tonnes of food-
grains by the end of this century and our
cultivation process is not like just Ame-
rica. There it is extensive cuitivation
whereas in India we have intensive culti-
vation because of non-availability of land.
Under these circumstances we should
see how best our production could rise.
To do that there should be organised
input management and secured water
supply for irrigation and also secured put-
chase price of agricultural produce. There
should also be secured sale price and
selling of the agricultural produce by the
farmers at the maximum support of the
Government.

Sir, development of new varieties of
secds is certaintly responsible for green
revolution. The breeder, foundation ‘and
certified seeds should not be exported.
Of course, it has been restricted but that
restriction should be cent per cent. The
universities and ICAR should see that these
breeder and foundation seeds are supplied
to different States and the cultivators are
given only certified seeds.

Sir, as regards credit facility the
less suid the better, Of course, govern-
ment is having schemes and assistance is
given to the States but this assistance
never reaches the States in time and -
much less to the cultivators in villages.
This credit which is to be given to culti-
vators in time never reaches them in time.
So, it is more mis-utilised than be utilised
for more production. Similar is the case
with fertilisers. The fertilisers to different
States should be givea in time, Uniesws
fertilisers, technology seeds and secured

water supply is made available to cultivators -

in time the programmss formed here fail for
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want of implementation and our production
which would have gone further high has
been reduced. So, these are the things.
Timely supply of all these inputs to" the
cultivator is very very nccessary.

14 59 nrs.

[MR. DEPUTY SPEAKER in the Chair]

Similarly, for dry land farming
water sheds or small irrigation tanks arc
very very helpful and the Soil Conserva-

tion Departments of different States  under
this schemc have been given crores of
rupecs. I am thank{ul to the Governmecnl
of India that in 1983-84 they have given
Rs. 6 crores to Orissa. Through these
small irrigation tanks the agriculturists are
very much benefited and it has helped dry
land farming. So, importance should be
attached to this programme.

15.00 hrs.

Regarding rural development, there
are many schemes which have been intro-
duced to help the small farmers, marginal
farmers and landless labourers. Tiaere are
schemes like IRDP NREP, RLUEGP,

DPAP, DDP, and the Minimum Needs

Programme, To raise the income of the
villagers, that is, for
-and the cross the poverty line targets have
been fixed in duferent blocks and also
for the country as a whole. But what we
find is that at the imp.ementation stage the
banks do not come forward whole bhearte-
dly to support the poor people. Their aim
is how they can recover the loin advanced
by them. Subsidy amount are given by
Governmeat; but the banks are utilising
that moncy given by the Govern-
ment utiise otherwise for the moaths Jor
making profits. They are not interested to
fend the  money to the  bene-
liciaries out.ono she other hand they them-
selves want 1o gel profit out of this sub.
sidy amouat, Tas should be caecked.
They are nobody 1o say who should be the

bencficiary, beneficiaries having been
selected 8t Olock jevel by e Govera-
ment -offisials and other ageacies. The

‘baaks do not pay ihis amouat to the bene-
fciaries in time, What happens .instead
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of generating income it only genetates
hatred. This is an mmportant factor which
needs the consideration of Government.
The annual Report of the Ministry sypp-

lied to us speaks the same thing. I am
reading from page 11 of the Annual Re-
port, It says —

“The study carried out by NABARD
reveal that the programme had
helped 47% of the beneficiaries
to cross the poverty line and also
helped push up the average income
of beneficiary by 82%,. The reserve
Bank of India study indicates that
the assistance provided under the
programme has rcsulted in a pro-
gressive  shift in rural income in
respect of 51%, of the beneficiaries
and 17% for being able to cross
the poverty line.””

Apart from some wrong identification
of beuneficiaries backward and forward
linkage have been found to be insufficient
in many cases”’

What is necded (o implement these
schemes and programmes is honesty,
sincerity dedication for the officials and
an awareness amoag the beneficiaries that
they are the persons who have to get
these benefits. Instead of the poor people
gotting  these benefits we find at time
the rich people encroach upon it. It is
not that there is no achievement. There
are very good achievements but the achie-
vement will be better if these !oopholes are
plugged. There is a communication gap
between the persons or beaeficiaries who
are 1o get the benefits and the officers
supervising the same. There is no super-
vision whether the loan or subsidy given
to the beneficiaries are properly utilised
of not, or clse it will be reduced to a
subsidy—taking scheme. Unless these
loans and subsidies are utilised for which
they are graanted, the pzople capnot
cross the poverty line. Inere 1s no proper
infra-structure in the blocks, which are
at the grossroot levels for implementation.
To generate more income in the viiages the
landless persons are to be betped through
cottage  industries and many other ayoca:
tions. To create seif-employment various
ptogrommes have beenintrodiced. NREF

wogramme . i6 liaked with tae supply of
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foodgrains. According to the programme,
after the day’s work, foodgrain8 is to be
given to labourers along with money. But
I wouid point
should be given at the work-spot. The
labourers whO are engagedin the work
under this  scheme, are to fo miles and
miles away to get the foodgrains. This

practice is to be stopped.

As far as Orissa is concerned, in 1984-
85, the achivement is no less in food produc-
tion, it has reached. It has achieved
maximum by producing 70 lakh tonnes of
foodgrains. Water logging in Orissa is a
big problem for cultivation. So, steps
should be taken for removing water logging.
Unless irrigation projects are funded by
the Cen(ral Government in 8 big way there
can be no beiter irrigation in Orissa. 1In
this House, my previous speaker mentioned
about the root-wilt disease damaging coco-
nut plants. I would request the hon. Agri-
culture Minister to visit Orissa and sce
how the ‘sakhigopal’ variety of coconut is
root-wilt resistance an@ introduce the same
in all other States,

The ICAR deals with the Agricultural
Universities as the UGC deals with the
general universities in the country, The
Agricultural  Universities are starting the
Agricultural colleges only when they  are
sponsored by the Government. I can give
you an example. In Ganjam district
of Orissa there is great demand for an
Agricultural college to be started by the
Government or by private Management.
The demand is geniune. Agriculiurists of
Ganjam distt, are the best agriculturist
of Orissa State. ICAR ought to assist
Agricultural University of Bhubareswar,

Orissa in a big way to start an Agricultu--

ral College in Ganjam District. Where-
ver the agriculturists are interested in
opening a private agricultural college, they
should be encounged. I would like to
invite the attention of the hon. Minister
that his predecessors when visited Orissa
and.he promised to sanction a KVK Centre
given land near Bharyanagar in Ganjam
Distt. and Ingpection Team hai also
given - their recommendations and as such
the XVK Centre near Bharyanagar = may
bé established. A new command Area
Devyelopment ‘

irrigation scheme in Ganjam Distt,” Orissa

out that the foodgrains

Authority ' in Rishiknlya

may please be set up during the 7th Plan,
Orissa has already made available enough
land . and has come forward with all kinds
of help in a big way, for openinga
Research Centre, I hope the hon. Minister
will give his helping hand in carrying out
various  agricultural  schemes in Orissa
State, Orissa being predominently an
agriculturz] State, it will grow more - with.
the assistance given by the Centre.

SHRI VAKKOM PURUSHOTHAMAN
(Alleppey) : While supporting the demands
for Agriculture, Tam proud to say that
I'am an Indian. becausc the progress we
have achieved in the field of Agriculture
in the past, after independence is tremen-
dous, marvellous and creditable. I am’
especially proud today becausein the
current  Indo-Soviet Trade Protocol, we
have agreed to export five lakh tonnes of
wheat to USSR and has also been decided
to supply one lakh tonnes of wheat as an
aid to some of thé drought affected African
countries, ’

Sir, at the time of Independence, we
were producing not even 50 million tonnes
of foograins, and today we are producing
motre than 150 million tonnes. USSR
is seven times bigger in size than that of
India and its population is only about one-
third of ours. But still, we are exporting
wheat to USSR, May 1 ask those friends
in the Opposition who always ask as to
what we have achieved after Independence
during the Congress rule; whether it is
an  achievement or not ? I am proud
to say that this is an achievement and
itis a revolutionary progress that we have
made in the field of agriculture in the
country.

AN HON. MEMBER : What about

China ?

SHRI VAXKOM PURUSHOTHAMAN :
I will come to that. While congratula-
ting the past Congress Governments, I
also congratulate the great scientists of
India, like Dr. Swaminathan who have
contributed much for the Green Revolys
tion in this country. '

Sir, still we can do a lot more in the
agriculture sector for the agriculturists to
carn more forDettet " liveliiood. - In a~
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country like India, especially in my State
where the land reforms have been sucess-
fully implemented. there is no scope for
extengive cultivation because there is no
virgin Jand left unused. So, the only way
for the farmer to earn more income i8 to
adopt intensive cultivation which includes
seientific cultivation. For that, the Gove-
rnments—both Cenire and the States—
have still much more to do. As my
friend hav said, only 22.4 per cent of
the agricultural area is irrigated in India.
When compared to many of the big
countries. it is really an achicvement,
because in China (a friend has asked about
Chira) it is only 11 per cent even today. In
USSR it is only 3.1 percent ard in USA
it is only 4.8 per cent. So, more than
22 per cent isa big achievement and I
can boldly say that we have made a lot
of progress. Necessary  infrastructure
should be provided for the scientific cu!-.
tivation in this entire country. We must
prepare schemes for giving assistance for
(i) irrigating of the land; (i) the supply
of fertilizers; (iii) demonstration of im-
proved technology; (iv) purchase of
good quality seeds; and (v) adoption of
plant protection measures.

Sir. T am exiremely happy to congra-
tufate this Government for its decision to
inttoduce a comprehensive scheme of
Crop Insurance. This was a long standing
demand of our farmers,

With regard to foodgrains, the most
difficult task of the Government is to
ensure a reasonable price for the farmer
and a fair price to the consumer, This
demands that the Government should take
necessary steps to reduce the cost of pro-
duction. In my State, people are convert-
ing paddy fields into coconut gardens,
even though there is a law prohibiting the
conversion. How can we ask the people
to continue paddy cultivation and enforce
a law. for the same, when they are suffer-
ing heavy loss in its cultivation? In my

State, where the wages are comparatively

fair, the farmers are findig it very di-
ficult to continue paddy cultivation,
The granary of my State, Kuttanad,
is in my constituency; and becaure
of the peculiarity of that arca, ghe
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farmers are leading a miserable life,
It consists of about 1.5 ‘lakh acres,
and the entire area is below sea level. That
is the peculiarty. Whereelse can anyone
see 1.5 lakh acres below sea level ?

Tt requires continuous pumping of
water throughout cultivation. Also, even
though it is said to be a thickly populated
area, there are no drinking water and
transport facilitics. So, a Kuttanad Deve.
lopment Authority is to  be constituted
for the development of the entire area.
Without the Central assistance, it will be
very difficult for the State to meet the en-
tire expenses for the same. So, I request
this Government to give sufficient aid as
a  special case, taking into consideration
the special features of that area.

Sir, Kerala is famous for itscash
crops, and we earn a lot of foreign'exchange
through thc exports of those products.
Of all the cashcrops, I will say that
coconut is the common man’s or the poor
man’s product. Through the implementa-
tion of the land reforms, the poor hut-
dwellcrs in somebody’s property are  now
owners of that hut and the surrounding ten
cents. Even that pcor man will have
some coconut trces around his hut. The
fall in price of the coconuts affects the
entire economy of Kerala, and it affects
the poor man also. So, I request the
Government to take immediate steps to
ensure a fair price for our coconuts. The
hon Minister of Agriculture has assured that
there will be no import of coconut oil.
I appreciate this good gesture of the
Government of India, and of the Minister.
But I request that the Central Govern-
ment should come forward to help the
poor farmer, by fixing the floor price for
the coconuts; otherwise, I fear that prices
may fall still further, because of the ex-
ploitation by the merchants at Bombay,
and the big business houses who produce
soap and other oil products.

Diseases in coconut trees are quite com-
mon, and they are spreading to new
areas; but we could not so far find any,
remedial methods, A survey was conducted
in the disease-affected areas under coconut
cultivation in the State, and an estimate
of Re. 390 crores 13 prepared for the
following requirements : L



,.(1) Compensation for removal of
disease-affected and uneconomic  palm in
affocted, snd other areas; '

(2) Subsidy on inputs for re-planting
the garden; and

3) Subsi;iy for establishing irriga-
tion units, etc. ‘

Soon, the State Governmgnt will be
constituting a committee “{ give a formal
project report regarding this. ,I_ request
that the Government of India ' should
come forward to helpus in 8 big way
for implementing these schemes.

For generating additional income for
‘the farmers, we have to conc?entrate o.n
dairy development and ﬁshene:s. This
helps them to cross the poverty line. l?u-
ring  1984-85, we earned a nct foreign
exchange amounting to Rs. 400 crores
from fish export -alone. Even now, we
are the highest producer of fish among th_e
Commonwealth countries. Due to .mtens|.
fication of various programmes to m%rease
fiish production, & growth rates of 329, was
recorded during 1971—1981. In orfler
to give a further boost to fish. prqducuon

o adopt deep-sea fishihg on a

we have t
Jarge scale, and for that necessary vessel;

are to be produced.

n Kerala, there is much scope for
incr:asihg fish production, both from the
sea and from inland waters, Alleppey
s a convenient place for developing a
fishing barbour. S0, I request the Gov-
ernment to take steps to develop Alleppey
" at least as a minor fishing harbour under
the centrally sponsored scheme. I once
again support the Demands for  Grants

of this Ministry.

[ Translation] .

SHRI RAM BAHADUR SINGH
(Chapra) : Mt. Deputy Speaker,. Sir, the
total cultivable land im our country is
abont 32 crore hectares out of which
14.30 crore hectares are under single crop
and more than one crop is raised on about
17} crore hectares. Besides, 1.70 crore
hectares of land is  wastcland,  Adbowt
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Three-fourths of the people of the oceuntry
are dependent on agriculture and 74 per

- cent of the workers doing manual labour

get cmployment in agriculture, The contri-
bution of agriculture to the Government
rovenues js 42 per cent. All these. facts
prove that agriculture is.the back-bone of
India’s economic development. Therefore,
as long as we do not give top priority to
agriculture in our country, as long as
Government do not consider agriculture as
an industry, the country cannot progress.
The moment Government decide that
agriculture should be developed on top
priority basis and it is to be developed as
an industry, the pace of development in
the country will be accelerated from that
very moment and the day the agriculture is
fully developed, crores of educated and .
uneducated people in the country will be
able to get employment—they may be
workers doing manual labour, or people
doing white collar jobs, or engineers,
doctors, cverseers or technicians,

The first requirement of agriculture is
water, but even after 37 years of indepen-
dence, we have not been able to provide
water for the entire land in the country,
From 2.5 crore hectares in 1950-51, we
have been able to having only 5.75 crore
hectares of land under irrigation till today.
It means that there has been an ingrease of
only 3.24 crore hectares in our irrigation
capacity during the last 35 to 36 years. If
the work in respect of irrigation facilities
continues to be done at this speed, it will
take as many as 100 or 125 years to bring
the entire land under irrigation. Therefore,
first of all, Government should formulate
a plan to provide water. Aslong as we
do not chalk out a planto provide water
to the entire land in the country within
S to 7 years, we cannot achieve success,

Whereas the problem of irrigation was
already there in the country, now a new
problem of water logging has also come up.
The work on the Gandak Project is going
on in my coustituency as a result of which,
a s érious situation has been created there,
Where-ever the canals of the Gandak Pro.
ject have been constructed, they are all
kuchcha and water seeps from them at
many places. This seepage has resulted in
the water logging problem, As a result of
water 10gging, no crop cah be raised therw
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The land surrounding the water logged'

areas becomes barren and waste land after
some time, leading to a decline in the
arca under pulses. Whereas the arca
under pulses in the country is 24 lakh
hectares, their production js only 12.65
lakh tonnes. As against 104 grams of
pulses, which is the daily requirement, we
have been able to provide only 41 grams
of pulses which is considered to be very
low in view of our veretarian habits and
poverty. This much quantity of pulses is
must for a person for the preservation of
his health. The cause of this shortage is
the problem of water-logging and it
requires efforts on a war footing on the
part of Government to get rid of this
problem. Particularly in my area, there
are such ponds and pools, such as, Dhur-
daha pool and Hardiya pool. Thereis a
great problem of water draniage there and
hundreds of surrounding villages are
affected. If this problem is over-come, the
cconomic condition of that area can
improve.

Sir, though many of our friends haveal-
- ready spoken about fertilizers, yet the situa-
tion with regard to fertilizers also is very
bad. The same is truc of seeds. Pantnagar,
of which not only you but the country also
is proud because it is an institution which
supplies certified seeds to the country, is
also supplying sub-standard seeds and
indulging in bungling. . Not only this, eyen
money is being usurped in Pantnagar, A
firm named Pragati Agency of my area had
sent lakhs of rupees to Pantnagar last year
for seeds, but ncither the rabi crop seeds
were supplied nor the money was returned
and the people who were waiting to get
geeds from that ageocy could not get seeds
in time. I have also written a letter to
you in this regard.

Sir, land reforms also will play a major

role in the agricultural development and

for that the source the Land Ceiling Act

is implemented in the country,  the better

it will be for the country. But, I humbly

gubmit to the hon, Minister that the prob-

lem of land ceiling has posed . a big
challenge to the entire country still there

are many pcople in the Congress party who

are in possession of thousands of acres of
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land and these people include some
Ministers of various State Governments,
In view of this, you should speed up the
lmplementatlon of the Act by accepting this
challenge and whosoever proves to be a
hindrance in the speedy implementation
of the work relating to land ceiling,
whether he is your own man or somebody
else, whether he belongs to the ruling ‘party
or to the opposition, should not be shown
any leniency.

Mr. Deputy Speaker, Sir, if after doing
all these things, the pricc rise is not
arrested and even after the price rise has
been checked if thz farmers do not get
renumerative price for their produce, it is
not going to be of any avail. The farmer
of India is very helpless, He takes to
agricalture in a State of helplessness
because he has no alternative means of
livelihood. He takes to agriculture
because he is helpless. Today, if he has
some other alternative, if some other
avenue is open to live, he would adopt that
course after saying good-buye to agriculture.

India is the only country where the
farmer sells his produce cheap and buys
his requirements at high prices. When

"he raises a crop in his field, its price falls.

He does not have the holding capacity for
that crop, because all his obligations stare
him in the face, such as the marriage of
his son or daughter, their education, cloth-
ing, medical expenses, land revenue,
payments to the moneylender eic and other
problems, which he has to deal with.
That is why the farmer cannot hold back
his crop.. Therefore, he is forced to sell
his produce, But, when the same produce
goes to a rich person or a money-lender,
if the farmer happens to purchase it, he
has to purchase it al a higher price. Not
only this, the form of the same produce,
undergoes a change when it reaches the
mill. The farmer sells his maize at
Rs. 1.50 per kg, but when an industrialist
converts it into corn flakes, it sells at
Rs. 30 per kg. Thus, you can see for
yourself that maizé purchaséd at Rs. 1.50
per kg. is sold at Rs, 30 per-kg. after it is
converted into cornflakes in the- faatory. ‘

Sir, I would request the - hon, Agrieul-
ture Minister to ensure remuncrative, pricss
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to the farmers for agricultural commodi.

ties bésides maintaining parity between the
prices of agricultural ~commodities and
manufactured products. This is a must
and only if thi is done could our agnculture

develop properly.

At the same time, Ialso want to say
a few words about your Animal Husbandry
Department. Sir,
Animal Husbandry Department is the same
as that of your Agriculture Department.
The condition of both of them is equally
deplorable. There is a scheme called
Operation Flood in your Animal Husbandry
Department. Operation Flood envisages
bringing about improvement in the cattle
brced and rcaring of milch cattle, but the
officers of the Animal Husbandry Depart-
ment in our States of Bihar and Uttar Pradesh
do not do this work. The officers of the
Animal Husbandry Dcpartment have done
work relating to collection of milk and its
processing, but they have done nothing to
improve the breed of the cattle and to
increase the yield of milk per milch cattle;
and rightly so because when they have no
will, what is the use of their doing such
work ? If only they had the will todo
this work they would have done it. I want
to draw your attention to the fact that you
have spent only 85 per cent of the funds
allocated for this Plan ilem in 1984-8S.
Therefore, what is the necessity of giving
vou more funds for this purpose ? When
you have not spent the funds allocated to
you earlier, it is not to you necessary to
allocate more funds.

Mr. Deputy Speaker, Sir, inthe end
I would take just half a minute to say that
if the head of a family squanders away the:
savings of the family on his personal
luxuries leaving his family in starvation
and sometimes arranges his luxuries even
by taking Joans, such a person is called a
vagaband in our area. Exactly the same
is the condition of this Government.
Therefore, it is not proper to greet even a
single paisa to this Government: With
these words, I oppose the Demands for
Grants presented by Government.

_*SHRIR. JEEVARATHINAM. ARAK-
KONAM) : Mr. Deputy Speaker, Sir, in

[ —
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support of the Demands for Grants of the
Ministry of Agriculture and Rural Develop-
ment, I wish to say a few words.

In 1950 we were producing annually
only 500 lakh tonnes of foodgrains. Dur-
ing the past 34 years we have increased
agricultural production by three times.
Last year we have produced 1500 lakh
tonnes of foodgrains. The annual increase
in foodgrains production is of the order of
3.3%, which is higher than that of popu-.
lation increase. This has to be welcomed
and in fact all the credit goes to our
Peasants and farmers in the country.
Their blood and sweat has yielded this
significant progress in agricultural produc-
tion,

80% of our population lives in rural
areas and 75/ people are engaged in
agriculture. We cannot deny that this
achicvement has been possible only due to
their hard labour. This has not been
achieved under comfortable circumstances.
In the total irrigation potential land
available in the country only 309, has got
irrigation facility. Every year foodgrains
worth Rs. 800 crores are destroyed in
floods. In southern States, 400 crores of
ruppes worth foodgrains are damaged due
to drought. Out of 5.60 lakh villages,
more than 50% villages do not have
drinking water, primary medical facilities,
living habitations under healthy conditions,
pucca roads to transport foodgrains. With-
out having modern machinery, our peasants
have achieved this remarkable progress
under such primitive conditions of living,
The Central Government should pay more
attention to provide basic minimum ameni-
ties to the agriculturisits in rural areas.

1 welcome the Crop Insurance scheme
that has been introduced in 1985-86
General Budget. Here I would like to
stress the improtance for strengthening
the cattle insurance scheme. Out of Rs.
60,493 crores of foodgrains produced in.
the country. Rs. 10,864 crores of food-.
grains are produced with the help of
animal power. We have to pay greater
attention to cattle breeding in the country,
In 1985 we _ have .extended cattle ingue .
rance only to 161 lakhs of cattle, Accords
ing to the Annual Report of the Micistiy,
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we have 1910 lakhs of cattle in the coun-
try. In the interest - of agricultural produc-

tion, we have to extend the cattle insurance
to all the cattle in the country.

It is estimated that every year crops
worth Rs. 400 crores are eaten away by
rats. It may not be an exaggeration to
say that thc rat population is higher
than human population in our country.
We must a national scheme for destroy-
ing rats so that agricultural production can
be augmented.

My hon. frined, Shri K. ‘Ramamurthy
raised Starred Question No. 622 the
other day, i. e. on 26.4.1985 in this
House, which related to the financial
assistance being rendered by National
Bank for Agriculture and Rural Develop-
ment. The NABARD gives refinancing
assistance for Integrated Rural Develop-
ment Programme, which is meant for
poor agriculturists below poverty line. But,
unfortunately, out of the assisfance exten-
ded under this scheme, the benefit has
gone to those above poverty line and in
affluent position. 15% of the benefici-
aries come under this category. The rich
are growing richer and the poor are going
poorer. This has been confirmed by the
above information given by the Govern-
ment. :

Out of 450 districts in the country,
in 280 districts only we have the branches
of Regional Rural Banks. 170 districts do
not have any branch of Regional Rural

" Bank. This means that the agriculturists in
these 170 districts do not have financial
assistance from the branches of Regional
Rural Bangks, The Reserve Bank of India
has ordered that no branch of a commer-
cial bank should be opened in rural arcas.
This highteas the gravity of the problems
of our peasants, [ demand that all the
districts in the country should have bran-
ches of Regioaal Ruaal Banks, In Tamil
Nadu, there is only one Regional Rural
Bank covering only two districts. Most
of the farmers in Tamil Nadu are doing
agricalture depending on mousoon rains,
You koow that the problems of such
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farmers are more grave than the farsiers
doing agriculture with irrigation facilities.
I demand that all the districts in Tamil
Nadu should have branches of Regional
Rural Banks. I would like to stress that
a Regional Rural Bank shoyld be opéned
in North Arcot District,

I would refer to the working of Pri-
mary Agricultural Credit Societies, which
are the front-line  credit institutions
rendering financial assistance to our far-
mers, I am sorry to say that these socie-
ties are adopting partisan approach in
lending money. Though they are directly.
functioning under the State Government,
yet refinancing is done by National Bank
for Agriculture and Rural Development.,
I demand the constitution of a high level
committee to go into the working of these i
credit  societies and sugRest steps to
revamp them. Since NABARD itself has
been created for agricultural growth, I
suggest that it should function directly
under the Ministry of Agriculture so that
better coordination can be effected in
extending credits to farmers. Sir, Nabard .
itself hus constituted several committees
to go into the question of agricultural
credits. T want to know what action has
been taken on the recommendations of
these Commuittes. 1 want the hon. Minister
to reply to this point at the end of the
debates.

The House should know how far the
credit requirements of our farmers have
increased on account of implementation of
these recommendations.

As I stated, 70% of our population is
engaged in agriculture and only agriculture
can generate more employment opportunie
ties. Agriculture contributes 40% of
gross national produce. But agriculture
gets only 10% of total credit facilities
available in the country. This kind of
step-motherly treatment to agriculture
should be ended forthwith and in fact
90 % of total credit facilities should be
given to agriculture. If that is n6t [feasi-
ble, at least 50% of total credit facilities
should go to Agricuiture, If agricultural
economy is not sustained, then the nation’s
general ecomomic growth is impeded.
This must be borae i mind - and  the
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needful must be done. The sugarcae cul-
tivators and the paddy cultivators should
get remunerative prices. The peasants
of dry land frrming should get a better
price than the wet land farmers, since the
conditions of agriculture in dry land far-
ming are difficult. The people engaged in
agriculture must get all the amenities
being given to those engaged in other
sectorsof economy. The Pallipattu Block
in Arakkonam Parliamentary Constituency
is & chronically backward area. I suggest
that it should be sdopted by a public
sector Bank for composite development.
This is very necessary o uplift the down-
trodden people in  Pallipattu  block. With
these words I conclude my speech.

[English]

PROF. M.R. HALDER (Mathurapur) :
Mr.  Deputy-Speaker,  Sir, 1 am
happpy to have the privilege of partict.
pating in the Budget discussion on Agri-
culture and Rural Development. First of
all, T congratulate the hon. Minister for
Agriculture and Rural Development and
I support the Budget which has been placed
in this august House.

8ir, I have gone through the Annual
Report of this Ministry very carefully. I
am sorry to say that there are some short-
comings in the Budget and fort this I draw
the attention of the hon. Minister to those
shortcomings and request him to go
through the susgestions which I am giving
in this august House for the betterment
of the poor peasants and the poor people
in the rural areas.

Sir, my first suggestion is that paddy,
jute, wheat and potato producers should
be provided with remunerative prices.
Secondly, non-irrigated areas should be
brought under full irrigation, schemes
within a specified time keeping in mind the
Iegional imbalances of our country.

There should be a co-relation between
the Rural Electrification Department and
the Agricultuie Department because in

rural arcas, if we want to do the better.

mentf or the agriculturists, rural electri.
fication ig very, . nopessary. So, I request
the hon, Minister to lgok into-thie matter
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of rural electrification and ~this programme
should be given priority and subsidy for -
the consumers who are mostly farmers in
the rural areas. -

My fourth suggestion is, training,
schools institutions, colleges should be
established in the rural areas.

I have heard the speeches on the
Budget discussion from the Opposition
side also. My friends from West Bengal .
have told something criticising very seris
ously the activities of the  Asriculture
Department and the Rural Development
Department in  our country. Sir, I am
surprised to know what the Left Front -
Government of West Bengal is doing for:
the last 8 years with the tremendous
amount of money from the Govarnment
of India. They are missing the¢ money, .
You will be astonishzd to know that last
year an amount of Rs. 35 crores was
refunded to the Central Government
because they were not in a position to
utilise that money for small irrigation
programme. For whom is this programme
meant ? It is meant for the agriculturists
in the raral areas. But they are refunding
the money. You would be astonished
to hear that for the l!ast 8 years, this
Government of the Left Front has done
nothing. With all respects, I would say
that they are doing nothing in the field
of rural electrification or water supply.
But they are blaming the Central Governe
ment on the plea that the Centre is not
giving them money for development. It is -
not true. I think, now they should make

. a serious thinking as to what they. ate

doing.

My hon. friend told me about the
minimum wage programme. As you know,
itis known to everybody. In the year
1975, our respected late Prime Minister;
Shrimati Indira Gaidhi ~ announced ' this '
programme and as a' result of which in
each and every block, the minimum wage
programme was implemented, I wounld
like to know, what bas been done in West
Bengal, Is: the minimum wage ensured
for agricultural labourers and - - rurad - WOTa
kers ? Are they " getting * the' ‘minimum
wego ? No. But the State "Government i -
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blaming the Government of
Unterruptions) Let me just tell you,

India.

We all know that the rural develop-
ment is done with the help of Zila
Parishads and with the help of Panchayat

Samiti and Gram Samiti. You know very.

well that in West Bengal which political
party is in power. They are dominating
the Zila Parishads. All the Panchayat
Samities and Gram Panchayats belong to
the Congress Party. So, these Samities

are getting discrimination from the Zila.

Parishads. If you send one team from
your Department, you will see what type
of discrimination is going on there. You
will be astonished to hcar that for the
last 8 years, this Government is diverting
money from one Department to another
without consulting the Central Govern-
ment,

Ifa team is sent  there to make a
study and give the rcport, it will be clear
to everybody as to how moncy was
diverted from one head to another head.
I would like to know from the hon. Minis-
ter whether he will submit a report on
that before the next Assembly elections.
Everybody would like to know what are
the actual facts,

Now, I come to my constituency, the
rural areas of Sunderbans, and the problems
faced by the people there. That area has
remained undeveloped and naglected since
Independence. It follows from the statis-
tics of the Government of West Bengal
that 80 per cent of the people of that
area depend on agriculture. In spite of
having financial assistance from the
Government of India, what is the State
Government doing for the people of that
area ? Everyboldy would like to know
that. The Government of India should go
into the actual problems of agirculturists
in that area and do something for them.

- There is a tremendous possibility of
Intreasing the irrigated area. At the same
time, there is also a great s¢ope for the
development.of fisheries there. I “would
request the hop. Minister to kindly  send

#:team there 0 know the actual position
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of agriculturists, fishermen and other
people there and, I hope, on the basis of .
the report; he will do something for the
people of that area. ‘

Thousands of acres of land in that area
are still un-irrigated, There is a great
scope for providing irrigation facilities
there with the help of having field chan-
nels by the rivers, by making barrages, so
that after the rainy seasons when these
field channels will be filled up with water,
that water can be utilised for the culti.
vation which will benefit the people of
that area.

Apart from that, . there is a paucity of
fertiliser and there is no proper supply of

. fertiliser to agriculturisits. [ would request

the Central Goveroment to have one mini
fertiliser plant there so that the agricul-
turists in that area get fertiliser at a fair:
price.

With these words, I support the De-
mands 1elating to the Ministry of Agti-
culture and Rural Development.

SHRI SATYENDRA  NARAYAN
SINHA (Aurangabad) : Mr. Deputy-
Speaker, Sir, Irisc to support the Dema-
nds for Grants relating to the Ministry of
Agriculture and Rural Development.

It is a matter of satisfaction, as has
been expressed by other members also,
that we have achieved the production
level of 151 million tonnes of foodgrains,
a big jump over the productioalevel of
1981-82. This has been described as a
Second green revolution. It is also a
matter of satisfaction that we are egpect-
ing the repetition of this performance du-
ring the current year although there will
be a shortfall in the operational target
that has been fixed at 156 million tonanes.

My friead Shri Somnath Rath while
speaking has said that by the turn of the
century, the population of this country is
likely to be one billion and we would be
requiring almost 240 million tonnes, to
feed our population, How are we going10
achieve that production ¢ During the
Seventh Five Year Plan, 1 understand'thit"
tho target has been fixed at 183 million
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tonnes which will mean thet there is ten
year ~period left within which we have to
make efforts in this regard, We can in.
crease our production by bringing in more
fand under cultivation, As Shri Somnath
Rath says 141 million hectares of land
are under cultivation at the moment. We
need to bring 60 million hectares more
under  plough to achieve that production.
My suggestion is that we should resort to
so0il conservation, There is a great  possi-
bility of increasing the land under cultiva-
tion by increasing our soil conservation
measures. We have to make intensive
efforts to meet the menace of erosion of
land and to restore to health the degraded
soil.

Secondly, we should resort to dry
land farming. My friend has just now
said that areas of watersheds have been
identified and 100 lJakh hectares have been
fixed as the target but I feel that there
is a great possibility of extending dry
land farming, The other day I came
across a newsitem that a Dethi-based
graduate went to Rajasthan where he took
up cultivation of dry land. He has under-
taken cultivation of 24 hectares of desert
land, from which he is raising crops worth
Rs. one lakh per year. This opens a new
vista before us and I think if Government
extends these projects, we will be able
to achieve our target which is needed for
feeding our one billion population by the

* tura of the century. Therefore, [say that
the extension service have to be extended
and made more effective.

I understand that there is going to be
Indo-US collaboration in regard to agricu)-
ture. T would suggest that we might open
agricultural university or colleges at dis-
trict headquarters and the students of the
Uaiversity or College should form into
‘teams to carry the message of lab to land,
because the village level worker is not
able to carry conviction with the ordinary
farmer and if we have a Centrally-constitu.
ted staff or a team, they will be able to
create confidence in the measures suggest-
od‘for augmentating production.

1. cannot expren satisfaction "all round
because, on the one hand, the production
hugm np bqt me per cupl*a mﬂabmty

‘JJX.
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of foodgrains has not increased. It has re-.
mained almost static and we are thinking
of exporting food products. Why is it
that we have got a production of 152
million tonnes and a food stock of about
25 million tonnes. Still we are not able
to increasethe per capita availability;
people are not able to take more grains;
the off-take from the godowns is gradually
declining. This has to be looked into.
It is really a paradox : on the one hapd
we are talking of agricultural prosperity
and on the other hand the poor people
are not getting full advantage of what we
are having and we are thinking of export-
ing food products. Yesterday the Commerce
Minister has announced setting up of a
body for undertaking or promoting ' export
of food products. If you are confining
yourselves only to export of vegetables
and fruits etc. T will not have any grudge,
but you are thinking of exporting foed-
grains, It is a matter to be pondered
over, Are we sclf-sufficient in foodgrains ?
Can you say that? Today the per cdpita
availability is only 438 grams per day.
This has to be looked into. In the USSR—
other hon. Members have spoken about
the USSR—even in the worst year they
produce 180 million tonnes and they have
a population of 250 million; but they go
on importing foodgrains to feed their
people. We have a populatior of 700
million or near about 800 million and we
are producing 152 million tonnes only;
still we are exporting foodgrains ! We are
not sharing the production with the. poor
people here. This is the paradox which
I have not been able to understand. And
the situation cannot improve unless we
pump purchasing power .into the hands of
the poor people. For that, various schegh-
es like IRDP, RLEGP, efc., have been
started so that the poor people could be
benefited, the poor people could be lifted
up above the poverty line, But what has
been our achievement ? We started with
a target of 15 million peopleto be bene-
fited by these programmes. In answer to
a question in this House the Ministcr of
Planning has told us that it is quite
correct that, in the implementation of
these measures, distortions have taken
place, So, it is being admitted that the
benefits have not gone to the target graup,
hut thq non~target groups  have been
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benefited by these measures, You have
“included those people who should not
have got the benefit of these schemes.

With regard to providing assests also,
there has been 2 lot of bungling. For

instance, there is the scheme to providc. .

& buffalo for Rs. 3,000, but actually it
costs much less. While going round the
“villages, we find that this scheme has
not been properly implementcd; the poor,
target group has not been benefited by
 this scheme, ‘

Therefore, 1 would urge on the Gov-
"ernment to improve their monitoring
machinery to ensure that these measures
are properly implemented, The Evalua-
tion Organisation of the Planning Commis-
sion goes to the States and they say that
the scheme has been successfully imple-
mented. The statistics say that there has
been a great improvement, But if you go
round the villages, what do you find?
““The poor continue to be poor; they are
not getting any benefit from thoscschemes.

Actually a class of dalals or intermedia-

ries has been created and they are taking
full advantage of everything.

In Bihar there is a schems under
which an MLA or MP is given Rs. 1 lakh
or Rs. 150,000 per year to bhe spent
on some public work,

16,00 hrs.

Oyt of that amount if you are sanction-
ing.say Rs. 2000/- for a schoo! building,
the secretary of the school will not get
Rs, 2000. There will be a cut of Rs. 300
out of that, T was shocked to hear this,
With this kind of atmosphere prevailing,
do you think that you are going to benefit
them ? Do you think that you are going
to creats prosperity in the country ? There-
fore, I said that we should take stringeat
measures to ensure  implementation
of our programmes and once again I will
say that I am not very happy  over the
jdea of exporting foodgrains. The prices
in  the .interpational market are lower.
You  will have to subsidise your exports,
What dogs it mean? You subsidise the
“export to feed the foreigners whereas your
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OWD peaple are being -deprived of the

Jbenefits of foodgrains here. Is this. not .ap
irony of fate ? : S

Then I come to agricultural labour
and land reforms. Land reforms have been
tardily implemented. The agricultural lab-
our is still languishing in  poverty, With

_regard to minimum wages, the hon. mem.

ber from CPM party said that the minimum
wages are not being cnforced and the
result is that there is a lot of resentment
in the countryside. T do not know whether
my hon, friend and the Minister for Rursl
peVelopmcnt knows that there is a seeth-
ing ferment in the countryside and violent
incidents are taking place because there is
no implementation of the Minimum Wages
Act. What are you going to do about it ?
Thls is not a law and order problem. This
1S purcly an economic problem and you
haye gol to see to 1t that with regard to
minimum  wages whatever provisions
arc madc, they are properly enforced and
you chould hold the State Government
responsible for it and the officers there at
the local level responsible for enforcing it
wherever this is happening  because
this is constituting a8 big threat.
You may look at it from here
'and say the that measures are being
Implemented and ‘we have asked the
State  Governments to do so’ and- the
State Governments will say, ‘We have
asked the officers to do 80,” and the net
result is that there is great dissatisfaction
and resentment in the countryside. There-
fore , my strong submission to you is that
you should improve your machinery for
enforcing the Minimum Wages Act so
that the people who are entitled to.a
particular wage get the benefit of jt,

. I am one with those who are advocat-
Ing remunerative prices for the farm pro-
duce. But at the same time I must also
state that the minimum wages fixed muyst
bear some relation with the prices that ae
fixed for the agrieultural produce or the
industrial produce. There should be .an
intsgrated price structure evolved so that
there is some kind of a parity betwegn
agricultural produce and the manufactured
goods. -Unless youdo that you will adways
#0 . on  getting this sort of complaint. If
You waut 10 give incentives to the faomerst
You must evolve an integrated price struct~
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ure 80 that nobody should feel that ~he - is
paying more. 'Everybody should ' feel
that he is getting his due, My friend - here
says that if he invests a lakh of rupees
in any business, he gets Rs. 125,000
next year. But the farmer is not sure of
the rctum for his mvestment.

The crop insurance isa we]comc de-
cision taken by the Government. For a
long time we have been asking for  this.
I must congratulate the Government on
having taken this decision. You should
extend it to cover as many farmers as
possible so that they may be prevented
from suffering loss.

With these words, I support the de-
mands for Grants of the Ministry of Agri-
culture and Rural Development.

[Translation]

SHRI RAM PRAKASH (Ambala) :
Mr. Deputy Speaker, Sir, I am very glad
today that one of my old colleagues Sardar
Buta Singh is our Agriculture Minister and
we are discussing the Demands for Grants
of his Ministry, I suoport these demands,

_Sir, our Agriculture Minister had
parted company with me long back, but
I have caught hold -of him here today,
i. e. in the fields, and ‘1 hope that he
will bring about tremendous improvement
in this field.

So far as agriculture is concerned, 70
to 80 per cent of the Scheduled Caste
people are engaged in it. In 'the year
1084 wherel was a  Member of the
Punjab Legislative
time also a Jot of difficulty used to be

experienced by the Harijans in the matter

of land, The late Jawaharlal Nehru was at
that time the Prime Minister and we had
posed this problem before him that no
doubt India had attained independence

but at ‘the same time it was also necessary.

to provide cmployment to the crores of
landless people, We had asked him what
arrengements he would make in _this
regard We had pleaded with him that
if poverty was to he cradicated . from the
country, we would have to provide
cmpwymmt to the poor. At that mne we
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raised the slogan “land to the tiller”, i. e.
the land should belong to  those who
cultivate it. This slogan continued till
Pandltjn’s tenun; andit provided relief to
a nuraber of the poor, the Harijans and
the tenants, Thereafter, when the question
of land reforms came up, different States
enacted different land ceiling laws. These
laws varied in Punjab, Haryana and U.P,
Each State enacted its own Jaws., Ceiling
was imposed, but it brought no benefits
to the poor. It so happened because when
the question of acquiring surplus land from
big landlords and Zaminidars arose, it could
not be distributed amongst the poor. It
has been the misfortune of our country that
the Revenue Ministers of all the States, who
were to pass this Jaw, were big landlords.
They left certain  loopholes in the laws
which defeated the very purpose of those
laws., The Zamindars transferred their
lands in the names of their sons, daughters-
in-law, brothersin-law,  sisters-in-law,
grandsons and even in the names of
their dogs, with the result that nothnig was
left for disbursing amor.g the poor. If 4t
all some land is given to  the poor, the
same is challenged in the courts. Even
if some poor man wins in the lower court,
the landlord challenges that decision in
the High Courts and the Supreme Court.
Mr. Deputy Speaker, Sir, Rs. 20,000
arc required to fight a case in Supreme
Court. Worker who cannot afford a square
meal, he spend Rs. 20,000 to approach
the Supreme Court. I shall, through you,
Sir, appeal to  tne Agrictlture Minister
that the time has now come to do some-
thing. We are "happy that the Agriculture
Minister of India belongs to a backward
community, If the lot of the poor, the
Harigans, etc, is not improved now, if
they donot gef justice this time, thenI
think, they will never get justice, .

I, therefore, request that under tha
ceiling Act, land should be distributed
among the.poor so that they may earn
their livelihood. Thare are people who
possess five thousand acres of land which
comes. to 20 lakh . ‘bighas’ - and sit in the
air-conditioned rooms and enjoy the- luxu-
ries of . life whereas a labourer, -whe.
,aweats in the scorching sun, does not get
even Rs. 710 8 a day and is unable to
edrh & squre meal: Is this Juatioe? A
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yawning ap exists between the poor and
the rich. How will you bridgeit? you
should uplift the poor and bring down
the level of richness of the rich, We talk
of land reforms, production and land
ceiling here but the ceiling have been
imposed on the poor land owners and not
on the rich. If landis distributed on the
basis of the principle of ‘‘land to the
tiller”, T can guarantee that in India,
the production of foodgrains can be
doubled. Our hon, Minister once belong-
ed to Ambala. He knows it very will
that in that area Markanda, Yamuna,
Dangri and Ghagghar rivers flow. The
waters of these rivers erode the land.
Just as the Late Jawahar Lal Nehru had
built a dam on the Bhakhra, similarly a
dam should be built on  these four rivers
also. In this way, lakhs of acres of land
can be made available to the poor and
land erosion can also bé checked. With
this step. the problem of water can also
be solved. Agriculture depends on water.
If there is no water, there cannot be any
crop. More than half of our country,
is drought affected because there are no
means of irrigation at those places. If
dams of this type are constructed, the
pumber  of drought-affected  areas
can be brought down and lakhs of acres
of land can be given to the poor. The
rebellion against the Britishers in 1857
had started in Meerut. Some 150 fami-
lies after being displaced from there had
gettled in Parade ground, Ambala Cantt.
The Britishers had expelled them. The
Military authorities want to evict these
persons who had ‘made sacrifices for their
country and who can be called freedom
fighters. If it is necessary to evict them,
they should be provided with glternative
jand so that they may lead a respectable
lief, Otherwise they would face great
distress. I donot want to say anything
more. In conclusion, I thank the Agricul--
ture Minister and request him to consider
the suggestions that I have made,

. §HRI PALAS BARMAN (Balorghet) ¢
Mr. Chairman Sir, the Bwnom'l‘c Survey
(1984-85), proudly annousces— Prodpt:

* The Speech was originally delivet-
od in Beigali. |
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ion of foodsrains duting 1983.84 toueh.
ed the level of 151.54 mitlion tomvres
making a quantum jump of 18.24 miltien
tonnes over the earlier Peak of 13330

million tonnes achieved in 1981-82.%

* The Ministry of agriculture has gone
a step higher and says—‘“The year 1983.
84 could thus be termed as the second
green revolution showing a massive incm
ease in production” etc,

As a result of this so much stoeks of
foodgrains have accumulated in the hands
of the Govt. that they do not have suffici-
ent godowns to store it. Within a month
or two the Rabi crops will start coming
in and that time the shortage of godo-
wns will be felt much more sharply:
According to Govt. estimates, the qua-
ntum of foodgrains’ stock in hand in the
month of July will be of the order of
30 million metric tonnes. The Govt.
godowns do not have the capacity to
store so much doofgrains, Hence foodgra-
ins will be exported throngh open gen«
eral licence. From the Govt.’s statements
it will appear that India is now self-
sufficient in foodgrain Production and ali
the people of the country are getting not
only two square meals a day but even
three or four hearty meals. No bodyis
remaining hungry at any time. But isit
the reality? The present population of the
country is nearly 76 crores. Just to feed
this number of people, 17 erores and
50 lakh tonnes of foodgrains are neces-
sary. According to Govt. figures the
production is 15 crores and 15 lekhs
metric tonnes. That means that there
is actually a short fall 2 croses and
35 lakhs metric tomnes if all the foodgra-
in is properly distributed. But the Gavt:
has an unsold steck of to'2 crores and
20 lakh tonnes of foodgrains with itself.
Therefore, only 12 crores and 95 Ilakh
tonnes are being . actually distributed.
4 crores and 55 lakh metric - tonnes of
foodgrains remain unsold inspile of its
being nceded for removing: the hunger of
all in the country! T

Why is it 80? No research is needed
for its -guswer. All of wus know (hat
many people cannot purchass foodgrains.
On' account of acute ' poverty although.
they need it badly. Many ot them
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remain starved or half-staeved. This is
the significance of our first and second
green rovolutions and of surplus foed-
grains production.

Secondly Sir, iet us see in respect of
which foodgrein we have achicved the
green revolution, whether it is the first
ot the second. We have achieved it in the
case of, wheat alone, There has not been
any significant increase in  production in
the case of pulses, oilseeds, sugarcane,
colton, jute etc. That is why even today
we have to import ollseeds edible oils,
sugar, jute etc. from foreign countries
at a high cost. In the production of rice
and paddy also there has been no
revolution. The Economic Survey also
says ‘the green revolution is largely a
wheat revolution.’’

Then let us examine which are the
areas or places where the green revo-
lutioo has taken place. The green
revolution has taken place only in Punjab,
Haryana and in Western U.P. Again I
will refer to the Economic Survey which
says, ‘‘While the average yield in 1983-
84 in Puajab was 30. 2 quintal Per
hectare, it was only 13.8 quintals outs-
ide Punjab, Haryana and U.P. Thisis
the situation regarding wheat.”’

The same thing has to be said about

paddy also. From 1970-71 to 1981-
82 inthese ten years, the production
of paddy in the northern zone has

incrgased by 10.93 .p.c., in the Southem
zone by 2.62 p.c. and in the eastern
zZoae by 0.78 p.c. Now, Northean rone
i8 comprised of Punjab; Haryarna and
Western U.P. Eastern zome i3 eastern
—UP, Bihar, West Bengal, Assam and
Orissa, The Southem zome co nprises of
Aadhra Pradesh, Karnataka, Tamil Nadu
end  Kerala. in ths Soumthern zone
Aodhra Pradesh alone and in the Eastern
Zoac West Bengal alone has recorded
a8 increase in paddy  production. It
hes actually gone dewn at soms - other
Places. * '

* Thetefore, we find that the green
Tevolation ~has - mostly téken place in
o spetified” ared and in respect of one

foodgratn- only! Tir 18 The  grébld fevoe

lution! Here I am  reminded of what
gurudev Tagore had said once, he said
“pumping of blood inthe face, while
depriving the rest of the body cannot
be called a sign of health.”” Hence the
incrcase inonly wheat production in
Punjab, Haryana and Western U.P.
alone cannot pe termed as revolution in
production. I have already stated that
inspite of foodgrains being available
in the country and imspite of there
being a great need for it, a substane
tial part of our population is unable to
buy foodgrains for want of purchasing
power. Accordingly to Govt. estimates,
there are at present about 36 crores of
people below the poverty line in our coun-
try. These are the people who remain
starved or semi-starved due to lack of
purchasing power. The Govt. could utilise
this huge labour force for casting progress
and development of the country with the
help of this surplus foodgrains’ stock.
Although 18 lakh tonpes of foodgrains
have been demanded for the department
of rural development, five times this
quantity or about 1 crore tonnes can easily
be utilised by the present administrative
infra-structure. Keeping the present capa«
city of the godowns in vieW, one crore
tonnes of foodgrains will be stored under
canvas coverings in the opzn and will be
eaten away by rats, monkeys and destroy-
ed by pests, This should be distributed.
to the half-siarved people through various
rural development programmes and the
country will also develop and benefit
thereby. For example, according to
Govt. account there are no drinking water
facilities in over 1 lakh villages and in
4.5 lakh villages, there are practically no
roads with the above mentioned food
stocks at least 400 crore mandays can be
created and a huge number of unemploy-
ed persons can be provided with constru-
ctive work like small irrigation projects,
afforestation, construction of roads, re-
clamation of fallow and marshy land ets,
I doubt whether the present Govt. has
the mentality to take up such
From the followjng Govt. figures it is seen
that such type of devclopment  schemes
the allotment of [oodgrains is - being
gradually reduced. |

In 1961 the alloment was ¢
2,74,000 metric toanek

schemes,

I
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In 1982 tﬁe allotment was :
‘ © 88,000 metric tonnes.

in 198'3 the allotment was _
2,46,000 metric tonnes.

In 1984 the allotment was
1,71,000 metric tonnes.

From the above it is apparant that the
Govt. wants that a huge chunk of our
population should remain unemployed.
This would result in cut-thread competi-
tion among them for jobs and they would
be prepared to work for very low wages.
The profits of thc Industrial and .Agri¢ul-
ture capitalists will keep going up thereby.
The entire budget has been framed with
this object. But will their dream come
true 7 Perhaps they will succeed tempo-
rarily. But after that ?
message of Karl Marx that ‘Capitalists
are digging their own grave’ will be proved.
They and their political representatives
will dig their own graves under the ines-
capable law of capitalism itself. History
has proved it at other places and it will be
proved here also.

Thank you, Sir.

l[~English]
SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Hon. Deputy Speaker,

Sir, we must be grateful to our brave
farmers in this country. Because of their
hard work and courage and because of
" encouragement from Government through
various programmes
ptoduction of foodgrains, we have achiev-
ed a target of 154 million’ tonnes of
foodgrains.
which we should be ‘proud of. We are
pot Biving any dearness allowance to our
large number of farmers. We are  offer-
ing it only to our employees who are in
the organised sector for every point of
rise in the cost of living ‘index. Though 'we
are not extending to our farmers any
such facilities still through the messures
that the Government has thrown open  to
them by way of subsidy in inputs and other
help, the farmers have achieved this tar-
get of 154 million tonnes and it is & great
achievement, .
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It is really an achievement of .
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Sir, it is for the first time that 'our
Prime Minister has offered a . bonus for
the producers of wheat in Punjab and this
hes encouraged the peasantry. I hope
that this incantive by way of bonus can
be extended to all the farmers who -are
engaged in the production of rice, oilseeds,
pulses and cereals, so that the farming
community would understand that our
Government is coming to help them and
is giving them some incentive in the form
of bonus.

Our granaries are now full. If I am
correct, we have a  comfortable buffer
stock of foodgrains which is approximately
21.9 million toones. The Rabi wheat pro-
curement season is going on and perhaps
within two to three months, I think, wheat
stocks alone will go wupto 20 million
tonnes and with this addition, the total
foodgrains stock may go upto 33 million
tonnes in oor godowns. Therefore, the
Government, perhaps in its wisdom, has
thought of having Open General Licence,
so far as wheat is concerned for export.
Government is also considering to export
from its own account, about 5 million
tooncs of wheat. But Sir, you know
that this export has to be subsidised. And
onl_y yesterday, our Minisler of Food and
Civil Supplies admitted in the House that
after the presentation of the Budget there
is rise in prices in the market.

A part of this rise is not due to what-
ever provisions we have made in the
budget, but to the profiteering motive of
the traders in'the country. In view of
this, when the prices are rising and when
we have the constraint of resources 80
far as our monetary position is concerned,
why should we not make a  better use of
these accumulated foodgrains of more
than 33 million tonnes ? I think we can
extend the coverage of the public distri-
bution sysiem, because many areas in
this country are suffering from drough .
So, we can have a better utilization of
this accumulated stock of wheat and
fqodsrains. We can extend the public
distribution system. We can bring in
a greater number of people, 6., the. .rursl
poor, the village artisans, landless labou-

rersand. agricultural labourers -inte itS
| ‘Foverage. . We caa caver. mors. and- BI06
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of them, so that we can make the best
use of the stock of foodgrams that we
have.‘ h

Secondly, I could see from the 1985-
86 Budyct that the provision for program-
mes for employment generation in the
countryside has been reduced. So, why
should we not use this accumulated stock
of foodgrains, because we have under-
taken so many programmes ? We have under-
taken the Integrated Rural Development
programme, and the NREP etc. Various
State Governments have also taken wup
their own programmes for alleviation of
poverty in their States, Why not expand
the employment generation programme
for the rural poor by paying wages in

kind will also help us to check the rise
in prices in the market.
India’s total arable land, when we

achieved independence in 1947, was 350
million acres. The population in those
days was 350 million. It means that fthe
land-population ratio was exactly 1:1.
Now we have 735 million people, and
perhaps by the end of the ceatury, the
population will reach one billion. There-
fore, the best way for us is this : we have
adopted land reform measures, and many
times, they have not succeeded, inspite of
putting them in the Eighth Schedule and
adopting other measures. So, why not
we find ways and means tosee that we
have in this couniry a large number of
land-owning peasantry which can make
the best use of land, i. e. sO that every acre
of land is worked harder as it is being done
io Japan for giving optimum production,
. Thereby, our programnes for Food For All,
‘and Employment for All can succeed.
With a vast army of land owning peasants
We can give them all encouragement, as
they are doing there 50 that we can  achi-
eve the objectives of this programme.

One of the important programmes
Shrimati Indira Gandhi had put before
this country is this : she felt that we
should try to alleviate the sufferings of the
poor people of the country. Perhaps her
thoughts during her eatire life were dire-
Cted towards the cradication of 'poverty
m the aountxysxdc That was one of the

-
vvvvv
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'ed in 1983 in Andhra Pradesh and Kerpae

ment Programme. I am not going into
the history of these programmes. But I
fe:l that because of our political will and
a desire to see that the poor people of
the country are brought above the poverty
line, this programme had got priority in
the 6th Plan. The Sixth plan target was
to left 15,5 million people above the
poverty line. 1 hope during the 6th Plan
we have achieved the target set for that
Plan.

The total bank loans advanced to
IRD programmes comes to around RS.
3000 crores, which went (o the beneficia=
ries. That was the target for the 6th Plan :
and the subsidy given was about Rs. 1500
crores. We could see from the Budget
that it was also the target which was
achieved.

I just want to submit to the Minister
that this is & very imporiant programme.
But we must also take note of our own
experience. 1 also travel in my constie
tuency and have come across certain
lapses in implementation of this programme.
NABARD and other bank have appointed
their own committees for appraising the
big success of these programmes,

What 1 would suggest is that during
the 7th Plan, when we are going to cover
more and more people through this prog-
ramme we should go into the various
appraisal reports submitted by NABARD
and other banks in this regard ? Let us
appoint a kind of specialised Committees
which wil/ look into all t(hese appraisal
studies; and whatever shortcoming have
been puinted out we shall try to overcome
them, because this is very good program-
me which we would like to see that it is
made fool-proof; there is no leakage.

NABARD had made its surveys, The
other banks which have made surveys in
different States find that 15 per cent of
those identified as poor and helped under
IRDP, they are miss-classified. it is inevi
table because we wanted that we shall fulfil -
this target of 15.6 million people witlﬁ‘ﬂ
a prescribed period.

The State Bank of Hyderabad. SuUIVey=-

e
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uka. They have shown that out of the
total loan 1ecipients for milsh cattle,
sheep, goat and bullock the leakage was
as highas 32 per cent. These people
just collect subsidy by showing their exist-
ing assets as being fresh purchascs.

Now, in the case of loans for minor
irrigation, the leakage was as high as 50
pec cent. Wells werc ecither not at all
sunk or only a pit dug and subsidy
collected,

The main objective of this programme
is to see that the employment is generated
and to the poor people we provide them
with assets and they mike productive
use of these assets. But in many cases [
myself have found that these asests after
one year have been sold by the recipients
themselves. Therefore, whatever good
objective that we are putting before this
country, un'ess wz tty to find out ways
and means to see that it is implemented,
there is no use of putting it before the
country. We should also sce that the
leakages are not there. Wo simply give
money to them, but this money goes to
the black-market and it creates a rise in
prices.

If we want to lift our pootr people
above the poverty line, you have to pro-
vide greater opportunities for employment
at least in those areas where people are
poor. Therefore, I feel that (he present
process, there is a kind of demoralising
puisuit of a subsidy; and everybody tries
to have his share in the subsidy, utilise
this subsidy part of it. Sometimes in the
banks, people deduct subsidy which goes
to the beneficiaries to show in the bank
account that the repayment of the loan
i8 very sausfactory in the banks, but
that is not the case. So, these are the
shortcommgs which the various surveys
have come across. J hope the hon. Mini-
ster, who is very much interested to see
that al these schemes are successful we
are also nterested should look into all
thes¢ shoricomings and try ‘to remove
them.

.. There areStates whith are . W to
scc that tho payment of subsidy is made
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upto Rs. 1,500 crores. 1 had suggested
about it earlier and today I again suggest
to the hon. Minister that citber you make
all, loan advances under these programmes
with
the subsidy amount large oumber of taken
intensive construction activities where the
poor people of working age get required
employment with assured basic wages.
Associate the voluntary agencies and mes-
ses themselves so that they get employ-
ment and generate their own income with»
out running after subsidy and facing harass.
ment. '

This will give them more purchasing
power and this will also help in develop-
ment of rural markets. Therefore, as far
as this subsidy part is conc:rned—it has
become a bone of contention and dlso
corrupting  influence we have to
think very seriously about jt and see that
some imdrovement should be made in
that dircction.

Why should we not give more and
more money for the NREP progranime.
Iam glad that the Government has
introduced the crop insurance scheme

" and is improving it.

Regarding assistance to States towards
losses in natural calamities, I request
the Government to revise the norms fixed
long years ago. Because the value af
money has gone down considerably in
these years.

1 once again support all the program.
mes that our Government has undertaken.
With these words I support the demands
and whatever the shortcomings are there
we have to remove them.

SHRI §. KRISHNA KUMAR (Quiton) :
While supporting these Demands, I would
like to focus the attention of the House
and that of the Goveroment to a  field
which has perhaps been one of the most
neglected fields in the entire spectrum of.
national development since indcpcndeuﬂ"
the field of fisheries development in ths
country. With a coastline of more ﬁ!ﬂﬂ
&,500 kilometrss, after the doclamt'ion of
the exclusive economic zone of 230  kilo
adeires in 1977 our country had sn @ 0-
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rable sea-spread two-thirds of the land area in
the country, But the last decade has béen a
decede of lost opportunities in the fleld of fis-
beries. Our annual production has remained
stagnant at an average of 1,3 miltion fonnes
in the last 14 years which constituted only
3 per cent of the world landings.

The hon: Minister, Shri Buta Singh
has taken over the Department of Fisheries
only recently, I would like to day that
this department has had the dubious distin-
ction of achieving a ‘zero’ growth in the
last decade. Is this excusable in a coun-
try where 330 millien people suffer from
malnutrition, 82 million children suffer
from retarded growth due tolack of pro-
tein 7 It hurts our national pride. fo note
that in the corresponding period Thailand
increased its fish production four  times,
Tanzania three times and Indonesia two
times, and our neighbour, Sri Lanka by
more than 50 per cent. [ humbly request
the Minister to shake the Department of
Fisheries out of its stupor and out of its
lack of imagination, lack of concern and
lack of efficiency. I challange the depart.
ment with the following statement. I re-
quest the Minister to reply to this when
he replies during this debate.

There is not a single genuine deep sea
fishing vessel flying the Indian flag in this
thirtyeighth yearof our Republic, The
one . hundred which you have listed in
your statistics are less than 24 metres in
length and they are merely coastal trawl-
ers, Bven now foreign veseels are taking
away half a miflion toanes of fish every
year from our deep seas,
that our charter policy has been a compa-
rative failure? All the one  hundred
charters that you have given are hardly
in working order now and only .2 per cent
of eur tota! fish landing comes from the
doep sea, It issald that if there are
10,000 fish in the Indian Ocean only one
is caught by the Indian fishermen and
9,999 are allowed 1o die of o] dage. It is
from a research article that ¥ am' saying
this. If the total stock in  the Indian
ogean, is caught and explaited.

In dtdﬁr' to provide the initia] thrust for
exploiting our deep sea fish potential,. I re-
Wiest the bon, Minister to  implement the.
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recommendation which has been made by ‘
several  forums, viz., the formation of a
Natural Deep-sea Fisherics Cotporation so
that we may build and organise a deep
sca fisheries fleet in country using jon
ocean venture as required.

Our fisheries harbour scheme has been
in the doldrums for long time, You have
made a one hundred per cent centrally
sponsored scheme into a 50 per cent cep-
tral-assistance one. There s not a aingle
fisheries harbour in the country today,
which is capable of harbouring genuine
deep sea fishing vessel. Sir, Kerala is
the premier maritime State in India. The
State produces 35 per cent of the fish in the
country and is responsible for more than
half of the export earning with only 9 per
cent of the nation’s coastline.

The work at Vizhingam fishing har-
bour in Kerala has been languishing for
12 years. I request the hon. Minjster
to expedite the Vizhingam, Neendekara
and Beypore harbours which are the on-
going fisheries harbour projects in Keraja.
The fishing harbour and Brack Water
Project at Thankassery which has been
cleared after investigation and which would
bea safe haven for 15,000 traditional
fishermen and their craft must be taken
up and implemented in the Seventh Plan
period.

One of the best schemes for the tradi-
tional fishermen’s in record times is the
motorisation of the traditional boats with
outboard engines. This has dramatically
increased their earnings. In Kerala now
about 12 per cent of all traditional fishing
vessels have outboard engines. I suggest
that the hon. Minister take up a massive
programme to give outboard enfines to
the 1,50,000 traditional fishing craft in
the country. This will be the greatost help
that the Minister can give to traditional
fishermen. Of course, kerosene also should
be given to them on priority quota and
subsidy should also be gmn ﬂmough»
the State Govcmmams

One of the most sinificant areas which we
have neglected s you are aware is the field of
aquacuitare especiafly brackish woter prawn
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culture. One hectare ofbrackish waterarea
in Taiwan produces 7.5 tonnes of prawn
and in our country it produced - one tonne
per hectare. At the rate of one tonne if
we are able to exploit about 10 per cent of
brackish water area we will be able to in-
crease the production and export of shrimps
three times.

We must organise ‘Operation Aquacu-
lture in the country, like the ‘Operation
Flood’ in the field of milk production and
distribtuion. Our domestic marketing has
to be organised as an integrated fish mar-
keting structure with the infrastructure of
refrigerated  trucks, cold storages and
hygienic outlets and give suitable incentive
to private entrepreneurs.

. We have also to provide, as has been
done in Indonesia, support price and eat-
able regulated markets at landing centers.
The problem of traditional fishermen is
institutional as well as technological. [
would commendfor implementation all over
the country the experience of Kerala where
cooperatives have been formed, statutorily
one for each fisheries viilage, duly elected
by all the adult fishermen in the village
and responsible for credit, production,
sales and infrastructure and welfare.

16.39 hys.
[SHRI SOMNATH RATH in the chairl

The average indebtedness of a fisher-
men in India is less than Rs. 1,500. I
request the hon, Minister to libearlise cre-
dit to the fishermen who constitute one of
the weakest sections of our sociely and
organise fisheries banks as has been done
in Some of the Scandinavian countries.

The Indian Fisheries Act 1897 is arch-
aic. It does not even recognise the exis-
tence of fishing vessels. Under Article 297
of our Constutiton and Entries in the
Seventh Schedule read with the Marine
products Export Development Authority Act,
full control is available for the Centeral
Government over the fisheries resources and
their exploitation in this country. Sir, Edu-
cation in the country is being revolutionised

by our Prtme Minister and is being voca-

ti’onalised ~This is the opportunity to start
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-a petwork of fisheries technical schools. in

all the marine and inland water areas in
this country and start a massive training
programme for fishermen, and ﬁshenen
operations, -

A

~ Quilonis the centre of the Indo-Norwe-
gian project where India’s fishermen were
first introduced to the new world of mechani-
satxon It is my constituency. It is a centre
‘of excellence in fisheries. I request the hon,
Minister to think of putting up a major
centre for National Institute for fisheries
there. He may please evalue and announce
a National Fisheries policy focussing con.
servation and optimum exploitation of
fisheries resources, the welfare of our
fishermen, marketing and also a protein
nutritional programme for our rural masses.

Sir, in this legendary land the very first
incarnation of Vishnu, the Preserver God
was as Matsya, the fish. Fisheries should
be a life preserver in this country. It shold
give powerful support to the country as it
gears itself to entering the 21st century. Sir,
do not treat the fisheries department as a
step child in the Agriculture Ministry,
There should . be reorpanisation to ensure
sufficient ministerial attention. There should
be a full-fledged Secretary to the Govern-
ment to be in charge of the fisheries. India
should be brought in the next fiftcen years
to the forefront as a maritime and fishe-,
ries nation—a position our country and our
people are rightfully entitled to.

MR. CHAIRMAN : There are 70 hon.
Mcmbers in the list from the Treasury
Benches. So I request them to be brlef
Now, Mr. K,N. Pradhan may speak

[Translalion]

SHRI K. N. PRADHAN (Bhopal) :
Mr. Chairman, Sir, T support the Demands
of the Ministry of Agriculture and Rural
Development and am fully in agreement
with-the other Members of the Housé in
that-we have achieved concrete successes
in the field of agriculture and, ih that con-
text, the year 1983.84 has - definitely-
been a significant year, By takmg revolue.
tionary steps ' like the- crop inmmnce
scheme; borus dnd social security schetiie,*
we have tried to inculcate salf-confidence”
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'among the farmers and ‘the 'workers. In
‘the field of rural development, on the one
hand, we have tried to increase the oppor.
‘tanities of employment through’' IRDP,
‘NREP, RLEGO schemes and on the other
‘hand we have succeeedsd to a great extent
~in lifting the poor above the poverty line.
‘But I would like to say one thing that we
lack self-confidence while making efforts to

achieve the targets fixed for our scheme.

There are two main reasons for it. One
is that there has been a tremendous
incresae in our population because of
-which we have wavered in our determina-
tion to achieve the targets angd secondly,
'in spite " of the completion of six Five
Year Plans, correct figures have not been
projected before us. You are all aware
that adequate, reliable and the latest
figures, are of utmost importance for the
_formulation of a plan and the détermina-
tion of targets if we want to achieve
progress. This is still lacking in our coun-
try. In our entire country and in our
States, although the departments are
functioning, yet at the lower level, we
try to collect figures by posting one or two
persons only, which definitely does not
prove to be a succeessful endeavour. The
result is that we are not able to fix our
targets correctly. The fact is that only
that plan succeeds which is prepared at
the grassroot 1evel but we do not formulate
district development plans. We prepare
departmental plans and that too at the
State level. Consequently, the whole
administration has bacome “‘utilisation-
minded”. The administration keeps only
this thing in mind that whatever allocation
has been made should be shown as having
been utilised and with this the target is

considered to have been achicved. This

tendéncy gives birth to corruption. It is
happening in the entrire country, in all the
States, ‘which is resulting in corruption,
Fwant to give two or three examples,
where we have -failed to. achieve our
targets because of this tendency. The tar
get fixed under RLEGP for 1983-34 was
to create three thousand lakhs of
man-days employment potential -but by
28 February, 1985 wecould create.only
1533.85 1o manidays cmployment, We
heve falled. in this fleld . and  whatever
we have achieved is on the ‘basis' of .the
utilisution. The State Bank. of - India - bas

published a féport, ‘out of which I want -

to mention two or three points. It men
tions that in the Block, a case for sinking-

‘welis for {rrigation was prepared. Power

pump sets were to be installed there.
The wells have already been dug and pump
sets have been purchased. Now, they have
come to know that the line cannot take
much.load. Similerly, in a Block, &8
case for milch cattle was finalised but the
Veterinary Department said that milch
cattle were not available. Inmy own
area, when I was an M.L.A, between
1980 to 1985, a case was finalised in g
Block for goats. One unit consists of 10
she-goats and one he-goat, With much
difficulty they could get she-goats but
could not find a he-goat and for one full year
that goat unit remained without a he-goat,
You can very well imagine how much

milk and how many kids would have
been produced and how it would have
remained a viable . unit. Similar is

the case of the IRD Scheme. In that, we -
do much work under TRYSEM but
TRYSEM is not a rcliable scheme. We pay
both to the instructors as well as to the
trainees but it is not being fully utilised
and in fact training is not being imparted.
Therefore, my submission is that the ITI
scheme, under which industrial training
is given, ‘should be extended to the rural

areas.

Similarly, the NREP scheme is also

quite important. I fail to understand how
sitting here we determine that in the jobs
to be done under the NREP, like cons-
tructing buildings and roads and digging
wells, 50 per cent will be the wage com-
ponent. I challenge that with 50 per cent
as wage compenet; no job can be comple-
ted. The wages component is always
bigger. )

Before conciuding, I would liketo say
one thing more. There is severe drought
in Madhya Pradesh and the State
Government with their limited. resources
cannot face the situation. There is need
to assist the ' State Government in this
regord. I
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. SHRI BANWARI LAL BAIRWA
(Tonk) : Mr. Chairman, Sir, I am
griteful to you for giving me an Oppor-
tunity to speak on these Demands. The
time at my disposal is very limited and
the subject very wide: Therefore, I shall
place my points before you very briefly.

Sirice 1947, we have seen a revolu-
tionary progress in the country in the
field of agriculture. In 1947, the pro-
duction of foodgrains in the country was
2.5 crore tonnes and the statistics of the
last year shows that 15.20 crore tonnes
of foodgrains were produced. It shows
that we have achieved tremendous pro-
gress in this field and have taken a big
leap forward. This progress is mainly
attributed to the creation of irrigation
facilities and making available the required
inputs for raising the yield from agri-
culture,

* One thing which 1 want to say is that
for agriculture, the people require to be
educated. Rajasthan is & State where the
need for an Agricultural University is
being badly felt. Earlier, a University
was set up, but it has been converted into
a multi-purpose University in course of
time. Therefore, my suggestion is that
the Jobner Agricultural College—a very old
College pre-Independence days—should
be converted into a University.

Now, I want to speak about my own
constituency. Agriculture becomes
meaningless if there is no water. There
is no big dam or pond in my constituency.
The Central Government should give appro-
val to the Beesalpur Dam project as early
as possible, so that irrigation facilities could
be provided to the people of that area.

The Cultivators have been benefited
a lot by the cooperatives, but at the same
time a number of shoricomings have also
been noticed in this sector which should
be removed. You keep the cultivator in
the cooperative sector. All operations
right from ploughing the field to the
marketing of his produce as also his
housing should be brought under the

cooperative sector and all encouragement
should be given to the cooperatives t‘or

‘hls pm ¢,
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Sir, the big cultivators. have ‘access-40
all the inputs, but, the small farmer faces
a Jot of difficulties in this regard. He deos
not get loan from the - cooperative society
as a result of which he is unable to diga
well of his own for irrigation. This is the
big difficulty being faced by the small and
marginal farmers, I want that. Government
should provide tubewells to the Harijans
and Girijans for irrigating their lands. Let

Governtment sink tubewells for them and

recover the cost from them in instalments..

Many powers were given to the mana-
gement of the cooperative societies during
the Janta Party rule. The entire money
used to be drawn by the Managers of the
cooperative societies and they used to
give loans at their will. Many fictitious
transactions were also made. In the rural
areas, the Harijans and Girijans are,
particularly, uneducated people. Most of
them did not get the loan. But, even today,
loans rvanging from Rs. 10,000 to Rs.
15,000 are outstanding against their
names. Government should find out some
solution in this regard so as to relieve
these poor people from these fictitious

" loans.

t

Another point which 1 want to make
is that you give 33 per cent subsidy to the
Harijans and 50 per cent to the Scheduled
Tribes. Their social status is almost the
same and therefore, there should not be
any discrimination in the matter of giving
subsidy to them. Both of them should be
given 50 per cent subsidy.

You have fixed the .amount of loan to
be given for camel cart and bullock cart:
under  I.R.D.P.at Rs. 5000. This
amount of Rs. 5000 is not sfficient these
days. You fix a unit for this purpose and
provide as much loan to the unit as it
needs, Your programme is not proving &
success with this provision of Rs. 5000,
Therefore, you kindly pay attention to my
susgemon.

The Committee which was conatimud
to provide loans fromths  banks to-  the
educated unemployed for wf-mplw«r
meat im our State. used -to0 have. - the ‘Zila
Pramukh’ on it, but, now no ' public ‘e
presentative is there on the commitice, s
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a result of which the educated ' unemployed
do not get' justice. Therefore, a public
representative should be there: on this
comniittee.

17.00 s,

SHRI G.S. BASAVA RAJ (Tumkur) :
Mt. Deputy Speaker, Sir I raise to support
the demands for grants pertaining to the
Ministry of Agriculture and Rural Develop-
ment, While speaking on the demands I
want to put before the Hon. Minister Shri
Buta Singhji the vital problems faced by
the farmers in our country.

70 to 72 per cent population of our
country lives in villages arnd farming is
its main profession. The inputs of agri-
cultural produce are : 1. Technology 2.
Quality of Seeds 3. Organic manures and
artificial fertilizers 4, Pesticides 5. Im-
plements 6. Irrigation and 7. Credit.

Modern technology plays a vital role
in the development of agriculture and its
produce. For the last 35 years we were
not able to impart the knowledge of
modern technology to the rural youth.
Rural youth always intends to leave the
villages and settle in a nearby town or
city. This is because of lack of useful vo-
cational education in the rural areas. Itis
a matter of regret that even today the
rural youth is ignorant of mechanisation of
agriculture. Even the village level workers
(VLW) are not doing their duty, Once
our late Prime Minister Jawahar Lal
Nehru had asked to throw these VLWs
into the sea. Therefore it has become
very essential to change the scene in
villages. Schools should be opened in
every village where training in modern
agricultural technology can be imparted
to the rural youth. If this step is not
talwu immediately it is sure that agricul-
ture, itself will be destroyed in the near

future.

. Good quali(y seeds are not: supplied
to the farmers. I feel sorry to say this
bacause it is the‘ucdn which vwlll mainly

‘Thc spoech was onsmﬂlly dehvmd
inlclm oL .
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determine the agricultural production.
Of course, our Government has some

good schemes but, unfortunately, the’
officers and other persons who are con«.
nected with these schemes are misusing’
their powers. Everywhere we hear com-
plaints about the “adulterated seeds. Ihad .
a bitter ‘experience of these adulterated
seeds last year. I was expecting a yield
of 100 bags of maize but I could not get
even one bag of maize. Such bad secds
were supplied to me. o

Organic manure and artificial fertilizers.
also play an important role in the green
revolution. On the cover of this annual
agricultural report a bag of fertilizers is .
shown. I do not understand why so .
much of importance is given to these
fertilizers. We do not at all bother about
the organic manure, In our country we
have:

19.1 crores Cattle
6.9 crores Buffaloes

13.8 crores Sheep and goats
1.0 crores Pigs

19.3 crores Chicken (Poultry)
1.0 crores Others.

In addition to this there are 70 crores
of people. Why don’t we prepare compost
manure 7 What is happening to the waste
of the people and animals ? Most of the
animal manure is being burnt. Cowdung
is being burnt even in Delhi. This is a
colossal waste. Manure worth Rs. 12,500
crores is being wasted every year. When
I was a boy, I remember the burning of
cowdung. Even today this is continuing,
If this trend continues, the fate of farmers
will continue to be in doldrums. I donot
say that artificial fertilizers should not be
used at all. But why should we give. 8o
much importance to artificial fertilizers
which have to be imported from -outside, -
only multinationals are benefitted by this.
This only alternative left before usis to
make usc.of the Organic manurc to the
maximum extent. The officers who are .
responsible for pursuading the farmers to -

‘utilize organic manure should be warned

stricly. They should work hard in this .
regard and they connot escape their res. -
ponsibility. I want to ask these .offigery .
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.whether they have any account of the

quantity of grcen manure available in 2

our country. In China there are sevcral
measures to improve the soil. Similarly
I have seen in Russia also. They add human
and animal waste to sojl and improve its
quality. In addition, they are eaporting
fertilizers to us. Germany and Japan also
are making sufficient progress in this
regard.

But ironically, here in India we are
burning it. If this practice continues for
another ten to twenty years, the Soil would
be destroyed and there would be only
barren land, and again we will have to
depened upon imports. Cow dung, dry

leaves, animal waste etc. should be utili-.

sed properly for making Compost manure.
Concerned officers must be trained in this
regard. Our Govt. has several good pro-
grammes but it is for the officers to make
them a grand success.

Irrigation is the core of
sector. To-day you do not
farmers all the essential
simply provide them sfficient irrigation
facilities. The rest of the things they can
manage themselves. To-day in our coun-
try there is not even 25% of irrigated
land. Bulk of the water is flowing to the
sea. Instead of going for big scheme and
Industries why don’t we concentrate on
irrigation. There is a steep decline in the
rate of rain fall. It is high time that we
give top priority to irrigation. This alone
can lift the farmers from their miseries.

agricultural
give our
facilities. You

The co-operative socicties are not
helping the poor farmers to get loans,
NBARD is giving loan at the rate of 4%.
On the contrary farmers have to pay at
the rate of 147, to co-operative socicties.
I urge our hon,
matter and help the farmers to get
at the lowest rates of intererst,

loans

Farmers are handicapped by not getting
proper implements to improve agriculture.
Agro-Industries are not taking keen in-
terest to help the farmers, If a farmer
takes a tractor.on hire he has to .pay at

least three hundred ruppees. Immediate .
srmagements must -bo. made to. provide ,
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tractors to farmers at cheaper .rates..
Farmers are not- getting  remunerative,
prices from Agricultural Prices Commis-
sion. There is no one to represent farmers
in this Commission. Farmers’ agricultural
produce like paddy is purchased at levy.

-rates,

Similarly cotton grown by farmers is
purchased at the rate of Rs. 5/ per
kilo. But for a dhoti weighing one Kkilo
the consumer has to pay more than hun- .
dred rupees. Who is the beneficiary 7 It
is meither the producer nor the consumer
but the middle man. To-day the condition
of farmer is miserable. If Gandhiji would
have been alive he would have hanged
himself before this parliament,

The officers (eight per cent), merchants
(three per cent) and six percent of the
factory employees are enjoying all the '
benefits of this country. But the farmers
are getting nothing. Therefore,I demand
farmers shouild get all the facilities on
levy system. Even the implements and
fertilizers should be provided to them on -
levy system. They should also get medical
and other facilities like others. If such
facilities are provided to farmers then
they can change the country’s picture.
They can make the people of cities to
move towards villages, Then only the dream
of our Mahatma will come true.

Horticulture is an important aspect
in the field of agriculture which has to be
encouraged in all respects. AH kinds of
fruits can be grown ia our country. We
have the best climate in the world. Drip
irrigation must be given top priority. It is
a matter of shame that in Karnataka one
IAS officer has been made the Director
Horticulture department. Can’t they find
expert farmers for such posts ? -Why this
craze to appoint IAS officers every where ?
Farmers should beinvolved in all the pro-
grammes of harticulture. In  every house -
both in urban and rural areas at ‘least:
fruit tree should be grown. Fruit plants
and flower plants - should be grown
Afforestation programmes should .be taken .
. Fisheries also should
be encouraged to the maximum emnt.

NREP; RLEGP, IRDP and other mh
programmes are a boon to the farmers;
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] am grateful  to our tatc lamented
leader Smt, Indira Gandhi for Ler novel
20 point programme. Qur youthfal Prime
Minister is also enthusiastic to help the
farmers in all ways. But the officers are
not marching ahead as expected by the
Government. Some states are also not
implementing the 20-point programme
properly. In Karnataka, NREP is being
implemented through contractors and some
village officers. This has to be set right
and money should not be misused. Instead,
poor farmers should be helped. Then only
our nation can become rich. ‘In
Programme it is the middlemen who is
getting the benefit while giving sheep,
caitle, buffaloes etc. to the farmers.
Instead of this, farmers should get pump
sets and other irrigation facilities. 1n
RLEGP also the middle man is explmtmg
the farmers.

To make the farmers’ life more fruit-
ful, I have the following suggestions to
offer to our beloved Prime Minister Shri
Rajiv Gandhi and our Agriculture Mini-
ster Shri Buta Singhji :

1. Free education to Children of all
" farmers;

2. Al} the facilities should reach the
farmer’s house ;

3. - Farmers should get all the benefits
which the Government employees
e are enjoying ;

4.  Agriculture should be treated as
an Industry while fixing the
prices for agricultural produce ;

3, All the villages should be develop-
ed like cities, - Housing facilities
common bio gas plants, etc. should
be provided to villages
‘tely.

I Concluds my speech,

SHRi C. JANGA REDDY (Hanam-
konda) : Hoo. Chairman, Sir, today,
thirty-geven years after Independence, we
are having discussion on agriculture and

rural dcvalopment. Thn lwn Member )

VAiSAKhA 10, {907, 45.41:4)
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suﬁ'ermgs and the phght of thc farmct in
the Country and how he is being looted.
Irrespective of the fact that he spokeh
Malayalam or Kannada rather than s Hindi

ver won oo (Interruptions) ... ... Tiwaﬁj{;?'.
you must have ungerstood ...... ee (Inter-
ruptions ) .. . Anyway, he = hai’

spoken for the farmers and has pointed out
the problems being faced by them. ...’
( Interruptions) ....... I am speaking
in Hindi. All the Congress Members "
sitling herc have supported the Budget in
their speeches, but have mentioned the
problems of the farmers. The only
difference betwecn them and us is that the
Members sitting on that side support the -
Budget but condemn the Government while
the Members sitting on this side oppose *

the Budgfet and also condemn the Govern-

oooooo

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT—SHRI
BUTA SINGH : No, they support.

SHRI C, JANGA REDDY : The
report of this Ministry which has been
circulated to us says that the production of
foodgrains this year has been 150 miilicn
tonnes more than that of the previous year.
But who should be complimented or
congratulated for this increase ? Should
we congratulate this Government ? Not
at all. The credit for this goes to the,
farmer who has increased the production
by his hand work ........( Interrup-
tions) ....:.You need not give credit
to the BJP......... . (Interruptions) .

...... . Your claim that the increase in
production is attributadle to the policies of |
Government is totally meaningless. If
increase in production is du¢ to the policies
of the Governmant, why then is there no
good crop in the year in which there are
deficient rains; when conditions of dtoulht
and faminc arc created ? Thereason for
this increase is good rains, the bounty
of nature and favourable climatic condi~
tions. Because, in & year of drought or
when there are no rains, Government ofien
say, ‘‘What can we do, there have been no
rains, there is drought, so the woducﬁon 5!
‘not good, the production of paddy is not
£00d 22 1f there is some sooddwelwt&,
Goveroment try to take credit for tlm‘;\ but,
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when something unfavourable happens then
the blame is attributed to some other factors
The way Government usurp all the credit
is really unfortunate. We should make
such arrangemecnts that rains or no rains
water ot no water, our agricultural produc-
tion should not decline in any event. No
detajls have been given of the steps taken
or the arrangements made by Government
in thisregard . .. ... (Interruptions)

SHRI BUTA SINGH : Mr. Chairman,
Sir, the hon. Member has just now referred
to three factors, if there are rains, the
credit goes to God, if there are no rains
the credit goes to the farmer . ... ..

SHRI C. JANGA REDDY : When
there are rains, rain water should be utilized
by constructingadam . . ... . :

SHRI BUTA SINGH : The people of
the State to which you belong say that
there have been no rains successively for
three years, and in spite of that, the crop
production has been incrcasing.

SHRI C. JANGA REDDY : The
reason for this is that we have constructed
big dams and have stored water.

SHRI RAM PYARE PANIKA (Roberts-
ganj) : They were constructed by the
Congress Government.

SHRI C. JANGA REDDY : They
might have been constructed by the
Cangress Government, but it was the public
money which was spent on them. There-
fore, the only thing which I want to stress
is that Government should provide more
and more irrigation facilities. It isfor the
first time in the history that the production
has increased due to the visit of a Member
of Paarliament or the hon. Minister to a
particular place, as claimed by you. You
just tell us how much irrigation capacity
you have increased, what reduction has
been made .in the grice of fertilizers
supplied to the farmers. * You should have
given an acggunt in Parliament of the hard
work done B the farmers and then claimed

that you have done a bigjob, whereas the |

entire credit goes to the farmers and the
people of the couniy. You tell us the
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increase you have achieved in irrigation
facilities as compared to the last year.
(Interruptions) An hon. Member has just
now told us how irrigation facilities should
be provided. What means have we provi-
ded to the farmer in agriculture 7 (Inter
ruptions) These people want to give facili-
ties. According to Government, loan is
provided at a rate of 13 to 14 per cent
interest, water is not available in time,
still the farmer makes arrangements for
water by digging wells. If he installs a
pump sct to draw water from the well,
power is not supplied. In spite of all this,
the farmer draws water from the tubewells
and raises his crop. In the face ofall
these difficulties he produces paddy and
wheat, still he is exploited. Big traders
buy foodgrains at cheap rates from the
farmer, but, still the consumer does not
get foodgrains at cheap rates,

AN HON, MEMBER: Are you plead-
ing here the case of the farmer or the
consumer ?

SHRI C. JANGA REDDY : I am
only speaking for the farmer. We know
the reason behind it . . .. .. (Interruptions)
...... I am pleading the case of farmers.
The consumers do not get foodgrains at the
price at which the Government of India
procure foodgrains from the farmer, There-
fore, what I want to say is that the farmer
should be given a remunerative price for
their produce. -

For the last two years, we have been
importing sugar due to the low price of
sugarcane. What steps have the Govern-
ment taken (o raise the price of sugarcane?
..... . (Interruptions) . . .. . . We know
the Congressmen are industrialists . . . ...
(Interruptions) . . . . .. That is the reason
why they have raised the price of sugar
from two rupees to fve rupees......
(Intrrruptions). Mr, Chairman, Sir, I can-
not say anything about the gross indisci-
pline in the Congress party. When I am
speaking in Hindi in spite of my being a
Telugu speaking person, you should try te
listen to me.

There is only the Degree Course in the
Agricultural Universities. They ' should
have a Two-Year Diploma Course. There
is 0o officer fu' between the Agrivulture



317 Demands for Grants

Assistant and the B.D.O. There should be
a diploma holder among the agricultural
graduates to do publicity and give sugges-
tions on agriculture. at the village level.
Therefore, a two-year diploma course
should be introduced in the agricultural
universities,

When we get loan from the banks, a
rate of 4 per cent interest is charged, but
13, 14 and even 18 per cent interest is
charged on the loans given to the farmers.
The Commercial banks do not advance
loans at a rate less than 18 per cent. We
get a variety of loans from the banks in the
cooperative sector. But, we do not get
these loans in time. Therefore, my sub-
mission is that there should be a scheme
to help the farmers to get loans in time
and under that scheme, loan should be
advanced by any one of the banks at
6 per cent interest. Loan for a tractor is
sanctioned immediately but it is very
difficult to get a crop loan. Loan for
tractor is given expeditiously because
tractor manufacturing firms connive with
the bank officials and tell them that they
have plenty of tractor and as such you may
sanction the loans urgently and for that
they also bribe the bank officials so that
loan for tractors is sanctioned as early as

possible.

The industrialists manage through the
banks in getting loans to doctors, but those
who are in dire need do not get loans. I
would, therefore, request that loans be
granted (o the farmers at a low rate of
interest and at the carliest.

I would like to raise a few points about
rural development. IREP, LREGP and
MNP are programmes meant for rural
development. Most of my friends here
have suggested that under these program-
mes, foodgrains should be given directly to
the labourers, whether it is in Janata-ruled
States or Congress-ruled States, but in no
case this is being done.

So far as the muster rolls are concer-
ped, ten persons work and the supervisor
marks attendance of fifteen persons and
makes payment to ten persons. The pay-
ment should be made through the contrac-
for and there should be uniformity whether

vewe
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the rural development programme is for
construction of roads, or hospitals, schools;
primary schools, etc. The funds that are
going into the pockets of Government
clerks should be investigated. You should
constitute a committee to ook into it.

We had pointed out to the Andbra
Pradesh Government that about 50 per cent
of the funds of NREP, LREGP and MNP
were going into the pockets of the big
people and the bureaucrats ang, therefore,
these funds should be disbursed by having
a proper set up for that.

SHRI SHANTI DHARIWAL (Kota) :
Mr, Chairman Sir, while supporling the
Demands for Grants of the Ministry of
Agriculture and Rural Development,
would like to congratulate the hon. Minister
Shri Buta Singh because ever since he tock
over charge of the Agriculture Ministry, he
has started the export of foodgrains. The
hon. Members who spoke before me have
said many things and as you have given me
only two minutes time, I would like to
dwell on two or three sehemes oly.

The main objective of the NREP is to
provide employment opportunities to the
rura) labour and to create community assets
of a lasting nature in order to strengthen
the rural infrastructure. It is unfortunate
that we provide them with employment but
we are not able to ensure minimum wages
to them. The Muster rolls show ten persons
at work whereas the actual payment is
made to fifteen persons. There is always
trouble over this issue between the
junior engineer and the Sarpanch. It has
also been observed that under NREP, the
dispute is over the 50 per cent labour
component and the 50 per cent material
component. Labour is paid at the rate of
Rs. 2 and Rs, 2.50 per head. This should
be looked into. On the one hand Govern-
ment want to ensure minimum wages and
on the other hand they themselves pay
Rs. 2 to Rs. 2.50 only.

Assets of a lasting mnature cannot be
created under this scheme due to lack of
funds because 50 per cent of the funds
is spent on the Labour Component and
50 per cent on the material component,
Estates are not generated like this though
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" the main aim of the scheme is to-generate
estates and to provide employment. Whole-
hearted efforts are necessary to achieve all
this,

The basis of allocation of funds under
" the NREP is also faulty. 75 per cent of
the funds is given on the basis of the
number of marginal farmers or agricul-
tural labour and the rest 25 per cent on
" the basis of poverty. This sort of alloca-
tion l=ads to increase in regional disparities.
This programme does not spell out that we
have to use surplus labour for capital
formation. My submission is that planning
bodies should be set up at the district level
which may plon for the district and approve
~it; only then there can be improvement in
the programme, .

The food stock that is with Government
should be used partly to pay wages to the
labourers for their work and the cost of
the material component should be met from
the 50 per cent grant from the Central
Government. The State Governments
should mobilise funds for the maintenance.

“The expenditure ~ on these program-
mes is shared equally by the Government
of India and the State Governments. But
the basis of this matching contribution
should be changed because the State
Governments have paucity of funds and,
therefore, they are not able to implement
it properly. Therefore, we should have to
change it to some extent,

A ‘TRYSEM’ scheme has been intro-
duced by the Rural Development Ministry.
I would like to point out that even after
spending thousands of rupees on the train-
ing of these people, they roam about
unemployed. They neither get loans from
the banks nor assistance from D.R.D.A.
"We promise them that if they undergo
training, we would help them in starting
some venture but therecafter they areleft
high and dry. Directives should, therefore
be issued to the banks to grant loans and
the amount of the loan to be given to a
particular person should also be specified.

There is a provision of Rs. 10,500
crores for RLEGP and NREP in the
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Seventh: Plan but no attention has been paid
to the inflationary pressure that would be
created due to this,

It was envisaged in the Sixth Plan that
all the villages, where the population is
more than 1500 and 50 per cent of the
villages where the population is between
1000 ta 15C0 would be linked with all
weather roads by 1990. But it seems that
at the speed at which the work is going on,
it would not be possible. Even after
37 years of Independence, thousands of
villages are not linked with roads. By
1990 that is, by the end of Seventh Plan,
all the villages with a population of
500 each should be provided with link
roads,

SHRI JAGDISH AWASTHT (Bithaur):
Mr. Chairman, Sir, While supporting the
Demands for Grants of the Ministry of
Agriculture and Rural Development, I
would like to m:ke a few submissions.
Since Independence, the country’s popule-
tion has increased manifold and the pro-
duction of foodgrains has also increased but
the two have not kept pace. The popula-
lation increases by two and a quarter crores
every year, whereas the foodgrains produc-
tion is not increasing in that proportion,
It is true that you have made an announce-
ment to export foodgrains but you will
have to reconsider this decision so that in
our bid to earn more foreign exchange we
may fail to feed our own countrymen.
There are only two ways of increasing
production, The first is to reclaim lakhs
of acres of waste and barren land in our
country, within these five years on a war
footing by raising a land army so that not
even a single inch of Jand remains barren,
Along with this there is need to provide
good quality seeds, fertilizers and water to
those who are engaged in intensive farming

- s0 that the production may increase.

One thing to which every one has
drawn attention is that the farmer does not
get a fair price for his produce. The cost
of cultivation is constantly increasing and
so are the prices today.” A manufaciurer
produces goods and fixes the price himself
but it is iromical (hat the price of the
produce of the farmer is fixed by the trader
and the consumer. The result is that thm
is discontent among farmers today.
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~ Sir, sometimes there is a bumper crop
of potatoes and sometimes there is bumper
crop of sugarcane which becomes the cause
of anxiety for the farmer. He does not
get a fair price for his produce in the
market. The hon. Minister should look
intoit. You had fixed the price of pota-
toes at Rs. 50 per quintal but the pur-
chase centres have not been opened. There
is need to look into it.

You have introduced many schemes in
the villages to remove unemployment such
as the Rural Development Scheme, the
National Rural Development Programme,
and the Rural Landless Employment Gua-
rantee Programme. The benefit of these
programmes have not reached the poor
farmers and the Lardless. The intermedia-
ries take advantage of these programmes.
You should look into the working of these
programmes,

People take loans from various institu-
tions. You must look into it. The Reserve
Bank had also suggested that every farmer
should have a pass-book. Some States
have implemented it. You should ook
into this aspect also.

Besides, [ would like to say a few
words about the fisheries department. My
friend spoke at length in this regard just
pow. Our fishermen go out into the sea
to catch fish and use big boats belonging
to big people. But 70 per cent of the
contribution in this field is that of the
fishermen. The big people contribute only
30 per cent, but still the poor fishermen
do not get any profit. We have Mallahs
in our villages who work in rivers and
ponds but there is no scheme to provide
them with facilities. Our Prime Minister
Shri Rajiv Gandhi had announced the setting
up of a Fishermen’s Welfare Boa rd but till
today nothing has been done in this regard.
My request is that immediate steps should
e taken for the welfare of fishermen so
that their lot could improve.

With these words, I support the
Demands.

'SHR1 VIRDHI CHANDER JAIN
(Bagmer) : Mr. Chairman §ir, in. 1983-84
thege was record production 135.15 crore
of foodgrains in our country which was &

remarkable achievement for India. The
farmers and the agricullural scientists of
our country deserve congratulations for
this achievement. Though we have incréa-
sed the foodgrains production yet the use
of scientific seeds, fertilisers and insecti-
cides, has had its effect on the quality of
foodgrains and vegetables. Thirty years
before, when chemical fertilisers were not
used, the quality of foodgrains and vege-
tables used to be good but now it is deterio-
rating. Now Bajra does not taste as well
as it used to earlier and it has jost jts
nutritive value. Similarly, there is no
nutritive value left in potato also. There-
fore, I request that while moving faster
towards scientific achievements we should
also pay more attention to Gobar-Gas
Plants, The farmers should be encouraged
o instal Gobar Gas Plants. Dungis
being used as fuel, because wood is
becoming scarce, so, it should be stopped.

The production of oilseeds has come
down considerably in our country., Its
price in Barmer and Jalore districts is
Rs. 345 per quinta], whercas the support
price of Government is Rs, 385 per
quintal. The Central Government is not
purchasing it in these districts whereas they
are doing so in some other Wistricts.
Government should take necessary steps in
this regard.

The benefit of the research work being
carried on in the institution in Jodhpur is
not reaching the farmers. They have
carried out research work on how to stabi-
lise Sand-dunes and they have also succee-
ded in growing jajube but its benefit is not
reaching the farmers in desert area.

Mr. Chairman, Sir, all the rural deve.
lopment work is done by village panchayats
and panchayat committees but in many
States elections to the village panchayats
and panchayat committces have not been
held. These institutions are defunct and,
therefore, the rural development program.
mes are pot being implemented in those
areas. Just as elections to the Assemblies
and Parliament are held in time, we should
make permanent arrangements (o ensure

. that elections to the village panchayats and
- panchayat committees are also held in time,

1 want to stress particularly oﬁe point,
Under the Desert Development Programme,
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there are about 21 districts and the Central
Government make 50 per cent cantribution
under the Programme. Under the Hill
_Area Development Programme there is
ninety per cent grant and only 10 per cent
loan but the position in desert areas is
worse than in the hill areas. The Central
Government’s assistance should be provided
according to the requirements of the situa-
tion. Irequest the hon. Minister to try to
get more funds from the Planning Com-
mission for the Rural Development Pro-
gramme so that we may get the maximum
possible relief, the famine situation is very
critical in our area. The Report of the
Central Government Team, which visits the
fumine affected areas to suggest ways and
means to combat the famine is submitted
afler two month sor so and the assistance
is not provided n time. I, therefore,
appcal to the hon. Minister to take steps
to provide the maximum relief to our area
and that too in time.

With these words, I support the
Demands of the Ministry of Agriculture
and Rural Development.

SHRI HARIHAR SAREN (Keonjher)*
Sir, Irise to support the Demands for
Grants in repect of the Ministry of Agricul-
turc & Rural Development. India is an
agricultural countrv, Two thirds of the
total population in India earn their liveli-
hood from agriculture. Therefore it is
necessary to lay greater emphasis on agri-
culture, We get half of our national
income from agriculture. Agriculture
was accorded topmost priority in  Sixth
- Plan and under the 20 Point Economic
Programme I am happy to see that it has
also been given due importance in 1985-
86 Budget.

A few decades ago there was scarcity
of food-grains in the country. But now
we have not only become self-sufficient in
foodgrains, but we have also been able
to export.

Sir, Itis a matter of great regret
that still there are some regional imba-
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lances in the production of food-grain,
The eastern region was traditionally known
as the storehouse of foodgrains. But the
entire zone is now lagging far behind in
agricultural production. So I request the
Hon’ble Minister to extend necessary as-
sistance to the farmers of eastern region
to increase their production of foodgraips,
At the same time, steps should be taken
to increase theproduction of milk, egg,
marine products, fruits and vegetables.
It is also necessary to increase the produ-
ction of cotton, coffee, tobacco, cashew
nuts, jute and spices. I hope that the Govt.
will take note of my suggestion in this
regard.

Now, I  would like to bring it to the
notice of the Minister the difficulties of
farmers in Orissa. Sir, Orissa is predomi-
nately an agricultural state. Two thirds
of the total income of the State comes
from agriculture. But it is regrettable
that there have been stagnation in the
production  of foodgrains in that State,
One of the main reasons responsible for
this is due to the primitive methods of
cultivation, adopted by the people. No
special steps has been taken to train the
farmers to adopt modern methods of
cultivation. Irrigation facility has not
been provided in many areas of the State,
The farmers depend on rain for cultiva-
tion.

Sir, Rice is the principal crop in
Orissa. Trequest the Govt. to provide
adequate Central assistance to the State
of Orissa for the development of rice
crop. High yielding crops should be sown in
more acres of land.

After rice, wheat is the next impor-
tant crop in the State of Orissa. The State
Govt, has been launching a pilot project
for the intensive cultivation of wheat.
Govt. of India should provide sufficient
financial assistance for -implementing that
pilot project.

The climatic condition of the hiily
area3 in Orissa is very fasourable for
pulses, Bajra, and oil seeds cultivation,
If the existing cropping pattern is diversi-
fied and more and more acres of hitly
land are brought under pulses, miliets
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and ofl seeds cultivation, the income of
the people of Orissa from these crops will
increase manifold. So schemes should be
implemented for adequate growth of these
crops.

The basic inputs require for the deve-
lopment of agriculture are good fertilizer,
improved variety of seeds and adequate
irrigation facilities. Necessary arrange-
ment should be made to provide these
basic  things in the rural areas for the
growth of agricultural production. Ade-
quate plant production measures should
be taken before the plants arc attacked by
pests and  insets. Agricultural  Extrasion
schemnes should be launched in more num-
ber of villages. More number of colleges
of agriculture and agricultural technology
should be opened in the State of Orissa.
The teachers and students should be ad-
vised to go to the village to train the
farmers in adopting more method of culti-
vation, '

Sir, the State of Orissa has been experien-
cing natural calamilies likc drought, cyclone
and flood almost every year. The flood
and cyclonc take heavy toll of lives and
cause large scale damage to food crops in
Orissa. In order to save the State of
Orissa from unprecedented floods, projects
like Kappur, Upper Kolab and Indravati
should be executed expeditiously. Central
assistance should be provided to the State
of Orissa to implement plantation program-
me in sea coast. Due to the absence of
winter rain many areas in Orissa are now
roling under the grip of severe drought.
1 demand that Govt. of India should pro-
vide adequate Central assistance to under-
take relief measures in the drought hit
areas.

Soil erosion causes grave concern
among the farmers of Orissa. Out of the
13 districts of the Siate 9 districts suffer
from soil erosion of some kind or the
other. Large arcas of cultivable land are
destroyed and degraded every year due to
this reason. Besides the high lands of
the State suffer from low productivity
due to the high audity of soil, 1 request
the Honourable Minister to provide 100 %
asgistance tothe Govt, of Orissa to imp-
lement various soi conservation mea-

sufed,
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Sir, large areas in hilly areas are
affected by shifting cultivation. So steps
should be taken to control shifting culti-
vation in the hilly areas.

The marketing and storage facility
available in the rural areas is very inade-
quate. Therefore more number of rural
godowns should be construc'ed in Orissa
and other backward States. Aidequate
marketing facilities should be created in
the rural areas so that the farmers sell
their produce at reasonable prices.

Slr, there is enongh scope for the
development of fisheries in the 480 Km.
stretch  of sca coast and also in inland,
Water and brackish water in Orissa. Cen-
tral Govt. should extend all possible steps
to the State of Orissa for the development
of Fisheries. ‘

Sir, I am glad that duc attention has
been paid for the development of horti-
culture in the Sixth Plan period. The de-
partment of horticulture has been bifar-
cated from  agriculture in many Stales.
A separate directorate has been created for
horticulture in Orissa also. But the creation
of aseparate directorate for horticulture
is not sufficient for the growth of horticul-
ture. The Govt. of India should Jaunch
schemes Lhrough which more number of
mango, pine apple trees should be planted
in the hilly areas. The bananas and co-
conut plantation should be intensified in
the coastal areas. I request the Honou-
rable Minister to earmak substantial funds
{o implement such programmes.

Sir, 1 thank you very much for having
given me the opportunity o take part in
the discussion and conclude my speech. |

SHRI RAM SAMUJHAWAN (Saidpur)
Mr. Chairman, Sir, I am thankful to you
for giving me an Opportunity to speak.
I support thc Demands of the Ministry
of Agriculture and Rural Development
preseoted by the hon. Mimister for the year
1984-85.

Regarding Agriculture, every one ijg
aware that before Independece the proe
duction of foodgrains used to beop g
lesses scale in owr couatry. The peopla
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did not get adequate quantity of food to
eat, but after Independence, our country
has progressed so much in the field of
agriculture through the Five Year Plans
that after meeting our own requirements,
we arc exporting foodgrains. At the
same time I want tO draw the attention of
Government towards one thing. In our
country, al] the people who are dependent
on agriculture do not have land. The ma-
jority of them consist of labourers who
work in the fields but cannot earn enough
to make both ends meet—This is because
the attention of Government has not been
drawn to the aspect that in the villages the
landlords, who possess large areas of land
cultivate it with the help of labourers
and pay them wages, They want to extract
work from the lobourers but do not pay
them enough with the result that they do
pot g¢t a square meal a dav. Today this is
the problem of eastern U.P. and 1 say
with autho ity that after a day’s hard work
they are given just one kg of food-
grains to sustain themselves. Many of
these poor persons unable to bear the
atrocitics any more, migrate to big cities
and become rickshaw-pullers or labourers
and only sometimes they visit their village.
I would urge Government to provide land
to the landless who form the majority or
80 per cent of our population which depe-
nds on agriculture so that they may, in-
stead of remaining labourers for others,
work in their own fields.

Under the 20 Point Programme Jand
was distributed among the poor but the
land given to them is not cultivable be-
cause either that is located on the bank
of some river or is so0 uneven that cannot
be cultivated. If we want that they should
till the land, we should give them that
land which has become surplus after apply-
ing the ceiling in all the States. As the
hoa. Member who spoke before me said,
there are the persons who possess thousands
of acres of land and they have trans ferred
the land in the names of their sons, dau-
ghters, grandsons—grand daughters and
even dogs, but the poor are without land.
The need of the hout is to apply the ceiling
lows so that the people who depend on
agriculture but do not have land may be
provided with land. If you really want to
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improve the condition of the villages,
medical facilities, schools and roads should
be provided there and all the schemes there’
should be implemented with sincerity.
Now-a-days what is happening is that 50
per cent, of the funds allotted for the diffe-
rent schemes are being pocketed by the
Government officials and the big peaple—
and that is why the progress of the country
is hampered. A major portion of the:
funds allotted are swallowed by corrupt
persons. Government should, therefore,
pay attention towards this so that the
country -may progress fast.

I welcome the crop insurance Scheme
and want that a cattle insurance scheme
should also be formulated.

One thing more I want to  submit.
In the villages, the member of of Muso-
har community are still living under trees
and huts and use parrals and wood. They
have neither houses to live innor fields
to cultivate. Government should pay
special attention towards them and prepare
a scheme which may provide employment
to them so that they may be able to earn
their  livelihood. With these words I
support the Demands of this Ministry.

SHRI K. RAMACHANDRA REDDY*
(Hindupur) : Mr. Chairman, Sir, Speak-
ing about the Demands for Grants of
the Ministry of Agriculture and Rural
Development, I should say that Iam dis-
appointed very much. I am particularly
disappointed because our Hon. Agricul-
ture Minister comes from an agricultural
family. He knows the difficulties of our
farmers too well. Since he knew the.
pulse of the farmers, I expected that he
would do some justice to the agricultural
community. I expected that this budget
would not just be a routine one. I expected
many changes which will revolutionise the
agricultural sector. But unfortunately, Sir,
the Hon. Minister has belied all my hopes.
Again the same old beach mark budget is
before us. It is devoid of any innovations.
It contains no new proposals which are
beneficial to our farmers. It reflects no
new thinking of the Government to bring

*The spoech was orignially delivered
in Telugu.
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in any far reaching changes which are
essentiat to lift this vital Sector out of
stagnation, It is without substance. It is
listless, It is life less. It is just a matter
of formality, My conscious is not permit-
ting me to support these Demands.

Sir, the benefits that the farmers can
expect from these Demands arc absolu-
tely nil. Just now when our friend Shri
Janga Reddy was  speaking, the Hon.
Minister intervened and claimed that the
country has produced 150 m. tonnes of
foodgrains last year. It is well and good.
We have produced more foodgrains.
Everybody is pround of it. But may I dsk
who are the persons who are responsible
for this record production ? What is their
economic condition ? What is their posi-
tion ? How and to what extent they have
been rewarded for their sweat and toil ?
‘Have you thought of them and their mis-
eries even once ?

Sir, these very persons, our poor
farmers toil day and night round the year
bravely facing 211 the natural vagaries to
produce more and more to feed us. Yet
their condition is quite miscrable. They
have nothing of their own. They are
reduced to skeletons to constaut starvation,
They do not have shelter. They are getting
crushed under the mounting indebtedness.
Did anybody think of their misery? What
is more ; the farmer has been stripped off
all his rights. So much so that he cannont
even think of selling his produce where
he can get good price for it. He is not at
liberty to more his produce to the markets
where he can expect reasonable returns,
You have imposed restrictions on the
movement of foodgrains. The farmers are
being confined to their states, to their
districts and Talugs. This is the position
today. Artificial boundaries are being crea-
ted ip order to deprive thc farmers from
moving their produce freely. Sir, these
restrictions are not confined to the move-
ment foodgrains alone, Now the farmers
have no liberty to grow the czrop of their
choice. They are being told as to what to
grow and what not to grow. They cannot
sell their produce at the rates of their
choice. They are made to suffocate with
your unending - restrictions. One by one
you, have stripped them off all their rights.
Jt-reminds of Mababhatata. 1o the Gourt

.

of Kauravas, where elders and wisemen -

were all present, Draupadi was stripped
off her clothes, Everybody was silent.

There were many relatives of Draupadi -
and others, but no one came to her rescue. .

S0 also there are many persons belonging
to agricultural families  present in this
House. How Shri N. G. Ranga is here,

He is known as ‘‘Ryolu Bandhava.” There

are many more. All the persons who
enter this august House, forget immedia-
tely all their past connections with fare
mers. They forget the interests and = the
rights of the fatmers. When attempts are
being made to takc away the rights

of the farmers, they are making no-

efforts at all to stall them. They are
not coming forward to protect the rights
of farmers. These very persons™**
have completely forgotten the fact
that they represent farmers. They forget
the fact amidst luxuries, that they have
comc here to safeguard the interests of
the farmers. They lead too Juxuvrions a
life to remember the interests of farmers.
They are of no use at all to the farmers,
They are forgetting the plight of our poor
farmers. Sir, first compare a farmer with
an employee. Whether the employees ask
for it or not, the government are sanction-
ing D.A. instalments once, twice, thrice
and so on. But what

a day.
(Interruptions)

So you have taken away all the rights
of the farmers.

[ English]

SHRI AJAY MUSHRAN :
secems he is the only agriculturist
world.

Sir, it
in the

[ Transtation]

SHRI RAM NAGINA MISHRA : Sir,
the language used by the hon. Member
is highly objectionable. It should be ex»
punged from the proceedings and he should
be instructed not to use such language in
the House. o

~ **Expunged as or dered by the Coair, 1.

is the position of -
farmers ? Hc hardly gets one square meal
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[ English]

SHRIV. KRISHNA RAO: Sir, I
want to tell Hon. K. Ramachandra Reddy
that we are equally interested in the fa:-
mers,

MR. CHAIRMAN : 1 will go through
the record. If there is anything objectiona-
ble, I will expunge it.

SHRI V.KRISHNA RAO : Weare also
having more and more courtesy towards the
farmers. We are also coming from the
farmer community. We are sitting here
as farmers. We have not forgotten any-
thing. This is for your information. Do
not blame the Government. We are also
having the same feeling,

(Interruptinos)

SHRI V. KRISHNA RAO : You ask
Rama Rao, not us.

[Translation}

SHRI K. RAMACHANDRA REDDY :
Sir, all that I want is to bring to your
notice the plight of our farmers.l am
happy Sir, that there is an awakening now.
Every one irrespective of his political
affiliation must join hands and work uni-
tedly for the welfare of our farmers. They
should risc above their Party affiliations.
The interest of farmers must be supreme
to everybody. That is my intention. Only
with this intention I had to speak a bit
harshly, hurting everybody.

Sir, even after his hard labour, a far-
mer has no say whatsoever in fixing the
prices for his produce. Some one else
fixes the price for the agricultural produce
sitting 1n airconditioned, multistoreyed,
palatial bulldings here. It is a tragedy,

Sri Sri a noted Telugu Poct and one
of the outstading poets the country has
produced, says that there is hardly any-
body on the carth who can decide the
value of sweat. So, sir, all the rights which
once the farmer in this country enjoyed
are being taken away one by one. They
bave no facilities. They do not have
drinking water, leave alonea morsel of
sice. They bave no electricity,
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they request umpteen times for electric
connections, thereis no one who ‘heeds
their request. Here, in Delhi, we see
drinking water pumped upto the last flat
of the 50 storeyed buildings. The other
picture, which depicts our poverty ridden
villages, is contrary to it. Here, in Delhi,
you can find stret lights at every 10 yards
converting night into day. There, for the
farmers, not only night but even the day
is dark and gloomy. The request for
electric connections will be turned down.
This is the contrast we have between rural
and urban India. Sir, that is the reason
why Isay that our poor farmers must be
rescued. Concerted efforts must be made
for their emancipation. Political affiliation
has no place here. Every one must come
forward for gctting his political connece
tions and work hard for the welfare of
farmers. Unitedly we must fight against
any aftempt to take away their rights. We
must rise in support of the starving farmers.
Govt. employees get D.. A. instalments
whether they ask for it or not. But these
farmers arc offered nothing though they
sweat day and night. (Jaterruptions).

Sir, the amount allocatcd to certain
vital areas has been slashed, I want to
bring one important thing to your notice
in this acgard. Sir, in the development of
agricuiture, loans play a very prominent
part. Financial Institutions granted loans
worth Rs. 297 crores. But this year the
amount has come down toa bare Rs 155
crores. Is it helpful to the agriculturists
in the country ? Please think over it.
The slashing down of the allocation is
having telling effect on Fertilizers also.
Last year the allocation meant for chemi.
cal Fertilizers was Rs, 452 crores. This
year it has slumped (0 Rs. 255 crores.
Would it help our farmers ? I ask. Please
think of it.

Sir, many schemes and programmes
were taken up to eradicate poverty in the
rural arcas., But did the farmers benefit
at all by these programmes ? There is no
change in their condition even now. The
amount allocated for rural development
is being swallowed by middlemen, selfish
and petty politicians and employess. -Only
these people are becomng rich, The far.
mers are 0ot at all benefitted by  these

programmes ¢ingo ' the money is 6ot roache
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ing them. The condition of the farmers

remains as it was earlier,

Sir, thﬁnkinz you very much for
giving me this opportunity, I conclude,

[ English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM  NABI
AZAD) : Sir, we should extend the time
of the House by three hours,

SHRI S.M. GURADDI (Bijapur) : You
take four hours, but not today ; only day
after tomorrow.

SHRI GHULAM NABI AZAD: So
many subjects are to be discussed on 2nd,
3rd and 4th May, ,S° no time is left now.

SHRI S.M. GURADDI : Sir, it is an
important Demand for Grants pertaining
to Agriculture Ministry.

SHRI GHULAM NABI AZAD : That
is why we want to extend the time of the
House. Otherwise you will be deprived of
discussing the Demands of other Minis-
tries. That is why we want to discuss it
now by extending the time of th: House.

SHRI MOOL CHAND DAGA (Pali):
Today we have got certain programmes.
On 2nd May we will continue.

SHRI V. SOBHANADREESWARA
RAO (Vijayawada): On 2nd we will sit
for some more time.

SHRI GHULAM NABI AZAD : Even
if we extend the time now, we have to
sit late on 2nd. So, now we extend the
time at least by 2 hours,

. SHRI MOOL CHAND

DAGA: We
have been inyited . . . -

(Interruptions)

, AN HON. MEMBER : On the Agri-
- cnlture Ministry’s Demands the Govern-
ment is not taking so mach interest.

(Interruptions) s \

MR. CHAIRMAN : So, I hope the
House agrees to extend the time by two
hours. o

Now, the hon. Minister of State wil]
intervene.

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR) : Mr. Chairman, Sir, in today’s
debate about 47 Members have spoken so
far and another 40 are still waiting. I am.
very happy that Members are taking
keen interest in discussing this Ministry’s
Demands for Grants. They have made
a lot of suggestions. They are very valuable
and they will certainly be taken care of
in arriving at decisions,

Sir, Rural Development basically
started a few years back. The 20-point
programme is intznded particulary for
the alleviation of poverty. Below the
poverty line there are a large numbr of
persons whatever their percentage may be,
but in the Sixth Five-Year Plan it was
categorically mentioned that through the
poverty alleviation programme, the percen-
tage of poverty population will be reduced
to less than 10 per cent. Poverty allevig.
tion programme means that whatever may
be the country’s percentage of persons
below the poverty line, that per cent will
be reduced by 10 per cent by 1994.95
so that it is a huge programme, the type
of which no democratic country in (he
world has taken up on such a mass scale.
And it goes to the credit of our late
Prime Minister, Shrimati Indira Gandhj
who, right from the inception of the 2.
point programme, has been stressing the
development of the rural areas in the
country where 80 per cent of our popula-
tion lives.

18,00 prs,

It is such a massive programme. As
you all know, under the IRDP in the
Sixth Five Year Plan, the target wasto 560\0:
15 million families who will be the
beneficiaries. But you will be surpsised
to know that we have crossed the target
and itis round about 16 mijllions, This
is a very massive programme. So, it s
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not an easy thing. There may be some
defects here and there.

The first thing is the Involvement of
the rural people, Panchayats and also the
local MLAs and MPs.

SHRI C. JANGA REDDY : Where ?

SHRI CHANDULAL
KAR : I will come to that.

CHANDRA.-

In each district, there is a Rural Deve-
lorment Agency in which all the concerned
Members of Parliament are also members
and they are supposed to design the pro-
gramme of the districts, implement it
and also monitor it. But at the same time,
it is an involvement of a large number of
people and the panchayats. As many hon.
Menbers have pointed out, there are many
States where elestions for panchayats
have not taken place for years. Keeping
this in mind, the Minister for Agriculture
aod Rural Development. Mr. Buta Singh,
about a month back, sent a letter to all the
States saying that wherever the elections
to the panchayats have not taken place,
they may kindly expedite the elections.
At the same time, he has also said that
we have got Panchayati system and Pan-
chayats are there all over the country. But

their financial resources ars very meagre.

" So, in that letter, it has been very cate-
gorically said that the resources of the
panchayat should be increased so that they
will be able to participate in various pro-
grammes for the rura! development more
effectively. Inthe Sixth Five Year Plan
ended on the 31st of March, we have set
the objective of reducing the population
below the poverty line to less than 109
by 1994-95. The approach of the Seventh
Five Year Plan reiterates this objective.
Our Government’s commitment to this
goal is firm and irrevocable. There is a
will to pursue this programme.

You know, th’s programme started
with 300 blocks initially. But afterwards,
from 1981, it is beirg implemented in
5092 ‘blocks all over the country. The
. selection of beneficiaries, i. e. 600 per-
sons in cach block is not an easy  thing.
There might have bcen some deficiency
i selection. But it has been very cate-
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gorically said to all the Stafes that -the
viallage panchayat should decide who 'is
the poorest of the poor in the rural areas
in each block, There have been instruc-
tions from the Government of India that
when they select the poorest of th: poor
under the IRDP, their names should be
listed in the board so that the people
should know who they are. It has been
made very clear. Some States might have
done ; some States might not have done
that, We have complaints that some of
the States have not been doing it. We
have been  :epeatedly bringing to  the
notice of the State Governments that it is
the right thing that we should all see that
there should be a proper selection of
beneficiarics. There should be no mistake
on this account. But there have been come
plaints here and thcre that people have
not been sclected properly. We have
also So many times received letters
saying that in selections, (here have been
some deficiencies.

We are aware of these main deficien-

cies,

The dificiencies are, namely, impro-
per selection of beneficiaries, low level
of investment per family, predominence
of a particular type of investment irres-
pective of capability and willingness of the
family to operate that scheme, high failure
ratc among the beneficiaries to cross the
poverty line, lack of support from general
infra-structure to the activities of benefi-
ciaries, weak adiministrative infra-structuee
to implement the programme, non-invol-
vement of beneficiary groups except as
recipients of benefits and, lastly., mal-
practices and leakages,

These are some of the deficiencies
which we are already fully aware of. Now,
after knowing these deficiencies, we have
definitely to find some solution. So,  we
want to make some changes in the present
system of working. One of the changes
contemplated in the programme would be
allocation of funds on the basis of inci-
dence of poverty and not at .a flat. rete
per block. Secondly, an additional dose
of assistance would be given to the fami
lies which were - inadequately assisted
carlier,
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Thirdly, inadequacy of initial invest-
ment reaulting in inadequate incremental
income and, ultimately, the inability to
hold on the asset was one of the points
made by some of the hon. Members,
Therefore, it is proposed to increase the
quantum of assistance to the new families
to enable them to earn sufficient incre-
mental income to cross the poverty
line, :

An institutional support was not
available to many beneficiaries during
the Sixth Plan. We would ensure that
different Departments do come forward
to give the needed institutional backing to
the beneficiaries. A portion of the funds
meant for IRDP will be set apart to give
a balancing infra-structural support.

Now, individually the beneficiaries
would find it extremely difficult to contend
with the market forces. Hence a group
venture and collection action will have to
be promoted in order to protect the rural
poor from the oppression of adverse mar-
ket forces, whether on the supply of
input or on the sale of their produce.

Lastly, it is suggested that no pro-
gramme of such massive character can
attain any significant measure of  success
qualitatively without the orgainisational
effort of the potential beneficiaries. It
is proposed to organise beneficiaries in
order to create an awareness among them
and enhance their bargaining power. To
the extent we succeed in doing it, the
allegations of leakages and malpractices
would diminish.

Here we know that it is very essential
that we should
among our people. In whichever State
there is more awareness, this programme
has been more successful and in some of
the States, the percentage of beneficiaries
who have crossed the poverty line is 50,
60 oreven 65. But there aro States
where the number of beneficiaries who
have crossed the poverty line is less,
30 or 40%. So, itis very essential that
we should.creato awareness among the
people of their . rights and’ responsibilitics
and how they can stop the  maipractices.

Cus ca .
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They should also koow it, With that ob-
jective in view . . .,

(Interruptions)

SHRI EDUARDO FALEIRO . Everye

body in this House supports  your prov
gramme. ,
SHRI CHANDULAL CHANDRA-.

KAR : I think you were not there when
I said it is District Rural Development
Agencies and all the Members of Parlias
ment, all MLAs, are Members of that
and it is there that you should implement
and see to it, Qur circulars have gone and
repeatedly it is brought to their notice,

(Interruptions)

SHRI CHANDULAL CHANDRA-
KAR : No, No.

SHRI G.S. BASAVARAJ : M.Ps have
been involved in NREP and IRDP.

SHRI CHANDULAL CHANDRAKAR :
No, No. We have made it very categorical.
Letters werc sent to various States, not
once, not twice but three times. Do you
know who are the Members of the
DRDA ? Chairman is the Collector. There
will be representatives of the State Govern-
ment, representatives of the Central Coope-
rative Bank and representative of the Land
Development Block. The Chairman of Zila
Parishads, the Senior most officers of the
Jead bark, the General Manager, DIC,
will also be its representatives. Two repre«
sentatives of weaker sections, onc of whom
may be drawn from the Scheduled Castes
and the other from the Scheduled Tribe,
will be there, There will be one represent.
ative of rural women, and there will be
Members of Parliament, MLAs and Project
Officer. These are the Member of the

DRDA.

(Interruptions)

1Just1 was saying that it is very
essential to create social awareness among
the rural people. There also, I thought it is
very essential to bring this thing to your
notice. That is why I am saying it and, if
it is ot provided, we will write again shog.
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tly. We will certainly write
to the State Government,

PROF. N.G. RANGA : Each Member
should write to respective District Collec-
tors.

Jetters again

(Interruptions)

SHRI CHANDULAL CHANDRAKAR :
1tell you why MP should not be put as
Chairman. If you have MP as the Chair-
man, the meeting will never take place.
A large number of people will not attened
the meeting. All these things are very
essential,

(Interruptions)

1 have brought it to your notice. You
assert your right.

SHRI G. S. BASAVARAJ : MPs must
be made the Chairmen of the Develop-
ment Committee.

MR. CHAIRMAN ; Hon. Members
want to know whether MPs will be invol-
ved in block level committees.

(Interruptions)

SHR] CHANDULAL CHANDRA-
KAR : I can tell you very categorically.
I think Mr. Chairman has raised a proper
question which you have in mind. In the
block level, certainly it is not  possible.”
It is in the district level, the whole plann-
ing is done.

(Interruptions)

SHRI EDUARDO FALEIRO : Chair-
man is out of question. He cannot be
Chairman. Two Members can contribute
a good deal.

SHRI CHANDULAL CHANDRA-
KAR : That is why you are putting in
the district level 7 At Block level, you
already know that there are 5,092 blocks.

I am sure most of the Members will
never be able to attened the meetings at
the Block level... (Interruptions)

PROF. N, G. RANGA (Guntur) : In

addition to what the hon, Minister has
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said, I may say, every Member of Parlia-
ment is given the option of choosing one
of the Blocks for his membership in his
constituency. That is how it is functions
ing in the Andhra State. Therefore, why
should the Members be upset ? I do not
understand this. If they have not been
informed, it is our duty to write to the
respective Collectors and ask them why
they have not been invited.

AN. HON. MEMBER : When we are
not there at the Block level, how will we
be invited ?

(Interruptions)

PROF. N. G. RANGA : Every Member

is given the choice to cthoose one Block
within his constituency.
(Interruptions)
SHRI CHANDULAL CHANDRA.

KAR : Now let us proceed lurther, We
have taken a lotof time on this. (Interrup=
tions.)

Let me tell you that for all the rural
development activities, the planping is
done by the district and you are a member
not only of IRDP but NREP also; what-
ever rural development takes place in the
district, you arc in charge of that, so that
you can look after the district.... (Inter-
ruptions)

SHRI C. JANGA REDDY : For
NREGP and LREGP, the funds arc at the
disposal of the Zilu Parishad, Therc are
no separate Boards. But there is one Board
called inteBrated rural development agency
about which you read out. You mentioned
about Project Officer and all that. But
they are not calling the meetings frequent-
ly. You direct them to call the meetings
frequently—

. [Translafion]

The meeting should be called at Jeast
once in three months.

[English]

SHRI _ CHANDULAL CHANDRA-
KAR : This is called the District Rural
Development Agency. It looks after all
the programmes of the district. If the
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District Collector is not made the . Presi-
ding Officer . . .(Interruptions)

AN HON. MEMBER : Itis a shame
to elected Members.

SHRI CHANDULAL CHANDRA-
KAR : If Members of Parliament are
made the Chairmen of the DRDA, let me
tell you out of experience, the meetings
will not take place for months. Let there
be a dialogiie with thc State Government,
Let us think about it coolly. Let it not be
made a question of prestige. We have to
implement the programme. That is why,
the suggestion has been made . . .

- SHRI EDUARDO FALEIRO : You
have done a lot of good work, but more
can be done.

SHRI CHANDULAL CHANDRA-
KAR : I have covered only one point.
There are many other points also . .(Inter-
ruptions)

SHANKARAGOWDA
(Mandya) : The hon. Minister must be
given ample time to  explain  himself.
There is so much of confusion tkat noth-
ing can be understood. I appeal to the
hon. Members to give sufficient time to
hon. Minist>r to explain  himself. After-
wards we may make our comments,

_SHRI K. V.

SHRI CHANDULAL CHANDRA-
KAR : There should be no confusion.
Clarity should be there.

So to create an awareness among the
rural people, what we are doingis that
we are producing small films of 10 minu-
tes or 15 minutes or 20 minutes duration
depicting the progress made in regard to
NREP, RLEP and IRDP program nes and
these films will be taken to the rural areas
by the Field Publicity Officers. There are
Field Publicity Officers—you know—in
every district . . .

(Interruptions)
[ Translation] .

 SHRI C. JANGA REDDY : The entire
funds sanctioned for the N.R.E.P. and
R.L.E.G.P, arc taken away by the big

people.
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(Interruptions)

SHRI CHANDULAL CHANDRA:
KAR: You are saying a very good
thing, Mr. Reddy. You are Mr. Reddy
yourself, you keep ready, I also remain
som ewhat ready. '

(Interruptions)

SHRI C. JANGA REDDY: Thisisa
serious matter, The entire money is going
into the hands of the supervisor. '

[English]

The Supervisor himse!/f draws the

cheaque for the amount and he is giving
it to the agen't.
[Transiation]

SHRI CHANDULAL CHANDRA.-

KAR : You have been nominatcd as a
Member of the District Committee (o
sec that no corruption takes place there.
This is the very aim for which you have

been kept on the Committee.
[English]

SHRI AJAY MUSHRAN (Jabalpur) :
The non-congress States are not implcmen-

ting the 20-Point  Programme. That
creates a serious problem.
[ Translation]

SHRI C. JANGA REDDY: Hon,

Minister, Sir, the Planning Commission

people who are running it indulge in
irregularities. . Direcct payment should be
made to the labour. For a work of Rs.
10, Rs. 30/- . . (Interruptions)

[ English]

MR. CHAIRMAN : Pleas¢ allow the

Minister to finish his speech. And then
you can put your questions. Let us hear
the Minister.

[ Translation]

SHRI C. JANGA REDDY: The funds of
the N.R.E.P. and R.L.E.G.P. go into the

bands of the big People. In order to
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avoid it, direet
should be made.

payment to the labour

(Interruptions)

(Englishl

MR. CHAIRMAN : You have stated it
already. Why repeat the same thing?
What you have said has been heard by
the Minister.

[ Translation]

SHRI CHANDULAL CHANDRAKAR :
This work is done through the State
Government machinery, Besides, you can-
not say that the Central Government
should implement it everywhere. What
can we do if you do not trust the State
Government? The Central Government
are as much responsible aswe Lok
Sabha Members are.

[English]

MR. CHAIRMAN : There cannol be a
word for word debate.

[ Translation)

SHRI C. JANGA REDDY : Sir, we
trust the Central Government. as well as
the State Government. But, the Planning
Commission officilals are saying there
that the foodgrains should be given
direct to the labour.

SHRI CHANDULAL CHANDRAKAR *

You please have your seat. I shall tell
you.

[English]

MR. CHAIRMAN : Please hear the
Minister.

[ Translation]
SHRI C. JANGA REDDY : The funds

of the N.R, E. P. should be given
direct to the labour.

SHRICHANDULAL CHANDRAKAR :

To whom should we give the funds of N,
R. E. P, 7 if we are not to give these funds
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to the State Government, to whom should
we give them, ?

(Interruptions)
[English}

SHRI R. S. MANE :
the Minister to issue instructions
to all the Chief Ministers to in-
volve the MPs. and Convene the meet-
ings henceforth at least without any
further exchange of arguments when it
is a fact that the Members of Parliamant
are not involved in all these.

1 will request

SHRI CHANDULAL CHANDRA-
KAR : I have brought it to your notice
that you are a member. We have sent
letters three times to the Chief Ministers.

(Interruptions)

MR. CHAIRMAN: It is not proper
to have word by word debate,

SHRI CHANDULAL CHANDRAKAR :
The main thrust in the Seventh Plan will
be to create rural employment through
NREP, RLEGP and IRDP with better
planning, closer monitoring and tighter
organisation for effective implementation,

We are placing freater emphasis on
training of the personnel charged with
the implementation of these Pprogrammes.
Rural Development Programmes require
particular orientation, a level of sensitivity
and responsiveness to the problmes of
poverty group  which, unfortunately
some of our functionaries lack. The phi-
losophy of poverty alleviation has to be
explained along with the techniques of
the project formulation and  project
implementation and project appraisal.
Therefore, with the NIRD as an apex

* body, we are developing the whole struct-

ure of training institutions by supporting
the State level institutes of rural develop-
ment and by strengthening the extension
training centres in the States, We are

trying to develop District Composite
Rural Technology Centres, which will
be centres of excellence for imparting

training to the IRDP beneficiaries and
focal points for dissemination of science
add technology to the rural areas,
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Shri Zainal Abedin raised the point
aboyt West Bengal Land Reforms (Amend-
ment) Bill, 1981. He said that it was
pending with the Government of India.
Sir, Government of India have raised
certain legal and other issues in regard
to some aspect of the Bill and these have
been communicated to the State Govern-
ment, So, the Bill is still pending for
the assent of the President due to this
reason.

An hon. Member from Rajasthan, Shri
Jujhar Singh raised the point about Rajas-
than ceiling laws. Attention of the Gove-
roment of India has been drawn to the
simultaneous existence of two land ceiling
laws and alleged discrimination in fixing
ceilings differently in various areas under
the old ceiling law. A report has been
called from the Rajasthan Government
but we have not so far got the reply.

My friend, Shri Virdhi Chand Jain
from Rajasthan is very much interested
in the desert development programme.
The desert dcvelopment programme was
started in 1977-78 in a Centrally fund-
ed progrmme till the end of the Fifth
Plan. From the Sixth Plan the total
outlay is equally shared by the Ceatre
and the States.

The Rajasthan Government has urged
that the Thar Desert should be treated as
a distinct geographical entity just like
hill areas and presented a project profile
of Rs 560 crores for being tully tinanced
by the Centre on a 90 per cent grant and
10 per cent loan basis as for hill deve-
lopment plans. The matter is under
examinatior by the Planning Commission
and the Department of Rural Develop-
ment. A decision is yet to be taken on
the general question of Ceatral Schemes
and Centrally-sponsored Schemes in the
Seventh Plan and the pattern of assistance
for them by the National Development
Council.

Large number of friends have raised
large number of issues but the most impor-
tant thing is that we have to do better
monitoring. Large number of people are
involved in this programme. 2000 million
man-days bave been created i NREP

and RLEGP. More than 15 million are
there in IRDP. Manually it becomes rather
very difficult to have the data. Large
number of data is being collected from
various districts and States and they come
to the Centre. This massive data that
we are receiving from various sources
can hardly be handled manually. Recently
we have also been introducing computeri-
sation on pilot basis, in a few districts,
to find out what type of sofiware would
be required to have computerisation on a
wide scale for monitoring various program-
mes and to act as data bank. Recently

-our Prime Minister, Rajiv Gandhiji has

announced one of the biggest plans. 5
mlllion hectares must be brought under
green area. That mcans tree plantation
in § million hectares. This is one of the
biggest plans that we will have to under-
take.

PROF. N.G. RANGA : Hill areas ?

SHRI CHANDULAL CHANDRAKAR :
This is waste land; to make it bloom.

PROF. N. G, RANGA : Veiy well.

AN HON, MEMBER : In some parts
only ?

SHRI CHANDULAL CHANDRAKAR :
Throughout. With the help and Cooperation
of Members of Parliament and the Gram
Panchayats, we will be able to do it in
every village. We will be having coopera-
tion from State Governments, politicians,
Members of Parliament, Administrators
and social workers, so (hat this programs-
me can be a success. There are large
number of workers of voluntary ageucies
in rural areas. We¢ need the coopera-
tion of all. This is really a huge work.
To start with, in NREP uptill now we
were giving 10 per cent for social forestry,
10 per cent of the amount which was al.ot-
ted for NREP was allotted for social fores.
try. But now since our Prime Minister has
announced this huge programme instead
of 10 per cent, we will have 20 per cent
for social forestry. In RLEGP uptill now '
we have not been alloting money for:
forest and greening the area. Now it has
been decided by our Ministry that 20
per cent of this amount will go for green-
ing the area and forestry. That meuns,
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about Rs. 200 crores will be spent from
this year for this greening programme in
the rural areas, covering every village,
every block, every district, whercver we
can do it. This is a massive programme.

SHRI G. S. BASAVARAIJ: After
planting of trees they should be protected
for 3 years by watering etc. Otherwise
they will not survive,

SHRI CHANDULAL CHANDRAKAR :
All Members here are elected Members.
Very often, thcy go to the rural areas
and they know the problem very well. 1
do not want to take the timc of the

House.
AN HON. MEMBER : First, you °
will have to give protection (o the cxist«

ing trees, at least for threc years.

SHRI CHANDULAL CHANDRAKAR :
That is why [ am more concerned about
this. If you plant 100 sapplings, at Jeast
49 will survive if you give them protection.
Therefore, sufficient attention should be
riven for the maintenance of the existing
trees also. ‘We will have to work out
special protection measures at least for
the next three years. We should first
take care of the existing trees and their
maintenance, There is no use of going on
planting sapplings. The most important
part is the maintenance of these trees.

Now, Sir, [ am very much thankful
to the hon. Members for their valuable
suggestions. You have given a lot of sug-
gestions as to how to implement some of
the programmes in the rural areas. Our

" beloved late Prime Minister, Shrimati
Indira Gandhi, had started various pro-
grammes for the rural poor. Our Gove-
rnment  is  competent coough to remove
poverty among the rural pcople, what-
ever may be the percentage at the mom-
ent, By 1994.35, it is expected that
only 10% of the people might remain
poor. We do not konow what is the
number of the poor people below the
poverty line at prasent. To know this,
there is a National Survey Organisation
which is already looking into this. I think g
detailed survey report is expected very
%00p. Qnce we get the report, we will
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go into every detail as to how many
people are below the poverty line and for
which sectors we have to allocate more
money so that the people who are living
below the poverty-line may be brought
above the poverty-line. Thank you,

[ Translation]

SHRIS. M. GURADDI (Bijapur) :
*Mr. Chairman, I rise to say a few words
on the Demands for Grants of the Minis-
try of Agriculture and Rural Develop-
ment for 1985-86. I would nol oppose
thes¢ Demands. But I would like to be
critical about the claim put forth just by
the Hon. Minister of State for Rural Deve-
lopment, The Minister was talking about
Green Revolution and about the Forestry.
He talked about Forestry as if it is a new
projcct. Sir, we inherited the legacy of
Vana Mahotsava from Shri K. M, Munshi.
Every year there used to be Vana Mahot-
sava  Celebrations. I would have been
happy if only the Minister had given
some figures of trees that huve grown as
arcsult of Vana Mahotsava. This is not a
new project of this Government.

Sir, we should be proud of our farmers
and agricultural scientists who have made
the Green Revolution in our country and
not the Government. We are self-sufficient in
foodgrains production  speciaily wheat.
We need not go with a begging bowl to
America for foodgrains as we were doing
earlier. We owe our debl of gratitude to
our farmers who have achieved this feat.
We are producing plenty of wheat ragi,
jawar and other cereals., Unfortunately
we arc compelled to import oil and Sugar
from abroad. We arc not producing oil
seeds sufficient enough to meet the grow-
ing need of edible oil. Sir, 80% of our
population lives in rural areas and 75%
people are engaged in agriculture. We
were  producing in abundacc sugarcane.
Because of unremunerative price offered
to sugarcane cultivators, they have cut
down the cultivation of sugarcane. This
has compelled us to import Sugai from
abroad. This will lead to further drop in
sugarcane cultivation, We should offer

better prices to sugarcanc cultivators and

*The speech was originally deliveredin
Kanonada.
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other incentives also so that they take to
sugarcane cultivation seriously, The same
story is in relation to cotton. The cotton
cultivator spends Rs. 6000 to Rs. 7000
per acre in irrigated lands but he is saving
Rs. 5000/- only, the net loss is Rs.
2000/-. If it is continued our farmers may
discontinue.

Another disincentive is  land ceiling
law. In rural areas, we have fixed
ceiling of 54 acres. But there is no
ceiling in urban arfas. In this way we
cannot bring about equality between
rural and urban areas. I will substan-
tiate this contention by saying that the
industries get more funds than agriculiure.
The Planning Commission is also partial
to industries and other things, they pay
attention to the manafacture of cars and
other luxurious things. But they don’t have
any plans for our villages. They have not
even planned to provide drinking water
available to al] the villages in  India. In
our villages there are no basic amenities
like drinking water, housing, educational
facilities, medical facilities. The villages
are in the same primitive state as they
were 30 years ago. We have to plan for
the upliftment of the peasants and the
rural people. The Minister referred to
IL.R.D.P., N.R.E.F. Schemes. These Sche-
mes have not rescued the rural poor from
growing poverty. These schemes have not
made any impact on the rural economy.
Poverty has gone up by leaps and bounds
inrural areas. We have not uplified the
people above the poverty line. There is
something radically wrong in the imple-
mentation of these schcmes. The Mid-
term Appraisal of VI Five Year Plan refers
to the deficiencies in the implementation
of these schemes. I suggest that an indepen-
dent organisation should be set up in
rural for ensuring effective and expeditious
implementation of these schemes.

Karnataka Government passed the
Panchayati Ra) Bill and sent it to the ap-
proval of the centre. The centre has still
not yet given its consent. The Karnataka
Government is keen to invoke the enthu-
siasm and effective participation of these
schemes, then only the schemes will yield
beneficial results. The industrialist sells
his produce at the rate fixed by him where-
as the agriculturist has ne choice but he
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has to depend on the ratesfixed by the
Agricultural Prices Commission which sits
in the airconditioned room and tries - to
fix the prices of agricultural products.
Naturally the effort will be unrelated to the
situation obtaining in rural areas. The Govt.
of Karnataka is taking much interest for give
ing housing sites and houses to villages
and the urban poor people is investing
substantial money for rural upliftment,

Sir, we have to give importance to
rural development. We have to change
the picture of rural area, The Plight of
women in rural areas is still worse.

Our Government is prepared to face
any inquiry what the Karnataka Govt did
during 1983—85 has ensured the return
of Janata Party to power in the recent
elections. The Karnataka Government had
provided drinking  water facilities to
viliages. The State Govt. is investing cro-
res of rupees for the rural dcevelopment
programme. The people in rural areas are
to be involved in the development of the
villages. For everything people’s participa-
tion is a must.

[English]

SHRI S. B. SIDNAL (Belgaum) : I rise
to support these Demands for Grants
of the Ministry of Agriculture. [ congra-
tulate our late Primc Minister, Shrimati
Indira Gandhi, ovr scientists and farmers
for having given us a lot of impetus in
the production of agricultural goods; but
for that, nothing would have been
done.

If we survey our past, before 1947,
we will find that we were having 35 to
40 crore of population and we were  be-
ginning actually with the production of
50 million tonnes. Today, we are happy
to know—it is a record in our history—
that we are exporting wheat to the foreign
countries. This is only because of the
late Prime Minister, Shrimati Indira
Ghandhi and before that Jaweharlalji who
laid the infrastructure for agricujture like
making big projects of irrigation and
other scientific researches,

First, I would like to lay stress on
the allied professions to agriculture whean .
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they had not been taken so much serious
‘angd important—I do not say neglected.
The allied professions are dairy, poultry
farming, piggery, bee keeping, sericulture
and other things, because the dry farming
area is very poor and production is very
poor also. Therefore, in order to substi-
tute the work to the dry farming area,
we have already introduced these schemes,
but they are not successfully carried
out, they have not gone to the real
people through IRDP, NREP, NABARD
and other things. Just now, there was
a hot discussion between the Minister
and the other members. Actually the De-
puty Commissioner or the State Governt-
ments, whosoever may be, who are no-
really involving public as they should
have done. T da not feel happy about it.
Some of the burcaucrats are doing it without
involving elected members, either he may
be a panchayat member, whosoever he
may be, It is very regrettable, because
they are part and parcel of this country,
they are our own brothers. They should not
behave this way. 1 request the hon. Mini.
ster to train them properly so that they
are also partners in the progress of this
coumry.

Sccondly education in the ficld of agri-
culture is very poor. We have given help to
poor, small, marginal, farmers, SC/ST far-
mers. We are giving still; and we will con-
tinue to givs. But the cducation in this field
is mot proportionate ‘to the people emplo-
yed in agriculture. It is not in propor-
tion to the population we have, it is not
in proportion to the dependants we have
on agriculture. What is the education
we give? Hardly there are 23 agricultural
universities when there are 80 per cent
of the people depending on agriculture.
Especially in Karnataka we have only onc
agricultural  college and seven other
colleges; 30 medical -+ colleges, one
hundred enginecring colleges, thousands
of other technical coileges are there
in the country but where is the education
for agriculture ? How can we make use of
the pesticides, of the inputs, and how
can we understand them? The farmer
has to become a scientist and the land
has to become a laboratory. Then only
the country can flourish,
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I request the hon. Minister to give
an opportunity to the agriculturists, and-
try to provide diplomas, degrees and
other education fo1 agriculture. We hardly
have any people trained in agriculture...

For example let us take afforestation.
There is programme, we spend money
every year, but there is no development,
What is the use of giving lot of money to
local agencies which they do not spend ?
We conduct Vanamahotsavas, every year.
We used to plant a tree in the same pit |
It is a shame, We have to improve the
programme. We should plant trees and
undertake the programme in every State,
every district, cvery block. We have to
improve our forest wealth. We have not
utilised it properly so far. It is a shame,

I congratulate the present Prime
Minister Shri Rajiv Gandhi for his dynamic
idea of making a greencry everywhere. My
friend just now said that it is a good idea.
Every problem, every issue, and every
policy has to be reviewed and we should
provide the requisite education. We should
not look at everything as a simple issue.

(Interruptions)

Therefore, I request the Government of
India to open agricultural diplomas and
engineering colleges, high schoolsin each
of the blocks to facilitate the agriculturists,
to educate them, to produce more. Other-
wise whatever we do they are not able ‘to
make use of. And every day we find
instances about the farmers’ illiteracy.
Therefore, without proper education to our
agriculturists, we cannot progress.

Another example I can cite is irriga-
tion. How do they irrigate? Lot of
water is wasted everyday, Nothing can be
done for it. The consumer does not get
the water. But enough attention is not
paid for water conservation also,

We know what they did in Israel.
There, whatever things are available have
to be organised throughout the country and
They have made
underground sprayers only to the roots and
the water is sprayed. They have more
markets than us also. Therefore, we have
to take very seriously the problem of
agricultural education. We cannot take js
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easily. We have to discuss very thoroughly
and we bave to implement the programmes
speedily, Many of the bureaucrats, I think,
do not pursue thc 20-point programme.
There was a meeting when from. all over
the country people came, half a day was
spcm. But nothing much was ach.ieved.
Even two days or a week are insufficient to
discuss the programmes. We have to
devote more time in future,

1 do appreciate our Minister for he
wan(s 10 creats a social awareness among
the people. Unlcss they receive son.\e-
thing, unless the programmes benefiting
them arc implementcd properly, how can
we create social awareness? The poor
people hre hungry they are illiterate and
are demanding everything from the Govern-
ment. How far it is going to take to meet
their dcmands, when the implementation
side is bad 7 1 feel very bad when 1 !ind
many of the 20-point programmes are just
brushed aside and they are notimPlemented
by some of the Governments like in Karpa-
taka and in West Bengil. They are just
crilicising whatever pregramme we formg-
late without having uny programme qf their
own. Mere victory in clections 1s not
enough. They should have some programme
or in the alternative they should follo?v
our programme to invo.ve cach one. Itis
the devclopment of the country and the
society ; it is not party or po]itic§. 1
request the other side pcople not to mix up
politics or anything m the developfnent'
programme. We mut thgnk Shrimati
Indira Gandhi for having given us the
20-point programme. It was her concept
and it was her dream that each one, how-
sogver poor one¢ may be bclongs to the
country. His condition has to be improved
through the 20-point programme.

¥ cparding tractors and Machinery, |
may po.nt out that you have enac.led the
land cciling Jaws. And with themcregsc
in population there is also fragmentation
of holdings. Of coursc, thx'c farmgrs wax?t
to employ tractors and machinery in their
fields to improve their agricultural produc-
tion, but the farmers having ten to fifteen
‘hectares of land can till afford these costly
impléments. A tractor COSts about half a
lakh of rupees. Thercfore, the ‘poor
faimer cannot make use of them. To
epable them to make use of them the
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Goverrment should provide them at com
cessional rates. Besides they should be
tax free. There should be a society to
lend loans to them at cheap rates and they
should be given other concessions and
incentives as are given to the industries:
Only through this process we can enable
them to make usc of these tractors and
machineries. ‘

There are development banks which
provide loans for digging wells. There is
a rule for submission of periodical progress
reports to be shown to the Banks, with the
result they have to parade before the
bankers. This is a time consvming pro-
cess and it affects their production. There-
fore, my suggestion is that the Govern-
ment should appoint a committee of
engincers to identify the areas where water
is available. Another organisation should
dig cither an opcn well or a bore well or
a tube-well looking to the feasibility and
desirability of the alternative. They chould
call the Tehsildar of the area or any other
conccrned authority and have an attachment
of that land and dig the well. If I get
water today, I will have my production
from tomorrow. Therefore, every drop of
water should be utilised for production.

Now, I come to the bio-gas scheme,
Tts progress is very slow. With the
bio-gas plant we not only save fuel, but
also save the forest: Then the health of
the cooking woman is also improved.
Besides it provides sufficient gobar manure
as a biproduct.

I am uwsing three gobar gas plants in
my own house and they produce indigenous
manure which will help to last three years
as against the artificial manures like ferti-
fiscrs which last for only one year. When
we make it indigenous, it 15 very useful
profitable. I thank the Government and
1 congratulate the planners for they have
given a concession and still concession is
required for the sm~!l and marginal farmers

to help themselves.

My last point is regarding afforestation.
Afforestation has been dene and 1 thank
our Prime Minister for having taken
interest in making 500 million acres green
and spending moncy over it. Here, the
Forest Department has to be made intp
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three div'sions—one exclusively for plan-
tation, one for maintenance and one for
felling trees and administration. For this
purpose special recrunitment has to be made
at the block level and hordculture has to
be promoted systematically on commercial
lines with special training to agriculturists
and others to spread the culture of horti-
culture in this country, ' which will solve
half of the food problem in the country.

SHRIMAT[ JAYANTI PATNAIK
(Cuttack) : Sir, 1 risc to support the
Demands for Grants of the Agriculture

Ministry,

Remarkable breakthrough in agricul-
ture has come about. There has been an
increase in agriculture sector from subsis-
tence farming 10 a commercial one leading
to self-rcliance in food-grains production
which rose from 51 million tonnes in
1950-51 to 151.5 million tonnes in
1983-84, The target of foodgrain produc-

tion in the Seventh Plan is likely to reach

185 million tonnes.

An annual growth rate target of
4 per cent for the agricultural sector as a
whole and 5 per cent for the foodgrain
segment has been proposed for the Seventh
Plan period. . Viewed in the context of the
established growth rate of 2.6 per cent
per annum in agriculture over the past
35 years, the growth targets proposed for
the next Plan are very ambitious and it is
indeed a Hercuiian task, Sir, for this at
Jeast we must see that special attention is
paid to thc low productivity areas like the
Eastern zonc which has been neglected for
a long tlime because there are vast areas
which arc not being included to reap the
fruits of Green Revolution. The intensive
rice cultivation programme has to be
cxtended to all the blocks by 1990.

. Another thing is that yicld rates of
small and marginal farmers continue to
lag behind. Since the bulk of the total
cultivated area is operated by small and
marginal farmers, improvement in the
productivity of small holdings is crucial for
further increase in the overall production.

I have to say another thing that com-
prehensive programme for agro—proccssin;
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industries in the producing State should be
emphasised. Alternatively where agro-
based industries are set up, the relevant
crop has to be grown in the hinterland
and should not have to be transported over
thousands of miles. Examples of how
cotton is bought from Gujarat for spinning
mills of Orissa and how oilse¢eds grown in
Orissa go out to other States for crushing
and extraction can be given.

Agricultural research should focus our
actual local requirement. For example a
suitable high yielding, quickly naturing
flood and salinity-resistant variety of paddy
is yet to be evolved for the saline, wasteful
tracts of Orissa when water-logging and
salinity is often quickly followed by
drought conditions.

Sir, price of basic foodgrains like rice
and wheat has remained more or less
stable whereas prices of all other commodi-
ties including agricultural inputs have in-
creased considerably, The producer has
practically got nothing more than what he
was getting a decade back: Whatever
little rise has been there, that is covered
by the middle man. The whole policy of
agricultural pricing needs reassessment.
I would like to say about the other crops,
specially pulses, edible oil, sugarcane and
cotton. These crops specially depend
on the monsoon. India’s record has been
erratic and the growth rate is unflattering.
Excessive reliance on rain-fed cultivation
on the part of the farmers and the reluc-
tance of farmers, except in a few States,
to use modern tools and techniques of
agriculture have meant that the country
could never be sure of an adequate supply
So, our strategy
should be such that it helps the production
of such crops.

I would like to say a word about fishe-
ries because fishery brings economy to the
whole of our country. India is one of the
major producers of fish in the world, and
the second largest producer of fish in the
inland sector in the world. Orissa has
vast potentia! and we must say that so far,
no fishing harbour has been set up, despite
80 many times repeatedly demanded in this
House for a fishing harbour at Paradeep.
An assurance has been given in this very
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House that the fishing harbour will be set
up. But quite a lons time passed. The
selection of the site, I am told, is finalised.
I urge upon the Goveroment that the fish-
ing harbour at Paradeep should be set
up and work should start immediatcly.

I am coming ta the rural development
programme. 1 am giving some points
also. In the implementation of rural deve-
lopment programme and anti-poverty pro-
gramme, subsidies should be totally abolish-
ed. Itleads to abuse and corruption.
Interest free loan apd writing off a portion
of the loan for prompt repayment is the

answer, The entire process of rural
development needs fresh asscssment.
Government agencies cannot do much.

Association of people and voluntary agen-
cies needs emphasis. Rural dcvelopment
work requires different motivation and
training. All officers like B.D.Os. and
extension officers should undergo at least
one year rural development training far
which facilities have to be created in every
State.

Again, 1 have already mentioned this
item about the women’s welfare in the
Women’s Decade. Of course, under rule
193 also, when the discussion took place
last week, it was emphasised. When we
create assets under the IRDP, those assets
should be jointly in the name of husband
and wife to ensurec that menfolk do not
squander away the assets.

Regarding thc loan programme, the
banks must improve thcir infrastructure,
One officer, one or two clerks and two peons
in & rural branch cannot handle all the
anti-poverty programmes in the locality.
So, follow-up and recovery will naturally
improve if the infrastructure is strengthened.
Otherwise, the banking structuie would
face people’s arger and also financial
crisis,

Sir, a more detailed monitoring pro-
gramme is called for. 1t should be done
in respect of each selected bcneficiary.
For this purpose identification-cum-moni-
toring card has been devised. The infor-
mation should be collected for each select-
ed beneficiary and one copy should be with
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the beneficiary himself. Details  of
assistance provided should be enle ed in
All the con-
cerned agencies should be given this book
So as to watch the progress of the benefi-
ciary from stage (o stage.

Such a watch is to be kept till the

beneficiaries take up the scheme.

Sometimes the card is not given and,
even if the card is given, still no entries of
additional production, income, employment,
problems of decvclopment, problems of
smooth implementation of the scheme,
training, etc. have not been included.

Lastly, I must say that for the develop-
ment of women and children in the rural
areas, a new scheme was launched ona
pilot basis in 50 selected backward districts
as a component of the IRDP. 1 would
urge upon the hon. Minister to sce that it
is extended to morc districts and there
should be a higher allocation for it in the
Seventh Plan.

With these word, 1 support the Demands
for Grants relating to the Ministry of Agri-
culture and Rural Development.

SHRI G.L. DOGRA (Udhampur) :
Mr. Chairman, Sir, I thank you for calling
me at least at this hour of the day. 1
would have wished the Minister in-charge
was present here because I have to made
certain requests to him. One is not sure
whether the things will be properly re-
ported to him or not. I am sorry, he is
not here.

The first thing that 1 would like to say
is that Jammu division of my State is com-
pletely under famine. There is total crop
failure ; there is no fodder and there is no
drinking water. That part of our State or
that part of our country deserves attention
of the Agriculture Minister and his Ministry
and some steps must be immediately taken,
whether it is food for work or something
like that, so that the people can be saved
from the disaster that they are likely to
face. Already, they have started feeling
the pinch of famine,
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Another point that 1woald like to make
is about the cooperatives. Cooperation is
very imp-rtant for the development of
agriculture.  Without healthy cooperatives,
India cannot progress both in the field of
agriculture and industry. But so far as
the cooperatives are concerned, these are
full of vested interests and corrupt ele-
ments. The Agriculiurc Minister has to
take special steps to get rid of these vested
interests and corrupt elcments. Unless he
does that, he will not be doing justice to

his Ministry or his job which he has been

given,

There is the Multi-State Cooperative
Societies Act which was passed by the last
Parliament at the initiative of his prede-
cessor, Rao Birendra Singh. That isa
very important Act. It was imniediately
to be enforced. The rules were prepared
by the Central Registrar of Cooperatives.
They were cleared by the Additional Secre-
tary, Mr. Kohli, who was a very sympathe-
tic and competent officer. But certain
people in his Ministry under the influence
of vestcd interests are sitting tight over the
Act. They are nol applying it. They say
that the rules have not been prepared. The
rules are ready. But somehow or other,
it is becing delaved. | must say that it is
not very necessaiy lo apply the Act only
when the rules arc prepared. The Dethi
Cooperatives Act was enforced first and the
rules were madc afterwards. 1 do not
think it is very necessary to first prepare
the rules and then enforce the Act.  This
ijs a very important Act. T would request
the hon. Minister to scc that the Act is
enforced. Rao Birendra Singh does not
come from as much a backward section of
society or an oppressed sectio. of society
as our present Minister comes from. I
wonder why he is not taking as much in.
terest as he should have taken to enforce
the Act. He should do ihat.

Coming to agriculture, agticulture has
progressed a lot. Tt is because we have
Agricu'tural Universities and Ag_ricunural
Colleges. So far only the fertile areas
have progress, only the arcas which are
irrigated have progress and only the . areas
wherc progress could be¢ made have pro-
gressed. That is very necessary because
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we have to be scif-sufficient in foodgrains.
So. naturally, the Government of India has
taken very good stcps to see that we pro-
gress in  agriculture.  Vast parts of our
country have agricultural land which con-
sists of either dry land or hilly area or one
crop area. We huve got to sce that even
development effoit goes to this iand also.
Along with this, we have got (o sce that
the marginal farmers and small farmers and
the agricultural labour also bencfit. We
have o pay specia! a'tention towurds them:
Our technology is not hclping them. It is
the rich farmer who is guining from the
cooperatives. Even agricultural ciredit is
also helping the rutal rich firmer. Bat

-the marginal farmers and (he small farmers

and agricultural labour are not benefiting
from it. Unless the universities and the
colleges which are carrying on research
devote their attention tosolving the problems
of the poor sections of sociely, the prob-
lems of those arcas of the country which
are economically backward, the problems
of those areas where agriculiure dJoes not
prosper becausc thty are dependent on
rains and the problems of the hilly areas
where the holdings are very small, we will
not be able to make a balanced develop-
ment. When we are ignoring cven develop-
ment in evety scclion of life, there is going
to be a clash between the
backward arcas and the aseas which go on
developing. Wc hiave to develop the back-
ward areas at any cost. Otherwise, only
the rich farmer will benefit and not the
snall farmer. The Ministry of Agriculture
has got to see to this. Unless we see to
this, we will not be able to keep the people
happy and contented.

Agronomers are not playing their part
properly. They are not advising small and
marginal farmers on what they should
produce. Unless they pay attention to
animal husbandry, horticulture and other
things, the farmers cannot supplement their
income to maintain themselves. There is
nobody to guide the farners at p:csent.

I support the suggestion made by my
friend that there should be an agricultural
course in every rural High School in the
country,

I would like to say that as far as agro-
industries are concerned, attention should
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be paid to them. For providing balanced
diet to the people of our country, we have
to educate the farmer 10 produce things like
soyabean. The cat:le should be given good
fodder. We have also to see to the soil
testing and all the nceds of the soil should
be met. The farmer should be given the
guidance on what can be produced on the
soil. T know that when Punjub was parti-
tioned, there was saline soil in East Punjub.
Sardur Pratap Singh Kairon asked the far-
mers to produce paddy on that soil #nd
within a few years, that soil became normal
soil and we had bumper crop of paddy
in the meanwhile. Therefore, if scienlists
devote their time, they would see that with
the present conditions, a particular soil
can produce particular crops, and it will
also supplement those ingredients which the
soil requires for producing other
crops.

Onc more thing. So far as genes are
concerned, it is a very important thing;
it will revolutionize agriculture; it will
also give us a key to use the biological
resources of nitrogen; and it  will also
help us in producing disease-free strains.
Therefore, attention should be given 10
this; our research should be directed to
this end.

With these remarks, I conclede.

| Translation|

SHRI1 B.N. REDDY (Mirualguda) Mr.
Chairman, Sir, Poverty is the biggest
social challenge that the country is facing
today. The progress of the country depends
upon the emancipation of the poor. The
poverty has got to be wiped out if we
want to see a prosperous rural India.
Rural develop must be centred around the
sole aim of eradicating poverty. The
name of this Ministry itself is Agriculture
and Rural Development. Sir, In our country
more than 50% of thc population is liv-
ing below the poverty line. In National
Sample Survey indicates it. It is clear
that when more than 50% of the popula-
tion is below the poverty line, all the
attempts made by the Government to eradi-
cate poverty have failed so far.

*The specch was originally delivered in
Telugu.
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Sir, earlier the Government had tried
to fight poverty by taking up Land Reforms
and employment for all programmes. But
these programmes have also failed mise-
rably. In order to hide the failure, now
the Government have come up with a
ncw theory that increased production
would remove the povertly., It is also faise.
Our Hon. Minister Shii Buta Singh comes
from Punjab which is known for its agri-
cultural production. That wvery states
proves how erroneous this new theory is.
Even when the production goes up, the
poverty does not disuppear. In  1963-64,
the production of foodgrains was about
346 Kgs per head and the percentage of
population whizh remained below the line
was 39. In 1904-65, the production was
about 422 Kgs per head while the percen-
tage of the population which remained
below the poverty linz went up to 49,
It shows clearly that the rise in produ-
ction will not lead to fall in the incidence
of poverty. Thatis why I say Sir, the
QGovernment have failed miserably in its
fight against poverty. The prices of essen-
tial commodities are shooting up. The
burden of taxes 1s becoming unbearable.
Farmers are not getti g remunerative
prices for their produce. We are in chao-
tic condition in every sphere of life. The
result  is that the incidence of poverty
is on the increase. It also reflects the
total failure of the Government to combat
it. Many of the farmers are turning out
to be landless labourers slowly. Though
there are programmes like IRDP, they
are not being carried out systematically,
The number of households in Rural India
was 90.77 millions in 1981. During the
Sixth Flan IRDP could have touched
betwcen 15.5 and 16 million rural house-
holds. The performance of the Govern-
ment has not been that much impressive.
According to Jaipur Study Survey, only
18% of the loan recipients could go
above poverty line. If recipient’s loan re-
payment is adjusted, again - this propor-
tion of the income would go down consi-
derably. To put it in a nuwshell, entire
programme of IRDP is a flop. Otber pro-
grammess also. hardly met with any suc.
cess. The rural indebtedness is spreading
its tentacles. According to the Govern-
ment, 409, of the credit requirements
are still met by money lenders. 1i means
that even today 60%, of our people
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a.e depending on the blood  sucking
moncy lerders. In 1950-51 the rural in-
debtcdress was around Rs.. 750 Croes
but today it is as high as Rs. 13,750
Crores.

Sir, Our farmers are not
muaerative prices for their produce. The
Tobacco Board has fixed the rate of
tobacco atRs. 1,475 per tonne, but actu-
ally the farmers are getting only Rs. 700
to 1,000 Rupees pertonne. The price of
Cotton has also fallen down sharply. As
against one lakh and 47 thousand tonnes
last vear, This year’s production is only
97,000 tonnes. Government have failed mise-
rably to provide market facil'ties for this
quantity of production also. It shows how
lethargic the Government is,

Sir, it appears that the Government do
not know how much surplus land is availa-
ble for distribution. Some times they say
that it is 6 crores of acres and some
other times they say that it is only 60
lakhs o acres. Now the position is such
that the Government have no idea at all
about the land to be acquired and made
available for distribution. No mention
was made about this imporiant point n
this Budget. Sir, 40% of the owners
have in their possession one third of the
cultivable land. Tt is an irony of fate that
while millions of our farmers work hard
day and night to produce more, they re-
main landless and those who do not know
anything about agriculture enjoy the own-
ership of the land.

Sir, before T conclude, I want to
make some suggestions to the Government
for implcmentation, The radical land
reforms havc to he implemented. All the
unemployed, both cducated and unedu-
cated should be provided with work.
Government must provide irrigation faci-
lities. Sir, in this  connection, 1 want
to say that Telugu-Ganga  Project
has not becn givenr a green signal so
far. The centre should atonce sanctioned
this scheme. Projects have to be come
peted in time. With the dclay the cost
of construction also goes up. The comple-
tion of Pochampad Project was delayed
for 20 years, with the result the cost of
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its constructinn  has go~e up by nearly
Rs 400 Crores. Sir, this should not
happen in the case of other projects. -

Sir, T conclude by thanking you for
giving me this opportunity.

SHRT BHARAT SINGH (Outer Delhi):
Mr. Chairman, Sir. I rise to support the
Demands fo- Grants of the Ministry of
Agriculture and Rural Dcvelopment. All
th. hon. Members have spoken on agricul-
ture. 80 per cent of the people of the
couniry live in viliages and earn their
livelihood from agriculture. Agricultural
production has increased continuously over
the years and a lot of development has
takecn place in the villages under the
20-Point Programme. First of all, banks
were nationalised and thereafter the farmers
installed tube-wells and purchascd tractors
which led to & tremendous increase in
production. The production of foodgrains
was increased throughout the country by
making available quality seeds, better
fertilizers and means of irrigations. What
I want to say is that with the increase in
production, which was accomplished by the
farmers by taking loans and by putting
their hard labous, the prices of foodgrains
declined simultancously. The prices of
the foodgrains are not that high, they are
rather very low. But, at the same time, I
want to say that the prices of agricultural
implements should also be reduced, so that
the farmers may not feel that the price of
their produce is low whereas the prices of
the implements are so high. Tube-wells,
tractors, machines etc. should be made
available to the farmers at lower price and
lower electricity rates should be charged
from them.

The farmer increases his farm produc-
tion, but when he goes to the market with
his produce, he getsa low price for that.
The foodgrains today are available at
10 per cent less price than that fixed by
Government in the Narcla and Najafgarh
narkets of Delhi. The traders are buying
at Rs. 140/- per quintal and selling it to
the Government agencies at a higher rate.
What [ mean is that wherever there are
markets, Government should ogen pur-
chase centres so that the farmers get at
least the price fixed by Government,
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There is a Agriculture Produce Market-
ing Committee in every market which has
accumulated enough funds from the produce
of the farmers. I would like that these
funds be utilised for the welfare of the
farmers, For instance, when wheat is
infested with disease then these funds
should be used to check its spread by
supplying insecticides.

 You say that there has been a bumper
crop, that is true. It often happens that
the land which yields more, is acquired and
utilised for other purposes. You proposc
to construct drain which will pass through
fourteen villages of Delhi and it would be
800 feet wide and 40 feet deep. You are
constructing it from Jheel towards the
higher Jevel thereby not allowing the
farmers to utilize water for irrigation on
the other side. The farmers would be
badly affected by this drain ; our villages
would be ruined and the yicld would come
down. You are spending crores of rupees
on this project. We want that the work
on this drain should be discontinued and
the funds utilized for the development of
agriculture,

The farmer has incr@ased the food-
production by hard woik and the swecat of
his brow. 1 take this opportunity to thank
our scientists who have developed quality
seeds, fertilizers and means of irrigation.
It is unfortunate that when the farmer
returns back home after the day’s hard
labour, he is not able to sleep well due to
the menace of mosquitoes which has
resu'ted in the spread of malaria. 1 would
like that Government shou!d pay attention
to it and prevent the spread of Malaria in

the villages.

- Under the 20-point programme, the
‘Gram Panchayats’ in Delhi distributed
one acre of land free to the landless.
Government provided tube-wclls on those
lands which helped these pcor pecple to
produce cnough, at least for a year, for
their own consumption. This action on
the part of Government is highly commen-
dable.

You have provided various facilities in
the villages to those who own one hectare
of land, They are given grants, rebate in
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interest and several otber facilities. 1
would like these facilities to be extended
to those farmers also who own two hectares
of land. The limit for giving these facili-
ties should be raised to two hectares so
that the poor farmer of Dclhi may lead a
better life. They villages here should be
provided with drinking water and {ransport
facilities so that the rural poor realise that
Government are paying attention to them,

I thank the hon. Minister once again
for presenting a good Budget as it would
make our farmers more Prosperous.

SHRI LACHCHI RAM ( Jalaun) :
Mr. Chairman, Sir, I am grateful to you
that you have given me an opportunity to
speak. I represent fGve segments of my
Parliamentary Constituency and a'though I
would get only one minute to speak about
each of these areas vet 1 would try my best
to do so.

Our friends have expressed their happi-
ness over the increase in foodgrains
production schieved by our farmers and the
fact that we have become self-sufficient.
All our friends have agreed that agricul-
ture is the base for the cconomic progress
of our country. They have referred to the
names of two countries in particular where
only 12 per cent of the total population is
engaged in agriculture and they are able to
feed the whole country and ecxport it too
whereas 80 per cent of our population is
engaged in agriculture and on'y then have
we been able to become self-sufficient,
Therefore, I would like to submit that as
vgriculture is the base for our country’s
economic progress, there is need to pay
more attention to it, so that the lot of the
80 pcr cent of the people may improve.
We have before us the example of Punjab
where through the Green Revolution, the
production of foodgrains has increased
manifold. The lot of the peoplc there has
improved considerably and, similarly, if
the programme is unde.taken in other parts
of the country as well and they are given
the same facilities then the production can
increase and their economic condition can
improve. .

I have been elected from the Burdel-
khand area. We have fertile land in cur
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area which can produce more, but due to
the scercity of water the land does not
yield foodgrains to the desired extent, I
would like to give you some figures. We do
not have any big leader from our district
who could have provided us with the
means of irrigation. There are eight rivers
in our district but still our condition is
miserable. 1 would like to point out that
the area under irrigation in Meerut,
Muzaffarnagar, Azamgarh and Mathura in
U.P.is 63 per cent, 54 per cent, 41 per cent
and 37 per cent respectively, whereas in
Jalaun where 8 rivers flow, it is only 22 per-
cent, Similarly, the area under double cropp-
ing in Meerut is 39 per cent, in Muzaffarna-
gar 31 per cent, in Azamgarh 25 per cent and
in’ Mathura 20 per cent but in Jalaun it is
only 8 per cent. Theground water level
is s0 low in our district that the tube-wells
do not function properly. Therefore lif*
irrigation should be provided therc which
can be helpful in irrigation.

About industries, 1 would like to say
that our hon. Minister of State had spoken
at length about the bio-gas and Gobar-gas-
run industries at the village level at
“Bhartiya Gyanvardhan Sanstha”, If that
is provided our younymen can get employ-
ment,

[ English]

SHRI  SRIBALLAV PANIGRAHI
{ Deogarh ) : Mr. Chairmun Sir, T am
thankful to you for the opportunity to
speak on the D:minds of the Agriculture
Ministry.

While supporting the demands of this
Ministry I congratulate the farmers and
agriculturists of this country who e work
is really commendab e. They are facing
all vagaries of nature ; in spite of this they
are regularly producing more and more,

Every one in this House wij] agree with
me that the agriculturists whose coniriby-
tion is laudable fec] neglected. 1t should
be the endeavour of the Government to see
that this feeling of neglect from the minds
of the credit voters who are 1he back-bone
of the country disappears as quickly as
possible in the interest of the country, As
time i8 short I will not make g long speech
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although I am inclined to make an analy-
tical speech. I will give some points and
suggestions for the kind consideration of
the hon. Minister,

The agriculturists always feel that they
are not getting proper remunerative prices
for their agricultural produce. Therefore
this matter should be given a fresh look.
The Agricultural Prices Commission should
have representatives from the farming com-
Mupity as its members, Another reason
of their discontent is that when there is
land ceiling law at force all over the
Country we are yet to have urban property
Ceiling law. I would say that today in the
field of production there is some challenge.
And this is particularly from eastern India.
In eastern India preductivity not going up.
It is lagging behind the ofher advanced
arcas of the country in the field of produc-
tion. T am referring to eastern areas like
Orissa, West Bengal, Assam, Bihar, etc.
There should be an endeavour to see how
the per-acre production can g0 up, of
course, without much increase in cultiva-
tion cost. If cultivation cost also goes up
along with production then it will not be
economical and it will not be beneficial to
the producers., So, the neced of the hour
is to raise production and inciease per-acre
productivity, without substantial increase
in the cost of production,

Otherwise the situation  will fast
deteriorate and it is getling worse day by
day. As you know, there jsa report in
the newspapers that the sitvation is aldim-
ing, particularly with regard to drinking
water supply. Sir, therc is an acute
shortage of drinking water in Orissa. There

2s been a death toll of 50 childr.n due lo
gastro-cnteritis and some such disease
arising out of scarcity of water, Sir, [
would request through you the hon.
Minister to send a team to Orissa imme-
diately and also sush necessary help. Unless
the Centre comes to the rescue of this poor
state in a big way without delay, I am
afraid the situation may go beyond control.

Sir, the Government and the coopera.
tive institutions z1¢ supposed to - be ideal '
financiers so far as agricultural programmes
are conccrned.  But Iam extremely sorry
to observe that the principle of Damdupal
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which apply to the private money-lenders
are not applicable to {he cooperative
institutions, under this provision, now the
private money-lenders cannot double their
principal and interest taken together what-
ever the length of loan period may be.
But it is' quite unreasonable and unjusti-
fiable for the cooperatives not to follow
this rule. '

Sir, to help farmers, crop insurance
policy should be made applicable through-
out the country without further dalay and
farmers’ pasport system should be intro-
duced giving relevant particulars in it,
Necessary steps should be taken to supply
inputs and provide financial help to the
cultivators at their door-steps, With all
this done, the farmers will feel encouraged
to produce more and Strengthen the
national economy which will be further
strengthened.

[Translation)

SHRI DHARAM PAL SINGH MALIK
(Sonepat) : Mr. Chairman, Sir, First of all
! would like to congratulate our popular
Prime Minister Shri Rajiv Gandhi and the
hon. Agriculture Minister, Shri Buta Singh
that they have allocated sufficient funds
in the Budget of 1985-86 not only for
agriculture aond the farmers, but for the
development of all sections of the rural
population. Many new schemes have been
introduced in the Budget. If thes® schemes
are implemented with the same spirit with
which allocations have been made for
them in the Budeet, it would definitely
lead to the economic progress of the

“villages.

Bir, while supporting this Budget, I
would like to make a certain constructive
comments. First of all, I would like to
sky that the prices of agricultural produce
ghouid be fixed keeping in view the cost
of production. The nominated Committees
of Government and the experts themselves
admit that the ¢ost ‘of production of one
quintal of wheat gomes to Rs. 200, but
ths minimum support price .of wheat is
not fined at this level by Governmemt,
The same is the case .with sugarcane and
other agricultural produce,
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I admit that increase in the prices of
agricultural produce would adversely
affect the consumers, Harijans and the
poor. But this problem could be solved
by Government by strengthening the
Public Distribution system and by supply-
ing wheat, rice, pulses and sugar to the
Poor consumers at subsidised rates., Justice
demands that the prices of the agricultural
produce should be fixed keeping in view
the prices of agricultural inputs and farm
implements like tractors tube-wells, ferti-
lizers etc., because the farmers have to
Purchase all these equipments afters selling
their agricultural produce.

Secondly, I would like to say that
loans should be made available to farmers
at low interest so that they could repay
the loan in time. These days the conditions
of farmer is very pitiable. Previously he
was always under debt to the money-lender
and now he is unable to bear the burden
of the indebtedness to Banks. Eighty per cent
of the farmers in Haryana are in debt as
they have taken loans from Banks. Tractors
and fertilizers etc. should be made avail-
able to farmers at cheaper prices. Market-
ing of agricultural produce should be
regulated so that the middlemen may not
exploit the farmers and the consumers.

I would also like to add that the crop-
ping pattern in the distiricts of Sonepat,
Rohtak and Jind in Haryana is changing
very fast. I would like to suggest that
sugar mills and rice mills should be set up
in the public sector and the co-operative
sector at Gohana and safidlon and a
provision should be made in the Budget
for this purpose. Bakeries and dairies
should be set up at Bahadurgarh and
Sonepat and concrete steps should be taken
for setting up of vegetable and fruit based
industries at Gannaur, Julana and Khar-
khoda towns in Haryana.

In addition, I would like to say that
the crop financé scheme proposed by
Government should be implemented by
taking a village as unit.

As there i8 shortage of time, with these
words I support the Demands for Grants

of the Minisiry of Agriculture and Rural
Developmeat. .
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DR. V. VENKATESH (Kolar) : First
of all, I thank you very much for the
opportunity you have given to me to speak
on my Cut motion No. 156, viz. “Failure
to improve the functioning of Krishak
Bharati Cooperative Limited, New Delhi...
KRIBHCO.”

fn or about 1978, Government of
India along with a few State Cooperalive
Marketing Federations promoted the
Krishak Bharati Cooperative Limited,
which was later registcred in the year
1980 as a national level multi-unit co-

operative society, with a membership of

550 cooperatives. This was started pri-
marily to develop the Hazira Fertilizer
Complex on the bank of river Tapti
West of Surat, Gujarat to help and bring
about general awareness among the far.
mers and cooperatives, about KRIBHCO
and its products and services.

But as ill-luck would have it, this
cooperative has bccome worse than many
public sector units in the country, and
is being wholly mismanaged by a few

bandful of persons, who are controlling .

the affairs to serve their own ends. And
a vicious circle has come into being. As
per my information, a few lakhs of rupees
of the cooperatives have been wasted in
meaningless travelling and tour expenses
account by a few top officers. In other
words, Ministry of Agriculture and Rural
Development and its nominee on the Board
of Directors of KRIBHCO and the hon.
Minister are altogether neglected by those
in the management of the cooperative.
1 am sure if an enquiry is conducted,
would appear to everyone what kind of
mismanagement and misfeasance are
perpetrated by the KRIBHCO managemeat.
It is, therefore, my carnest appeal to this
August House and to the hon. Minister
to look into the present development

and order an enquiry to unfold various’
acls and deeds of

illegal and irregular
the management, in the larger interest of
the Government’s credibility and in the
interests of honest intentions of such a
¢oopotatwe sector in the country. before
it is too late,
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Now, Icome to my second Cut Mohon
No. 158 which reads as follows :

“Failure to pay adequate compen-

sation to Dynacraft Machine
Company Limited, Bombay by
Krishak  Bharati  Cooperative

Limited, for cancellation of their
order for coal handling plant.”’

This is a case in which the manage-
ment of Krishak Bharati Coop:rative
Limited has allowed throwing away 800
workers and their large number of family
members to face starvation. These workers
were all employed in the Dynacraft
Machine Company Ltd.

The management of Krishak Bharati
Cooperative Limited had awarded a con-
tract for about Rs. 10 crores for the
development of Coal Handling Plant at
its Hazira Fertiliser complex to the Dyna-
craft Machine Company Ltd., Bombay, for
which global tenders were invited. This
Indian company is a pioneer in the field
of manufacturing material handling equip-
ments for core industry, and is wholly an
indigenous company being managed by a
minority commuanity.

Suddenly due to change in policy of
the Government, KRIBHCO decided to do
away with coal firing system of the boilers,
and madc it a gas-based unit, KRIBHCO
had to cancel the order to Dynacraft in
July 1983.

Several meetings were held between
KRIBHCO and Dynacraft, and assurarices
were held out that compensation would be
paid shortly, But there were several
vested interests which wanted to secure
some benefits, as it would appear from
the events thereafter. On 4th January
1985, a telegram was sent to the company
which enquired about very irrelevant
points and delayed the matter, Though
there are several decisions on the subject
of payment of compensation, KRIBHCO.
neglected to follow any rules therefor.
The hon, Minister was kind enough to go
through the representations of the come
pauny, but nothing has yet been donﬂ i
solve the issue. : .

'c.
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¢+ I am aware that the hon, Minister of
Agriculture has time and again instructed
KRIBHCO to settle the affairs, but his
instruction j8 also surprisingly neglected.
As a result thereof, Dynacraft which is
engaged with other public sector units
like EPI, Bhilai Steel Plant, power projects
of Government, Hindustan Zinc. etc. had
to face cancellation of their orders, due
to financial stringency suffered by it at the
hands of KRIBHCO.

I, therefore, appeal to the hon. Minis-
ter to look into the matter urgently, so
that the Indian company does not suffer
any longer at the hands of KRIBHCO
by its delayed acts and deeds, and 800
workers really do not become jobless
on a permanent basis.

KRIBHCO also should not be an
instrument to disturb the other public
sector units who are unable to get things
done through Dynacraft.

I hope the hon. Minister would seri-
ously view this matter, and save thcse
workers and the Indian company of the
minority community.

SHRIR.S. MANE (Ighalakaranji) :
I rise to support the Demands for Giants
for the Ministry of Agriculture and Rural
Development, While doing so, I congra-
tulate the Minister of Agriculture and also
the Minister of Finance for having intro-
duced a crop insurance policy for some
crops, and in some districts. At the same
time, I would suggest that this policy
should be widely applied to all the blocks

and also to Jawar crops and to blocks

NREP and IRDP, irrespective of their
holdings of agriculturist. This is my hum-
ble suggestion,

As far as credit to agriculturists, espe-
cially to those who mainly cultivated
Kharif crop like jawar and paddy is con-
cerned, I may say that the Ministry of
Agriculture has totally failed in advancing
loans to the agricultural farming commu-
nity at therate of 6%, through Reserve
Bank. I am now requesting the Minister of
Agriculture to pursue this matter ‘with the
Reserve Bank, and take stepsto advance

loans to this community at the rate of 6%, -
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In my constituency and district Kolhae
pur, in Maharashtra, many medium and
major irrigation projects are pending with
the CPWC of the Government of India
for giving clearance, and administrative
approval and even submitting them to the
World Bank for gettirg loan. These pro=
jects are badly needed. They are Dood-
Ganga, Warna, Kasari, Vedganga, Karma.
wari and even Chikosara. There is a short-
age of funds for these projects in my
constituency, particularly, in my distriet
also. As far as dairy development, IRDP
and other programmes of the rural recons.
truction are¢ conccrned, I may suggest
that the Government of India has to
announce a policy of subsidy schemes on
the style of SFDA which has teen dis.
carded from 1st of April.

NABARD is not advancing loan for
tractors in Kolhapur district: I would
request the hon. Minister to issue instruc-
tions to NABARD to advance loan for
tractors. As far as sugar industry is con-
cerned, in the western region of Maharashe
tra, there is best recovery and there are
bumper crops. Major irrigation projects
are also there. But still the guidelines
which have been laid down by the Food
and Civil Supplies Department are very
rigid. So, I would therefore rcquest the
hon. Minister to persue them to cnable new
proposals in Maharashtra  especially in
Kolhapur Distt. to get cleared. the needful

in the matter.

Where there arc bumper crop irriga-
tion projects and best recovery, licences
should be issued liberally. With these
words, T support the Demands for Grants
of the Ministry of Agriculture and Rural

Development,

[ Translation]

DR. CHANDRA SHEKHAR TKIPATHI
(Khalilabad) : Mr. Chairman, Sir, I rise
to support the demands for grants of the
Ministry of Agriculturc and Rural Develop-
ment. There was a record preduction of
1,515 lakh tonnes of foodgrains in 1983-84
in India and this was a unique achievement
for the country. The world has appreciate
ed this achievement. All the schemes were
intended 1o provide good quality seeds,
fertilisers, pesticides and new techniques
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have also been adopted. We have achiev-
ed not only self-snfficiency, but success
also. As the time is very short, I would,
therefore. like to draw the attention of the
hon. Minister to one point and that is
fertilisers. There are three important
agencies, i.e., private agencies, co-operative
agencies and the Agriculture Department
agencies which distribute fertilisers in our
country. I have failed to understand why
there is no loss in stocking and storage by
the private and the co-operative agencies,
whereas it occurs only in the Departmental
agencies. Itis not also understood how
the fertilisers are adulterated. Many
methods of mixing of fertilisers are preva.
lent in our country. e.B., 12, 32, 16, 8, 8,
8, 20,20, 0, 15, 15 and 20. Al these
varicties of fertilisers have different prices.
If fertilisers are taken out from a bag,
nobody can detect it as their colour and
form are the same. As a result, cheap
fertiliser is sold to the farmers at higher
prices as the farmer is ignorant of all these
things 1 would like to draw the attention
of the hon. Minister to another important
point. 35 to 40 per cent of fertilisers are
imported from foreign countries and Japan
is fhe major exporting country, When these
fertilisers arrive at he harbour, they are
rebagged. I have myself seen that adulte.
ration is done on a Jarge scale. These
fertilisers are also short in weight. Gove-
rnment should, therefore, make proper
arrangements to check recurrence of such
incidents. So far as pesticides are con-
cerned, [ would like to relate example of
Uttar Pradesh to the hon. Minister. Last
year herbicide with the name of Isoprotan
was introduced. It was being sold at the
rate of Rs. 400/- per kg., though cheaper
herbicides were available in the market. It
was introduced in the market so that far-
mers could use it, but this herbicide did not
destory the ‘needs. At that time cheap
herbicides were available in the market
and these could he made available ata
very low price. In my view crores of
rupees of U.P, Government were wasted
and the herbicide could also not be utilised.
I would, therefore, request that samplés of
fertilisers should be taken fifty times ina
year and theiradulteration herbicides should
be checked. The use of herbides whose dates
have expited and whose patency has weak-
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' ened, should be stopped. With these words, I

support the Demands for Grants - of this
Ministry.

SHRI LAL VIJAY PRATAP SINGH
(Sarguja) : Mr. Chairman, Sir, I rise to
support the Demands for Grants presented
by the hon. Minister., As the time is very
short, I will express my views only on
three or four main points. First of all,
I would like to know from the hon. Minister
about his Ministr’v views about the advan-
tage of the seeds treated by atomic rays and
what action has been taken so far to deves
fop it.

So far as the crop insurance scheme is

" toncernad, it has proved a blessing for our

farmers but it will be proper to implement
it by taking a unit as the basis.

Regarding support price, we should
further strengthen it. If we look at the
position geographically, only 140 million
hectares of land are being cultivated in our
country. The area under cultivation needs
to be increased. The land covered under
orchards should also be in¢reased. More
funds should be provided for fisheries and
animal husbandry, and there'is need to
intensify our eﬁ'go;ts in this regard.

So far as rural development is concern-
ed, there is need to provide more funds for
the programmes we have started in villages
like the Rural Integrated Deveclopment
Programme, the National Rural Develop-
ment Programme, RLEGP etc., so that
more people are benefited. In this con-
nection I would like to draw the attention
of the hon. Minister to one main point
that the officers who have been entrusted
with the responsibility to implement these
Programmes in different areas should be
involved in these programmes in some way
or the other and we should ensure that
whatever money we want to provide to the
poor through them should reach the poor
in 1oto and they should get complete bene-
fit from these programmes. Otherwise,
if we do not make these officers accounta-
ble and do fot associste them with the pre-
grammes, the entire money which we maks
available for these programmes with much
difficulty wifl go waste. I would,  there-
fore, suggest that a1l our programmes shopld;
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be time-bound and result oriented and in
cases of oorruption and indifferent attitude,
it would be imperative to associate these
officers with the programmes and make
them accountable in casz of the failure of
the programmes.

SHRI HARISH RAWAT (Almora) : Sit,
through you 1 wamt to congratulate the
hon. Minister of Agriculture and agricul-
ture scientists that by planned development
they have brought about much progress in
the country but at the same time I want
to submit that notling has been done to
develop the agronomy of our hill areas.
Even today the per acre vyield of agricul-
tural produce is the lowest there. I want
that the Agricufture Minister should ask
the Pant University or other such Univer-
gities to do some research work to encour-
age agriculture in these areas. To study
the agricultural needs of these hill areas
the Pant University or other Universities
should establish their campuses there. Such
implements should be manufactured for
these¢ areas as may be suitable there.
Consolidation laws should be enforced to
consolidate the holdings. The land there
should be consolidated. The economy
on agronomy, horticulture, sericulture,
vegetable development etc. of the hill areas
should be based on forestry but so far no
effective steps have been taken in this
direction. ‘

I would urge the hon. Minister to ask
ICAR that the Temperate Fruit Horticul-
ture Research Institute, proposed to be
included in the Seventh Five Year Plan,
should be set up at Chaubatia in District
Ranikhet of U.P. In addition, the Himala-
yan Tea Research Centre should also be set
up so that it can do some work for.tea deve-
Japment. You can take the assistance of
the Ministry of Commerce also in this

rogard .
20.00 hrs.

I would also like to suggest that the
Hortionlture University which is proposed
to be opened in Himachal Pradesh should
have two wings. One wing should be.in
Himachal and the other campus should be
i the Hill dreas of UP, s that there also
pome wotk on the development’ of hortl-
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culture and sericulture may be done in the
Seventh Five Year Plan. Through yom,
Sir, T would request the hon. Minister
that a comprehensive plan for shesp rearing
in hill areas should also be prepared. For
this assistance from Japan and other coun-
tries can be sought. Talks are going on
with the World Bank on a comprehensive
plan for development of horticulture in
cight districts of U,P. These should be
speeded up.

For fishery, specially for the produc-
tion of trout fish, we should seek the co-0p-
eration of Japan and it can extend help as
it is already helping Jammu & Kashmir,
For Soyabean production, we can request
the European Common Market for help as
has been done in the case of Madhya
Pradesh. I would also appeal that for the
catchment areas of the rivers in the hill
regions also we should seek World Bank
assistance and river catchment areas of
more & more rivers should be covered
under the scheme. I would request that we
should have micro-catchment river p'ann-
ing. Unless micro catchment planning is
done, you cannot stop the carrying of
soil by river waters to the plains which ad-
versely affects our irrigation and because
of such silting, floods etc. are caused.

Shri Chandrakar is present here.
Through you I would submit to Shri
Chandrakar that his Ministry is a very
important Ministry and it ig concerned
with the common man: Therefore, next
time when the Demands of his Ministry are
discussed, these should be discussed se-
parately. My submission is that the
amount allocated for the Drought Prope
Area Programme is very meagre, The
allocation should be increased and more
areas should be brought under thijs pro-
gramme. At the same time the criteria
for identifying the drought prong areas
should also be changed. The approach
of the Task Force, which you appoint for
this purpose, should be broad-based.

I would like to say somethin )
RLEGP. Our endeavouryshould :e fo mu:
permanent assets of the RLEGP and NREP
in rural areas. One suggestion | want to
give here.  In our agricultura) ubiversities,

‘thkose‘ ('etitefl, IAS officers are appointed



:379  Demands for Grants
(General), 1985.86

{8hri Harish Rawat]

8s Vice Chancellors who win our favour,
i.e. potiticians® favovr. This has caused
great resentment among the agricu'tural
scientists. T want that you should ask the
State Government to appoint agricultural
scientists as Vice Chancellors of their
agriculture universities.

- [English]

SHRI CHINTAMANI JENA (Balasore) :
Irise to support the demands of the
Ministry of Agriculture and Rural Deve-
ment;

I congratulate the Prime Minister and
the hon. Minister for Agriculture and
Rural Development for introducing the
crop insurance scheme. At present this
scheme is restricted to only four crops—
paddy, wheat, oilseeds and pulses. I
would request tha! this scheme should be
extended to cover other crops as well like
maize, bajra and sugar-cane which are
also exposed to natural calamities.

The Government is fixing the prices
of agricultural produce on the recommenda-
tion of the Agricultural Prices Commis-
gsion on which the farmers are not re-
presented. I demand that the far-
mers should be represented on it. The num-
ber of members on the Commission at
present is three. This number should be
increased to five and three of them
should be from the farmers’ side so that
the farmers’ interest is safeguarded.

India has emerged as one of the major
producers of fish in the world. Among
the Commonwealth conntries, India must
be in the first position. It is the eighth
largest producer of fish in the world. Du-
ring 1983.84, the country produced 21.4
lakh tonnes of fish of which 16.4 lakh
tonnes was coniributed by the marine
sector and 10 lakh tonnes by the inland
sector. It was expected that the country
would earn Rs. 400 crores of foreign
exchange through expo:t of marine pro-
ducts. The poorest of the poor of the
society ate engaged in fish production.
Now, in the States like Orissa, the fisher-
men are much more in number and so I
would request that the fisheries  develop-
ment schemes which have been sybmitted
by the State Government of Orissa to

APRIL 30, 1985

Arrest of Member 3080

constituency, Kagafal, in Balasore district,
That is to be implemented with the fiman-
cial assistance from the' Norwegian Gove.
roment. That scheme needs to be cleared
by the Government and the agreement
needs to be executed soon, ‘

One word about rural development.
I would like to congratulate the hon.
Minister for Rural Development for his
wise decision of allotting 20 per cent
of the NREP funds for raising social
forestry which will be extended to all
the villages from. this year. Itis a very
wise decision and I should con8ratulate
him for that.

Apart from this, one more word 1egare
ding RLEGP. 1 am very grateful to our
late  Primc  Minister, Shrimati Indira
Gandhi, who was the only person who
knew the misery of the rural poor, for
which the RLEGP programme was intro-
duced. I would request the hon. Minister
to allot more funds to the backward
States like Orissa, Madhya Pradesh,
Bihar etc, for this purpose.

MR. CHAIRMAN : The hon. Minis-

ter will reply to the debate day after
tomorrow.

20,08 pyrs.
[English]
ARREST OF MEMBER |

MR. CHAIRMAN : Ihave to inform
the House that the following telegram
dated 29 April, 1985, addressed to the
Speaker, Lok Sabha, has been received
from the Commissioner of Police, Bgmore,
Madras, today =

“I have the honour to inform you

that Shri N. V. N. Somu, M. P., was

arrested at about 10.10 hours today,

29.4.85, at E. V, R, Salai near Ribbon

building, Mudras, in G2 Police Station,

crime No. 402/85, under section 143

IPC, 41 Madras City Police Act read

with section 7 (1) Crimina] Law

(Amendment) Act when he along with

others assembled there in order to' go

in a procession to picket the Southern

Radlway Office, Madras, in violation of

the orders under section 4] of Madras
. City Police Act in force.”
20,09 pys, o

g ———————

[ |

the Central Govetnment may be approved .
soon. | | . The Lok Sabha then adjourned till Eleyen

In this conne’ctiqn ‘I would like to of the Clock on Thur‘.:‘cii:y; .‘ May 3%&‘?
_mention about one project in my own  Vaisakha 12, I90F (Sqka). Rt £
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